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Joint Committee Report

Honble Nationg] Green Tribunal, Special Bench vide its order dated
28.08.2022 in Reyjey Application No. 6 of 2019 (CZ) in the matter
of Budhsen Rathour vg Union of India & Ors has directed as:

A ceordingly, we constitute q

Joint Committee comprising CPCE,
State PCB and Digtrice

Magistrate to ascertain status of
compliance of conditions forexpansionand impact of the project
On the environment gng People in the area by undertaking site

uisit and considering the piew point of all stakeholders,
inc!u::iing the

PCB within one month from today.”

Copy of the orderis enclosed gg Annexure.],

In compliance of the order 5 joint committee of following officers
Wag constituted:

1. Mrs Pragti Verma, Sub
Dist. Shahdao]
Shahdol)

2. Sh. Sunil Kumar Meena
Directorate, Bhopal(MP)

3. Sh. Sanjeev Kumar Mehra, Regional Officer, MPPCRB, Shahdol
(M.P)

Divisional Magistrate(SDM

), Sohagpyr,
(M.P.) (Representative of the Cg

llectar ,Dist-

,» Scientist T, CPCB, Regional

The copy of letter of nominations is enclosed as Annexure.II.
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L0 Terms of references (TOR) of the committee in light of tpe

To Ascertain status pf
impact

order:

compliance of conditions for expansion and

of the project on the environment and people in the area by
Undertaking site yigit

Stakehnlders, including

and considering the view point of all

the inhabitants of the area, following TOR
were defined:

1.

Verification of the
Cleararice (EC)
letter dated 1 1

Present compliance status of Environmental
conditions stipulated under EC exXpansion

" January 2019 for expansion from 0.585MTPA
to 0.B19MTPA

Khairaha under
Study the impact

of M/s South Easthern Coalfields Limited,
ground Coal Mining Project

of the project on the environment by
carrying out Ambient Air Quality (AAQ), Water Quality & Noise
level] monitoring

Study the Impact of the
health, noise,

pollution, water quality ete,

project on the

people in the area w.r.t
road transportation

, road accident, dust

L

Committee members have carried out 04 visits of the pProject
site during May & June 2022 months, The details are ae
below:
S.No. | Date of visit | Activities taken up by the memberg———
1. | 9% May 2023 - Site visif to identify the monitoring’
locations of Ambient Ajr Quality
(AAQ), Noise level & Water Quality
2. |20%-21% May| - Monitoring of the AAG & Noise Teval]
2022 was carried out gt identifieq
locations for 2 days with a gap of
ays.
i;;éﬁﬁm May ) ;?at}l;r sampling was carried out op
7]t Ma}r QGEE - ]
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a3, 123 & 24n - Discussion with the nearby

June 2022 . inhabitants of the area VIZ.
Khannath, Khairaha, Chirhiti village
& others.

- Discussion with PHED dept, Health
dept officials to take their viewpoint
of the impact on the water quality &

] health

2.0 Brief on the Khairaha Underground mining of M/s SECL,
Sohagpur

The fully mechanised underground mining of M/s SECL at
Village Khairaha, Sohagpur established in 513.50Ha lease area at
(longitude 81°26"48' & 81°28”"16" E and latitude 23°08°08" &
23°10"23' N) held its public hearing on 30* October 2003 and
obtained its environmental clearance (EC) on 28% July 2005 for
production capacity of 0.585MTPA. The mine started its operation
on 260 March 2012 after obtaining Consent to Operate from State
Pollution Contral Beard on 12% October 2011.

Further, unit has obtained EC for expansion on 11% January 2019
with conditions for one year to expand production from 0.585MTPA
to 0.819MTPAi.e. 40% of the earlier capacity. On compliance of the
conditions the EC was extended for 30 years on 10th January
2020, The Consent to Operate for expansion is wvalid upto

30.12.2022. Copy of the EC expansion & Consent to Operate is
enclosed as Annexure-III.

Presently, there are 02 workable seams i.e. V1(B] & VII(Top), the
depth of seams are 77-137meters & 52-107meters respectively. The
present average working depth & height are 91m & 3m respectively.
The thickness of the seam is 2.5m to 4.72m. As per estimation, 14
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: ine with balance reserye
years is the balance hﬂ:1 ui c[?;lmis ki e
s rade 0
T e e e
E;:Lj‘::u;ﬁratiuﬁ is being carried ﬂ.::Ll"t at VI-B .EE?TI; EEt o
Continuous Miner (CM) Set. Continuous Mine aliee arid ok
CM Machine, 02 Shuttle Cars along with Feeder Bre

, istic of
Bolter for support of the mine. Based on Geological chara;:}:?iit; ;:
various seams encountered in the lease hold area {seamr tentl
depth of seam, strata condition, dip of seam and its extent,

presence of fault, water seepage etc.), the mine has bIEEII Plﬂﬂlﬂﬁ‘d to
be worked out on Board & Pillar method by deploying Continuous
Miner Package for main dip development. The excavated coal
transported from underground mine The coal from UG

transported from face to surface through Conveyor Belt, At the face

the coal is being cut and loaded by CM into shuttle car which
carries coal to feeder breaker and feeder hraak&r{—?t}ﬂmm}

discharges coal onto the gate belt conveyor and with the help of a
series of belt conveyor the coal

is transported up to the surface
bunker to surface via Covered conveyor belts. Here 04 bunker of
150 T capacity each are provided to handle the coal. The coal from
Coal bunker to Burhar ralway siding (14Kms from
Lransported via road by tarpaulin/green net covered tru
[t is pertinent to mention WOrking minesg
(Underground (UG- 04, Open cast (OC) -02, High wall Mixed)-01)
in about 16KMs radius of Khairahg mine, Mines viz, Damni,
Rajendra & Khairaha uses the same road network of 14KMs length
to transport their mined coal to Budhar railway siding. Out of this
14KMs road length, about 03 EMs road length is constructed by
Public Work Department which 18 maintained by the mine
management itself. The details of the 7 mines are as tabulated
below:

15

the mine)
cks.

that there are 07
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Peak
. Name of the ocC/ Eranduliaguﬂ ML area ;ﬁ:f
0. ac Ha
1 | Khairahg UG 0.819 472.065 | 17
2 | Rajendra UG 0.625 90 14
3 | Bangwar UG 0.65 496.647 | 20
4 [ Damni UG UG [0.48 335 16
5 Amlai OC SecB QC 2.025 190.995 | 6
& | Dhanpuri OC 0oC 2.725 1075.78 | 3
7 Sharda Highwall | Mixed 0.85 871.205 [ 12
TOTAL B.174 4031.692

3.0 Compliance
conditions

M/s Khairaha Under

Environmental Clear
0.819MTPA on 11w

expansion conditions are as tabulated below:

N

status of the Environmental Clearance

ground Coal Mining Project obtained its
ance (EC)-expansion from 0.585MTPA to
January 2019, The compliance status of EC-
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Specific Conditions

"B.No.

Condition

Compliance status " fn?'_

1.

The project proponent shall collect
and analyze one season data for
environmental parameters and
submit for consideration of the
EAC before 315 December, 2019,

Complied, One season data has been co

the period April2019 to June’l9 t‘hn_ug
Mine Planning And Design Institute Limited (CMFDI)

and submitted for EAC consideration. Later, EAC
accorded EC extension for 30 years on 10% January

h Central

2020. Copy of the EC extension dated 10.1.2020 1s

enclosed as Annexure-IV.
2. The project proponent shall Cnm-j:ﬂiaﬂ, CTE had granted vide CTE no. 40416,
obtain Consent toestablish from| Validity: 30/11/2019.
the State Pollution Control Board Copy of the CTE is enclosed as Annexure-V.
for capacity of 0.819 MTPA prior
to commencement ofthe increased
production.
3. Transportation of coal from face to | Complying, Coal transportation from UG to Surface |

coal heap shall be carried out by
belt conveyor. Further, the coal
transportation from coal heap to
Coal Handling Plant shall be
carried out through covered
trucks.

is being done by covered conveyor belt fitted with
water sprinkler and further transportation from mine
to railway siding and for road sales is being done
through tarpaulin/green net covered trucks.,
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1

during depillaring stage. These shall

G 1l these drifts shall rcma:in
P be provided with

cture as per the
ing done

sufficient pillars to safeguard the stru
lied

DGMS norms and also as per pﬂ_la.r d?signmmp
by CMPDI for stability. The condition will be

)

o

Solid barrier shall be left belo
the roads falling within the blo
to avoid any damage to the road
and no depillaring operation shall
be carried out below  the

during de-pillaring stage.
Being compiled, At present . Hou:
development stage. Project proponent is cc;:xlu;i
that during depillaring sufficient barrer :;?En adﬂlﬂl:d
shall be left unextracted under and aroun

hip ¢t from any damage

Township / Colony to protec

the mine is 1

township /colony.

Depression due to subsidence
resulting in water accumulating
within the low-lying areas shall be
hlled up or drained out by cutting
drains.

from subsidence. " —
Bei compiled, At presen :
d:::filpmﬁntpstage. As per the PI'ﬂ]EC‘If Prﬂpﬁt;::é
they are committed to comply {:nnt.:lltmnd 8
depillaring (in 2023-24), depression ue °
subsidence will filled and accumulated water will be
drained out by cutting drains.

development

Regular monitoring of subsidence
movement on the surface over and
around the working area and
impact on natural drainage
pattern, water bodies, vegetation,
structure, roads and
surroundings should be continued
till movement cases completely. In

case of observation of any high

Complying, Presentably, during :
subsidence monitoring is being done h}r mggal
inspection. A committee of four officials involving

Colliery Manager, Khairaha UG mine, Safety Officer
Khairaha UG mine, Surveyor Khairaha UG mine and
Sub-ordinate Engineer (Civil) Khairaha Sub Area has
been constituted by the Dy. GM(M)/ Sub Area
Manager, Rajendra Sub Area vide its office order
dated 10-10-2019 for monitoring and reporting £




rate of subsidence movement,
appropriate effective corrective
measures should be taken to
avoid loss of life and materials.
Cracks should be effectively
plugged with ballast and clay
soil/suitable materials.

subsidence within the mine le
boundary of Khairaha UG.

_____-—'—-_-__-_
=se- hold area/ mine

ump water Is drained

Garland Surface drains (Size,
gradient and length) around the
safety areas such as mine shaft
and low lying areas and sump
capacity should be designed
keeping 50% safety margin over
and above the peak sudden rain
fall and maximum discharge i
the areaadjoining the mine sitcs.
Sump capacity should also provide
adequate retention period to allow
proper settling of silt material.
Sufficient number of pumps of

Complying, The mine s
through the pucca RCC catc
passed through the Settling Tanks and
water is then treated in the newly established mine

water filter plant of 15000 Gallon/ hr capacity. After
treatment the treated water is then supplied to

nearby Khannath village for domestic use. For
further improvement in siltation, required amount of
alum desing is suggested.

Sump capacity has designed and allowed proper
settling of silt and sediment materials and provided
adequate number of pumps to pump out the UG
mine sump water to the surface area through surface
settling tanks, the clean water is partly used for
mining operations, dust suppression, plantation
activities, washings, etc. a part of the total amount is
supplied to Khannathvillage and rest of the water is
discharged to Baisaha Nala for irrigation purpose to

the villagers nearby ML area, further this Baisaha

h/garland drains and
the clean

Nala meets to the Sarfa nalla from where the mine

]

|

adequate  capacity shall be

deployed to pump out mine water

during peak rain fall.
PE—

\..n

a )
_.--""-"r
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water gets storedin Sarfa dam for further distribution
to Shahdol Town after treatment in Water treatment
Plant operated by Municipal Council, Shahdol. A
total of 5 underground mine sumps exist in the UG.

10.

during peak rain fall.

Sufficient number of pumps of Complying, Installed capacity of 04 pumps is 10500
adequate  capacity shall be
deployed to pump out mine water

KLD. As per the assessment of the CMPDI, the
seepage from mine working is estimated to be 7000
KLD. The peak rainfall in an area of 1 1.432 ha (Mine
area) is estimated to be 540 KLD. Thus it is expected
that total water generation will be 7540 KLD. Thus
proponent has installed adequate capacity pumps to
pump out the rain water during peak rain fall.

(3L

approval of CGWA for use

groundwater for mining operatio

The company shall obtain

Complied, the mine has been granted with the

.

No Objection Certificate from the CGWA vide NOC

NO. CGWA/NOC/MIN/ORIG/2021/13751 that i3

" d




\#

at its enhanced capacity of 0.819
MTPA.

valid from 16.11.2021 to 15.11.2023

L

Continuous monitoring of
occupational safety and other
health hazards, and the carrective
actions needto be ensured

ponent carrying oul

Complying, The project pro
loyees. 89, 92

regular health check-up of the mine emp
& 80 medical examinations of departmental employees
were conducted in FY 2019-20, 2020-21 & 2021-22

o vocational training was imparted to

respectively. Als
n each FY

39 contractual & departmental employees 0
since 2019. And PP is providing PPEs for safety

ASSUrance.

A third party assessment of EC
compliance shall beundertaken

once in three years through
agency like ICFRE /NEERI/IIT or
any other expert agency identified

Complied, The assessment of EC compliance has
been conducted by ICFRE, Dehradun during
30.10.2019 to 05.11.2019. Copy of the report is

enclosed as Annexure-VIL It is applicable for 3 years,
next due date is on November for which proposal is in

process

Generic condition

by the Ministry.

(A)

CcO ION

COMPLIANCE STATUS

[ Ro.
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Mining shall be carried out under strict
adherence to provisions of the Mines Act
1952 and subordinate legislations made
there- under as applicable.

Complying. Mine is carried out as perapplicable
provisions of Mines Act 1952 & subordinate

legislations.

No change in mining method i.e. UG to
OC, calendar Programme and scope of
work shall be made without obtaining
prior approval of the Ministry of
Environment, Forests and Climate
Change (MoEFCC).

Agreed to comply. This mine is working with
underground method; there is no any change 10
mining method and scope of work. In case of any
change, the prior approval shall be taken from

MoEFCC.

Mining shall be carried out as per the
approved mining plan (including mine
closure plan) abiding by mining laws
related to coal mining and the relevant
circulars issued by Directorate General

ofMines Safety ([DGMS).

Being Complied, Mine working is hei]:!g done as
per approved mine plan (including mine closure

plan) and DGMS mining rules.

Underground work place environmental
conditions shall be rendered ergonomic
and air breathable with adequate
illumination in conformance with DGMS

standards,

Being Complied. Environmental conditions i]’l
the underground are ergonomic and air

breathable with adequate illumination. |
Ventilation survey, illumination survey, noise

survey, gas analysis of underground workings
are carried out as per statue and records

maintained by Safety Officer as per procedures,

No mining activity shall be carried out in
forest land without obtaining Forestry
Clearance as per Forest (Conservation)
Act, 1980 and also adhering to The

Agreed to comply, No mining activity shall be
carried out in forest land without taking prior
Forest Clearance.

No mining activity should be carried out in £




4

v

o
Scheduled tribes and other Traditional | area until or unless the area is cleared under F?\;

Forest Dwellers (Recognition of forest|act 1980, as per the project pm;__:mnent e
Rights) Act, 2006 read with provisions | 0.5 MT coal is getting blocked 1n these arcas
of Indian Forest which proponent is committed for norm-
Act, 1927, exploitation.
Based on Surface Plan/Survey of India Topo
Sheet and as per the physical verification, there
are 5 forestry patches (Total area: 6.825 ha) have
been found in the ML area:
Forest Patch-1: It is the largest forest patch
covering an area of 5.094 ha which is located
towards NW side of lease adjacent to the Sarpha
Nala. Part of the area is under cultivation by the
local villagers and remaining part of the area is
having sparse vegetation.
Forest Patch-2: It is located towards Northern
side in an area of 0.1 ha within the lease area.
Forest Patch-3: It is located towards Western
side in an arca of 0.332 ha within the lease area.
Forest Patch-4: [t is located towards SW side in

an area of 0.166 ha, within the lease area.
Forest Patch-5: [t is located towards SE side in
an area of 1.133 ha within the lease area.

The PP has informed that these 5 forest patches
with a total area of 6.825 ha have been excluded
from the present land use of the mining and
therefore no coal mining will be conducted from
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below the area of these forest patches

; oht at mine
6. Efforts should be made to reduce energy | Being complied, Two nos. dﬂf gmuflarﬂ}ileg.:l plan is
and fuel consumpticn by conservation, ﬂfﬁ? block are ¢ ajﬂ Sﬁ]a.;lﬂ more such light in
- : un to Ins S
efficiency improvements and use of DACIWaY : . e site in future.
pURRIEER o R different places in rmn e arae

B) Land Reclamation and Water Conservation

CONDITION

mmm_ﬁ;

Digital Survey of entire lease hold
arca/core zone using Satellite Remote
Sensing survey shall be carried out at
least once in three years for monitoring
land use pattern andreport in 1:50000
scale or as notified by Ministry of
Environment, Forest and Climate
Change (MoEFCC) from time to time
shall be submitted to MoEFCC/

i i

Being Complied, Digital Pm.?:assii_‘l . _
using remote sensing technique 13 being done

The condition will be

Regional Office (RO).
2. | Post-mining lannd be rendered usable lor

agriculture /forestry purposes and shall
be handed over to the respective State
Government, as specified in the
Guidelines for preparation of Mine
Closure Plan, issued by the Ministry of
coal dated 27 August 2009 and

Agreed to Comply,
complied as perguidelines.




subseguent amendments.

Fegular monitoring of subsidence
movement on the surface over and
around the working areas and its impact
on natural drainage pattern, water
bodies, vegetation, structure, roads and
suwrroundings shall be continued till
movement ceases completely. In case of
observation of any high rate of
subsidence beyond the limit prescribed,
appropriate effective mitigation
measures shall be taken to avoid loss of
life and materials. Cracks should be
effectively plugged in with ballast and
clay soil/ suitable

material.

Complying, Presentably, during development
subsidence monitoring is being done by visual
inspection. A committee of four officials involving
Colliery Manager, Khairaha UG mine, Safety
Officer Khairaha UG mine, Surveyor Khairaha
UG mine and Sub-ordinate Engineer (Civil)
Khairaha Sub Area has been constituted by the
Dy. GM(M)/ Sub Area Manager, Rajendra Sub
Area vide its office order dated 10-10-2019 for
monitoring and reporting of subsidence within
the mine lease- hold area/ mine boundary of
Khairaha UG.

Project proponent is advised to monitor the
subsidence movement on the surface and around
the wvarious areas and its impact on natural
drainage pattern, water body and road structure,
should be continue as per the prevailing
practices.

Special attention must be given during
depillaring resulting into cracks and fissures
developed if any, should be effectively phugged

Page 17 of 69
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with ballast and clay soil etc.




Fly ash shall be used for external dump
of overburden, backfilling or stowing of
mine as per provisions contained In
clause (i) and (i) of subparagraph (8) of
fly ashnotification issued vide SO 2804
() dated 3« November 2009 as
amended from time to time. Efforts shall
be made to utilize gyvpsum generated
from Flue Gas Desulfurization (FGD), if
any, along with fly ash for externaldump
of overburden, backfilling or stowing of

s an underground Coag,
mine, there is no scope of fly ash filling because
depillaring is proposed by Caving. There 1S F0
external Dump in the ML area. However, .Flﬁ
informed by PP, the overburden waste generate

during the initial years of operations are stored
in and around the mine entrance and it has hee‘n
utilized completely as packing materials 1n
haulage tracks.

Not applicable, Since it

mines. Compliance report shall be

submitted to Regional Office of

MoEF&CC, CPCB and SPCB.

A  separate team for subsidence | Complying, A committee of four officials
monitering and surface mitigation | lnvolving Colliery Manager, Khairaha UG mine,
measures shall be constituted and Safety Officer Khairaha UG mine, Surveyor

continuous monitoring &imple mentation
of mitigation measures becarried out.

Khairaha UG mine and Sub-ordinate Engineer
(Civil) Khairaha Sub Area has been constituted by
the Dy, GM(M)/ Sub Area Manager, Rajendra
Sub Area for monitoring and reporting of
subsidence within the mine lease- hold area/
mine boundary of Khairaha UG

Through inspection of the mine lease
area for any cracks developed at the
surface due to mining activities below
ground shall be carried out to prevent in

Being Complied, No such cracks or subsidence
has been developed in the mining area as the
mine is in the developmental stage, however to
safeguard the mine from inrush of water, a team
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rush of water in the mine.

which
inrush of water.

has been constituted,

Native tree species shall be selected and

planted  over areas affected by
subsidence,

necessary action to preventl aiahs 5
During visit of the R
Being Complied, ed. Howeve

g observ
mine, no any subsidence waﬁﬂcﬂ 7, this UG min

: ide s
if any occurrence of subsi ional phase occu
in near future durng ﬂPemt,]c alce 1P appropriat

| Proponent has ‘En
;Eii:ﬂj:gt pﬂ[;p EC condition of MoEF

i cies a
planting high root density native treec Spe
the affected areas.

(=1

The project proponent shall make
necessary alternative arrangements, if
grazing land is involved in core zone, in
consultation with the State Government
to provide alternate areas for Hon’ble
Supreme Court with regard to acquiring

grazing land.

i in core
Complied, No grazing jand involved 1N

zone of Khairaha UG Mine




(C) Emissions, Effluents, and waste disposal-

[ B.N CONDITION

COMPLIANCE STATUS

T. | Transportation of coal, to the extent
permitted by road, shall be carried out
by covered trucks/conveyors. Effective
control measures such as regular
water /mist sprinkling/rain gun etc.
shall be carried out in critical areas
prone to air pollution (with higher values
of PM1p/PMg 5) such as haul road,

loading /unloading and transfer points.
Fugitive dust emissions from all sources
chall be controlled regularly. It shall be
ensured that the Ambient Air Ouality
parameters conform to the norms
prescribed by  the Central/ State
Pollution Control Board.

Being Complied.
Following action were taken f0 control the
fugitive emission:
Installed 14 fixed sprinklers along coal stock
yard and entrance of the mine.
_ One mobile water tanker (SKL capacity) is used
for dust suppression at coal trans portation road
- Procured 1 truck mount mist fogger machine
for dust suppression on the haul road

- The railway siding is barricaded with approx.
12 ft brick wall and green canopy and fix water
sprinklers are installed in the siding premise.
-Regular monitoring of ambient air quality is
being done by CMPDIL and by MPPCB, Shahdol,

in mine and in the railway siding and the values
are well within prescribed norms.

However, itis recormmended to install the height
of coal siding area brick wall by Tin shed/green
net to further minimize dust pollution.
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Gree‘nhalt consisting of 3-tier plantati
of width not lesg than 7.5 m shall 'l:::';
fieveluped all along the mine lease area
::n a }I:Ih_Ei.E-E-El manner. The green belt
OMPprising a mix of native species shall
be developed a along the major
approach/coal transportation roads.

Being Complied, Greenbelt has been devcla]::tﬂd
all around the bunker; coal stock yard and n:lmﬂ
office parries through the M. P. Rajya Van vﬂ.:as
Nigam, Umaria during the year 2011 by planting
of 5000 nos. of both native and exotiC trﬂlf:
species. 12000 no of plants have been planted i
year 2021 along the coal transportation route for
minimization of air borne dust. The survival rate
was 96.7% . Further, it is recommended that PP
shall ensure development of thick 3-tier gT ¢enl?eﬂ
by planting more number of fruit bearing, natve

and Sulphur resistant plants.

The transportation of coal shall be
carried out as per the provisions and
route proposed in the approved Mining
Plan. Transportation of the coal through
the existing road passing through anv
village shall be avoided. In case, it is

proposed to construct a ‘bypass’ road, it
should be so constructed so that the

impact of sound, dust and accidents
could be appropriately mitigated.

Being Complied, The coal from the mine o
railway siding transport through 14 Kms road
network. Out of which approx. 3KMs road patch
is developed by PWD. Rest is developed by PP.
Presently, whole the road length is maintained by
proponent. A work order released on 9% April
2022 to re-carpeting of PWD road was awarded
with 5 years comprehensive maintenance. Copy
of the order is enclosed as Annexure-VIII.

There is no any major population /village inhabit
there on the road side. The speed of trucks also
monitored through GPS enable system, average
speed ranges from 20 to 30 KM /hr.

Vehicular emissions shall be kept under |

Being complied,




control and regularly monitored. All the
vehicles engaged in mining and allied
activities shall operate only after
obtaining ‘PUC" certificate from the
authorized pollution testing centers.

d
-PUC certified vehicles are only deployed fnrmeﬁ,\j’/

transportation.

Coal stock pile/crusher/feeder and
breaker material transfer points shall
invariably be provided with dust
suppression system. Belt- conveyors
shall be fully covered to avoid air borne
dust. Side cladding all along the
conveyor gantry should be made to avoid
air borme dust. Drills shall be wet
operated or fitted with dust extractors.

Being Complied.

-U':::'IIIE] suﬂ?&ce transport through Belt
COMVEYOT.

-Coal stock yard and railway siding is equipped
with water sprinklers.

-Railway siding is covered with brick boundary
wall and green canopy.

-Side cladding gantry along conveyor is provided
to avoid air borne dust.

-Mobile water sprinkler is deployed on road
transport.

-Drilling is not practiced in this mine and no
crusher is installed in this mine.

Coal handling plant shall be operated
with effective control measures viz. bag
filters /water or mist sprinkling system
etc to check fugitive emissions from
crushing operations, conveyor system,
transfer points etc.

Being Complied, At Khairaha UG fhe mining is
being done with continuous miner with feeder
breaker to size 100mm to oversized coal. The
continuous miner works with mist spray system
to minimize dust emission.

No CHP is there at the mine. For controlling dust
emission from conveyor system, belt is

completely covered and provided with mist
sprinkler system.
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Ground water, excluding mine water,
shall not be used for mining operations.
Rainwater harvesting shall be
implemented for conservation and
augmentation of ground  water
resources.

iz U
e g S wiﬁ:ufgh undergr ound

I he
operation. The secpage o Hling T ‘

workings is pumped Intoe th o
water 15 reused for sp

underground operations




species to be mace

Catch/garland drains and siltation
ponds of appropriate size shall be

constructed around the mine working,

coal heaps &
OB dumps to prevent run off of water
and flow of sediments directly into the
river and water bodies. Further, dump
material shall be properly consolidated/
compacted and accumulation of water
over dumps shall be avoided by
providing adequate channels for flow of
silt into the drains. -The drains /ponds
so constructed shall be regularly de-
silted particularly before onset of
monsoon and maintained properly.
-Sumyp capacity should provide adequate
retention period to allow proper settling
of silt material. The water 80 collected in
the sump shall be atilized for dust
suppression measures and green belt

development.

_Dimension of the retaining  wall

constructed, if any, at the toe of the OB
dumps within the mine to check run-off
and siltation should be based on the

Being Complied.
-Catch/garland drains an
appropriate size are constructed aroun

working and coal heaps. -
_ This is a UG mine, therefore rhe conditions of
OB is not applicable for this mine.

_ Catch/garland drains and siltat
appropriate size are constructed arourl
working and coal heaps and regular maintenance

and desilting is being done.
. Sump capacity with adequate capacity is

provide (underground capacity- 20400 cum,/ day,
peak sudden rainfall water generation

- 540 Cum).

- Mine is underground, this condition is not
applicable.

4 siltation _
d the mine

ion pond of
d the mine

rainfall data. The plantation of native
between toe of the
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field fhabitation/water bodies.




sy waler T

The mine Sump water isg

[4}2

Industrial waste water generated from
CHP, workshop and other waste waler,
shall be properly collected and treated
so as to conform to the standards
prescribed under the Environment
(Protection) Act, 1986 and the Rules
made there under, and as amended from
time to time. Oil and grease trap shall
be installed and maintained fully
functional with effluents discharge
adhering to the norms. Sewage
treatment plant of adequate capacity
shall be installed for treatment of

domestic waste.

RCC catch/ garland [
he Settling Tanks

Being Complied,
drained through the pucca

drains and passed through t _
and the clean water 1s then treated in the newly

established mine water filter plant of 15000
Grallon/hr capacity. After treatment the treated
water is then supplied to nearby Khannath
village for domestic use. For further improvement
in siltation, required amount of alum dosing 18
suggested. Sump capacity has designed and
allowed proper settling of silt and sediment
and provided adequate number of

pump out the UG mine sump water to
g tanks,

materials

pumps to
the surface area through surface settlin

the clean water is partly used for mining
gperations,  dust suppression, plantation
activities, washings, etc. a part of the total
amount is supplied to Khannath village and rest
of the water is discharged to Baisaha Nala for
irrigation purpose to the villagers nearby ML
area, further this Baisaha Nala meets to the
Sarfa nalla from where the mine water gets
stored in Sarfa dam for further distribution to
Shahdbol Town after treatment in Water treatment
Plant operated by Municipal Council, Shahdol. A
total of 5 underground mine sumps exist in the

UG.
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Adequate groundwater recharge
measures shall be taken up for
augmentation of ground water. The
project authorities shall meet water
requirement of nearby village(s)in case
the willage wells go dry due to
dewatering of mine,

Being Complied, A ground water recharge
structure has been created at mines office of
Khairaha project with a total surface area of
125sq.m for collection of rain water. The
collected rain water is passed through a recharge
pit and was found in working condition.

The mine sump water is drained through the
pucca RCC catch/garland drains and passed
through the Settling Tanks and the clean water
is then treated in the newly established mine
water filter plant of 15000 GFH capacity. After
treatment the treated water is thensupplied to
nearby Khannath village for domestic use,
rest of the water after industrial use is
discharged to the Sarfa nalla from where the
mine water gets stored in Sarfa dam for further
distribution to Shahdol Town.

It is further recommended that more number of

ground water recharge pits /ponds shall be
constructed, reclaimed in the village areas where

mined water is not being supplied or provided.

>l



(DJILLUMINATION, NOISE & VIBRATION-

CONDITION

—COMPLIANCE STATUS

Adequate measures shall be taken for
control of noise levels below 85 dB(A) in
the work environment. Workers engaged
in underground mining operations,
operation of HEMM, etc. shall be
provided with personal protective
equipments (PPE) like ear plugs /fmuffs
in conformity with the prescribed
norms /guidelines in  this regard.
Progress in usage of such accessories 10
be monitored. Adequate awareness
programme for users to be conducted.

Being Complied, Continuous miner is deployed
with feeder breakers in underground mining,
which do not produce noise upto 85 dB(A) in
work environment. However, The worker engaged
in UG mining operations is equipped with PPE
like safety goggle, Dust mask and Earmuff/
earplugs in conformity with the prescribed norms
in this regard. Dunng INITIAL/PERIODICAL
MEDICAL EXAMINATION (IME/PME) each
worker is subjected for audiometric test. No
arh cases of Noise-Induced Hearing Loss (NIHL)

are reported.

The noise level survey shall be carried
out as per the prescribed guidelines to
assess noise exposure of the workmen at
vulnerable points in the mine
premises, and report inthe regard shall
be submitted to the Ministry /RO on six-
monthly basis.

Being Complied, Noise level monitoring done at
various vulnerable points and reported noise
levels less than 85 dB (A). However, workers have
been provided sufficient protecting measures
such as ear plugs, muffs in conformity with the

prescribed norms in this regard.
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Controlled blasting techniques shall be
practiced in order to mitigate ground
vibrations and fly rocks as per the
guidelines prescribed by the DGMS.

Not applicable. No blasting is required,
Continupus miner iscoal cutting technology.

The noise leve] survey shall be carried
out as per the prescribed guidelines to
assess noise exposure of the workmen at
vulnerable points in  the mine
premises, and report inthe regard shall
be submitted to the Ministry/RO on
six- monthly basis.

Being complied: The monitornng report

submitted biannually. Copy of the recent si
monthly reports (Oct 2021-March 2022)

enclosed as Annexure-IX.

(E)Occupational health & safety-

S_N

COMPLIANCE STATUS '|

1.

CONDITION dj
&dﬂgﬁl&tc Ulumimation shall be ensure
in all mine locations (as per DGMS
standards and mﬂnimreda.

Being Complied, Arrangement for adequate
illumination in mine locations as per DGMS
standards is made andits monitoring is also heinq
done.

The project proponent shall undertake
occupational health survey for initial
and periodical medical examination of
the workers engaged in the project and
maintain records accordingly as per the
provisions of the Mine Rules, 1955 and
DGMS circulars. Besides regular
periodic health check-up, 20% of the

Being Complied, Health survey for workers by
conducting IME/PME as per the provisions of
Mines Rule and DGMS circulars is being done.
89, 92 & 80 medical examinations of
departmental employees were conducted in FY
2019-20, 2020-21 & 2021-22 respectively. AS
informed, No case of Pneumoconiosis and N
has been reported vet,




workers identified form workforce
engaged in the active mining operations
shall be subjected to health check-up for

occupational diseases and
hearing impairment, if any.
Personnel  (including putsourcing

employees) working in dusty areas shall
wear protective respiratory devices and
shall also be provided with adequate
training and information on safety and

health aspects.

Being Complied, Arrangement for adequate
idlumination in mine locations as per DGMS

standards is made and its monitering is also

being done.

Skill training as per safety norms
specified by DGMS shall be provided to
all workman including the outsourcing
employees to ensure high safety
standards in mines.

Being Complied, Regular training of the
workforce is being done and it's a continual

process.

Effective arrangement shall be made to
provide and maintain at suitable points
conveniently situated, a sufficient
supply of drinking water for all the

Being Complied, 02 no. water filters installed for
supply of drinking water.

persons employed.
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Implementation of Action Plan on the
issues raised during the public hearing
shall be ensured. The Project
Proponent shall undertake all the
tasks as per the Action Plan Submitted
with budgetary provisions during the
Public Hearing. Land oustees shall be
compensated as per the norms laid
out R&R Policy of the Company /or the
national R&R Policy/ R&R Policy of the
State Government, as applicable.

= ———
Being Complied, Various 1Ssues raised during

public hearing are being complied. These inchade
towards various measures

for containment of air/dust pc-llutl.-::m hkz
provision of mobile water tanker, [?:1-“5'-1“5““{mi1 E::ﬂ
necessary arrangement for education, health,
road construction. These also include regular
monitoring of air and water quﬂljt:'f 1:‘1"11'-::1.1,311]L
agencies like CMPDIL and M. P. Pnllutm.n Cnntmd
Board. Land compensation to the 27 pnva‘tetlsn
owners from nearby Chirihiti and Khairaha
villages amounting to a total of RE,EITE?SDI
have been made for their 11.432 ha of private
land by 31.07.2010. This land has been used for
establishment of infrastructures lke office
premises and approach road to the mine. Apart
from land compensation, 05 PAFs belonging to

monetary provisions

the Khairaha village have also been provided

employment as per the R&R Policy of the CIL.

The project propanent shall follow the
mitigation measures provided in this
Ministry’s OM No. Z-11013/5712014-
IA.11(M) dated 29% October, 2014,

titled impact of mining activities on
habitations- issues related to the
mining projects wherein habitations
and villages are the part of mine lease

areas or habitations and villages are

Being Complied, Measures are being taken for
minimizing the impact of mining activity on
habitation. These include measures for
containment of air/dust pollution like provision
of mobile water tanker, raising of plantations,
monitoring of air and water quality and
construction of blacktop road.




i surrounded by the mine leasc area.

EF[EEDEYETEM AND BIODIVERSITY CONSE
. CONDITION

RO OMPLIANCE STATUS

Li

The project proponent shall take all
precautionary measures during mining
operation for conservation  and
protection of endangered flora/fauna, if
any spotted/reported in the study area.
The Action plan in this regard, il any
shall be prepared and implemented in
consultation with the State Forest and
Wildlife Department.

Being Complied, Award of work order issl.{ﬂii to
the Director, Tropical Forest ke search Institute,
Jabalpur for “Study of Flora and Fa_luna and
preparation of Wildlife Conservation FPlan
including Endangered species if any and
Comprehensive study of impact of mining on
the Wildlife for Rajendra UG and Damini UG
mine of Sohagpur Area of SECL” (vide Letter No.

SECL/SGP/ENVT/18/771 dated 13th

December 2018,

Greenbelt consisting of three tier
plantation ofwidth not less than 7.5 m,
shall be developed all along the mine
lease area in a phased manner. The
green belt comprising of a mixof native
species shall be developed all along the
major approach roads [ coal
transportation roads.

Being Complied, Greenbelt has been developed
all around the bunker; coal stock yard and mine
office pemis through the M. P. Rajya Van Vikas
Nigam, Umaria during the year 2011 by planting
of 5000 nos. of both native and exotic tree
species. 12000 no of plants have been planted in
year 2021 along the coal transportation route for
minimization of air borne dust. The survival rate
was 96,7%. Further, it is recommended that PP
shall ensure development of thick 3-tier
greenbelt by planting more number of fruit
bearing, native and Sulphur resistant plants.
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(GJPUBLIC HEARING, R&R AND CSR-

5. N

CONDITION

COMPLIANCE STATUS

S

1.

Implementation of the action plan on the
issues raised during the public hearing
shall be ensured. The project proponent
shall undertake all the tasks/measures
as per the action plan submitted with
budgetary provisions during the public
hearing. Land oustees shall be
compensated as per the norms laid down
in the R&R policy of the company/ State
Government /Central Government, as
applicable.

Being Complied, Various issues raised during
public hearing are being complied. Tl'}ﬂﬂﬂ
include monetary provisions towards various
measures for containment of air/dust pollution
like provision of mobile water tanker,
plantations and necessary arrangement for
education, health, and road construction. These
also include regular monitoring of air and water
quality through agencies like CMFPDIL and M. P.
Pollution Control Board. Land compensation to
the 27 private land owners from nearby
Chirihiti and Khairaha villages amounting to a
total of Re.2175250/ have been made for their
11.432 ha of private land by 31.07.2010. This
land has been used for establishment of
mfrastructures like office premises and
approach road to the mine. Apart from land
compensation, 05 PAFs belonging to the
Khairaha village have also been provided
Employment as per the R&R Policy of _tlff;—!-&’

i

>



The project proponent shall ensure the
expenditure towards socio-economic
development in and around the mine,
in every fnancial yvear as per the
corporate social responsibility policy as
per the provision under section 135 of
the Companies Act, 2013.

Being complied, As per CSR policy ﬂf_ CoTnpan;
the work related to CSR is being done In nearby
villages of project. Recently, One Mine wa_ter
filter plant is established in the mine premise
from which water is being supplied to nearby
villagers. Other CSR Activities are also being
done at Area level for the betterment of socio-
economic conditions or surrounding area.

It is recommended that PP need to take more
CSR activities related to groundwater recharge
structures, pond construction, reclaimation of
ponds and health facilities may be taken up.

The project proponent shall follow the
mitigation measures provided in the
Ministry’s OM No. 2-11013/5712014-
IAI1 (M) dated 29 October, 2014
titled Tmpact of mining activities on
habitation issues related to the mining
projects wherein habitations and
villages are the part of mines lease
areas or habitations and villages are
surrounded by the mine lease area’.

Being Complied. Various measures have been
taken for containment of air/dust pollution like
provision of mobile water tanker, plantations,
construction of blacktop road for transport of
coal. Regular monitoring of air and water quality
through agencies like CMPDIL.
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The project proponent shall make
necessary arrangements, if grazing
land is involved in core zone, in
consultation with the State
Government to provide alternate areas
for livestock grazing, if any. In this
context, the project proponent shall
implement the direction of Hon'ble
Supreme Court with

regard to acquiring grazing land.

Hnt':pplicnhle, There is no any gra.l.zing land
involved incore zone under the project.

(H)

CORPORATE ENVIRONMENT RESPONSIBILITIES-

~ CONDITION

COMPLIANCE STATUS

The company shall have a well laid down
environment policy duly approved by
Board of Director. The environment
policy should prescribe for standard
operation procedures to have proper
checks and balances and to bring into
focus any infringements/ deviation/
violation of the environment of forest
norms /conditions. Also, the company
shall have a define system of reporting of
non- compliances /violations of
environmental norms to all Board of
Director and/or

Complied, |
Unit has board spproved corporate Environmen

policy.




Ty —

Shareholders /stakeholders.
The project proponent shall comply

with the provisions contained in the
Ministry’s OM dated 1 May, 2018, as
applicable, regarding Corporate
Environment Responsibility.

The activities under CER like

Being complied,
rain water

drinking water supply to villager,
harvesting etc. is being done.

The hierarchical system or
Administrative Order of the company to
deal with environment issues and for
ensuring compliance with the
environment clearance conditions shall

be displayed on website of the
Company.

Complied, Company level EC conditio
compliance monitoring team is constituted.

A separate environment management
cell both at the project and company
headquarter level, with suitable qualified
shall be set-up under the control of a
Senior Executive, who wil report

directly to the Head of the

omplied.
Separate environment management cell with

suitable qualified person have established and
functioning at project and company level.

Organization.

Action plan for implementing EMP and
environment  conditions shall be
prepared and shall be duly approved by
competent authornty. The wvear wise
funds earmarked for environmental
protection measures shall be kept in

Being complied, A separate fund for

Environmental  Activitics [Monitoring, HW

authorization, water spraying, O&M, Rainwater
harvesting etc.) and implementation of EMP of the

mine is approved. And this fund is not bein
diverted for any other purpose. Yearly progres

report is being submitted to the MoEFCC region

separate account and not to be diverted
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for any other purpose. Year wise
progress of implementation of action
plan shall be reported to the
Ministry / Regional Officer along with the
Six Monthly Compliance Report.

Self-environmental audit shall be
conducted annually. Every three years

third party environmental audit shall be
carried out,

office through 6 monthly compliance reports.

Being complied, Self-environmental audit

being done by Six monthly EC -::nmplirant':e an
field visit, The assessment of EC compliance h
been conducted by ICFRE, Dehradun dumn
30.10.2019 to 05.11.2019.

(I) STATUTORY OBLIGATIONS-

8. N

CONDITION

COMPLIANCE STATUS 1

1

The environmental clearance shall be
subject to order of Hon'ble Supreme
Court of India, Hon'ble High Court, NGT
and any other Court of Law from time
to time, and as applicable to the project.

Agreed to Comply.

The environmental clearance shall be
subject to obtaining wildlife clearance, if
applicable, from the Standing

Committee of National Boards

: for
Wildlife.

D

corridor fa]] with radius of 15 KM
' fall with rad :

Agreed to Comply.

However, only tenancy and govt. land involve
1::?n'.rr.na:rref_l under the Project ares and no any
€serve Forest, wildlife sanctuary, wildlife




The project proponent shall obtain | Complied, CTE granted as per No. 49416, \/
Consent to Establizsh /Operate under the | Dated-30.01.2019.
Alr Act, 1981 and the Water Act, 1974
from the concerned State Pollution
Control Board.
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The project proponent shall obtain the
Necessary permission from the Central
Ground Water Authority (CGWA).

Complied ‘ -
::ingmim:pha; been granted with the

i NOC
Objection Certificate from the GGWH????, B
NCO. CGWA/ NOC/MIN/ORIG/2021/13
valid from 16.11.2021 to 15.11 2023

(J)MONITORING OF PROJECT-

SN

CONDITTON

COMPLTANCE STATUS 5

1

Adequate ambient air quality monitoring
stations shall be established in the core
zone as well as in the buffer zone for
monitoring of pollutants, namely PM 10

PM9 5, SO9 and NOy Location of the

stations shall be decided based on the
meteorological  data, jopographical
features and environmentally and
ecologically sensitive target in
consultation with the State Pollution
Control Board. Online ambient air
quality monitoring stations may also be
installed in addition to the regular
monitoring stations as per  the
requirement and/or in consultation

Being complied:

-Air quality monitoring is being dﬂ*‘ﬂﬂ on following
stations by CMPDI on regular basis.
-In core zone (4);

1. Main gate,

ii. Lamp room,
ii. Electrical substation &
iv. Manager Office 1

-In Bufferzone (4)
1 Khairaha Village,
1.  Kundri village
ii. Chirahti village and
lv.  Khanath village




%,

with the SPCB. Monitoring of heavy

metals such as Hg, As, Ni, Cd, Cr, etc to
be carried out at least once in six

months.

One CAAQMS station i8 also installed at Colony
near Khairaha UG mine.

Ambient air quality monitoring in the
core zone shall be carried out to ensure
the Coal Industry Standards notified
vide GSR 742(E) dated 25- 09-2000 and
as emended from time to time by the
Central Pollution Control Board. Data on
ambient air quality and heavy metals
such as Hg, As, Ni, Cd, Cr and other
monitoring data shall be regularly
reported to the Ministry/ Regional

Being complied:

Monitoring of Ambien
being carried out as per

t air quality in core Z01e is
Coal Industry Standards

notified vide GSR 7T42(E) dated 25-09-2000 and
as amended. Monitoring data regularly submitted
to MoEFCC and MPPCB with Environmental

audit report.

PP shall conduct AAQM for Heavy metals too,

Officer and to the CPCB/SPCB,

The effuent discharge (mine waste
water, workshop effluent) shall be
mentioned in tcrms of the parameters
notified under the Coal Industry
Standards vide GSR 742 (E) dated 25-
00-2000 and as amended from tiune to
time by the Central Pollution Control

Board.

Being complied,
-Quality of Mine water is being monitored as per
parameters notified under the Coal Industry

Standards vide GSR 742 (E) dated 25-09-2000
and as amended,
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nitoring data i

The monitoring data shall be uploaded
on the company’s website and displayed
at the project site at a suitable location.
The circular No. J- 20012/1/2006-1A.11
(M) dated 27.05.2009

issued by Ministry of Environment,
Forest and Climate Change shall be
referred in this regards

Being Complied, Monthly mo
being displayedat project office.

for its compliance.
Regular monitoring of underground

water level and quality shall be carried
out in and around the mine lease area by
establishing a network of existing wells
and construction new piezometers
during the mining operations. The
monitoring of ground water levels shall
be carried out four times a year i.e. pre-
MOnsoon, monsoon, post- monsoon and
winter. The ground water quality shall
be monitored once a year, and the data
thus collected shall be sent regularly to
Mmistry of Environment, Forest and
Climate Change/Regional Office.

Being Complied,
The water level monitoring is being done by

series of existing well and piezometers Monitoring
of 04 parameter of effluent wateris being carried
out every month and 24 parameters monitoring
15 done twice in ayear.
The final Monitoring Reports are being submitted
to MoEFCC with the 6 monthly compliance.
{tis recommended to carryout periodic testing of
the water supplied to the villagers.




Monitoring of water quality upstream
and downstream of water bodies shall be
carried out once in six months and
record of monitoring data shall be
maintained and submitted to the
Ministry of Environment, Forest and
Climate Change /Regional Office.

Being complied.

The project proponent shall submit six
monthly reports on the status of the
implementation of the stipulated
environment conditions to the Ministry
of Environment, Forest and Climate
Change/Regional Office. For half yearly
monitoring reports, the data should be
monitored for the period of April to
September and October to March of FY

Being complied.

The Regional Officer of this Ministry
shall monitor compliance of the
stipulated conditions. The project
authorities should extend  full
cooperation to the officer (s) of the
Regional Office by furnishing the
requisite data/information/ monitoring
reports.

Agreed to Comply.
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(K) MISCELLANEOUS.-
EN CONDITION COMPLIANCE STATUS
N
Being Complied.

iFo

Efforts should be made to reduce energy
consumption by conservation, efficiency

improvements and use of renewable

Two nos. of solar light at mine office F&hcjﬂa;:
installed. Further plan is underway 1':1} mﬁt -
more such light in different places in mine site

ENnergy.
in future.
<.| The project authoritics shall Inform 1o Complied.
the Regional Office regarding
commencement of mining operations.
3.A copy of the environmental clearance | Complied.

shall be marked to concerned Panchayat.
A copy of the same shall also be sent to
the concerned State Pollution Control
Board, Regional Office, District Industry
Sector and Collector’s Office/ Tehsildar
office for information in public domain

within 30 days.




. The EC shall be uploading on the

company’s website. The compliance status
of the stipulated EC conditions shall also
be uploaded by the project authorities on
their website and updated at least once
every six months so as to bring the
same in public domain.

Complied.

The project authorities shall advertise at
least in two local newspapers widely
circulated, one of which shall be in the
vernacular language of the locality
concerned, within 7 days of the issue of
this clearance, informing that the project
has been  accorded environmental
clearance and a copy of the same is
available with the State Pollution Control
Board and also at website of the Ministry.

Complied.
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[The environmental statement for each
financial year ending 31 march in Form-V
is mandated to be submitted by the project
proponent for the concerned State
Pollution Control Board as prescribed
under the Environment [Protection) Rules,
1986, as amended subsequently, shall
also be uploaded on the company’s
wehsite along with the status of
compliance of EC conditions and shall be
sent to the respective Regional Offices of

the MoEF&CC by e-mail.

Being Gnmplier.:l.

.| The above condition will be enforced mter-
alia, under the provisions of the Water
(prevention & Control of Pollution Act,
1974 the Air (Prevention & Control of
Pollution) Act, 1981  the

environment{protection) Act, 1986 and the
public Liability Insuranece Act, 1991 along
with their amendments and Rules and any
other orders passed by the Hon'ble
Supreme Court of India/High Courts and
any other Court of Law relating to the

Agreed to Comply.

subject matter.




The proponent shall abide by all
commitments and recommendations made
in the EIA/EMP report and also that
during presentation to the EAC. All the
commitments made on the issues raised

during public hearing shall also be
Implemented in letter and spirit.

Agreed to Comply.

Y ¥

The proponent shall obtain all necessary

clearances /approvals  that  may be

recuired before the start of the project. The
Ministry or any other compe tent authority
condition

may stipulate any further
for environmental protection.

Agreed to Comply.

Agreed to Comply.

Any appeal against this environmental
clearance shall lie with the National Green

Tribunal, if preferred, within a period of 30

days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.
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The coal company / project proponent shall
be liable to pay the compensation against
the illegal mining, if any, and as raised by
the respective State Government at any
point of and time, in terms of the orders
dated 2 august, 2017 of Hon'ble
Supreme Court in WP (Civil) No.
114/2014 in the matter of Common
Cause Vs Union of India & others.

Agreed to Comply.

The concerned State Government shall
CNsure no mining operations to cormmence
till the entire compensation for illegal
mining, if any, is paid by the project
proponent through their respective
Department of Mining & geology, in Strict
compliance of the judgment of Hon'ble

Supreme Court

Agreed to Comply.

10

This environment clearance shall not be
operational till such time the project
proponent complies with the above said
judgment of Hon'ble Supreme Court, as

applicable and other statuto
requirements. ry’

Agreed to Comply.




Further required action by the project proponent in view of the

compliance status of the EC conditions:

i.

Establish more number of Groundwater recharge structure,
construct or reclaim Ponds in nearby villages where water is
not being supplied.
Increase the plantation on the road side as per the EC
condition.
Further raise the height of railway siding wall from 12ft to 15-
20ft in total by Tin sheds.
Increase the water sprinkling frequency on the haul road to
further minimise the fugitive emission.
Ensure the truck are not overloaded and covered with
tarpaulin to avoid fall of coal on the road that results in
fugitive emission.
Place speed limit boards on suitable sites of the road network
for the truck movement.
Periodically update the display board showing the details of
CTO, HW authorization etc. Also translate in Hindi language
for understanding of the public.

Monitor the drinking water quality of the water supplied to
Khannath village.

Monitor the heavy metals in ambient & water biannually.
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4.0 Impact on the Environ

To assess the post expansion 1.€.
environmental quality parameters
Quality & Noise level; it Was opined
parameters analysis at identified locatio

w.r.t. Pre-expansion leve

The identified monitoring locations are as

ment by the Project Expansion

{1.1.2019 impact on the
viz. Ambient Air Quality, Water
d to carry out environmental
ns and compare the change

| of the environmental quality.

tabulated below:

e : Latitude Longitude
rsq:u Name of monitoring station in degree] | (n degree)
Air Quality(Core Zone)
1. | Mangers office gotion 23.1596 81.4611
2. | Main gate 23.1582 81.4614
3. | Lamp room 23.1604 81.4604
4, | Electric sub station 23.1590 81.4585
Air ﬁuulii Buffer Zone)
5. | Chirhiti village 23.1491 81.4828
6. |Khannath Village 23.1680 81.4719
7. | Kundrai Village 23.1474 81.4624
8. Khairaha Village 23.1374 81.4480
a. Office Of GM, Burhar near coal siding | 23.186169 | 81.571708
Water Quality
1. Mine water Discharge from plant 23.1599 81.4618
premises
2. Mine water discharge before 23.161350 | 81.464900
confluence in Baisaha nala )
3. Up stream of Baisaha nala [near 23.1553 81.4672
Kundari village)
4. Downstream of Baisaha nala [near 23.1702 81.4680
Kanhat village]
5. Drinking water 23.1602 81.4603
Noise Level (Core Zone)
1. | Mangers office 23.1596 81.4611
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2. | Main gate 23.1582 81.4614
3 Lamp room 23.1604 81.4604

| Electric sub station 23.1590 81.4585

Noise Level (Buffer Zone)

5. | Chirhiti village 23.1491 81.4828
6. | Khannath Village 23.1680 81.4719
7. | Kundrai Village 23.1474 | 81.4624
8. | Khairaha Village 23.1374 81.4480
9. | Office Of GM, Burhar near coal siding | 23.186169 | 81.571708

The ambient Air Quality (AAQ) monitoring was conducted twice
during 20 May -21: May 2022 and 27*% May-28% May 2022 for
covering the weekly changes in the AAQ. The noise level monitoring
was conducted on 20% & 27 May 2022, The water sampling was
conducted on 21#t May 2022. Copy of the analysis report is
enclosed as Annexure-X. '

The analysis result of the Ambient Air Quality and Noise level in
Core and Buffer zone is as tabulated below:
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result of the Ambient Air Quality and Noise level in Core and B

uffer zone

The
dB(A
Zone Location Ambient Air Quality in pg/m? 0 1:!\‘-!:5 - h‘;:“' h:a;" 2022
"20-21+ May 2022 27528t Hjﬁ“'-’;ﬂ m::nzs ¥
Mo | SOz 2 :
SPM | PM1a | SO; | NOz | SPM | PMio Say [Night | Day__ Eqﬂ;%ht

Core | Mangers office | 295 | 215 | 38 |50 | 474 208 |35 |46 ﬁg-? 2},‘3 ﬁé 63.9 |
Main gate 784 | 216 |43 |52 | 280 |217 |34 |49 68.6 ﬁg-z ?3'2 591
Lamp room 345 |308 |38 |51 |34l |299 |33 [47 [73.2 : 655 =10
Flectricsub | 245 | 164 |36 |43 |236 | 154 |31 |44 |[64.5 1625 :
station

Applicable standards

Notification No. GSE

742(5), Dt: 25.09.2000 | g4q | 250 | 120 | 120 | 500 | 250 | 120 | 120 | 75 70 75 70

and Ambient Noise

standards (Industrial

Area)

Buffer | Chirhiti village | - |97 |25 |38 |- 94 30 |32 |e4.1 |60.1 |60.5 |51.5
Khannath - |94 23 [ 32 - BE 0 34 524 | 53 54.3 2z
Village
Kundrai Village - 89 24 31 - 87 22 29 53.1 | 51.5 53.4 51.1
Khairaha - |96 23 |30 |- og 23 |30 589 |55.8 | 56.2 52.2
Village
[ Office OfGM, - |206 [26 |32 |- 197 |24 |31 62.1 |[5B.8 | 63.4 59.2
Burhar near
coal siding

Applicable standards

MNAAQS, 2009 and

Ambient Noise - 100 80D -

standards (Residential - e £ L 55 45 55 45

area) /I

Pmﬂf" -



d;"iﬂ'h

The PMo value was found slightly exceeding from the prescribed
standard of 250 pg/m?®at one of the 04 locations of the core zone i.e.

lamp room. The prominent wind direction is North-East. The
location is situated in downwind.

The noise level was within the prescribed level in Day & Night
period at Core zone; whereas it was found exceeding in buffer zone.

This is majorly due to localized activities along with wvehicle
movement,

Further, to assess change in environmental pollutants w.r.t. the
mining activities after the increase in expansion; committee opined

to compare the change in concentration of pollutant from Year 2018
to 2022.

The level of Ambient Air Quality monitored by project proponent
through CMPDI, Mahendragarh & Bilaspur during pre-expansion &

post-expansion years was assessed and described below in
graphical representation:
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Change in Suspended Parti : - i
D e pende Hiculate Matter [ Co —te: The Suspended particulate Maticrs
[ )in Core Area Since 2018 : found below
B0 (SPM) in the Core area was always 10U}
E o0 |- _ . the prescribed limit of 500pg/m?. There was &
P Dol ' dip in SPM concentration Was ohserved in year
s = ~— w=— seesas 1813 3020-21 w.r.t Fﬁvinus _‘,FE:EI'E that may be due
E 200 , to the COVID-19 restrictions. Further, the
£ J00 — 2072021 | concentration in  yesar 2021-22 was 4
% w37 | higher than the year 2020-21 but lower
R S aEE bR B =7 the F¥ 2018-19 & 2019-20.
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Change in Particulate Matter [PM10) !
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' "E 250 ¢ - prescribed limit of 250ug/m3. There was a
: E i) WO eoeres 201819 dip in PM10 concentration was cbserved in
| Ew 150 f— = ..‘u:.-:_.;;rﬁ R — year 2020-21 w.r.t previous years that may
g % »on — oS he due to the COVID-19 restrictions.
| 3 - iy ' Further, the concentration in year 2021-22
, - 5'“ _ 2 | was found higher than the year 2020-21 but
35555%5%%55? — Lt | in line with the FY 2018-19 & 2019-20. J
| iE8EgaB" |
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Change in S02 concentration in Core Area

' Since 2018
140 — .
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e 9
...... 18-
§ o 20181
E o === 201920
E A0 —"-."ﬂ_'ﬂ_'q:,.:h — —_— 2021
E 1) e DSt e Sl = = A2
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T F YT EEEEEFE
§ §ELIIEIZ i
1jijats
&1
Change in NO2 concentration in Core Area
Since 2018
140
"
=9 120 3
Eﬁmﬂg — ~ 201819
-
Eﬂ;m_::ﬁ —— =
E 50 -..__--'F_“_‘_ R i = == NI20-21
g E ‘“; [ = .- 2021-22
T & 2 Q5 g w 8 & C s il
SAEREEER RN T
TE8 g ERE
Iﬁ =]

_______.—-—-—'—'_'_'_,'—_
Comments: The gulphur di Ei:d;
concentration in the Core a}'ea was al _':; :
found below the pre:scnbsd l_im.lt e
120ug/ m3. As usual there was a dip in ;
concentration during year 2020-21 wW.TI.
previgus years due to the CDM’IID-II'EI
restrictions. Further, the concentration in
year 2021-22 was found higher than the
year 2020-21 during May to August and
then it was in line with the post 2020-21
concentration. The S02 concentration was
lowering since 2018-19.

Comments: The Nitrogen di Oxide
concentration in the Core area was always
found below the prescribed limit of
120pg,/m3. As usual there was a dip in the
concentration during year 2020-21 w.r.t
previous years due to the COVID-19
restrictions. Further the level was found
below the levels of 2018-19 during April to
August and then goes in line with the levels
of 2018-19. There was no increase in levels
was observed in comparison of the 2018-19

lewel.
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T ; 0
Change in Particulate Matter (PM 10) concentration | Comments: The Particulate Matterﬂif;l';'lllusr
in Buffer Area Bince 2018 in the Buffer arca was always foun
120 — the prescribed limit of 100ug/m3. There
L A tration was
g - was a dip in PM10 concen el
E 0 - 201819 observed in year 2020-21 w.r.t mu];?19
z N T ERTES — nBw restrictions.  Further, the  average
S W P i strictio lightl
= - i i concentration of PM10 was found s lE_h ¥
s = =t 021-22 higher in wyear 2021-22 w.r.t. previous
I 3 —_— i i localized conditions
: LI N S N Lt yvears. This may be due loc
g R *ﬁ?ﬁ?ﬁ "-F't‘f;‘f?ﬁ and road condition.

Comments: The Sulphur di  Oxide
toncentration inthe Core area was always
found below the prescribed  limit  of

80ug/m3. Lower level of concentration was
observed since 2018-19,

Concentration in
microgram,/ m3
coo8BEZ855388

/



Concentration in microgram /m3

-
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5 8 & £ = 8 8

Change in NO2 concentration in Buffer Area Since
2018

- 202122

— it

e

-
=
.1‘!;".;
r

Comments: The Nitrogen di Oxide
concentration in the Core area Was
always found below the prescribed limit of

80pg/m3. As usual there was a dip in the
concentration during initial months of

COVID-19 restriction in year 2020-21.

The levels of NO2Z concentration were
ohserved lower in level w.r.L 2018-19
(Pre-expansion period). This may be due
to decresse in numhber of vehicles after
expansion by cngaging high capacity
loaders i.e. 35T in place of 25MT capacity
loading trucks.
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Comments: The noise
level (dB(A)) in buffer
found well

a were
ileuw the prescribed DAY
period standards  of
55dB{A)  since 2018.
From FY2018-19, the
noise level was observed
below the levels of the
pre-exXpansion. This may
be due to instruction of
legs honking and reduced
number of the vehicles
after engaging high
capacity loader i.e. 35T
capacity.

The noizse level during
night period was found
below the prescribed
noise level (i.e. 45dB [A))
in year 2020 to 2022.
However, Since 2018-19

it is showing lowcring J

trend.




10.0

Change in Noise level (Day time) in Core Zone Since 2018
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Comments: In all the
years since 2018, the
noise lewel was found
below the prescribed day
& mnight period noise
level i.e. 75dB(A) and
TOdB{A) respectively.
Also the noise level was
also showing lowering
trends since 2018-19.
This may be due to the
best practices adopted
by the unit viz. less or
no honking; periodic
maintenance of the
machineries etc.
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Water Quality: The 05 water gamples n:ullecte?] on 21.5. 2.['152 weﬂ.‘wﬁx
analysed for specified parameters. The analysis was carried out at i
NABL laboratory of MPPCB, Bhopal Central Laboratory. The

Y

analysis results are as tabulated below: j

Parameters Tocation of sampling o
Mine water | Mine water up ngmatrgam Drinking
Discharge | discharge stream of | of ~ Baisaha water
from plant | before Baisgha |nala  (pear
premises confluence | nala Kanhat
in Baisaha | [near village]
nala Kundari
village)
pH 7.75 7.04 7.67 7.82 6.7
COD 9,52 9.52 9,52 9,52 -
TSE 40 &0 140 40 40
TDS 320 380 500 580 420
Chloride 12.44 12.44 AB.28 14.32 1_!)_.52
Sulphate 38.02 38.68 142.4 814 32.4
Total - - - - 1492
Alkalinity
Total - - = 2320
Hardness
NH3-N = - - . BDL
Fe 0.13 0.14 0.19 0.18 D.15
Cd BDL BDL BDL BDL BDL
Cu 0.013 0.016 0.017 0.017 0.015
Fb EDL BDL BDL “EDL BDL
[Zn BDL 0.01 0.01 0.09 BDL
i EDL BDL BDL BDL BDL
Note: All the results are in mg/l except pH.
Below Detection Limit  Detection limifs (Cu-0.006mg/L, Fe-

B~
:E 0.075mg/ LZn-

0.004mg/ |, Ni-0.175mg/ L Pb-0.021mg/1 & Cd-0.0004mg/ )
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Flrﬂ.mgtgra

Drinking water standards
IS 10500:2012

Effluent discharge into sewer
or stream or land
|Notification No. GSR T42(E},

Dt: 25.09.2000 and General
Ac
EI;E:H' HTh:::hh Standards for discharge of
Environmental Pollutants,
T GSR 801 (E) EPA 1993
'| II?JDD 0.5-8.5 No relaxation 5.5-9.0
TSS : = -
DS 200 2000 -
& - - 10
| Chleride 250 1000 =
Sulphate 200 A00 -
Total Alkalinity 200 600 :
Total Hardness 200 600 -
Fe 0.3 No relaxation 3.0
d 0.003 No relaxation 2.0
Cu 0.05 1.5 3.0
Pb 0.01 No relaxation 0.1
E-ll'.l 5 3 2.0
Ni 0.02 No relaxation 3.0
Note: All the results are in mg/1 except pH.

The analysis report revealed that there were no parameters were

found exceeding to the prescribed discharge standards or drinking
water standards.

The status of water quality monitored by project proponent through
CMPDI, Mahendragarh & Bilaspur during pre-expansion & post-

expansion years was assessed and described below in graphical
representation:
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Change in pH value of mine discharge since 2018
Comments: The pH values were found

n
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Change in COD value of mine discharge since 2018

50

r_EnmmEﬂtl: The Chemical
Oxyger Demand (coD)
concentration Wwas found
well below the prescribed
discharge standard  of
a50mg/l since 2018. Also
the COD levels has shown
lowering trend w.r.t. 2018
19 monitored values that

infers to improved treatment
of the mine walcr.
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5.0 Impact on the people of the &r¢a due to the Pro

Expansion

i eople of the area due to the
Ep;:; T fnrainﬁfi;:ﬁntuﬂlhemi diicussinn with illilll'{ahjtant of |
the nearby village’s viz. Khairaha, Khannath & Chirhiti. Further
Health & Water quality related issues wereldm_r:ussed with
concern authorities. The copy of the communication letters is
enclosed as Annexure-XI

5.1 Submission of the inhabitants:

Committee hold it discussion with villagers of Khairaha,

Khannath & Chirhiti on 23« June 2022 and following was
submitted in writing;

.. [t was submitted by the inhabitant of the nearby Village

Khannath villager that the supply of 300KLD filtered water
from mine has resolve the issue of drinking water of their
village that has population of about 3000 persons.

Itwas submitted that mine management sprinkle water on
the haul road on daily basis.

The truck movement majorly done during 8AM to 6PM with

vehicle speed of about 20-30KM/hr. And there is no

accident happened due to these trucks movement,

iv. The mined water after treatment is discharged to Bhaijsaha
Nalla; from there nearby villagers get water for irrigation,

Copy of the submission is enclosed as Annexure-XI1

The committee had discussion with the road side shopkeepers of
Chirhiti village from where the trucks of 03 mines (Darmini,
Rajendra & Khairaha) pass, to know if there is any issue of dust
pollution & others. It was informed that water sprin!;ling is
carried out 5 days in week and during that period there is no
1ssue of dust pollution; however during left out 02 days, issue of
dust pollution rises. In this regard, it was informed by Sh
Krishna, General Manager (Operation) of Khairaha mines that a
work order on 9% April 2022 to re-carpeting of 10Kms length
road was awarded with 5 years comprehensive maintenance that
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covers this stretch ton and work has already started. After re-
carpeting of the road the issue will be resolved. Further

committee asked to do sprinkling for all the 7 days to further
minimise issue of dust pollutiorn.

During visit, 02 trucks were also checked for their tarpaulin
covering, It was found that trucks were partially covered with
green net and that too was ripped off from many sides, On
enquiry, it was found that both the trucks were of M/s Damini

mine, SECL, Committee asked Sh Krishna to ensure that none of
the mine of SECL shell allow trucks without proper cover.

As infermed by RO, MPPCB instruction are issued many times to

mine's for covering vehicles by tarpaulin. Instruction for regular
water sprinklers are also issued.

With respect to the increased production capacity, it was inferred
that movement of the trucks may have also increased but on
assessing the data of last 04 years since May 2018 to May 2022
it was found that number of trucks has reduced. On discussion it
was found that number of large capacity of trucks (35T) has

increased from earlier loading trucls of 25T capacity. The details
are as tabulated below:

Month | Dispatch comparative of last 04 years
~ Overall Total dispatch “elncrease in
Trip | QTY. | Average tripping eapacity
(MT) transporting per truck in
capacity per| comparison to
truck /trip May 2018 |
May 2418 | 58432.88 24.17 -
2018
May 2369 |63143.28 26.65 10.30
2019 '
May 1707 {47710,73 27.95 15.66
2020
| May 2116 | 54761.91 28.20 16.71
2021 i
May 2245 | 72793.74 32.42 34.18
2022 |

Copy of the trucks trip an&gpaed are enclosed as Annexure-XIII
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dol on wate,
5.2 Submission by the Municipal Council, Shah ter

quality

th June 2022
Chief Municipal Officer vide its letter datcdsi‘:; agpur mines
submitted that the water received from 50T is collected
that includes Khairaha mine too, to Sarfa drain ipal region
in Sarfa dam and supplied to Shahdol mm:llﬂ pI't water
after treatment and there is no issue reported w.r.L
quality and the water quality is satisfactory.

The Sarfa dam water is treated through 02 water treatn‘lte_ﬂt
plants that provide treatment of flocculation, rapid filtra lﬂl:l
followed by bleaching. The details are as tabulated below:

Old Water Treatment Plant
Date of commissioning | Year 1975
Treatment Capacity 7.25MLD
Currently operated on 6.5MLD
Alum consumption 40Kg/ shift of 8hrs
Total - 120Kgs /daily
Bleaching consumption 10Kg/shift of 8 hrs
Total - 30Kgs /daily
| New Water Treatment Plant
Date of commissioning January 2019
Treatment Capacity 8MLD
Currently operated on SMLD
Alum consumption 40Kgs /day
 Bleaching consumption 10Kgs /day

The copy of the letter & analys

is report of PHED District
water testing lab

is enclosed as Annexure-XIV.

The testing report reveals that the water quality is as per
the permissible drinking water standards, however it is
recommended that plant management shall install flow
meter on the inlet of both the filtration plant and
accordingly optimize the quantity of the chemicals. Further, -
it is recommended to ensure required residual chlorine in
distribution aveid any contamination on distribution of the
water, .

T
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To verify the water treatment quality of the water tre atment
plant, samples were drawn on 24 June 2022 by the

committee. The analysis results are as tabulated below:

8. | Pammeter Unit | Outlet of | Outlet of | Permissible
N New 0ld Standards I8
4 filtration | fltration 10500:2012
plant plant
(1. [eH pH unit 7 68 T.57 6.5-8.,5
2. | Total Mg/l 377 288 2000
Dris=alved
Solids
3. | Total Mg/l 156 164 600
Hardnegs
4. | Chloride Mg/l 22 26 1000
5. | Alkallnity Mg/ BE T2 600
B, | zulphate Mg/l 16 16 400
7. | Total coliform | MPN/ 10 <18 =18 | Shall notbe
fimi detectable in
any 100 ml
{ sample

The copy of the MPPCE analysis report is enclosed as Annexure-
XV

The analysis report of the final outlet of the old & new plants are
will within the drinking water standards of IS 10500:2012.

5.3 Submission by the Community Hospital Centre (CHC),
Burhar on health

The committee had its discussion with Dr Sachin Karkhur, Block
Medical Officer, CHC, Burhar on any increasing trend in
OPD/IPD related to Bronchitis, Asthma, hearing loss ete. since
2019 from the nearby villages of Khairaha mine. The CHC Burhar
has 3 CHCs, 07 Public Health Centres (PHCs), 61 Sub health
centres, 294 Arogyva Kendras, During discussion, it was informed

that there is noincremental trend of diseases related to lungs &
cars reported.

The copy of the letter in this regard dated 24t June 2022 is
enclosed as Annexure-XVI
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The photographs taken du
Annexure-XVIL

6.0 Summary

' h Eastern Coalfield

Khairaha Underground mine of SOUt i,

Eﬁﬂismm has expanded its annual Hﬂm;ftsgpla?fJ a.'r’n s

to 0.819MMT by Environmental clearance $ o e g0

2019 that was further on compliance of the condi ‘I? e
was extended for 30 years on 10% January .

underground mining operation is done by mg:ntiﬂuuus n::.u:;-
machine in absence of any blasting operation. The min :
taterial is conveyed to surface and to bunkers through close

conveyor belts. The coal is trans ported through tarpaulin covered

large loading Capacity i.e. 25 to 35T trucks. The 14 fixed water

sprinklers and moving sprinklers viz, tractor and truck-mounted
fogger machine has resulted

g00d quality of ambient air in the
coreas well as buffer area, The dediated coal transporting road
is maintained by the mine management and the recarpting work
order with 5 years comprehensive maintenance shall further
improve the gir quality,

The PM10 values at near ]
Prescribed levels this may be

and vehicle movement. Further. op comparing the
Environmenta] pollutants leve| from Pre-expansion period j.e
2018-19 to i1 2022, it was observed that the pollutants levels
are showing lowering trends then the leyels menitored in 2018

19. This may be due best practises VIZ. no or Jegs

honking of the vehicles, water sprinkling, settling ponds with
PTOpEr settlement of the SUspended particleg
Further, the mine 1

the inhabitant of ney rby vill

that there is no jssye reported related to the quality of Sarfa dam

is being used for drinking by the Shahdel town after
treatment at Water treatment plant. Alsq there is ng Ncreasing

Fage 88 of gy

j Id visits are encloseq a;ff'
ring fie -

1



trend of lun
i Bur €S and ear related patients since 2018 in the CHC,

har
that caterg the nearby villages of the Khairaha mine.
Considering the above,
I’Itnd in Ehﬁrunme“t
issues angd water qu
Khairaha mine after

it is inferred that there is no incremental
al pollutants concentration, health related

ality in the core & buffer area of the M/s
the EC expansion.

However, following are recommended for further improvement,
betterment of the core & buffer area:

7.0 Recommendations

1. Increase the plantation on the road side as per the EC
condition.

i. M/S SECL management shall ensure that trucks of any
SECL mines are not overloaded and are covered with
tarpaulin to avoid fall of coal on the road that results in
fugitive emission.

1il.

Raise the height of railway siding wall from 12ft to 15-20f1
in total by Tin sheds.

iv. [Establish more number of Groundwater recharge structure,
construct or reclaim Ponds in nearby villages where water is

not being supplied.
.‘Jb%/ .
Mchre] (Bunil Kamar Mesna) IHW:
:El:."f fhicer Scientist “D" Sub Divitional Magistrate
Regys Shahdal CPFCB, Bhopal Schagpur, Shahdol
Ma jri: Pradesh Madhya Pradesh Madhya Pradesh
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Item No. 02 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Appeal No.06/2019 (CZ)
(I.A. No. 24/2019)

Budhsen Rathour Appellant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 28.03.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Appellant: Mr. Saurabh Sharma, Advocate

Respondent(s): Mr. Shireesh Shrivastava, Advocate for MoEF & CC
Mr. Sachin K. Verma, Advocate for the State of M.P
Ms. Parul Bhaodria, Advocate for MPPCB
Mr. Om Shankar Shrivastav, Advocate for R - 4

ORDER

1. This appeal has been preferred against EC dated 11.01.2019 for
expansion of Khairaha Underground Coal Mining Project of M/s South
Eastern Coalfields Limited located in District Shahdol (Madhya Pradesh)

from 0.585 MTPA to 0.819 MTPA.

2. The impugned EC was granted in pursuance of recommendations
of EAC in 41st Meeting held on 13-14.12.2018 read with Minutes of 36th

Meeting held on 31.08.2018 reproduced below:

Minutes of 36t Meeting held on 31.08.2018



“36.1.3 The EAC, after detailed deliberations on the proposal, noted the
following:-

The proposadl is for environment clearance to the project for expansion of
Khairaha Underground coal mining project from 0.585 MTPA to 0.819 MTPA
by M/s South Eastern Codlfields Ltd in an area of 472.065 ha (ML area
470.872 ha) at tehsil Burhar, District Shahdol (MP).

There is no forest land involved under the project. Further, no National Park,
Wildlife Sanctuaries, Eco-sensitive Zones are located within 10 km from the
mine lease boundary.

The proposal seeks environmental clearance under the provisions
contained in Para 7(10 of the EIA Notification, 2006, without any ToR for
the project and the fresh public hearing.

Total area of the coal mine as per the block allotment is 652.874 ha. However,
as per approved Mining Plan, the area has been reported to be 472.065 ha.
The Mining Plan, including Mine Closure Plan, is reported to have
been approved by the SECL Board on 25 November, 2017.

Earlier, the project for its capacity of 0.585 MTPA was granted
environmental clearance by the Ministry vide letter dated 28t July,
2005 based on the public hearing was conducted on 3(in October,
2003.

The Regional Office, Bhopal has conducted site inspection of the
area on 9% May, 2018 to monitor the status of compliance of
conditions, stipulated in the environment clearance dated 28t
July, 2005 and submitted the report vide their letter dated 18th
June, 2018.

36.1.4 The Committee, after detailed deliberations, observed that in
compliance of this Ministry's Notification dated 6% April, 2018,
the project proponent needs to obtain the environmental
clearance under the EIA Notification, 2006 for considering the
present proposal for expansion. Accordingly, and based on its
earlier recommendations in similar proposals, the Committee
desired for additional information in respect of the following:-

Public notice to be issued in leading newspapers (one national and
two local) for information of the stakeholders about commencement
of the project and present coal mining operations of capacity 0.585
MTPA in mine lease area of 470.872 ha, inviting comments and
their redressal,

Valid Mining Plan and the Mine Closure Plan duly approved by the
competent authority,

Compliance status of the conditions stipulated in the
environmental clearance dated 28t July, 2005 from the Regional
Office at Bhopal.

Consent to operate from the State Pollution Control Board for the
present mining operations.

Forest clearance for the Revenue Forest land of 6.825 ha
involved in the earlier mine/ease.



Redressal of issues raised during the last public hearing
conducted by the SPCB on 30t October, 2003.

Coal production realized from the mine from 1994-95 vis-a-
vis capacity stipulated in the environment clearance dated
28th July, 2005.

Details of court cases and the compliance status.

The proposal was, therefore, deferred for the needful on the
above lines.

6. That Office Memorandum was issued by the MoEF&CC on
15.09.2017 for production capacity expansion up to 40% of
production capacity without Public Hearing with -certain
conditions. On the basis of the above OM a proposal was
submitted for grant of Environmental Clearance for expansion
and was recommended for grant of Environmental Clearance
for expansion from 0.585 MTPA to 0.819 MTPA to Khiraha
Under Ground Mine without a public hearing in the existing
mine lease area of 472.065 ha.”

41st Meeting held on 13-14.12.2018

41.5.3 Earlier, the proposal for re-validation of existing environmental
clearance dated 28* July, 2005 in terms of the Ministry's Notification dated
6t April, 2018, was considered by the EAC in its meeting held on 31st
August, 2018.During the meeting, the EAC desired/insisted for the
information as under:-

()  Public notice to be issued in leading newspapers (one national and two
locdl) for information of the stakeholders about commencement of the
project and present coal mining operations, inviting comments and their
redressal.

(ii) Valid Mining Plan and the Mine Closure Plan duly approved by
the competent authority,

(@) Compliance status of the conditions stipulated in the
environmental clearance dated 28*" July, 2005 from the
Regional Office at Nagpur,

(v) Consent to operate from the State Pollution Control Board for
the present mining operations,

(v) Redressal of issues raised during the last public hearing
conducted by the SPCB on 3t7 October, 2003, along with the
R&R details duly certified by the State Government,

(i) Details of court cases and the compliance status

41.5.4 During deliberations on the proposal, the Committee noted
the following: -



The proposal is for revalidation of environmental clearance dated
28t July, 2005 as mandated under the Ministry's Notification
dated 6th April, 2018, and grant of environmental clearance to
the project for expansion of Khairaha Underground Coal Mining
Project form 0.585 MTPA to 0.819 MTPA in mine lease area of
472.065 ha of M/s South Eastern Coalfields Limited located in
tehsil Burhar, District Shahdol (Madhya Pradesh) under the
provisions contained in para 7(ii) of the EIA Notification, 2006,
without any fresh ToR for the project and exemption from public
hearing in terms of the Ministry's OM dated 15 September, 2017.

No forest land is involved in the project.

Mining Plan, including the Progressive Mine Closure Plan for the project of
capacity 0.585MTPA was approved by CIL Board on 25% September, 2003
with an initial capital outlay of Rs.88.3303 Crores. Revised Mining Plan for
the project for expansion from 0.585 MTPA to 0.819MTPA has been
approved by SECL Board on 25" November, 2017.

Earlier, environmental clearance was granted by the Ministry vide letter
dated 28" July, 2005based on public hearing conducted by the State
Pollution Control Board on 30t October, 2003 for production capacity of
0.585 MTPA in mine lease area of 513.50 ha. The revised mining plan for
the proposed expansion project involves an area of 472.065 ha, as per the
notification under the Coal Bearing Act, 1957 for the actual land of 478.89
ha and after excluding revenue forest land of 6.825 ha.

Consent to Operate for the existing production capacity has been obtained
from the Madhya Pradesh State Pollution Control Board on 15" April, 201,
which is valid up to 31st March, 2019.

The proposal for re-validation of environmental clearance in accordance
with the Ministry’s Notification dated 6t April, 2018 was considered by the
EAC in its meetings held on 31st August, 2018. As per observations of the
EAC, public Notice for information of the stakeholders about present coal
mining operations of capacity 0.585 MTPA in mine lease area of 513.5 ha,
was issued on 21st September, 2018 inviting comments within one month.
As informed, no comments/ suggestions were received within the prescribed
time frame. Also, dll other requirements insisted by the EAC for revalidation
of the EC were observed to be complied with.

41.5.5 The EAC, after detailed deliberations and in exercise of the
provisions contained in para7(10 of the EIA Notification, 2006 and
consideration of the parameters mentioned in the Ministry’s OM
dated 15 September, 2017, exempted the project from public
hearing, and recommended for grant of environmental clearance to
the expansion of Khairaha Underground Coal Mining Project form
0.585 MTPA to 0.819 MTPA in mine lease area of 472.065 ha of M/s
South Eastern Coalfields Limited located in tehsil Burhar, District
Shahdol (Madhya Pradesh) for a period of one year, subject to
revalidation of the existing environmental clearance dated 28t
July, 2005 and further subject to compliance of the terms &
conditions and environmental safeguards mentioned below:

e The project proponent shall collect and analyze one season
data for environmental parameters and submit for
consideration of the EAC before 31t December, 2019.



e The project proponent shall obtain Consent to establish
Jfrom the State Pollution Control Board for capacity of 0.819
MTPA prior to commencement of the increased production.

e Transportation of coal from face to coal heap shall be
carried out by belt conveyor. Further, the coal transportation
Jrom coal heap to Coal Handling Plant shall be carried out
through covered trucks.

e Mitigating measures to be undertaken to control dust and
other fugitive emissions all along the roads by providing
sufficient numbers of water sprinklers.

¢ Sufficient coal pillars shall be left un-extracted around the
air shaft (within the subsidence influence area) to protect
Jfrom any damage from subsidence, if any.

e Solid barrier shall be left below the roads falling within the
block to avoid any damage to the roads and no depillaring
operation shall be carried out below the township/colony.

e Depression due to subsidence resulting in water
accumulating within the low lying areas shall be filled
up or drained out by cutting drains.

e Regular monitoring of subsidence movement on the
surface over and around the working area and impact on
natural drainage pattern, water bodies, vegetation,
structure, roads and surroundings should be continued
till movement cases completely. In case of observation of
any high rate of subsidence movement, appropriate
effective corrective measures should be taken to avoid
loss of life and materials. Cracks should be effectively
plugged with ballast and clay soil/suitable materials.

e GQGarland Surface drains (Size, gradient and length) around
the safety areas such as mineshaft and low lying areas and
sump capacity should be designed keeping 50% safety
margin over and above the peak sudden rain fall and
maximum discharge in the area adjoining the mine sites.
Sump capacity should also provide adequate retention
period to allow proper settling of silt material. Sufficient
number of pumps of adequate capacity shall be deployed to
pump out mine water during peak rain fall.

¢ Sufficient number of pumps of adequate capacity shall be
deployed to pump out mine water during peak rain fall.

e The company shall obtain approval of CGWA for use of
groundwater for mining operations at its enhanced
capacity of 0.819 MTPA.

e Continuous monitoring of occupational safety and
other health hazards, and the corrective actions need
to be ensured.



e A third party assessment of EC compliance shall be
undertaken once in three years through agency like
ICFRI/NEERI/HT or any other expert agency identified
by the Ministry.”

3. Contentions raised on behalf of the Appellant are that requisite
procedure laid down under the EIA Notification dated 14.09.2006 has
not been followed, particularly with regard to public hearing. OM dated
15.09.2017 could not have the effect of modifying the EIA Notification
dated 14.09.2006. No proper evaluation has been conducted. The data of
2002 was considered while granting original EC on 28.07.2005 which is
stale for considering expansion. The Project Proponent has failed to
comply with EC conditions of 2005 with regard to preparation of
subsidence map and its monitoring on monthly basis which was
required to be submitted before expansion which has not been done.
Plantation has also not been done as required. Digital monitoring studies
of land use have not been submitted. Occupational Health Surveillance
Programme of the workers has not been undertaken. The area is energy
surplus and thus there is no requirement of energy to be produced from
coal as per Central Electricity Authority’s Load Generation Balance
Report (“LGBR”) for 2018-2019. The PP has not shown justification for
the project with the evidence of confirmed end user. No Cumulative
Impact Assessment and Carrying Capacity studies have been done in

respect of the mining area in question.

4. Vide order dated 03.03.2020, the Tribunal issued notice to the

respondents including the PP, the MoEF&CC and the State of M.P.

S. Reply has been filed by the MoEF&CC justifying the grant of EC for
expansion for capacity for mining. It is stated that EC was originally
granted on 28.07.2005 for 0.585 MTPA capacity in project area of

472.065 ha. and public consultation was conducted on 30.10.2003.



Ministry of Coal requested to dispense with public hearing for expansion

on which EAC granted exemption from public hearing, since the

expansion was upto 40% of the production capacity in 2-3 phases. The

exemption from public hearing has been granted subject to fulfillment of

following conditions:-

iL.

il

w.

VL.

6.

Predicted air quality parameters are within the prescribed norms.

Coal transportation is through conveyor system up to the silo and
then loading to railway wagons, involving no transportation
through roads.

Coal mining is done through deployment of surface miners,
replacing three dust generating operations of the conventional
mining system namely drilling, blasting and crushing in one go.

Public hearing already conducted for the total mine lease area
involved and no more area is required for the proposed
expansion.

Compliance status of EC conditions monitored by the concerned
Regional Office of this Ministry is found to be satisfactory.

Other statutory requirements like Consent to Establish/Operate,
Clearance from CGWA, approval of Mining Plan and the Mine
Closure Plan, Mine Closure Status Report as applicable, Forest
Clearance, etc. are satisfactorily fulfilled.”

Proposal was deferred by the Expert Appraisal Committee (EAC) of

the Ministry for Thermal & Coal Mining Sector in its 36th Meeting held on

31.08.2018 and thereafter in its 41st Meeting held on 13-14th December,

2018, considering the information provided, EC for expansion was

recommended, subject to the following conditions:-

«©

a. Underground work place environmental conditions shall be

rendered ergonomic and air breathable with adequate
tllumination in conformance with DGMS standards. (Refer
Para No. 4.1, clause (a), condition no. (iv) in the EC Letter
dated 11.01.2019).

. Transportation of coal, to the extent permitted by road, shall

be carried out by covered trucks/conveyors. Effective control
measures such as regular water/ mist sprinkling/rain gun
etc. shall be carried out in critical areas prone to air pollution
(with higher values of PM 10/ PMZ2.5) such as haul road,
loading/unloading and transfer points. Fugitive dust



emissions from all sources shall be controlled regularly. It
shall be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central/State
Pollution Control Board. (Refer Para No. 4.1, clause (h),
condition no. N in the IX' Letter dated 11.01.2019).

Cc. The transportation of coal shall be carried out as per the
provisions and route proposed in the approved Mining Plan.
Transportation of coal through the existing road passing
through any village shall be avoided. In case, it is proposed to
construct a bypass” road, it should be so constructed so that
the impact of sound, dust and accidents could be
appropriately mitigated. (Refer Pam No. 4.1, clause (b),
condition no. (iii) in the EC Letter dated 11.01.2019).

d. Vehicular emissions shall be kept under control and
regularly monitored. All the vehicles engaged in mining and
allied activities shall operate only after obtaining ‘PUC’
Certificate form the authorized pollution testing centres.
(Refer Para No. 4.1, clause (b), condition no. (iv) in the EC
Letter dated 11.01.2019).”

7. The Regional Officer, MoEF&CC had submitted compliance status
report dated 18.06.2018 to the effect that Project Proponent has installed
4 monitoring stations in core zone and 4 ambient air quality stations in

buffer zone as well. Monitoring of Air, Water & Noise was being done

fortnightly and that of Heavy metals, once in six months.

8. We have heard learned Counsel for the parties and considered the

matter.

Consideration of the issue

9. First point to be considered is the validity of exemption from public
hearing for expansion of the project, as permissible as per OM dated
15.09.2017. Similar issue was considered vide order dated 25.08.2020 in
Appeal no. 78/2018, Laxmi Chuhan vs. Union of India & Ors. It was held
that since public hearing had been earlier conducted, there was no
prejudice by exemption from public hearing, public of the area was
benefitted by expansion of the project, exempting public hearing in terms

of OM dated 15.9.2017 could not be held to be illegal nor against EIA



notification dated 14.9.2006. In the present case, we have already noted
the basis for exemption in terms of 36t and 41st Meetings on 31.08.2018
and 13-14.12.2018 of the EAC and conditions subject to which EC for
expansion was granted. In absence of any prejudice to the environment
or interest of the inhabitants, exemption from public hearing per se
cannot be held illegal. However, whether prejudice has been caused or

not needs to be looked into.

10. Further question is compliance of conditions for expansion and of
impact of expansion. The PP has not filed any response. Relevant
documents have also not been filed inspite of opportunity to do so.

Burden of showing that activity of expansion is benign is on the PP.

11. In these circumstances, even if exemption from public hearing is
held to be legally permissible, an independent investigation of impact of
expansion and status of compliance of conditions for expansion has to be

undertaken.

12. Accordingly, we constitute a joint Committee comprising CPCB,
State PCB and District Magistrate to ascertain status of compliance of
conditions for expansion and impact of the project on the environment
and people in the area by undertaking site visit and considering the view
point of all stakeholders, including the inhabitants of the area. State PCB
will be the nodal agency for compliance and coordination. We permit any
stakeholder to represent to the Committee through the State PCB within

one month from today.

13. The Committee may furnish its report within three months by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF.



List for further consideration on 25.07.2022.

A copy of this order be forwarded to CPCB, State PCB and District

Magistrate, Shahdol by e-mail for compliance.

March 28, 2022

Appeal No.06/2019 (CZ)
(I.A. No. 24/2019)

SN

Adarsh Kumar Goel, CP

S.K. Singh, JM

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Arun Kumar Verma, EM

Prof. A. Senthil Vel, EM
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ANNEXVRE -

%
F. No.J-11015/72/2004-12-11 (W) ’; -
Government of India
Ministry of Environment, Forast and Climate Change
W8-I {Ceal Mining) Division

Indira Paryavaran Bhawan
Jorbagh Road, N Dalhi - 3
Dated: 11™ January, 2019
To
The General Manager (VW B P & Environment)
Mis South Eastem salfis

lds Lid,
WBFE& Environmant Depariment.
Seepat Raad,

Bilaspur - 495 nps (Chhattisgarh) Email gmenviseciZomail.com
Sub: Expansion of Khairaha Underground Coal Mining Projec f 585 AtoD
MTPA of Mis Seyum Eastern Coaifields i e iliiedilots

: Limitedd in Jocated in Uiskrict Shahdoi
(Madhya Pradesh) - Environmental Clearance - reg.

Sir.
This refers 1o your letter ND.SECUEEPIENWJK#.auaha UGMBMS32 dated 15™
2018 along with

onlire proposal Mo IAMPICMINITS465/2018 dated 16"
above mentioned

June,
subject.

July, 2018 on the

Climate Change has considered the proposal for
revalidation of environments Clearance dated 28" duly. 20085

lidat : + 3% mandated under tha Minisiry's
N'L‘-'tlﬁﬂ-ﬂ:!'lﬂl'l aated 6™ April_ 2018, and the proposal for grant of emvironmental clesrance 1o the
expansion of Khairaha Underground Coal Mining Praject iorm 0.685 MTPA o 0819 MTPA in an
area of 472,065 ha of Mis South Eastern Coalfields Liming lacated in Tehsil Burhar District
Shahdol (Madhya Pradesh), '

2. The proposal was considered by the sectaral Expail Appraisal Committes (EAC) in the
Ministry for Thermal & Coal Mining Sectar in its meating hald during 13-14 December 2018,
The details of the Project, as par the documents subimited Ly the project proponent. and also ga
informed during the meeting, are raported la be as unde,

(i) The project was accorded environmants
July, 2005 for production capacity of 0.585
il  The Latitude and
B81°26'48" to 81°28°
of Survey of India,
(i)  Joint Venture: No Joint Venture

{iv) Coal Linkage : Thermal Power Station=

(vi  Employment generated / to be generated. 528 _ . .
(vi)  Benefits of the project: Apan from earning revanue for the govemment, this coal Mine will
bridge demand-supply gap of coal in the -:uuntri.r I:;d ';.II“ 1pm-:|de opportunity of employment 1o
he pr ected villagers in the preject and allied industries

T[::'T)p 1ﬂ'ila'E:hE:n; iEr"nﬂirrma lEase agrea as per the environmental clearance dated 28™ July, 2005 is 513.50
ha. In notification under Section 8{i) of CBA, the actual land comes out to be 478 B9 ha The

nt expansion proposal, for eperations in phase-l. is for 472.0685 ha of mine leasa area
iﬁ e::crlfdes 6.825 ha of the forest land from the notified area under CRA

%

e

| clearance by the Ministry vide letter dated 28"
MTPA in mine lease areg of 51350 ha
Longitude of the project site ars £3°08'08" to 23"10'27

Wordh ang
18"=ast respectively. The project site lies in

G5 Tope-shest Numbar 54 £:8

Fage 1of11

—
f_

I




["Hﬂj The land UEage of the pfﬂjﬂﬂt will he s follows

Present land use
{S.No. | Land use o Area(ha) i
||L | Agricultural Lard 424.785 |
2, Forest Land 5 =i 0
3 Waste Land - § SR 3
0 Lo B
iﬁ. Surface water bodies o 1.295
| 6. Setllements(Infra.& Road) 10.239
| ; Settlements(infra & Road) outside ML area 1.183
! Others (Govt Land)  B.BE4
TOTAL - 472,068
Pre mining
S.N. Landuse | Within ML Outside ML | TOTAL |
- _ ___Arsa iha) Arss {ha th |
] Agricuttural Land 424 785 o : 'd;?gg"“i
| 2, Forest Land Z e : r : 1
3. Waste Land T oRagn = -5 =
4. | Grazing Land = —— — &80
g guﬁace water bodies 1285 - 1 i-i-'aﬁ
etlements(infra & 10229 1183 tdm
approach road) 10 114
T. | Others (Gout, Land) 8854 ~ " gaa
| TOTAL 470,672 1493 472065
Pozt mining )
5. | Particulars UG Safety |Infrastruct R&R | Landfor | Total |
Me. Quarry ~ Zone ure (ha) slte | MNala | (ha)
Area (ha) (ha) {ha) ' diversion
i {haj
1. | Afforested Area ~ | 8000 | 200C ~ | = @oon_|
2| Cultivable [and | 453238 | - | - R R T
3. | Water body - | - e R T e
A | Other\oid area | - | = ] = = -
5, | Dther water 1205 % ] 1285
bodies N - N !
6, | Buit-Up Area -~ | = | 943 = | =~ | 943 |
Total 454633 | 6000 @ 11432 - | T 472065

(ix) Total balance mineable reserves as an 17 April, 2018 15 13,365 MT,

(x)  The coal grade is G-G & G-7. The average gradient 15 11n 23. Thers will be 3 seams with
thickness ranging up fo 4.72 m, but anly two seams are workable

(%) Total estimated water requirement is 888 KLiday. The lavel of ground water ranges from

0.08 m to 10.20 m.

{xii) The method of mining is Mechanised Board & Fillar method with SDL & Conlinuous

Miner.

(xiii) Degree of gassiness of seams Degree- |

(xiv) The seasonal data for ambient air quality has becn documented and all results at al
etations are within prescrited limits.

ol
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txv)  The life of Mine is 17 years as on 1™ April, 2018, o
(x¥i)  Transportation: Coal ransportation in pil threugh belt conveyor, Surface to Siding by

coverad tippe"rs, siding to consumars by railway and to Iocal consumers by covered trucks.
{(xvii) Thereis R & R involved. There are 524 PAFs,

Wil Cost: Total capital cost of the project is Rs. 8821 03Lakhs CSR Cost is 2% of the
average netprofit of the Company for the three mmedate preceding financial years or Rs.2.00
Rer lonne ofeoal production of previous year whichever is higher. R&R Cosl is Rs.378 Lakhs.
Er_l'-nﬂ:rn'r'nr_en'tal Management Cost is Rs 75 46 lakh

(xix) Baisaha and Sarphanalla is located in east & west side beyond 100 mtr. from mine
boundary and 2 nos, seasonal ponds exist within the project boundary

(Xx) Approvals: Reviscd mining plan for 0,899 MTPA ree
Eﬂl November, 2017 0-pian: Tor PA has bean approved By SECL Board on

{odd) Subsidence: Caving it proposed as method of exiraction for Khairaha Underground

Wwes prepared by CMPDI in March, 2018 The surfape
tepography of the mine is mastly flat in nature. The depth o coal seams of the mine varias fram
=2 meter to 107 meter for seam VIl and 77 meter tg 137 1 zter for seam VI bottom

Application No 21-4/592MPMINI017 dated 287

hald on 30™ Qctober, 2003 SRS IR s

(33wl Plantatl_{:n 5 taken up in areas which are under Al Right or under Surface Right. The

_ : | ralures wathin this small area. g very littie
space s made availabls for plantation Mareover, the anticoated level of poliution s alag

significantly less since except for surfaca transport of coal no other mining activity is made on

surface. As such requirement of plantation for arresting *he air and noise poflution Is alsg
significantly less,

4. The sectoral Expert Appraisal Committes in its meeting hekl
2018 has recommended the project for revalidation of the w1sling environmental clearance as
mandated under the Ministny’s Netification dated & Aprii 2018 and grant of amirormental
clearance o the expansicn project. Based on recommenaations of the EAC, the Ministry of
Environment. Forest and Climate Change hereby revalidatos the EXIEting  environmentsl
clearance dated 28" July, 2005 and accerds environmental claarance 1o the Expansion of
Khairaha Underground Coal Mining Froject of M/s South Eastern Coalfields Limited frem
0.585 MTPA to 0.812 MTPA in an area of 472.065 ha located in Tehsil Burhar, District
Shahdol (Madhya Pradesh) for a penod of one year, undz: the arevisions of the Environment
Impact Assessment Notification, 2008 and subsequent amesdmentsicirculars thereto subject to
the complience of the terms & conditions and snvironmental safeguards as under -

during 13-14 Decamber,

(i) The project proponent shall collect and analyze cne season data for environmental
parametars and submit for consideration of the EAC before 31 December, 2010

(i) The project proponent shall obtain Consemt ta establich fram the Siate Pallutions Cantrol
Beard for capacily of 0.819 MTPA prior to commencement of the increased production,

(i) ~ Transportation of coal from face to coal heap shall be camied oul by belt conveyor
Further, the coal transpodation from coal heap to Coal Handling Plant shall be carried out
through covered trucks, N .

(i) ’ Mitigating measures to be undertaken to control dust and other fugitive emissions all
along the roads by providing sufficient numbers of water sQrinslers _ _

iﬂ : Euﬁi:i&nthgual pillars shall be left un-axiracted around the air shaft (within the subsidence

S‘A Page3afll
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influence area) to protect from any damage from subsidence. [f any. : & to
(vl  Solid barrier shall be lefi below the roads falling within the block to amldlgglf damag

the roads and no depillaring aperation shall be carried out below the iﬂ‘-l'-"l_‘-‘ﬁ-f_'llp-"ﬂﬂ F ¥ o
(vl Depression due 1o subsidence resulting In waler accumulating within the low ying

shall be filled up or drained out by cutting drains
{wi) Regular monitoring of subsidence movement on the surface over and around ﬂ;ﬂ
working area and impact on natural drainage pattern, water bodies, vegetation, structure, roads
and surroundings should be continued til movement cases completely. In case of observation
of any high rate of subsidence movement, appropriate effective comective measures should be
taken to aveid loss of life and materials. Cracks should be affectively plugged with ballast and

clay =oil/suitable matzrials. )
{ix) Carland Surface drains [Size, gradient and length) araund the safety areas such as L
shaft and low lying areas and sump capacity should ke designed keeping 50% safety margin
over and above the peak sudden rain fall and maximum discharge in the area adjoining the
mine sites, 3ump capacity should alsa pravide adequais retention period o allow proper
sattling of silt material. Sufficient number of pumps of adeguats capacily shall be deployed 10
pump out ming water during peak rain fall

(x)  Sufficient number of pumps of adequate capaciy shall be deployed to pump out mine

watar during peak rain fall
{x1) The company shall obtain approval of CGWA for use of groundwater for mining

aperations at its enhanced capacity of 0.819 MTPA.
(xi} Continuous monitoring of occupational safety znd other hesalth hezards, and the

corrective actions need to be ensuredd
{xiii} A third parly assessment of EC compliance sha! e undertaken through sgency like

ICFRI /NEERWNT or any other expert agency identified by e Minigiry

4.1 The grant of envirenmental clearance iz fudher subjecied to compliance of the generic
conditions as under;

(a) Mining

(i) Mining shall ba camed out under strict adherence o provisions of the Mines Act 1852
and subordinate legislations made thare-under as applicaii.

(i} Mo change in mining method ie. UG to OC, calendy: programme and scope of work shall
be made withou! obtaining prior approval of the Ministry f Environment. Forests and Climate

Change (MoEFCC).

{iil.  Mining shall be carried cut as per the approved miring plan (including mine closure plan)
abiding by mining laws related te coal mining and the relevant circulars ssued by Directorate
General Mines Safety (DGM3).

(v Underground work place environmental conditicns shall be rendered ergonomic and air
hreathable with adeguate illumination in conformance with DGMS standards

(v)  No mining activity ehall be carried out in forest lane without obtaining Forestry Clearance
as per Forest (Conservation} Act, 1980 and also adhering fo The Scheduled Tribes and Other
Tradifional Forest Dwellers (Recognition of Forest Righta} Act, 2008 read with provisions of

Indian Forest Act, 1927,

(vii Ffforts should be made to reduce energy and fuel consumplion by conservation,
efficiency improvements and use of renewable energy

Page 4 of 11
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(B)  Land reclamation and water conservation <—/

iy Dii . _
Ehalh betg:ii:lesuumy of entire |ease hold arealcore zone using Satellite Remote Sensing survey

out at leas ' el :
1:50,000 scale t once in three years for monilering land use pattern and report in

or s nolified by Ministy of E &
Ch . . nvironmant, Forest and Climate
ange(MOEFCC) from time to time shall be submitied (o MO EFCC/Regional Office (RO).

(i Post-mining land be rendered
& : usable for agriculturalfforestry pwposes and shall be
ad aver to the respective State Government, as specified in the Guidelines for Preparation

of Mine Closure Plan, | - :
i g an, lssued by the Ministry of Coal dated 27th August, 2000 and subsaguent

fii i i
{E rias :tég;grrmltmﬁng of sul:uald_enr:a movement on the suface over and around the waorking
on na}ura] drainege pattarn, water oodies, vegelalion structure roads and

surroun :
high mﬂ;ﬁ;ﬁ:ﬁﬁmﬂﬁi ttJ:-II movament ceases completzly, In cass of observation of any
shall be taken o avoid | ¥ & mit prescribed, appropriate effective mitigation measures

s of i a ; = - 1l o
ballast and clay soilfeuitabl matf:i::_n Talenais. Cracks should be sffectvely olugged in with

v FF
Ifm}r pm?; i:?'lt Esgillla"::e;s'm for extemal dump of overburden, backfiling or stowing of mine as
o B0 2604 :::atedlg'?mum UL:ﬂd~ggf subparagraph (8) of fly ash notification issued
S November, 2 as amended from time to fime. Effats
R ma shall be
@ utilize gypsum generated from Flue Gas Desulfunization (FGD), i any, alongwith ﬂ?r ash

for extzrnal dume of overburd illi i AN
: @n, backliling or stowing of mines, © ' regort
submitted to Regional Office of MoEFACE. CECE and EHPE‘.F, SRR et

(v) A separate team for subsidencs monitoring and 2

: ; uiasa, miligaton mea
constituted and continuous monitoring & implamentation of 4 sures shall be

mitigation measures be carried out

{vi)  Thorough inspection of the mine lease area for any - acks
o5 developed at the surface
to mining activities below ground shall be carried out to pravin inrush of water in the mine "

(vii)  Netive tree species shall be selected and planted owi areas atfecied by subsidence.

(vill}  The project proponent shall make necessary alternate arrangements, if grazng land s
involved in core zone, in consultation with the State gover riai to provide alternate areas far
livestock grazing, if any. In this context, tha project propore ot shall implement the diections of
Hon'Ble Supreme Court with regard to acguiring grazing land

(e} Emissions, effluents, and waste disposal

] Transportation of coal, to the extent permitted by read shall be zarried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun etc
shall be carried out in critical areas prone to air poliution (with higher values of PMw/PM; ) such
as haul road, loading/unlcading and transfer points. Fugdive dust emissions rom all scurces
shall be controled regularly. It shall be ensured that the Ambient Alr Quality parameters
confarm to the norms prescribed by the Central/State Pollidion Contrel Board.

(i} Greenbelt consisting of 3-tier plantation of width ncl less than 7.5 m zhall be developed
all along the mine lease area In a phased manner. The graen belt comprsing a mix of native
species shall be developed all along the major approachi coal fransportation roads
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in thﬂTah:ﬂ:L?fgiﬁ?a'. g:mﬂl shall be carried out as per
ming Plan, Trans

shall be avoided, |n case, it is propo
should be so Constructad ; ;
mitigated i 50 that the impac! of sound, dusl

the provisions and route proposed
hrough the existing road passing
sed 1o construct a ‘bypass' road, it
and accidents could be appropriately

v} Vehicular emissions shafl b : :
engaged in mining and allied 28 kept under control and reqularly menitored. All the vehicles

. ties shall t - e
e authorized pollution testing centres. | ) e opiining PUC” certficate from

transfer points shall invariably ba

it Gln cmﬁﬁmﬁﬁpﬁﬁ'ﬂ; System. Belt-conveyars shall pe fully covered to aveid air I:‘;ma
9Mg the conveyor gantry should he mMade o avaid air borne dust. Drills

fitted with dust extractors. -

handbng plant zhall
filtere/water or mist sprinkli

02 operated with E e v
conveyor system . fransfar

s:-mm'r measures viz. ba
Bystem atg ¢ g [ ' 3
pﬁntg. ol I 10 check fugtive #missions fram crushing operations,

silted particularly before an

provide adequate retertion peried to allow pr

in the sump shall be utilised for dust =y
_ . L res and green belt devel
Dimension of the retaining }-.'ail consliucted, if any, at the 10e of the GgEf durmps umﬁl:atnrlzﬁi
to nl'!eck run-off and siltation should be based on the rainfall data The plantation of native
species to be made between ioe of the dump and adjacen' fi=id/habitatia niwater bodies,

and maintaingd p
oper settling of sit
Fpression measy

rﬂ-paﬁjr. aump Capacity shauld
matetial. The water so collected

() Industrial waste water generated from CHP, works

properly collected and treated so as to conform 1o e stardards preseribed under the
Enviranment (Protection] Act 1986 and the Rules made thare under, and as amended fiom
time to time. Qil and grease trap shali be installed and aniitained fully functional with effluents
cischarge adhering to the nomms, Sewage treatment oiant of adequate capacity =hall be
installed for treatment of domestic waste

1op 2nd othar waste water. shall be

(¥}  Aderuate groundwater recharge measures shall be |
water. The project authorities shall meet wa

aken up for augmentation of ground
viltage wells go dry due to dewatering of mine

e requiremient of nearty vilageis) in case the
(4}  Hlumination, noise & vibration

i Adequate measures shall be taken for control of noise levels below 85 dB(A) in the work
environment. Workers engaged in underground mining operations, operation of HEMM, et
shall be provided with personal protective equipments (PPE) ke ear plugsimuffs in confarmity
with the prescribad norms/guldelines in this regard. Progress in usage of such accessaries 1o be
monitored, Adeguate awarensss programme for users o be conduched
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out as per the prescribed guidelines to assess
. points In the mine pramises, and report in this
submitted 1o the Ministry/R0O on sui-manthly basis.

W) Contrelled blastin ' -

and fly rocks g techniques shall be practiced in arder

: o mitigate ground vibrations
as per the guidelines presenbad by the DGMS o

Ocecupational health & safety

all be ad
and monitored ensured in all mire locations (as per

(i) ':::;l-he project propanent sha

medical examination of the work
T ain [

per the provisions of the Mines Rules, 1a55 and DGMS croulars i e

hEEJthlr:h&c'l-:-up, 20% of the workars dentifiad §

operations shall he subjected to health check.y

impairment, if sny.

DGMS standards)

N underiake Sooupational |

: ealth survey for initial and periodicai
ers engaged in the project and maintai

(i)  Permonnel (including DUSOWCING &
. _ mployess) wiken
profective respiratory deyvice %

0 N dusly arsas shall wea
§ and shall also be provided with a
on safely and health aspects.

dequate training and information

(vi  Skill training as per saf

ety narms specified by DGMS shall be provided to
including th

: all workmen
& outsourcing employees ta ensure high safety siandards in mines

{v) Effective amangement shall be mada to provide and mairtain at suitabe points
conveniently situated, a sufficient supply of drinking water o all the persons employed.

(vi) Implementation of Action Plan on the isgues raisea during the Public Hearing shall be
ensured. The Project Proponant shall urdertake all the tasks as per the Action Plan submitted
with budgetary provisions during the Public Hearng. Land custees shall be compensatad as per
the norms laid out R&R Pelicy of the Company/ or the Metinnal R&R Polkcyl RER Policy of the
State Government, as applicable.

{wil)  The project proponent shall follow the mitigation measuies provided n this I"-'lin'w_.'tr_arl's oM
NO.Z-11013/5712014-1A.11 (M) dated 28" October, 2014, tiled ‘Impact of mining activities on
habitations-issues related 1o the mining projects wherein habitations and vilages are the part of
mine leasa areas or habitations and villages are surrcundea oy Ihe mine lease area

if) Ecosystem and biodiversity conservation

I ' } during miming operation {or
i The project proponent shall take all precautionary Measures :
ngﬁnaaruaﬂni and protection of endangered floraffauna, if any, sq:utted!repnde;l in the I:ﬂx
area, The Action plan in this regard, if any, shall be prepared and implemented in consu
with the State Forest and Wildlife Department.

i
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(i) ~ Greenbelt, consisting of three-tier plantation. of width not less than 7.5 m, shal fb

developed all along the mine 'ease area in a phased manner. The green Delt compnsing of a
mix of native species shall be developad all along the major approach roads/ coal transportation
roads.

(gl  Public hearing, R&R and CSR

() Implementation of the action plan on the issues raisad during the public hearing shall be
ensured. The project proponent shall underake all the {asks/imeasures as per the action plan
submitted with budostary provisions during the public hearing. Land oustees shall be

compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, s epplicable.

{fy The F‘[ﬂjﬂ‘ﬂt proponent  shall ensure the espenditure  towards SOCIo-economic
dmlnprqgf_ﬂ in a!nd arcund the mine, in every financia! vear as per the Corporate Sacial
Responsibiity Policy as perthe provisions under Section 175 of tha Comparnes Act, 2013

(if)  The project proponent shall follow the mitigation measures 1 this Mini

MEAsures provided in this Ministry's OM
No.Z-11013/5712014-14.1 (M) dated 25" October, 2014 ttled 'Impact of mining activities on
habitations-issues relate-_d i the mining projects wherein habitations ard villages are the part of
ming lease areas or habitalions and villages are surrounde: by the mine lease areg’

{iv) Th_a project proponent shall make necessa
Invelved in core zone, in consultation with the State government to provide atarnate areas for

livestock grazing, if any. In this context, the presect Proponcnt shall implement the directions of
Han'ble Supremes Court with regard tao aLguInng grazing lanr

ry allerrslive arrangements. if grazing land is

(hl  Corporate envirenment responsibility

(1 The Company shall have a well lzid dawn emviranmant policy duly approved by Board of
Directors. The environment policy should prescribe for stardard oparating procedures to have
proper checks and balances and 1o bring into focus any inf nngements/deviation/iviolation of the
environmental o forest norms/conditions. Also, the comn any shall have a defined system of

reparting of non-compliances/violations of environmental 1 mma 1o the Board of Directors and/or
shareholders/stakehclders,

(i}  The project proponant shall comply with the proveisns contained 0 this Mirustry's O
dated 1% May, 2018, as applicable, regarding Corporate Environment Responsibility

lii) ~The hierarchical system or Adminstrative Orcer of the company fo deal with
environmental lesuse and for ensuring compliance with the environmental clearance conditions
shouid be displayed on website of the Company

(v} A separate environmental management cell both al 1he project and company headguarter
level, with suitable qualified personnel shall be set-up under the control of a Seniar Executive,
who will report directly to the Head of the QOrganization

{v)  Action plan for implerenting EMP and environmental conditions shall be prepared and
shall be duly approved by competent autharty The vyear wise funds sarmarked for
environmental protecton measures shall be kept in separale account and rot to be diverted for
any other purposa. Year wise progress of implementation of action plan shall be reported to the
Ministry/Ragional Office along with the Six Monthly Compliance Repon,

Page 8 of 11
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AT
i) Self environmental audit shall be conductad annually. Every three years third party
shviranmental audit shall be carried out,

(i) Statutory Obligations

() The environmental clearance shall be subject to arders of Hon'ble Supreme Court of

Indi ; i . :
tzdt:-]aé Eﬂmﬂe}f‘;‘e High Court, NGT and any othet Court of Law fram time to time, and as applicable

() ~This environmental clearanca shal be subj ' i '
. | : JeCt 10 obtaining wildiife clearance, #
applicable, from the Standing Committee of National Board for Wildlife, ’

(i)  The project Proponent shall obtain Consent t ' '
0 Establish/Operate under the Air Act, 1981
and the Water Act, 1974 from the concerned State Pallution Control Board.

v e i '
L"uf ;ter ;um;riﬂtf{% gﬁi?.nant shall obtain the necessary permission from the Central Ground

U} Menitoring of project

{5} The Ambient Air Quality monitoring in the core zone shall be caried oul 1o ensure the
Coal Industry Standards notified vide SR 742 (E} dated 25 5 2000 and as amended from tima
to time by the Central Pollution Control Board, Data on ambient air guality and heavy metals
such as Hg, As, Ni, Cd, Cr and other maonitoring data shall be regularly reported fo the
Ministry/Regional Office and to the CPCB/SPCE,

(i} The effluent discharge (mine waste water, workshop =fluent) shall be monitored in terms
of the parameters notified under the Coal Industry Standards vide GSR 747 (E) dated 25.6 2000
and as amended from time to time by the Central Pallutiar (cntrol Board

{iv)  The monitoring data shall be uploaded on the company's website and displayed at the
project site at a suitable location. The circular No. J-20012/1/2008-4A.11 (M) dated 27.05.2009
issued by Ministry of Environment, Forest and Climate Change shall also be referred in this

regard for lts compliance.

fv) Regular monitoring of ground water level and guality E_hEIII be camied out in anu:ll around
the mina lease area by establishing a network of ewsting wells and constructing new
piezometers during the mining operations, The monitonng of ground watar Ieuersh ghall bi
carried out four times a year i.e. pre-monseon, monsoon, post-monscon and -.:Tlntﬂr. Lfﬁgr:i:;gz
water quality shall be monitored once a year, and the datﬂ.l..hue- lc.nlim:l:ed shall be sent regularly
ta Ministry of Envirenment, Forest and Climate Change/Regiona Office.

gl
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(v} Monitoring of water quality upstream and downstrear of water bodies shall be carried
cut once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Farest and Climata Change/Regicnal Office.

r:ﬂ'ﬁ] The Pm'iEﬂi proponent shall submil six monthly reparts on the status of the
ImPIEm_EﬂmtiDn of the $tip|.|-|3tﬂ'lj emiranmental conditions 1o the Minrﬁlﬁl‘ of EJ"I'I."iIUﬂ'f'I"IEﬂL ot
and Fhmat& EHH"I'Q!-"HEEII"DHEII Office. For half yaarhy |"|'|r_'||'||q,3rjm reparts the data should be
monitored for the period of Apiil 1o September and October to March of the financial et

{wiii} The Regluna! Office of this Ministry shall monitor compliance of the stipulated conditions.
'I'I'ue_pr:_:qEr:t aumnri_hl_as shou ld extend full cooperation to the officer (2] of the Regional Office by
furnishing the requisite data / mfunnatinnrmunimr‘rng repors,

(k)]  Miscellaneous

(0 Efforts should be made to reduce eneray o
| gy consumption by conservation, effi
IMprovernenis and use of ranewsbls energy ' SIS

(i} The project authorities shall inform to the Regional Office | SMmencems
mining operations. - ] e

(i) A copy of the envirermen:al clearance shall be marked to concerned Panchayat A copy
::f the same shall also be sent to the concerned Stale Pollution Contral Board, Regional Office,
District Industry Sector and Collectors Office/T ehsildar Cffice for information in public damain
within 30 days.

{iv) The EC shall be uploaded on the company's website Tha compliance status of the
stipulated EC conditions shall also be uploaded by the project authorities on their website and
updated at Isast once every six months 5o as to bring the ssme in public domain,

(v}  The project authorities shall advertise at least in twe local newspapers widsly girsulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of the
iesue of this clearance, informing that the project has beer accorded environmental clearance
and a copy of the same is available with tha State Polluficn Control Board and also at website of

the Ministry.

{vl) The environmental statement for each financial year ending 31 March in Farm-V is
mandated to be submitied by the project proponent for the concerned State Pollution Control
Board as prescribed under the Environment (FProtechion) Rules, 1986, as amended

3 ite along with the status of
bsequently, shall also be uploaded on the Company's website along
imspignm I}::rf EC conditions and shall be sent fo the respective Regional Offices of the

MoEF&CC by e-mail. Concems raised during public hearng

iti [ i, | iz of the Water

nditions will be enforced inter-alia, under the provisions :
oo tﬁl {ilF Pollution) Act. 1674, the Air (Prevention & Control of Pollution) Act
o the Public Liability Insurance Act, 1991 aleng
‘ble Supreme Court

(vii)
Pravention & C |
!IQE'I, tha Enviranment (Protection) Act, 1986 and

5 i by the Hon
I i ments and Rules and any other orders passed
ﬁﬂaﬁfﬁ:ﬁﬁ its and ary other Court of Law relating to the subject matier

i de in the
i Il the commitments and remﬂmendah_uns ma
e sty ol :?JEEHEL E::urF-,s.Eﬂ’r:atiu:-n to the EAC All the commitments made on

rIE
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B, The proponent shall obtain all necessary cleararces/approvals that may be required

before the start of the project. The Ministry or any other competent authority may stipulate any

further_tﬂndttlnn for environmental profection. The Ministry or any other competent autharity

may stipulate any further condition for environmental protection

F Any appeal against this environmental clearance shall lie with the National Green

Tribunal, if preferred, within & period of 30 days as prescribed under Section 16 of the Natinnal
tareen Tribunal Act, 2010

8. T'_“% Wﬁ' company/project proponent shall be liable (o pay the compensation against the
ilegal mining, if any, and as raised by the respactive State Governments at any point of time. in
terms of ﬂ'tﬂl orcers dated 2™ August, 2017 of Hon'ble Supreme Court in WP [Civil)
No.114/2014 in the matter of ‘Common Cause Ve Union of India & others

9. _ The I:Ed‘lﬂBmEd S'taltﬂ' EWEmmaﬂt shall ensure no mining operations to commence till tha
entire compensation for illegal mining, if any. is paid oy the project proponant through their
respective Department of Mining & Geology in sinct corpiiance of the judgment of Hon'ble
Supreme Court,

10. IThis _an'-.rirnnmmtal c‘lganlanr:ﬂ shall not be c:pe-étinna: tll sueh time the preject propanent
complias wr!i'rl the above said judgment of Henble Suprene Court, as applicable, and other
statutory requirements,

11.  This issues in supersession of the earlier EC granten vide letier No J-11015/72/2004-14 ||
(M) dated 28" July, 2005 SRS

%ﬂrﬂi‘ 2011

i TR

(5. K. Srivastava)
Sclentist E

Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delni
2. The APCCF, MOEF&CC, Regional Office (EZ), E-5 Arera Colony, Ehopal - 462 015
3. The Secretary, Depariment of Environment & Forest:  Government of Madhya Pradesh,

Secretariat, Bhopal _
4. The Member Secratary, Madhya Pradesh State Pollution Control Board, Paryavaran Parisar,

F.5. Arera Colony, Bhopal - 462 016
5. The Member Se::::rurary, Central Polluhen Control Board, SBD-cum-Ciffice Complex, East

jun Nagar, Delhi -32 _
B ]A“r?; j'lmargber Secretary, Gentral Ground VWater Authanty, M|n|st_r~:,-' of Water Resources,
" Curron Road Barracks, A-2, W-3 Kasturba Gandhi Marg New Delhi
The District Collector, Shahdol, Government of Madhya Fradesh

7. : . . _
5 Monitoring File 9. Guard File 10. Record File 11 Natice Board ,E’--ﬁ {201
(S. K. Srivastava)

ScientistE
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele: 0755-2466191, Fax-0755-2463742

RED-LARGE CTE-Expansion VALID UP TO: 30/11/2019 CONSENT NO: *** PCB ID: 20070

To,
M/s. Khairaha Under Ground Mine
South Eastern Coalfields Ltd,
Plot No:126, PO: Khairaha,
Tal : Sohagpur, Distt : Shahdol, (M .P.)- 484110

Subject: Grant of Consent to Establish-Expansion under section 25 of the Water (Prevention & Control of Pollution) Act,
1974 & under section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish-Expansion Application Receipt No. 756025 Dt. 04/01/2019 and last communication
received on Dt. 10/01/2019

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Actsin
any way, thisisto inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Plot No:126,
PO: Khairaha, Tal : Sohagpur, Distt : Shahdal, (M.P.)- 484110

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Plot No:126, PO: Khairaha, Tal : Sohagpur, Distt : Shahdol, (M.P.)- 484110

b. Mining lease Area: 472.065 Hact
c. Product & Production Capacity:
Product CCA Qty / year Applied CTE Ex- Qty / year CTE Ex- Qty / year
Mining of Coal 585000.0 M.T 819000.0 M.T 819000.0 M.T

The Consent (for Establish- Expansion) as required shall be granted to your industry after fulfillment of all the conditions
mentioned above. For this purpose you shall have to make an application to this Board in the prescribed proforma atleast two
months befor e the expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining
consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-

* Conditions under Water Act
* Conditionsunder Air Act
* General conditions

E Seraing fros LTI
¥ y TR

L‘;.r Fal -'i""'-:l-"a."{-ﬂ-'
I i . rl:,.u-

e-Signed On 30/01/2019 12:34:11 ACHYUT ANAND MISHRA

(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV #VSE8118J0OE

Consent No:CTE-49416,Validity:30/11/2019, Outward No:87974,30/01/2019
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Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 4400.0 KL/day, and the daily quantity of
sewage at out fall of the unit shall not exceed 10.0 KL /day.

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 and standards notified
by MPPCB from time to time shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 6.5-9.0
Suspended Solids Not exceed 100 mg/l.

BOD ; Days 27°C Not exceed 30 mg/l.

COD Not exceed 250 mg/I.

Oil and grease Not exceed 10 mgl/l.

Fecal Coliform Not exceed 1000 (M PN/100ml)

4. The mine water discharge shall be treated up to prescribed Standards in series of settling tanks and shall be
reused in the process, for dust suppression, for green belt devolvement/gardening and water supply within the
premises. The treated mine water discharge if done in Sarfa nala and Sarfa dam, shall conform to the CPCB
prescribed river water quality criteria and shall not be polluted or harmful for theriparian users. The industry shall
be responsible for maintaining the quality of mine water discharge and shall also be liable for any damage (s) being
caused to environment, human & animal life and agriculture.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall a'so monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of afresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promul gation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and whereit is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of

the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
Consent No:CTE-49416,Validity: 30/11/2019, Outward No:87974,30/01/2019
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Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

through XGN the same to the Board.

10. Recording of M onitoring-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)Theresult of all required analysis
iii. If the applicant monitors any Pollutant more frequently asis by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for aminimum of 3 yearsal records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

11. Reporting of M onitoring Results: -
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazar dous Substance in har mful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
amanner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected or trapped as aresult of intake water screening or treatment may be returned to eaters body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an aternative
electric power source sufficient to operate al facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authoritiesin writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. Industry/I nstitute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

18. The mine management shall maintain zer o dischar ge conditions asfar as possible. The Mine management shall
optimize the water abstraction from the surface water source, if any, by utilizing the mine discharge for spraying on
haul roads, mine area and loading - unloading area after proper treatment. Thetreated mine dischar ge shall also be
utilized for sanitary purposes by providing separ ate supply lines, dust suppression and for plantation in order to ensure
zero discharge status asfar as possible.

Consent No:CTE-49416,Validity:30/11/2019, Outward No:87974,30/01/2019
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele: 0755-2466191, Fax-0755-2463742

19. Rain water harvesting shall be undertaken to recharge ground water sour ce and status of implementation shall be
submitted to the Board. Hydro-geological study of the area shall bereviewed annually. In case any adver se effect on

ground water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating
stepsto restore the same.

20. The mine management shall comply with the conditions stipulated in the Environmental Clearance F.No. J-
11015/72/2004-1 A-11 (M) dated 11" January, 2019 granted by MoEF& CC .

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal

submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so asto
achieve the level of pollutants to the following standards:-

Name of section Capacity Stack height Fuel Control equipment to beinstalled = SPM/RSPM (Annual
(meters) Average) (Lg/NM 3)

L oading-unloading,
Material Handling,

Haul road, Fugiive 0 NIl G Sbpressor Gresn BELWRLE 430, 215
Transportation, CHP ’
etc

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a Particulate Matter (less than 10 micron) - 100 pg/m?® (PM 1 pg/m? 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM,s pg/m?® 24 hrs. basis)

c. Sulphur Dioxide [SO,] (24 hrs. Basis) - 80 pg/m®

d. Nitrogen Oxides[NO,] (24 hrs. Basis) - 80 pg/m®

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m®

3. Theindustry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as |eakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All theinternal roads shall be made puccato control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,
spillages etc.

9. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit
premises for general improvement of environmental conditions and as stated in additional condition

10. Mine management shall setup an online or manual coal ash monitoring system for raw, or blended or beneficiated
coal supplied to thermal power plantsasper the MoEFCC OM dated 26/08/2015 and submit the report to M PPCB.

11. Mine management shall install CAAQM S stations at suitable locationsto monitor ambient air quality in the leased
area and itsvicinity and shall provideits suitable unhindered connectivity with Environment Surveillance Centre of
the MPPCB and transmit the data within 3 monthstime.

12. Coal handling plant and coal loading and unloading in railway wagons/ trucks should be provided with adequate

number of high efficiency dust extraction / suppression system. Loading and unloading areasincluding all the transfer

points should also have efficient dust control arrangements. These should be prcg)erlg maintained and operated. Dust
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Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

control measures shall be adopted at coal transfer point of the high wall mining machine as per the need.

13. Mine management shall provide continueswater sprinkler systems/ rain gun at suitable locationson theroad side
and also provide proper pollution control arrangementsto control the fugitive emission generates dueto
transportation of Coal from CHP.

14. Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms.
Vehicles used for transporting the mineral should be covered with tarpaulins and optimally loaded.

15. Extensive tree plantation shall be done on both sides of Mineral transportation roads and around mining lease
area. Thetree plantation shall be carried out in phase manner preferably with local species. Good housekeeping
practice shall be adopted by the Mine. M or e plantations with specieslike Neem, Pipal, Mango, Jamun, K athal etc shall
be planted.

16. The mine management shall comply with the conditions stipulated in the Environmental Clearance granted by
MOoEF&CC.

17. The mine shall take effective steps for safe and scientific reclamation of over burden steps shall be taken to keep the
geological structurein the natural form by biological reclamation of mines.

18. Mine management shall take appropriate stepsto maintain the eco-system of the area through environmental
conservation program and the records shall be submitted to the Regional office of the Board annually.

19. Mines management shall provide progressive plantation on the over burden for stabilization of over burden and
prevent the soil erosion.

20. Crushersat the CHP shall be operated with high efficiency bag filters. Mine management shall have to maintain
automatic water spraying system for CHP, Coal stock yard and haul roads.

21. Mine management shall provide fencing all around the mining lease area to prevent the occurrence of accidental
hazard.

22. Mine management shall haveto deploy Continuous Miner for underground mining.

23. Mine shall not discharge any industrial effluent to any natural water body.

24. Minewater should betreated to such an extent that quality of water should meet suitable for beneficial uses.
25. Mine shall use all preventive measureto check Air pollution during transpiration of coal by trucks.

26. Regular wetting and sweeping of road should be practice during coal transport.

27. Mineshall utilize fly ash of thermal power plantsfor back filling of voids as per fly ash notification.

28. Mine management shall ensurethat average ash contentsin theraw or blended or beneficiated coal supplied to
thermal power plantsshall not exceed the limit of 34%.
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Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

MANAGEMENT & DISPOSAL OFFLY ASH
1. THE MINE MANAGEMENT SHALL ENSURE ALL THE COMPLIANCES REGARDING DISPOSAL AND
UTILIZATION OF FLY ASH AS STIPULATED IN MoEF&CC NOTIFICATIONS NO. S.0. 763(E) DATED
14/9/99 AND ITS AMENDMENTS VIDE NOTIFICATION NO. S.0. 979(E) DATED 27/8/03, S.O. 2804(E)
DATED 03/03/09 AND S.O. 254(E) DATED 25/1/16. SOME OF THE RELEVANT STIPULATIONS ARE AS
BELOW:

A. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite
based thermal power plants, undertake or approve stowing of mines without using 25% of fly
ash on weight to weight basis, of the total stowing materials used and this shall be done under
the guidance of DGM S.

B. No agency, person or organisation shall within aradius of hundred kilometer s of a coal or
lignite based thermal power plant undertake or approve or allow reclamation and compaction
of low lying areas with soil; only fly ash shall be used for compaction and reclamation and they
shall also ensurethat such reclamation and compaction is donein accor dance with
specifications and guidelineslaid down.

C. No person or agency shall within radius of 50 kilometer s (by road) from coal or lignite
based thermal power plants, undertake or approve without using 25% of fly ash on volume to
volume basis of the total materials used for external dumps of over burden and same
per centage in upper benches of back filling of opencast minesunder the guidance of DGM S.

2. The mine management shall submit an action plan for the utilization of fly ash in the minesin
compliance of the fly ash utilization within one month’s time and shall also provide mining plan
containing the provisionsfor utilization of fly ash in the mine.

3. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a Toinspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonabl e times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

4. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

5. The issuance of this Consent does not convey any property rightsin either real or personal property or any exclusive
privileges, nor does it authorise any invasion of persona rights, nor any infringement of Central, State or local laws or
regulations.

6. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

7. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

8. Balance consent/authorisation fee, if any shall be recoverable by the Board even at alater date.
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Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

9. The applicant shall submit such information, forms and fees as required by the board not |etter than 180 day prior to the
date of expiration of this consent/authorisation

10. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

11. Industry shall obtain membership of Emergency Response Center of the Board if needed.

12. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during itsterm for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully al relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

14. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will beinitiated against the industry.

Consent/authorization asrequired under the Water (Prevention & Control of Pollution) Act, 1974, The Air (Prevention &
Control of Pollution) Act,1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least two months before the date of
proposed expansion. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet
for the discharge of effluent and gaseous emission.

For and on behalf of
M .P. Pollution Control Board

/% /Wff

(Member Secretary )

E Seraing fros LTI

L o N
" Akl mieg
e g Sy T
e-Signed On 30/01/2019 12:34:11 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV #VSE8118J0OE
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Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

VALIDITY (A/W): 31/12/2019
VALIDITY (H): 31/12/2024

RED-LARGE CCA-Expansion

CONSENT NO: *** PCB ID: 20070

To, .
The Occupier,

M/s. Khairaha Under Ground Mine
South Eastern Coalfields Ltd,

Plot No:126, PO: Khairaha,
Tal : Sohagpur, Distt : Shahdol, (M.P.)- 484110

Subject: Grant of Consent to Operate-Expansion under section 25 of the Water (Prevention & Control of Pollution) Act, 1974
& under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and Authorization under Hazar dous and
other Waste (Management & Transboundary movement) Rules, 2016

Ref: Your Consent to Operate-Expansion Application Receipt No. 788150 Dt. 02/02/2019 and last communication received
on Dt.08/02/2019

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 31/12/2019 & authorisation up to 31/12/2024, subject to the
fulfillment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Plot No:126, PO: Khairaha, Tal : Sohagpur, Distt : Shahdol, (M.P.)- 484110

b. Mining Lease Area: 472. 065 Hact
c. Product & Production Capacity:
Product Existing CCA Qty/Y ear CTE-Expansion Qty/Y ear CCA-Expansion Qty/Y ear
Mining of Coal 585000.0 M. T 819000.0M.T 819000.0 M.T

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 31/12/2019 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in thisregard shall be submitted to this office 6 months befor e expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures: -

* Conditions under Water Act

* Conditions under Air Act

* Conditions under Hazardous Rules
* General conditions

E_ Seraing fros LTI P I
s ] MTLET L i
LA TlnTy
i A ot “ ;"H '
e-Signed On 18/02/2019 12:30:12 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # Y45EQ56H4X
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Paryavaran Parisar, Bhopal -

Consent Order M .P. Pollution Control Board
E-5, Arera Colony

16 MP

Tele: 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 4400.0 K L/day, and the daily quantity of
sewage at out fall of the unit shall not exceed 10.0 KL /day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 and standards notified by
MPPCB from time to time shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 6.5-9.0
Suspended Solids Not exceed 100 mg/l.

BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

Fecal Coliform Not exceed 1000 (M PN/100ml)

4. The mine water discharge shall be treated up to prescribed Standards in series of settling tanks and shall be
reused in the process, for dust suppression, for green belt devolvement/gardening and water supply within the
premises. The treated mine water discharge if done in Sarfa nala and Sarfa dam, shall conform to the CPCB
prescribed river water quality criteria and shall not be polluted or har mful for theriparian users. The industry shall
be responsible for maintaining the quality of mine water discharge and shall also be liable for any damage (s) being
caused to environment, human & animal lifeand agriculture.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separatel y
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall a'so monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

Sr Water Code (Qty in KLD) WC : 415.0 WWG : 4410.0
1 | Domestic Purpose 15.0 10.0
2 MineWater Discharge 0.0 4400.0
3 Manufacturing Process 200.0 0.0
4 | Spray in Mines 200.0 0.0

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of afresh consent application for prior permission of the Board

7. All treatment/control facilities/systemsinstalled or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
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otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste |atest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

10. Recording of M onitoring-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)Theresult of all required analysis
iii. If the applicant monitors any Pollutant more frequently asis by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for aminimum of 3 yearsal records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results: -
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazar dous Substance in har mful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the ingtitution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Digposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
amanner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected or trapped as aresult of intake water screening or treatment may be returned to eaters body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an aternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of Bypass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except:

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. Industry/I nstitute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

18. The mine management shall maintain zer o dischar ge conditions asfar as possible. The Mine management shall

optimizethe water abstraction from the surface water source, if any, by utilizing the mine dischar ge for spraying on

haul roads, mine area and loading - unloading ar ea after proper treatment. Thetreated mine dischar ge shall also be
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utilized for sanitary purposes by providing separate supply lines, dust suppression and for plantation in order to ensure
zero discharge statusasfar as possible.

19. Rain water harvesting shall be undertaken to recharge ground water source and status of implementation shall be
submitted to the Board. Hydro-geological study of the area shall bereviewed annually. In case any adver se effect on
ground water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating
stepsto restore the same.

20. The mine management shall comply with the conditions stipulated in the Environmental Clearance F.No.
J11015/72/2004-1A-11 (M) dated 11th January, 2019 granted by MoEF& CC

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the

proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment to beinstalled | SPM/RSPM (Annual
height Average) (ug/NM 3)
(meters)

L oading-unloading,
Material Handling,

Haul road, Er‘:]?'sts"‘(’)i 0 Nil \?V“asttersus‘;ﬂ' Green Belt, 430/ 215
Transportation, CHP '
etc

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m?® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m? (PM2.5 pg/m® 24 hrs, basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m®

d. Nitrogen Oxides [NO,] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m®

3. Theindustry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spira ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. Theindustry/ unit shall ensure al necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All theinternal roads shall be made puccato control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit
premises for general improvement of environmental conditions and as stated in additional condition

10. Mine management shall setup an online or manual coal ash monitoring system for raw, or blended or beneficiated
coal supplied to thermal power plantsas per the MoEFCC OM dated 26/08/2015 and submit the report to M PPCB.
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11. Mine management shall install CAAQM S stations at suitable locations to monitor ambient air quality in the leased
area and itsvicinity and shall provideits suitable unhindered connectivity with Environment Surveillance Centre of the
M PPCB and transmit the data within 3 monthstime.

12. Coal handling plant and coal loading and unloading in railway wagons/ trucks should be provided with adequate
number of high efficiency dust extraction / suppression system. L oading and unloading areasincluding all the transfer
points should also have efficient dust control arrangements. These should be properly maintained and operated. Dust
control measur es shall be adopted at coal transfer point of the high wall mining machine as per the need.

13. Mine management shall provide continueswater sprinkler systems/ rain gun at suitable locations on the road side
and also provide proper pollution control arrangementsto control the fugitive emission generates dueto transportation
of Coal from CHP.

14. Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms.
Vehiclesused for transporting the mineral should be covered with tarpaulins and optimally loaded.

15. Extensive tree plantation shall be done on both sides of Mineral transportation roads and around mining lease ar ea.
Thetree plantation shall be carried out in phase manner preferably with local species. Good housekeeping practice
shall be adopted by the Mine. M or e plantations with species like Neem, Pipal, Mango, Jamun, Kathal etc shall be
planted.

16. The mine management shall comply with the conditions stipulated in the Environmental Clearance granted by
MoEF& CC.

17. The mine shall take effective stepsfor safe and scientific reclamation of over burden steps shall be taken to keep the
geological structurein the natural form by biological reclamation of mines.

18. Mine management shall take appropriate stepsto maintain the eco-system of the area through environmental
conservation program and the records shall be submitted to the Regional office of the Board annually.

19. Mines management shall provide progressive plantation on the over burden for stabilization of over burden and
prevent the soil erosion.

20. Crushersat the CHP shall be operated with high efficiency bag filters. Mine management shall have to maintain
automatic water spraying system for CHP, Coal stock yard and haul roads.

21. Mine management shall provide fencing all around the mining lease area to prevent the occurrence of accidental
hazard.

23. Mine shall not discharge any industrial effluent to any natural water body.

24. Mine water should betreated to such an extent that quality of water should meet suitable for beneficial uses.
25. Mine shall use all preventive measureto check Air pollution during transpiration of coal by trucks.

26. Regular wetting and sweeping of road should be practice during coal transport.

27. Mine shall utilize fly ash of thermal power plantsfor back filling of voids as per fly ash notification.

28. Mine management shall ensurethat average ash contentsin theraw or blended or beneficiated coal supplied to
thermal power plantsshall not exceed thelimit of 34%.
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
TRANSBOUNDARY MOVEMENT) RULES, 2016:-

FORM-2
[See rule 6 (2) ]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

1. The operator of facility, i.e. occupier of M/s. Khairaha Under Ground Mine, S.E.C.L Ltd. is hereby granted the
authorization to operate afacility for collection, reception, treatment, storage, transport and dispose of Hazardous waste
to be generated and disposed to the tune mentioned in table below on the premises situated at Plot No. 126, PO
KHAIRAHA , Sohagpur, Distt. Shahdol, - 484110, (M .P.)

2. The authorization granted to operate afacility for generation, collection, reception, storage and transport of hazardous
waste

Details of Authorisation

Category of Hazardous Waste as per Waste Authorised mode of disposal or recycling Quantity
the Schedules|, Il and |11 of these ' Stream or utilisation or co-processing, etc. (ton/annum)
rules

Used or Spent Oil (5.1 To be sold to authorized recycler authorized 3.0-M.T

with SPCB and to be transported by
authorized transporter only

Wastes or residues containing oil (5.2) M.P. Waste Management Project, 0.1-M.T
Pithampur, Dist. Dhar or To be sold to
authorized recycler authorized with SPCB
and to be transported by authorized
transporter only.

3. The waste specified under hazardous waste stream as mentioned above shall be stored as per MoEF and CPCB
guidelinesissued time to time and disposed off asindicated in above table as Hazardous and other Waste (Management &
Transboundary movement) Rules, 2016.

4. The authorization shall bein force for a period of Five years from 01/01/2019 to 31/12/2024.

A. General Conditions of Authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made
there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except
what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the person
authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being
granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible impacts and
also carry out mock drill in thisregard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on
“Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and Penalty”

7. It isthe duty of the authorised person to take prior permission of the State Pollution Control Board to close down the
facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence and

its clean-up operation. 54 o
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9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damagesif any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and Climate
Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific conditions:

1. The industry shall display the information on hazardous waste generated on notice board of size 6° x 4’ (in
Hindi & English) outside the unit main gate along with quantity and nature of hazardous chemicals being
handled in the plant, including wastewater, air emission and hazardous wastes.

2. Theauthorisation or itsrenewal shall be produced for inspection at the request of an officer authorised by the
State Pollution Control Board.

3. Thelndustry shall maintain the records of hazar dous wastes as per the Form-3 of rule 6(5) and should online
submit the annual return in Form No.4 as per therule 6(5) to this office on or before 30th day of June of every
year for the preceding period April to March.

4. Intheevent of any accident dueto handling of hazar dous wastes, the authorized person must inform
immediately to the Regional Office & Head office of the board on Fax/telephone/email -
it_mppcb@rediffmail.com about the incident and detail report should be sent in Form No.10 as per rule —22 of
Hazardous and Other Wastes (M anagement and Transboundary M ovement) Rules, 2016.

5. Thelndustry shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with
minimum 5X zoom and night vision facility for remote surveillance and constant vigil of emission source and
effluent discharge points.

GENERAL CONDITIONS:

MANAGEMENT & DISPOSAL OF FLY ASH
1. THE MINE MANAGEMENT SHALL ENSURE ALL THE COMPLIANCES REGARDING DISPOSAL AND
UTILIZATION OF FLY ASH AS STIPULATED IN MoEF&CC NOTIFICATIONS NO. S.0. 763(E) DATED
14/9/99 AND ITS AMENDMENTS VIDE NOTIFICATION NO. S.0. 979(E) DATED 27/8/03, S.0. 2804(E)
DATED 03/03/09 AND S.O. 254(E) DATED 25/1/16. SOME OF THE RELEVANT STIPULATIONS ARE AS
BELOW:

A. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite
based thermal power plants, undertake or approve stowing of mines without using 25% of fly
ash on weight to weight basis, of the total stowing materials used and this shall be done under
the guidance of DGM S.

B. No agency, person or organisation shall within aradius of hundred kilometers of a coal or
lignite based thermal power plant undertake or approveor allow reclamation and compaction
of low lying areaswith soil; only fly ash shall be used for compaction and reclamation and they
shall also ensurethat such reclamation and compaction is donein accordance with
specifications and guidelineslaid down.

C. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite
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based thermal power plants, undertake or approve without using 25% of fly ash on volumeto
volume basis of thetotal materials used for external dumps of over burden and same
percentage in upper benches of back filling of opencast mines under the guidance of DGMS.

2. The mine management shall submit an action plan for the utilization of fly ash in the minesin
compliance of the fly ash utilization within one month’s time and shall also provide mining plan
containing the provisionsfor utilization of fly ash in the mine.

3. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Lumpsum Sale to authorized party/As Per CPCB.
MOoEF Guidelines/ Others.

4. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a Toinspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonabl e times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

5. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

6. The issuance of this Consent does not convey any property rightsin either real or persona property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

7. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

8. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

9. Balance consent/authorisation fee, if any shall be recoverable by the Board even at alater date.

10. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

11. Theindustry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

12. Industry shall obtain membership of Emergency Response Center of the Board if needed.

13. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

14. After notice and OKB\(/)rtunit for the hearing, this consent may be modified, suspended or revoked bé/ the Board in whole
Consent No: H-49560,V alidity: 31/12/2019,Hazd Val:31/12/2024, Outwar d No:88130,18/02/2019

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 8/9




Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

or in part during itsterm for cause including, but not limited to, the following:
(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully al relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

15. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will beinitiated against the industry.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 , The Air (Prevention
& Control of Pollution) Act, 1981 and the Authorization under Hazardous and other Waste (Management &
Transboundary Movement) Rules, 2016 is granted to your industry subject to fulfillment of all the conditions mentioned
above. For renewal purpose you shall have to make an application to this Board through XGN at least Six months before
the date of expiry of this consent/authorization. The applicant without valid consent (for operation) of the Board shall not
bringin to use any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M .P. Pollution Control Board

/déz,,é /Mfy

(Member Secretary )

E Seraing fros LTI
¥ y TR

LAl by
--""l‘I l-;.l '

[ ar: m FF Amidbuiae

e-Signed On 18/02/2019 12:30:12 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # Y45EQ56H4X
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Contract

=L . Contract No: GEMC-511687769313013
¥ = GeM ——

’_r"-" o Mukarpincs  Soract| Generated Date: 14-Jan-2022

e e T S Bid/RA/PR No:GEM/2021/B/1472498

Organisation Details Buyer Details

Type: Central PSU Designation: DM

Ministry: Ministry of Coal Contact No.: 07752-246321-

Department: Materials Management Email ID: sahil.watta@nic.in

Organisation Name: South Eastern Coalfields Limited GSTIN: 22AADCS2066E9ZL

Office Zone: Secl Bilaspur Cg 3RD FLOOR, MM DEPARTMENT, SOUTH EASTERN
Address: COALFIELDS LIMITED, PO BOX NO. - 60, SEEPAT ROAD,

BILASPUR, CHHATTISGARH-495006, India

Financial Approval Detail Paying Authority Details

IFD Concurrence: No Payment Mode: Offline

Designation of Administrative Approval: GM(MM) Designation: Manager Finance

Designation of Financial Approval: GM(F) Email ID: subhashis.mukherjee@nic.in
GSTIN:

FINANCE DEPT, SOUTH EASTERN COALFIELDS LIMITED,
Address: PO BOX NO. - 60, SEEPAT ROAD,
BILASPUR, CHHATTISGARH-495006, India

Seller Details

GeM Seller ID: 42B4180000481920

Company Name: NATURE GREEN TOOLS & MACHINES PRIVATE LIMITED

Contact No.: 09599785277

Email ID: gitanjali@ngmgf.com

Address: Khasra No.-963, 965,Dhoom Maikpur,Opp. Amrit Varsha Factory,
Gautam Buddha nagar, UTTAR PRADESH-203207, -

MSME verified: Yes

MSME Registration number: UP29A0000540

MSE Social Category: General

MSE Gender: Female

GSTIN: 09AACCV6083B1ZC , 09AACCV6083B1ZC

*GST / Tax invoice to be raised in the name of - Consignee

Product Details

Price
(Inclusive
Ordered Unit Price Tax of all
# Item Description . Unit Bifurcation .
Quantity (INR) Duties and
(INR) A
Taxes in
INR)

Product Name : Truck Mounted Long Range Mist/Fog Forming Dust Suppression System
Mounted On The Truck Chassis

Brand : NATURE GREEN

Brand Type : Registered Brand

Catalogue Status : Catalogue not verified by OEM .
1 . . 8 pieces | 3,816,832 NA 30,534,656
Selling As : Reseller not verified by OEM

Category Name & Quadrant : Truck Mounted Long Range Mist/Fog Forming Dust
Suppression System Mounted On The Truck Chassis (Q3)

NATURE/Water Mist Cannon

HSN not specified by seller

Product Name :ICT charges for Truck Mounted Long Range Mist/Fog Forming Dust
Suppression System Mounted On The Truck Chassis

Brand : NA

Brand Type : Unbranded

2 | Catalogue Status : Catalogue not verified by OEM 8 pieces | 38,170 NA 305,360
Selling As : Reseller not verified by OEM

Category Name & Quadrant : Addon Services for bid (Q3)
ICT

HSN not specified by seller

Total Order Value (in INR) 30,840,016

Consignee Detail

. Delivery
Lot Delivery (1o Be
S.No| Consignee Item Quantity|Start



https://bidplus.gem.gov.in/bidresultlists?search_param=bidNo&search_by=GEM/2021/B/1472498

No. After Completed
By
Designation: -
Email ID: jk.prajapati@nic.in
Contact: 07653-268336-
1 GSTIN: 23AADCS2066E1ZR Truck Mounted Long Range Mist/Fog Forming Dust B 3 14-Jan- 14-May-2022
Address: Depot Officer, Regional Stores, Johilla Area Suppression System Mounted On The Truck Chassis 2022
SECL , Naurozabad Dist:Umaria, Madhya Pradesh -
484555,
SHAHDOL, MADHYA PRADESH-484555, India
Designation: -
Email ID: glaxmannaidu.wcl@nic.in
Contact: 07652-250236- . .
Truck Mounted Long Range Mist/Fog Forming Dust 14-Jan-
2 GSTIN: 23AADCS2066E1ZR ) - 5 14-May-2022
Suppression System Mounted On The Truck Chassis 2022
Address: REGIONAL STORE, SOHAGPUR AREA, POST-
AMLAI, BEHIND AMLAI POLICE STATION.,
ANUPPUR, MADHYA PRADESH-484116, India

Product Specification for Truck Mounted Long Range Mist/Fog Forming Dust Suppression System Mounted On
The Truck Chassis

Specification Sub-Spec Value

Custom Specification Custom Specification Yes

Installation Commissioning and Testing (ICT) details for the above item:

% of Product Cost Payable on Product Delivery 80 %
Min Cost Allocation for ICT as a % of product cost 1%
Number of days allowed for ICT after site readiness communication to seller 30 Days

Seller Specification Document:

mkp.gem.gov.in/catalog_data/catalog_support_document/56/14/065/CatalogAttrs/SpecificationDoc

I ument/2021/9/28/2021_09_28_17_06_26_technial-data-sheet-letter_comp_2021-09-28-17-06-
1. SpecificationDocumentl V40 _~7_VO_&D ! _.
30_692e5c2d467e

4a3853d8715f0b153f24.pdf

Buyer Specification Document:

mkp.gem.gov.in/catalog_data/catalog_support_document/buyer_documents/971655/54/78/703/Catalo

L gAttrs/SpecificationDocument/2021/8/27/15361_1626784308950_2021-08-27-13-20-
1. SpecificationDocument
22_a929bd67104be565ae67d

d789979b036.pdf

General Clauses w.r.t RCM/FCM

1. Where ever RCM is applicable, for sellers (Regular GST registered seller who opted out of FCM as per notifications of GST like GTA , unregistered seller), Buyer
have liability of paying the GST and GST cess to the government on the specified rate mentioned by them in this contract. Seller will invoice buyer with Zero GST and
GST cess.

2. For Registered sellers as per FCM, rates will be inclusive of prescribed rate of GST and GST cess. ITC available to buyer as shown in the bid document have been
applied while evaluating the bids. Seller has liability of paying the GST and GST cess to the govt and same will be charged from buyer while invoice.

3. For Registered sellers who opted for RCM while quoting for specified category under section 9(3) like GTA rates will be exclusive of GST and GST cess. GST and
GST cess as indicated by the buyer in the bid document payment of GST and GST Cess will be the liability of buyer.

4. For Unregistered sellers Liability of payment of GST and GST cess is in Buyers scope. GST and GST cess as indicated by the buyer in the bid document will be the
liability of buyer . Unregistered seller will invoice buyer with zero GST and Zero GST cess.

5. For sellers under Composition Scheme: There is no liability of payment of GST and GST cess in Buyers cope. Seller will invoice Zero GST and GST cess in the

invoice to buyer.

Terms and Conditions
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1. General Terms and Conditions-

1.1 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance
with the General Terms and Conditions (GTC) as available on the GeM portal (unless otherwise superseded by Goods / Services specific Special
Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions (ATC), as applicable

1.2 Terms of delivery: Free Delivery at Site including loading/unloading. In respect of items requiring installation and / or commissioning and other
services in the scope of supply (as indicated in respective product category specification / STC / ATC), and the cost of the same is also included in
the Contract price.

1.2.1 Contracted goods should be delivered at the consignee or designated delivery location as per the working time of the buying organisation.
Seller may get the same confirmed from consignee before scheduling delivery.

1.2.2 A copy of the contract should be available with the messenger / dispatching agency that delivers the Goods at consignee / delivery location
(preferably pasted / attached outside the consignment / package) for easy reference and ease in delivery acceptance.

1.3 Delivery period: The Delivery Period/Time shall be essence of the Contract and delivery must be completed not later than such date(s). Any
modification thereto shall be mutually agreed and incorporated in the Contract as per the provisions of the GTC.

1.4 Performance Security: If the Seller fails or neglects to observe or perform any of his obligations under the contract it shall be lawful for the
Buyer to forfeit either in whole or in part, the Performance Security furnished by the Seller.

1.5 Taxes and Duties: Contract Prices are all inclusive i.e. including all taxes, duties, local levies / transportation / loading-unloading charges etc.
Break up of GST shall be indicated by the Seller while raising invoice / bill on GeM. While submitting the bill / invoice Seller shall undertake that
the Goods and Services Tax (GST) charged on this bill is not more than what is payable under the provision on the relevant Act or the Rules made
there under and that the Goods on which GST has been charged have not been exempted under the GST Act or the Rules made there under and
the charges on account of GST on these goods are correct under the provision of that Act or the rules made there under.

1.6 Octroi Duty and / or other local taxes:Contract Prices are all inclusive hence no reimbursement over and above the contract price(s) shall be
allowed to seller towards payment of local taxes (such as levy of town duty, Octroi Duty, Terminal Tax and other levies of local bodies etc).

1.7 Limitation of Liability: The provisions of limitation of liability between Buyer and Seller as given in the GTC shall be applicable here.
1.8 Resolution of disputes: The provisions of DISPUTE RESOLUTION BETWEEN BUYER AND SELLER as given in the GTC shall be applicable here.

1.9 Liquidated Damages: If the Seller fails to deliver any or all of the Goods/Services within the original/re-fixed delivery period(s) specified in the
contract, the Buyer will be entitled to deduct/recover the Liquidated Damages for the delay, unless covered under Force Majeure conditions
aforesaid, @ 0.5% per week or part of the week of delayed period as pre-estimated damages not exceeding 10% of the contract value without any
controversy/dispute of any sort whatsoever. In case, Service Level Agreement (SLA) is applicable the same shall be applicable for the Contract.

1.10 Financial Certificate:

1.10.1 The expenditure involved for this purpose has received the Sanction of the competent financial authority.

1.10.2 The funds are available under the proper head in the sanction budget allotment for the concern financial year.

1.10.3 1 have been fully authorized by the department to sign the supply order or incur the liability of the Goods being ordered.

1.11 The bidder should submit a self declaration to the effect in bidder's official letter head that their agency have not been black listed by any
Agency whatsoever till date.

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Scope of supply (Bid price to include all cost components) : Supply Installation Testing Commissioning of Goods and Training of operators and
providing Statutory Clearances required (if any)

2.2 Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum
if any.

2.3 Buyer Added text based ATC clauses
Buyer Added text based ATC clauses:

1.1 Experience Criteria: The Bidder or its OEM {themselves or through reseller(s)} should have regularly manufactured and supplied same or
similar category products to any Central/ State Govt. Organization/PSU/Public Listed Company during any 01 (one) financial year, before the bid
opening date. Same/similar category product means: Dust Suppression System with mist blower/fog forming long range water sprinkler with
horizontal throw of 40 meter (min.) mounted on truck chassis / Truck mounted mist cannon dust suppression system / Truck mounted mist cannon
Road Sprinkler / Truck Mounted Fog Cannon Dust Suppression System complete with fog cannon machine, Gun set, water tank, Rear Sprinkler
system etc.

1.2. To fulfill experience criteria following document shall be submitted with bid:
1.2.1. Copies of relevant Purchase order(s)/supply order(s)/contracts.

1.2.2. Proof of supply/proof of execution of order. Against proof of supply/proof of execution of order, the bidder can also submit self-certificate
that supplies against the submitted Purchase/ supply order(s) has been successfully executed.

1.3. Experience criteria is relaxed for Startup/MSE firms as per GeM terms and condition subject to meeting quality & specification. To claim
relaxation, startup/MSE manufacturing firms shall submit relevant documents (with bid) as per GeM terms and condition.

Note: The bidder may also submit documents to establish technical capability with bid (e.g. PO copy for same or higher capacity items/NSIC
document covering the offered item, other document showing capability to manufacture the offered item). Buyer has the right to inspect the
manufacturing facility/factory for assessing technical capability.

1.4. Upload Manufacturer Authorization: Wherever Authorized reseller/agent/dealer/ distributor is submitting the bid, Authorization issued by
manufacturer/OEM shall be submitted along with the bid.

1.5. Inspection: Final inspection shall be done at consignee end before acceptance of equipment.

1.6. Clarification/ shortfall document shall be asked and considered only for the documents related to already submitted documents in the original
offer or details/information already indicated in the original offer. Clarification/shortfall document will be sought only for historical documents
which pre-existed at the time of bid opening. Further, to fulfil experience criteria, the bidder shall submit document (supply order/purchase




order/contract document) with the bid itself with other relevant documents (e.g. proof of execution of order) as per bid requirement. Any new
supply order submitted with clarification/shortfall round will not be considered against experience criteria.

1.7 “Warranty period of the supplied products shall be 01 year from the date of completion of installation, commissioning & testing of goods at
consignee location. OEM Warranty certificates must be submitted by successful Bidder at the time of delivery of Goods. The seller should
guarantee the rectification of goods in case of any break down during the guarantee period”.

2.4 Buyer uploaded ATC document Click here to view the file.

2.5 Bidders are advised to check applicable GST on their own before quoting. Buyer will not take any responsibility in this regards. GST
reimbursement will be as per actuals or as per applicable rates (whichever is lower), subject to the maximum of quoted GST %.

2.6
Bidder shall submit the following documents along with their bid for Vendor Code Creation:
a. Copy of PAN Card.

b. Copy of GSTIN.

c. Copy of Cancelled Cheque.

d. Copy of EFT Mandate duly certified by Bank.

2.7 OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up to 25 percent of bid quantity at the
time of placement of contract. The purchaser also reserves the right to increase the ordered quantity by up to 25% of the contracted quantity
during the currency of the contract at the contracted rates. Bidders are bound to accept the orders accordingly.

2.8 Supplier shall ensure that the Invoice is raised in the name of Consignee with GSTIN of Consignee only.

2.9 1. The Seller shall not assign the Contract in whole or part without obtaining the prior written consent of buyer.

2. The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior written consent of buyer.

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally liable and responsible to buyer
together with the assignee/ sub-contractor, for and in respect of the due performance of the Contract and the Sellers obligations there under.

2.10 While generating invoice in GeM portal, the seller must upload scanned copy of GST invoice and the screenshot of GST portal confirming
payment of GST.

2.11 Without prejudice to Buyer’s right to price adjustment by way of discount or any other right or remedy available to Buyer, Buyer may
terminate the Contract or any part thereof by a written notice to the Seller, if:

i) The Seller fails to comply with any material term of the Contract.

ii) The Seller informs Buyer of its inability to deliver the Material(s) or any part thereof within the stipulated Delivery Period or such inability
otherwise becomes apparent.

iii) The Seller fails to deliver the Material(s) or any part thereof within the stipulated Delivery Period and/or to replace/rectify any rejected or
defective Material(s) promptly.

iv) The Seller becomes bankrupt or goes into liquidation.

v) The Seller makes a general assignment for the benefit of creditors.

vi) A receiver is appointed for any substantial property owned by the Seller.

vii) The Seller has misrepresented to Buyer, acting on which misrepresentation Buyer has placed the Purchase Order on the Seller.

2.12 Timely Servicing / rectification of defects during warranty period: After having been notified of the defects / service requirement during
warranty period, Seller has to complete the required Service / Rectification within 15 days time limit. If the Seller fails to complete service /
rectification with defined time limit, a penalty of 0.5% of Unit Price of the product shall be charged as penalty for each week of delay from the
seller. Seller can deposit the penalty with the Buyer directly else the Buyer shall have a right to recover all such penalty amount from the
Performance Security (PBG).Cumulative Penalty cannot exceed more than 10% of the total contract value after which the Buyer shall have the
right to get the service / rectification done from alternate sources at the risk and cost of the Seller besides forfeiture of PBG. Seller shall be liable
to re-imberse the cost of such service / rectification to the Buyer.

2.13 Successful Bidder can submit the Performance Security in the form of Account Payee Demand Draft also (besides PBG which is allowed as per
GeM GTC). DD should be made in favour of SOUTH EASTERN COALFIELDS LIMITED, SEEPAT ROAD BILASPURpayable at AXIS BANK LIMITED, RAMA
TRADE CENTER, BILASPUR (C.G.), ACC.NO:914020047244694,IFSC - UTIB0000164.. After award of contract, Successful Bidder can upload scanned
copy of the DD in place of PBG and has to ensure delivery of hard copy to the original DD to the Buyer within 15 days of award of contract.

2.14 Buyer Organization specific Integrity Pact shall have to be complied by all bidders. Bidders shall have to upload scanned copy of signed
integrity pact as per Buyer organizations policy along with bid. Click here to view the file

Note: This is system generated file. No signature is required. Print out of this document is not valid for payment/ transaction purpose.
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CHAPTER-1
INTRODUCTION

1.1INTRODUCTION

In the light of compliance of Environmental Clearance Conditions stipulated by the MoEF& CC,
Gol for ‘Expansion of Khairaha Underground Coal Mining Project from 0.585 MTPA to 0.819
MTPA of M/s South Eastern Coalfields Limited located in District Shahdol, Madhya Pradesh’,
the General Manager, Sohagpur Area, South Eastern Coalfields Limited (SECL) vide its letter
No. SECL/SGP/ENVT/2019/57/01 dt.05.04.2019 approached the Indian Council of Forestry
Research and Education (ICFRE), Dehradun for a proposa along with estimates of expenditures
towards ‘3rd Party Assessment of Compliance of Environmental Clearance Conditions Imposed
by MoEF&CC, Gol for Khairaha UG Coa Mine of South Eastern Coalfields Limited, Sohagpur
Area, Shahdol district, Madhya Pradesh’(Annexure-1). Accordingly, the ICFRE, Dehradun
submitted a proposal to this effect vide its letter No. 1-23/2006-ADG(EM)/EOI/ICFRE-Part file
dated 03.05.2019 to the General Manager, Sohagpur Area, South Eastern Coalfields Limited
(SECL) (Annexure-2). Thereafter, the SECL, Sohagpur Area awarded the assignment to the
ICFRE, Dehradun vide its letter No. SECL/SGP/ENVT/19/127 dated 07.08.2019 (Annexur e-3).

1.2 SCOPE OF WORKS

Scope of works includes the <3 party assessment of EC compliance imposed by MoEF&CC,
Gol for Khairaha UG mines of South Eastern Coafields Limited, Sohagpur Area, Shahdol
Digtrict, Madhya Pradesh’ in the light of Environmental Clearance accorded to the project vide
MOoEF& CC letter F.N0.J-11015/72/2004-IA-11(M) dated 11.01.2019 (Annexure-4).

Accordingly, as per the assignment, the experts from the ICFRE and its domain experts have
conducted the ‘3rd Party Assessment of Compliance of Environmental Clearance Conditions
imposed by MoEF&CC, Gol for Khairaha UG Coa Mine’ from 30™ October to 5™ November
2019. The assessment report has been prepared in the four chapters as outlined below:

Chapter-1:  Introduction and Background information on Khairaha Underground Coal mine
Project.

Chapter-2:  Assessment Methodology: A detailed description of the assessment process and

scope of the assessment.



Chapter-3: Environmental Compliance Assessment: An overview of the assessment

including descriptions of compliance and findings from the site inspections.
Chapter-4:  Assessment Findings and recommendations.

1.3 BACKGROUND INFORMATION ON KHAIRAHA UNDERGROUND COAL
MINE

The South Eastern Coalfields Limited (SECL) is one of the eight subsidiaries of Coal India
Limited (CIL) and the largest coal producing company of India with its headquarters at Bilaspur,
Madhya Pradesh. The coa reserve of SECL has spread over the states of Chhattisgarh and
Madhya Pradesh. There are atotal of 89 operational mines under SECL, out of which, 35 mines
arein the state of Madhya Pradesh and 54 minesin Chhattisgarh.

The present assessment works was conducted at Khairaha underground coal mine which falls
under Sohagpur Area of SECL in the Shahdol district of Madhya Pradesh. Sohagpur Area has

seven working mines, out of which two are opencast, four underground and one is mixed mine.
1.4LOCATION AND APPROACH

Khairaha UG mine is under administrative control of Sohagpur Area of South Eastern Coalfields
Ltd. (SECL), a subsidiary of Coal India Ltd. (CIL). This mine is situated in Burhar tehsil,
Shahdol district of Madhya Pradesh, India. The State Highway No.14 passes 10 km due NE of
the mine area. The Khairaha coal block can be approached from this road by an all-weather
feeder road. The nearest rail head is Burhar Railway Station. It is located at a distance of about
13 km due NE of the block. This underground coal mine has leasehold area of 472.065 ha and
fals within Latitude: 23°08'08" to 23°10'23" N, Longitude: 81°26'48" to 81°28'16" E and is
covered under toposheet No. 64E/8 of Survey of India

1.4.1 Topography, Drainage and Climate
The Khairaha Coa Block has a gentle rolling topography with a general slope towards North.

The variation in surface elevations, excluding nala cuttings, is from 509 m to 479m above MSL.

The areais situated in the drain valley of Son River.

The Jamunia and Baisaha/Sarpha Nalas flows in the Eastern and Western boundaries of the coal
block respectively, along with a number of seasonal streamlets, drain the area and finaly
discharge their water into river Son near village Nabal pur about 15 km North of Khairaha Coal
Block.


https://en.wikipedia.org/wiki/India

The area is characterized by a tropical climate. The average annual rainfal in the area was
reported as 1298 mm. Two perennial Nalas i.e. Baisaha and Sarpha Nalas are flowing along the
eastern and western boundary of the mine block towards the north. The maximum and minimum

temperature range from 46° C (June) and 0°C (January)

N m_.,ﬁ{— E 'm'f={ —

KHAIRAHA

Figure1: Location Plan of Khairaha UG Mine
(Source: EIA/EMP for 0.819 MTPA for Khairaha UG Expansion)

1.4.2 Geology of the Mining Block

1.4.3 Geological Boundary: The Geological block boundary is defined as follows:

In the North - E-W trending fault F1,

In the South - Burhar-Hardi road,

In the East - Baisaha & Jamunia Nalas and
In the West - Sarpha Nala

1.4.4 Geology of the Coalfields:

Regional setting:

The Sohagpur Coalfield can be broadly divided into two partsi.e. the North and South Sohagpur,
along the E-W trending intrabasina Bahmni-Chilpi fault. The North Sohagpur represents the
down thrown block of the Sohagpur basin where coal measures are surmised to occur at depth

under athick cover of younger Upper Triassic sediments termed as Supra-Barakars.



The coal horizons in South Sohagpur are either exposed or occur under a thin cover of younger
sediments, except in the South-West, where it is overlain by a thick Lameta Formation and
Traps. In South Sohagpur, three sub basins namely, Jhagrakhand, Jamuna-Kotma & Amlai-
Burhar, from east to west, have been recognised. Sohagpur Coalfield has been a traditional
source of superior quality, low rank, high volatile coals. Such coas have been under active

exploitation in the entire tract in South Sohagpur.
L ocal setting:

Khairaha Block is located in Amlai-Burhar sub-basin of South Sohagpur Coalfield. The sub-
basin extends from Bairihia village (81°43'44" & 23°17'25") in the east to perhaps below the
Infratrappean Lameta Formation and the Deccan Trap in the West.

The Amlai-Burhar sub-basin preserves about 300m of Barakar strata. Of this, the basal 160-200
m of Barakar formation is devoid of workable coal seams. It contains 9 correctable coal horizons
of which only six have attained workable thickness in one or the other part of the area. The
Barakar strata in the deeper part of the sub-basin are covered by younger sediments. Lameta

Formation occurs as thin cappings, both over Barakars and Supra Barakars.

The strata of Amlai-Burhar sub-basin exhibit a centripetal dip varying from sub-horizontal to
around four degree. The prominent structural features is the presence of a set of faults and
dolerite dyke aligned in E-W direction in between Bikram block & Burhar mine on the north and

Chachai-Dhanpuri OC- Bangwar-Karkati block to the south.

The areais mainly covered by rocks of Barakar Formation under 1m to 18m thick blanket of soil
and aluvium. Rock exposures are largely confined to nala sections. Supra Barakars have been
found to occur in the Northern part of the area over Seam-1X. Lameta occurs as thin cappings
over Barakars and Supra-Barakars in isolated patches. The stratigraphic sequence of the block,

established from surface and sub-surface datais given below.



Stratigraphic Succession, Khairaha Block

Age Formation Lithology

Recent/Sub-Recent Soil & Alluvium (1to 18 m)
Eocene Deccan Trap Dolerite dykes & sills
Upper Cretaceous

NNNNANNNNNNN Unconfor mity/\/\/\/\/\/\/\/\/\
Upper Cretaceous  Lameta Cal careous sandstones
and nodular limestone

(Upto 25m)
NNNNNNNNANNNN Unconfor mity/\/\/\/\/\/\/\/\/\
Upper Triassic Supra Barakars Pink & buff
sandstone and variegated
shales (Upto 23m).
Lower Permian Barakar Greyish white coarse
grained sandstone with afew coal seams, carbonaceous shae
and shale bands

coloured

AT E

Figure 2: Geological map of the Khairaha UG
(Source: Mining Plan for 0.819 MTPA of Khairaha Undergrond mine)
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The strata being soft, the depth of weathering extends as much as 29 metre below the surface.

The general depth range of detrital cover is about 15 to 20 metre.



1.5BASELINE INFORMATION OF KHAIRAHA UNDERGROUND MINE

Khairaha Underground mine is a working mine of Sohagpur area of SECL. The mines of
Sohagpur area were in operation after nationalization. There are seven mines in this area out of
which two mines are open cast, four underground and one mixed type. The present scenario of

coa minesin Sohagpur areais givenin Table 1.1.

Table 1.1: Present scenario of coal minesin Sohagpur Area

S \ ' oc/ Production Capacity ML area | Life of Mine
No. ame of the mine UG M TF’A? (Ha) (Years)
Normative | Peak

1 Khairaha UG -- 0.819 472.065 17

2 Rajendra UG -- 0.625 590 14

3 Bangwar UG - 0.65 496.647 20

4 Damni UG UG - 0.48 335 16

5 Amlai OC Sec B oC 15 2.025 190.995 6

6 Dhanpuri OC oC 2 2.725 1075.78 3

7 Sharda Highwall Mixed | -- 0.85 871.205 12
TOTAL 35 8.174 4031.692

1.5.1 Statusof Mining L ease

Based on the Coal Bearing Areas (Acquisition and Development) Act, 1957 (20 of 1957), the
land is acquired for Government Companies only for coal mining and activities strictly are
incidental to mining purposes. Presently 478.89 ha land have been notified under Section 9(i) of
CBA. The present expansion proposal for production of 0.819 MTPA in phase-1 is for an area of
472.065 ha excluding 6.825 ha of forest land which was notified under CBA. As on date 11.432
ha has been acquired for infrastructure and approach road, remaining land shall be acquired
during depillaring stage of the mines.

1.5.2 Land Status

The status of present land use for Khairaha UG coa mineis as under:

Present Land Use of Khairaha UG Mine

S. No. Land Use Area (ha)
1. | Agricultural Land 424.785
2. Forest Land 0
3. | Waste Land 25.699
4, Grazing Land 0




S. No. Land Use Area (ha)
5. Surface water bodies 1.295
6. Settlements (Infra.& Road) 10.239
7. Settlements(Infra.& Road) Outside ML Area| 1.193
8. Others (Govt. Land) 8.854

Total 472.065

(Source: Mining Plan for 0.819 MTPA, November, 2017)

The status of pre-mining land use for Khairaha UG coa mineis as under:

Premining Land Usefor Khairaha UG Mine

S.No. Land use Within ML Area | Outside ML Area Total
(ha) (ha) (ha)
1. | Agricultural Land 424,785 -- 424.785
2. | Forest Land - -- -
3. | Waste Land 25.699 -- 25.699
4. | Grazing Land - -- -
5. | Surface water bodies 1.295 -- 1.295
6. | Settlements(Infra& 10.239 1.193 11.432
Road)
7. | Others (Govt. Land) 8.854 -- 8.854
Total 470.872 1.193 472.065
(Source Mining Plan for 0.819 MTPA, November, 2017)
The status of Post-mining land use for Khairaha UG coal mineis as under:
Post Mining Land Use for Khairaha UG Mine
S. Particulars UG quarrySafety zonelnfrastructure R&R Land for Nalg Total
No. Area(ha) |(ha) (ha) Site (ha) [diversion (ha)| (ha)

1 | Afforestation -- 6.00 2.00 -- - 8.00
Cultivable land 453.338 -- -- 453.338
Water body -- -- -- -- -- -
Other void area -- -- -- -- -- -
Other water | 1.295 -- -- - - 1.295
bodies
Built up area -- -- 9.432 - - 9.432

Total 454.663 6.000 11.432 -- -- 472.065

(Source Mining Plan for 0.819 MTPA, Nov 2017)




153 Statutory Clearances

(i) Status of Mining L ease:

Based on the Coa Bearing Areas (Acquisition and Development) Act, 1957 (20 of 1957) the
land is acquired for Government Companies only for coal mining and activities strictly are
incidental to mining purposes.

(ii) Forest Clearance

The forest land measuring 6.825 hafalling within the leasehold area is excluded from the present
land use of the |lease area and mining of the coal will not be conducted in the underground of this
excluded area.

(iif) Environmental Clearance

EC was granted by MoEF&CC vide letter No. J-11015/72/2004-1A-11(M) Date 28" July 2005
initially for production capacity of 0.585 MTPA. Thereafter, EC was granted for expansion of
production capacity from 0.585 to 0.819 MTPA vide MoEF& CC letter no J-11015/72/2004-1A-
11(M) Date 11™ January 2019.
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Fig -1.3 Land Use Plan of Khairaha Underground Mine
(Source: EIA/JEMP for 0.819 MTPA of Khairaha Undergrond mine)




(iv) Consent to Establish for 0.819 MTPA
Issued to project from MPPCB vide letter No. CTE-49416 valid up to 30.11.2019 available.
(v) Consent to Operate for 0.819 MTPA (Under Air, Water and Hazar dous Waste)

Issued to project from MPPCB vide letter No.AWH-49560 valid up to 30.12.2019 available.
Hazardous waste validity 31.12.2024.

(vi) Permission from DGM S/ Coal Controller

Project obtained permission vide letter No. Nil. dated 31.3.2009 for opening up Seam VIl and VI
Bottom at Khairaha U.G. Mines at Sohagpur Area.

DGMS Permission for degree of Gassiness of Seam V1 vide letter N0.3574 dated 23.08.2011 by
Jabalpur region.

DGMS Permission for degree of Gassiness of Seam VI bottom vide letter N0.3805 dated
27.10.2015 by Jabalpur region.

DGMS Permission for development of panels in seam VI Bottom vide letter No. Nil. dated
23.05.20109.

(vii) Project Report/Mining Plan

Initially, a project report was prepared with a capacity of 0.48 Mty considering the semi-
mechanized technology (by SDL) and submitted to SECL in February, 1999. The desired level of
IRR could not be achieved. Hence, it was not approved at Board level.

The next project report was prepared by CMPDI in Sep. 2002 with a capacity of 0.585 Mty
considering one continuous package and it was approved on 25™ September 2003 by CIL Board
videits letter No.SECL/BSP/CGM (P& P)/BOARD/40 dated 18/19-02-2004 with an initial capital
outlay of Rs.88.3303 Crores.

This mining plan is being prepared to enhance the Production capacity from 0.585Mtyto 0.819
Mty. One additional continuous miner package on hiring basis is being proposed in Khairaha UG

mine to enhance the production capacity and utilization of existing resource and infrastructure.
1.5.4 Exploration
The area of the geological block envisaged above is 7.2 sg.km. A total of 123 boreholes, drilled

in and around the block, have been considered for preparation of the Geologica report of this
block. Number of boreholes within the block boundary is 90. Out of this, DGM (MP) and
CMPDIL have drilled 13 nos. & 77 nos. respectively. Borehole density is about 12.5
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boreholes/sq.km. The total meterage of drilling is 13961.66m. Out of which 10560.61 m drilling
is within the block boundary and rest 3400.05 m is in adjoining to the block boundary. The
detallsaregivenin Table 1.2.

Table 1.2 Details of Bore holesin Khairaha Coal Block

Boreholes DGM (MP) CMPDIL Total

No. of BH | Meterage | No. of BH | Meterage | No. of BH | Meterage

i) Within block boundary 13 1666.21 77 8894.40 90 10560.61

i)  Adoining  block

10 931.60 23 2468.45 33 3400.05
boundary

Total 23 2597.81 100 11362.85 123 13960.66

(Source Mining Plan for 0.819 MTPA, November, 2017)
1.5.5 Geological and Mineable Reserves

Within Khairaha Geological block, the net in situ geological reserves of the three potential coal
seams have been summarised in tabular form below. The total 'net’ proved coal reserves (having
seam thickness more than 1.2 m) available for underground exploitation have been assessed at
53.042 Mt. The share of Seam-VII, Seam-VIB and Seam-V in the tota reserves is 13.950 Mt,
26.163 Mt & 13.289 Mt respectively. Of the total reserves of 53.042 Mt, the effective reserves
are 45.915 Mt only. The balance reserves of 7.127 Mt are blocked under village, pond, Nala,
road and statutory barrier along them. Details are given in Table 1.3.

Table 1.3. Summary of coal reservesin different grades, Khairaha Coal Block (Considering

Sector A,B & C)
Effective Reserves Proved 'net' reservesin Mt.
GradeB | GradeC | GradeD | GradeE GradeF Total
Seam-V1I(C) 0 0.526 6.435 1.525 0.039 8.525
Seam-VII(T) 0 1.263 1.798 0 0 3.061
Seam-V1(B) 0.117 13.560 8.467 1.044 23.188
Seam-V 0.069 7.005 3.489 0.578 11.141
Total 0.117 15.418 23.705 6.058 0.617 45,915
Blocked Reserves

Seam-V11(C) 0 0.169 0.893 0.764 0.017 1.843
Seam-VII(T) 0 0.028 0.133 0 0 0.161
Seam-VI(B) 0.024 1.252 1.534 0.165 0 2.975
Seam-V 0 0.136 1.581 0.386 0.045 2.148
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Effective Reserves Proved 'net' reservesin Mt.

GradeB | GradeC | GradeD | GradeE GradeF Total

Total 0.024 1.585 4,141 1.315 0.062 7.127

Grand Total 0.141 17.003 28.846 7.373 0.679 53.042
(Source: Mining Plan for 0.819 MTPA, November, 2017)

1.5.6 Extractable Reserves (Ason 01.04.2017)
General Thickness, grade and extractable reserves of coal seam:-

The thickness and grade of coa seams (considering Isochore and Isograde line envisaged in

geological report) and details are given in Table 1.4.
Table 1.4 Mineable/Extractable Reserves

General | Grade | Grade | Development | Depillaring | Total (Mte)
SEAM Thickness | (old) | (GCV) Reserve Reserve

Range (m) (Mte) (Mte)
SEAM-VII
(Comb.) CM | 225467 | D,LF G8 1.47 1.35 2.82
PANEL
SEAM - CID,
VI VI (Top) 15-2.0 LF G8 0.56 0.61 117
SEAM-VIB 2.07-467 | CLF G7 5.91 4.07 9.98
Total 7.95 6.03 13.97

(Source Mining Plan for 0.819 MTPA, Nov 2017)

Total extractable coa reserve is 13.972 Mte. In seam VI, the extractable reserves works out to
be 3.985 Mt. Out of which 2.81 Mt is for CM (Standard Height) and remaining 1.17 Mt is for
thin zone may be extracted by SDLs or low height CM.

1.5.7 Seam Sequence, Thicknessand OB parting

A study of bore hole data reveals that of the nine (9) co-relatable carbonaceous horizons present
in Amlai-Burhar sub-basin, only five (5) coal horizons viz.,, Seam IX, Seam VIII, Seam VII,
Seam VIB & Seam V have attained identifiable thickness in Khairaha Coal Block. Details are
givenin Table 1.5.
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Table 1.5: The sequence of coal seams, their thickness variation and range of inter
seam partingsin the block

Coal Thicknessrange General
S od m) thickness Remarks
Min. | Max. range (m)
Seam I X | 045 177 <1.2 Highly interbanded, unworkable & inferior
quality.
Parting 9.65 16.28
Seam 04 19 <12 Has attained workable thickness in two small
VIII patches.
Parting | 53.45 60.9
Seam VII| 225 4.72 3.6+t0.6 |Considered in project report.
Splits towards south.
Top split :UD to 2.28m. Parting up to 13.05m
Bottom split : UD to 2.59m; unworkable.
Parting | 24.64 32.2 Seam VIT not identifiable.
Seam 114 4.67 2.9+0.7 |Considered in project report.Reduces to
VIB unworkable height towards southwest.
Parting 7 26.1
SeamV | 0.48 3.19 1.8+0.5 |Unworkable height in the western part of the area.
It has attained workable thickness in central and
eastern part of area having E grade coa as per
approved PR. If technology and economy permits
it may be considered in future working.
(Source:Mining Plan for 0.819 MTPA, November, 2017)
Seam-I X

Seam I X isthe topmost coa horizon in the area. It subcrops close to the northern boundary of the

block and occurs within a depth range of 10 to 36 metre below surface. Seam I1X is0.45t0 1.77m

thick. This seam is observed to have unworkable thickness over alarge spread. Only in a small
area around borehole CMKH-69, the seam has attained effective workable height of abovel.2
metre. Seam is highly interbanded in nature. Often the carb. shale bands exceed the shaly coa &

coals in thickness, rendering the entire seam unworkable from mining angle. At times the entire

seam is represented by carbonaceous shale alone or consisting of a thin shaly coal band. Seam-

IX coals are of grade E and inferior in quality. The seam does not have any mining potentiality in
the block. The weighted average GCV worked out to be 3628 i.e.G-13.
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Seam-VIII

Seam V111 incrops/subcrops in the Northern part of the block. It underlies 9 to 16 metre below
Seam IX and occurs at a depth range of 15 to 48 m within the block area. The seamis0.4to 1.9
m thick. The seam is largely thin and has attained workable thickness of 1.2 m and above in two
small isolated patches. The seam is free of dirt band. The seam in genera contains grade C coals
over its workable spread. Occurrence of workable thickness in two small patches renders the
seam techno-economically unviable for exploitation. The weighted average GCV worked out to
be 6058 i.e., G-5.

Seam-VI|

Seam VI incrops in the Southern part of the area and occurs at a depth of about 106m from the
surface within the block boundary. The workable thickness of the seam is however, available
from a depth of 45 metre. Its parting with the overlying Seam-V 11 varies from 53.5 m to 60.9 m.
The seam occurs as a composite horizon in the Northern part of the area. It splits into two
sections towards south. In the split area, only the top section is workable over a small spread
close to the line of split. Further South, the top split thins down.

The bottom section tapers out within a very short distance of its split and do not offer any
mineable reserves. The maximum parting recorded between the two splits in borehole CMKH-45
is 13.05 m. The weighted average GCV worked out to be 5024 i.e., G-8

Dirt Band

From a study of the seam structure, the composite Seam-VI1I is observed to contain in general

two carb. shale bands about 1.2 to 2.3 m and 0.2 to 1.3 m above seam floor. The thickness
variation of these carb. shale bands is from 0.05 to 0.57 m (Top) and from 0.10 to 0.62 m
(Bottom) respectively. Both the bands often grade to shaly coal and coal. Seam VI top is free of
dirt bands.

Quality
1. Proximate analysis

The genera quality variation of Seam VII (Top) over its workable spread is grade C to D. The
summarised quality variation of Seam VIl (combined) and Seam V11 (top) are given below:
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Particulars Proximate analysis at 60% RH UHV Gradeon
& 40°C K.Cal/Kg. UHV
M% A% VM%
I. Seam VIl comb.
Range Min. 7 16 23 2,911 F
Max. 10 34 33 5,436 C
No. of samples 24 24 24 24 24
A.M. 9 23 28 4,482 D
S.D. 1 4 2 536
1. Seam .VI ' (Top) 7.4 15.0 26.0 4360 D
Range Min
Max. 11 23 30 5,395 C
No.of samples 11 11 11 11 11
AM. 10 19 29 4,879 D
SD. 1 2 1 372

(Source:Mining Plan for 0.819 MTPA, November, 2017)

2. Ash fusion range & HGI
Particular From To
Softening temp.  °C 1140 1210
Hemispherical ¢ 1390 1400
Flow temp. 0C 1400 1400
HGI (Ex. dirt) 44 47

Seam-V| (Bottom)

The seam occurs at a depth range of 25 m to 140 m (CMKH-50) within the block boundary. Its
parting with the overlying Seam-V1I (combined) and Seam-VII (Top), over its workable spread
varies from 24.6 to 32.2 m and 33.0 to 52.0 m respectively. The seam exhibits awide variation in
its thickness from 1.14 to 4.67 m. The general thickness of this seam is observed to range within
2.9 +0.7 m. Towards North-East and West, the seam shows a gradual reduction in its thickness
and in the South-Western part of the area, the seam reduces to unworkable height and lateraly
grades to an argillaceous facies around boreholes CMKH-32 and MPK-7. The weighted average
GCV worked out to be 5429 i.e.G-7

Dirt band: Of the 88 boreholes intersecting Seam VI Bottom, one to two dirt bands have been
observed in only 21 boreholes concentrated over three small patches around (i) CMKH-8, 52, 55

& 48 in the north eastern part, (ii) CMKH-17, 47, 63, 20, 79 and MPK-8 in the western part and
14



(iii) CMKH-35, 37, 23, 62, 28, 26, 64, 74, 27, 24 & 40 in the southern part of the area. In
genera, the dirt bands composed of carb. shale, grey shale & shaly sandstone occur close to the
roof and their thickness is observed to vary from 0.05 m to 0.42 m.

Quality

1. Proximate Analysis:

The seam in genera contains grade C and grade D coals. A summary of the quality variation of
Seam V| Bottom over its workable spread is given below:

Particulars Proximate analysisat 60% RH UHV Gradeon
& 40°C K.Cal/Kg. UHV
M % A% VM %
Seam VIB
Range Min. 5.8 129 22 3477 E
Max. 11.2 335 29.1 5919 B
No.of samples 67 67 67 67 67
A.M. 89 19.9 26 4936 D
S.D. 11 41 17 515
(Source: Mining Plan for 0.819 MTPA, November, 2017)
2. Ash fusion range & HGI
Particular From To
Softening temp.  °C 1110 1210
Hemispherical 1370 1400
Flow temp. OC 1400 1400
HGI (Ex. dirt) 46 51

Seam-V
Seam-V occurs at a depth range of 50 to 160 m within the block boundary. It’s parting with the
overlying Seam-V1 Bottom, varying from 7.0 m to 26.0 m, increases from East to West.

Seam-V is 0.48 m to 3.19 m thick. The seam has a workable height in the central and Eastern
part of the area. Its genera thickness variation over its workable spread is 1.8+0.5 m. In the
Northern part of the area and aong the Western boundary of the block, the seam has unworkable
height. The weighted average GCV worked out to be 4766 i.e., G-9.
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Dirt band: The seam in genera contains two dirt bands composed of carb. shale, shale and
sandy shale. The dirt bands usually occur close to floor of the seam. The cumulative thickness of
the dirt bands varies from 0.05m to 0.59m.

Quality

1. Proximate Analysis

Seam-V largely contains grade D& E coals. The summarised quality variation of the seam over
its workable spread is given below:

Proximate analysisat 60% RH
Particulars & 40°C URV Grljlg?/on
M % A% VM% K.Cal/Kg.

Range

Min. 6 17 22 2,566 F
Max. 10 40 29 5,298 C
No.of samples 39 39 39 39 39
AM. 3 26 26 4,247 D
SD. 1 5 2 664

(Source: Mining Plan for 0.819 MTPA, November, 2017)

2. Ash fusion range & HGI
Particular From To
Softening temp.  °C 1160 1220
Hemispherica 1400 1400
Flow temp. 0C 1400 1400
HGI (Ex. dirt) 47 51

Long Flame Characteristics

Seam VIl and Seam VIB have long flame characteristics while Seam-V is not expected to

behave aslong flame coal.
158 Fault

Three numbers of E-W trending normal faults (F1 to F3) have been deciphered in the area. The

dip of the faults has been considered 60°.
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Fault

Trend

Throw
Direction

Throw
Amount

Extent

Evidence

Northerly

20m near CMKH-
52 throw
decreases in either
direction

From NE of CMKH-52
and beyond in the East to
SW of CMKH-54 &
beyond in the East.

Omission of Seam-VIII
in MPK-17

E-W

Southerly

10m near CMKH-
39A; throw
decreases towards
west.

From SE of CMKH-73
and beyond in the East to
West of MPK-10 &
beyond in the West.

Reflected by difference
in floor levels of coal
seams in  MPK-10,
CMKH- 34, 39A & 73
and CMKH-36, 76 &
64.

E-W

Northerly

12m near CMKH-
26 throw
decreases towards
east.

From NE of CMKH-27
and beyond in the East to
West of CMKH-36 &
beyond in the west.

Reflected by difference
in floor levels of coal
seams in CMKH-36, 76
& 26 and CMKH-25,
38& 27.

159

(Source: Mining Plan for 0.819 MTPA, November 2017)

Igneousintrusive

Dolerite has been intersected in boreholes CMKH-8, 25, 36, 49 & 69. Three of these boreholes
namely CMKH-8, 49, & 69 are located close to the northern boundary of the block while the
balance two viz. CMKH 25 & 36 are located in the south-western part of the area. From isolated

intersection of dolerite body at different locales, the intrusive body is surmised to have a

discordant relation with the host rock. Some more isolated dykes may be available in the area.

Surface Constraints:

As per the data furnished, surface constraints are as follows:

(1) A 220 KV H.T line passes over the proposed property.

(2) Mostly covered by Agricultural land except small area as revenue forest.

(3) No village islocated within the property.

(4) The property is bounded by two nos. of Nala. Baisaha/Jamunia Nala is on the eastern

side and Sarpha Nala is on the western side. Towards northern side, few tributaries are

also originates from the property and joins with the above mentioned Nalas.

(5) Few ponds are also located in scatter in the area.

(6) A village road crosses the property from south to north direction.
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1.6 Roof & Floor Strata of Coal Seams

Seam wise lithology of roof and floor rocks up to 3 m and 1 m respectively are given in Table

1.6.

Table 1.6: Seamwise lithology of roof and floor rocks upto 3 m and 1m respectively are
given below

Coal Seam

Roof (up to 3m)

Floor (uptolm)

Seam | X

Carbonaceous shale overlain by
shale or clay. Often clay and shale
forms the immediate roof. In
CMKH-3 & 50 sandstone forms
the immediate roof.

Sandy shale and carbonaceous shale followed
by sandstone. In CMKH-48 & 50 fine grained
sandstone forms the immediate floor. In a lone
borehole CMKH-11A, the immediate floor is
intercalated shale & sandstone.

Seam V111

Coarse grained sandstone. In
CMKH-53 limestone forms the
immedi ate roof.

Sandy shale and sandstone. In CMKH-8 & 55,
intercalation of shale & sandstone, shale and
shale respectively forms the immediate floor.

Seam VI
Comb.

Coarse grained sandstone. In a
lone borehole CMKH-5,
carbonaceous shde forms the
immediate roof.

Fine grained sandstone and sandy shale. Often
shale & carbonaceous shale occasionaly
followed by thin coal bands forms the floor.

Seam VI |
(Top)

Coarse grained sandstone. In
CMKH-33 the immediate roof is
clay overlain by sandstone.

Shale and sandy shale. Often fine grained
sandstone forms the immediate floor.

Seam VI
(Bot)

Mainly coarse grained sandstone.
In isolated patches, carbonaceous
shale, shae, sandy shale and
aternate shale & sandstone forms
the immediate roof and is overlain
by sandstone. A thin coa band is
generally observed within 3m of
roof strata.

Shale and sandy shale, often containing thin
coa bands, followed by sandstone. In isolated
patches, sandstone forms the immediate floor.

Seam V

Sandstone of varying grain size. In
the central and southern part of the
workable spread of seam the
immediate roof is shale, sandy
shale and carbonaceous shale, often
containing a thin coal band, and it
is overlain by sandstone.

Shale and sandy shale containing a thin coa
band. Often carbonaceous shale, alternate shale
& sandstone forms the immediate floor.

(Source: Mining Plan for 0.819 MTPA, November 2017)

1.7 Mining Operations

1.7.1 Location of Mine Entries

This is an operating ongoing mine. The mine has presently two working seams i.e., Seam-VII
and Seam-VIB. The production from the mine started since 26.03.2012 by deploying SDL and
presently coal is being exploited from the Seam-VIB by deploying one set CM.
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The mine entries have been provided for adequate access to the seam considered for exploitation
and to ensure adequate ventilation, effective transport and pumping system. The location of mine
entries is free from obstruction, as near as possible to railway siding/stock yard or CHP. The
location is aso easily accessible from State highway and other road.

1.7.2 Mode of MineEntries

Details of mine entries/ inclines are given in Table 1.7.

Table1.7. Details of theinclines.

S.No. Shaft / Incline Purpose Dimension (width, height
gradient & length)

1 Incline No.1 Coadl transport & travelling, | 48 m x 3 m, 1 in 45, Tota
Main Intake airway length-490 m.

2. Incline No.2 Material transport, Man |48 mx 3 m, 1in 4.5, Totd
Intake airway length-490 m.

3. Incline No.3 Main Return airway 48 mx 3 m, 1in 45, Tota
length-490 m.

(Source: Mining Plan for 0.819 MTPA, November, 2017)
1.7.3 Method of work
Based on Geological characteristic of various seams encountered in the lease hold area (seam
thickness, depth of seam, strata condition, dip of seam and its extent, presence of fault, water
seepage etc.), the mine has been planned to be worked out on Board & Pillar method by
deploying Continuous Miner Package and one SDL Panel for main dip development and thin
zone areal/(left out area), where CM cannot be deployed. The proposed support system is roof
bolting in development and depillaring districts. However, support design in continuous miner
district has been scientifically assessed and designed by scientific agency and duly approved by
DGMS. For the second set again duly approved support design may be considered or may be
reviewed as per the directives of DGMS.
1.8 PRESENT STATUSOF MINE
Seam-VII (Top & Comb.) and Seam VI Bottom have been proposed for working by underground
method of mining. Seam-VII (Top & Comb.) is the top most workable Seams followed by
underlying VI Bottom seam. The panels of these seams are nomenclature by letter Tand B
respectively (as shown in working plan). Panels have 5 headings and pillar size and width of
galery as per statute and Practices in CM faces in Indian coal mines duly approved by DGMS.
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DGMS has approved 6m wide gallery and 4.5 m height or seam thickness whichever is less for

development panels and cut off distance of 14 m.

In the approved project report, Board & Pillar method with two technologies i.e., with
Continuous Miner in both seams and SDL technology for low thickness zone in seam VIl/main
dip development had been proposed. Target production from mine envisaged was 0.585 Mty
(About 1550 tpd by CM package by operating one panel, and another panel with SDL production
400 tpd).

1.9 PRESENT MINING PLAN

In this approved revised Mining plan two sets of CM packages (one existing and second new set)
and SDL (for two years have been proposed and one SDL required for as and when use basis for
dip side and left out area development and cleaning purpose after two years) is being proposed.
The production from existing CM package is 0.465 Mty and in one additionally proposed CM for
low thickness range, would be 0.354Mty (Production from low height CM range owing to water
nature low thickness of seam and EC restriction under 7 (ii) without public hearing it isto bein
proposed 0.354Mty only.

Total production from the mine works out to be 0.465+0.354= 0.819Mty (i.e. 40 % enhancement
of the existing EC capacity of 0.585 Mty).

1.J0METHOD OF MINE DEVELOPMENT

1.10.1 Main Dip Development in Seam -VII & VI (B)

Themain dip is being developed by five heading drivages in both seam-V I (top & comb) and VI
(B). The pillar size is considered as 26.4 m x 26.4 m centre to centre and width of each gallery
would be 4.8 m. In seam-V1I (top), as per existing mine working plan and PR, the average height
of main dip trunk headings have been considered as 1.8 mi.e. existing seam thickness in splitted
coa seam and in combined seam, it is +2.0m in the rest part of main dip. However, for transport
of CM Package into working district in one of the main dip trunk headings (1 Dip/west) has been
suitably heightened up to 3.0 m al aong, wherever it required for smooth movement of CM
package.

In seam-VI (B), the average working height of main dip is considered as 3.0 m. Where seam
thickness is more than 3.0m, working height of main dip trunk headings will be restricted to 3.0
m, if more the statutory permission should be obtained from DGMS during development.
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Initially dip side of main dip of seam-V1I (Comb) & its panels would be extracted by Continuous
miner and then the equipment would be shifted to lower seam-V1 (B). The gradient of main dip

headings, in both seam, variesfrom 1in 15to 1in 30.
1.10.2 Main dip length
The total plan length of main dip of seam-VII (in top section & combined) is 1560 m. Out of

this, the rise side main dip length from coal touch point is 600 m. The length of main dip towards
dip from the coal touch point is 960 m approximately. The total plan length of main dip of seam-
V1 (B) is 2680 m. The length of main dip towards dip from coal touch point is 820m and towards
rise side, the length is about 1860m.

1.10.3. System of Panel development in Seam

It is proposed to develop each Continuous Miner panel by driving five heading galleries from
main dip trunk roadways.

Each SDL panel would aso be developed by five headings galleries. The panels in both seams
have been proposed as five headings to maintain verticality with panels of lower seam and to
reduce subsidence impact. After development of rise side of main dip, the thickness of seam-V1I

(top) will be proved. If required, to meet the production.

In astrike panel, the pillar size will be 25.5 m x 25.5 m centre to centre with gallery width of 6.0
m as permission granted by statutory body. Uniform pillar size & gallery width have been
proposed for smooth operation. During development of a panel, height of extraction would be the
seam height and if it is more than 3.0 m, extraction height would be taken up to 4.5 m with
statutory permission as in practice in Indian coal mine CM faces. The panel layouts would be

made as favourable for self-draining.

Below Nala and its tributaries, 220 kV HT lines, etc only development of panel have been
proposed to protect these surface features from any damages due to underground depillaring
operations.

Considering Sean-VII (Comb) and Seam-V(B), the average seam thickness in mgjor part of the
property is about 3.0 m and more (General seam thickness 2.35- 4.25 m) and having almost flat
gradient except towards northern mine boundary near borehole (CMKH-50), where the seam-

VI1(B) is having comparatively sharp gradient.
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The planned production from the mine would be 0.819 Mt per annum by operating only Two

Continuous miner panel (Existing CM & proposed CM as per revised mine plan).
1.10.4 PRODUCTION OF MINE

It is being proposed to deploy one additional Continuous miner package on hiring basis in 2nd
panel, with production capacity of 0.354 Mt per annum, total production from the mine would be
0.819Mty.In a Continuous Miner panel, one Continuous Miner, two Shuttle cars, Roof bolters,
one Feeder breaker and one LHD would be deployed to achieve the production of 1550 tpd
(Setl). The second set CM being proposed will be deployed in panels having seam thickness 1.5
m to 3.0 m range. The production for low thickness range is proposed 0.354 MTPA owing to dip
development, watery nature of seam and EC requirement as per existing norm. The Normative

production from the Project is proposed 0.819Mty considering 305 working days.
As per mine authority, SDL would be working for two years only after that same will be
withdrawn.
1.10.5 SEAM
The Project may be reviewed in later stage for re-deployment of SDLs or other equipment in
seam-V for extraction of its workable property having thickness range >1.5m. This property has
average seam thickness of 2.0m and the grade of coa is "D/E" with non-long flame
characteristic. The workable area (1.2 Sg.km approx.) are occurs towards eastern side of the
property (i.e., main dip) and small area of about 0.3 sg.km, is occurring as contiguous (i.e.,
parting is less than 10 m) with upper VI (B) seam. In this area, only devel opment may be done so
that the upper seam i.e., VI (B) having "C" grade coa can be fully extracted. The extractable
reserves of Seam-Visabout 1.511Mt.
1.10.5.1 Development L ayout for Continuous Miner Panel:
It is proposed to develop five (5) heading galleries and the distribution of work load in five
headings would be as follows:\

i) One heading for Continuous Miner operation

i) One heading ready for cutting

iii) One heading under support

iv) One heading cleaning by LHD

v) One heading having the ventilation and direction lines extended.
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The Continuous Miner cuts for a specific distance i.e. about 10-14m beyond the last row of
support using remote control (the specified distance depends on DGMS permission). The
workforce at all-time operate under the supported roof. A lesser distance may be advanced at the
discretion of operators and supervisors on the job depending on the geologica condition. On
completion of cutting at a face, the Continuous Miner would move to next heading and the roof

of this face would be supported by Roof bolter.

It has been proposed that in a gallery (width of 6.0 m as per scientific study) the machine would
be placed at the one side of the gallery and cut the gallery with machine cutting width (say, 3.3
m), up to 3m depth of cut. After that the machine would laterally shift to new position along the
width of gallery and cuts the remaining width up to the depth of cut to make the gallery of 3 m
depth and 6.0 m wide. Then, it will further cut another 3 m depth of cut from the same position
in the face with machine cutting width (say 3.3 m) and the above process is repeated till the
permissible length of cut (say 14 m) in a heading is made. After that, the Continuous Miner
would move to next heading and the roof of this heading would be supported by Roof bolter.
1.10.5.2 Coal transport system in a panel:

The Continuous Miner would cut and simultaneously load the coal by its in-built stage conveyor
into Shuttle car. The loaded shuttle car would discharge coal onto feeder breaker. From feeder
breaker, coal would be discharged uniformly onto gate belt conveyor which isinstalled in central
galery of the panel. This gate belt conveyor will in turn discharge the coal on the trunk belt
conveyor. The gate belt would be installed in the central gallery to ensure equal |oading distances
and cable length on each side of the loading point.
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Figure 1.4 Underground working plan of seam VIB
(Source: EIA/EMP for 0.19 MTPA November, 2017)
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Figure 1.5 Underground working plan of seam V11
(Source: EIA/JEMP for 0.19 MTPA November, 2017)
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1.11 Coal Handling Plant and Dispatches

The coa from UG is transported effectively and efficiently from face to surface. In Khairaha
mine, entire coal transport is proposed by belt conveyors and material transport by haulages.

At the face the cod is being cut and loaded by CM into shuttle car which carries coal to feeder
breaker and feeder breaker discharges coal onto the gate belt conveyor and with the help of a

series of belt conveyor the coal is transported up to the surface bunker.

ROM coa from UG is conveyed to 4 x 150 t capacity overhead steel bunkers/hoppersinstalled at
surface. The Trucks (hired) are loaded below bunker/hoppers and transported to stock
yard/siding.

The total self-flowing bunkerage on surface is about 600t and is not considered reasonable. An
additional strata bunker has been proposed to be made in underground. In case of emergency
when the bunkers are full and there is no takeoff, hired trucks loaded below bunker and emptied
at the ground stock yard provided near incline mouth and finally the stock yard is liquidated as
and when required with the help of pay loader.

1.12 R & R and CSR Activities

As per land use details of this project, 436.217 haland is private agricultural land belonging to
524 PAFs from nearby Chirihiti, Khairaha and Khanat villages of the Shahdol district. Till date,
11.432 ha of private land from 27 private land owners from nearby Chirihiti and Khairaha
villages have been acquired for establishment of infrastructure related to the project. Land
compensation to these 27 PAFs amounting to a total of Rs.2175250/ have been made for their
land by 31.07.2010, as per the R&R Policy of the CIL. Apart from land compensation, 05 PAFs
belonging to the Khairaha village have aso been provided employment. The details of remaining
private lands are being obtained from the revenue dept. of the district by the project authorities.
Thereafter, detailed survey and land compensation will be worked out for the individual PAFs as
per the R&R Policy of the CIL. Apart from the monitory compensation, about 524 numbers of
employments are aso likely to be generated and provided to the eligible PAFs. As such, no

displacement of the PAFs are involved under this project.

As per the CSR Policy of Company, the works related to CSR is being done at the arealevel i.e.
Sohagpur Area. In the purview of this project various CSR activities like construction of water

tanks, PCC road, ponds, toilets, and scheme for the drinking water supply in the nearby villages
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have been carried out with the expenditures of over 3 crores during the preceding 4-5 years.
Apart from these, various social welfare works are also being carried out by the Surabhi Mahila
Mandal, Sohagpur Area. These include distribution of school bags to the students, arrangement
of drinking water, health checkups, distribution of kambals and cloths to old people of the Bridha
Ashram and needy people.
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CHAPTER-2

ASSESSMENT METHODOLOGY

The assessment methodology adopted include discussion with the personnel from the mine
authorities related to the project, review of documentation and copies of records provided by
project proponent of Khairaha Underground mine; working group meetings and site inspections
to assess the level of compliance of environmental conditions stipulated by MoEF & CC. The
assessment processes covers the scope of the work order provided by the CIL and are described
in detail below:

2.1 Opening meeting

The assessment process commenced with an opening meeting on 30" October 2019 at Sohagpur
House with the Project Officer and other concerned officials of the Khairaha Underground mine
to introduce the scope of works and their responsibility in facilitating the process. The purpose,
depth and the scope of the works were outlined and the methods were explained. Further,
requirement of documents to review such as various management plan, mine plan, mine closure
plan and periodical reports submitted to various regulatory agencies to address specific
compliance requirement particularly those relevant to address the scope of the study were
discussed and deliberated.

2.1.1 Consultation

As part of the process, interviews were conducted with the concerned officials and staff dealing
with the project to understand the regulatory and statutory process followed for the mine. During
the course of consultations, in-depth discussion was held with Shri. D. K. Chandrakar, Genera
Manager, Sohagpur Area; Sh. A. K. Anand, DGM (Mining)/Sub Area Manager (SAM),
Khairaha UG; Sh. M. Satyanarayan, Colliery Manager, Khairaha UG; Sh. P. Ramanna, DGM
(Mining), Sohagpur Areaand Technical Secretary to GM, Sohagpur Area; Sh. A.K. Dwivedi,
Nodal Officer (L&R), Sohagpur Area; Sh. R. P. Mishra, Safety/Ventilation Officer, Khairaha
UG; Sh. Bhushan Kumar, Safety Officer, Khairaha UG; Sh. Gaurav Singhal, Assistant Manager
(CSR), Sohagpur Area; Sh. Pankgy Kumar Gautam, Nodal Officer (Env), Sohagpur Area; Sh.
Udit Bhardwaj, Colliery Engineer, Khairaha UG; Sh. Keshav Meena, Assistant Manager (Env),
Sohagpur Area; Sh. G. K. Gupta, Unit Nodal Officer (Env), Khairaha UG; Sh. Ajay Nigam,
Senior Surveyor, Khairaha UG and Sh. D. N. Prgjapati, Senior Surveyor, Khairaha UG.
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The assessment team members from the ICFRE, Dehradun included Dr. A. N. Singh, Scientist F
and Nodal Officer, EM Division, ICFRE (domain- R&R and CSR), Dr. V. Mohan, Scientist G,
IFGTB, Coimbatore (ICFRE) (domain-Ecology and Biodiversity), Dr. N. Rama Rao, Ex.
Scientist G, ICFRE and Domain Experts (Ecology and Biodiversity, Surface water management,
Plantations), Dr. D. K. Roychauduri, Ex. Director, FIMI and Domain Experts (Mining and
Geology, Mining water quality, transport, etc.) and Dr. Manish Kumar Jain, Associate Professor,
[IT(1SM), Dhanbad (UG mining environment, air and water pollution, etc.)

2.1.2 Desk Review

The available documents were exhaustively desk reviewed for generation of information on
compliance to environmental clearance conditions. Relevant information generated was used for

detailed discussion with the concerned officials for further understanding of the issues.
2.2 DATA COLLECTION AND VERIFICATION

The team verified the documents, such as letter from the MoEF& CC according environmental
clearance approved till date, Environmental Impact Assessment (EIA) and Environment
Management Plan (EMP), Mine plan report prepared by Central Mine Planning and Design
Ingtitute Ltd., in June 2018 and also al other statutory approvals like No Objection Certificate
(NOC) from State Pollution Control Board (SPCB), Directorate General of Mine Safety (DGMS)

permission, and al periodical reports submitted to various regulatory agency etc, were reviewed.

The documents were desk reviewed for collection of data prior to the onsite assessment to verify
the implementation process. Wherever the documents were not available, detailed discussion
were held with the concerned personnel and accordingly pointed out in the assessment report. In
addition, the statements provided by the Project Personnel were also verified by desk reviewing
the document and during site inspection. Wherever suitable verification could not be made, the
same has been done during the assessment process and accordingly suggestion has been provided

for future course of action.
2.3 SITE INSPECTIONS

A detailed site inspection from 30" October 2019 to 4™ November 2019 of the key areas of the
mine was carried out as part of the assessment process. Following areas were inspected during

the inspection:

e UG mineworking
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e The haulage Incline and Air Drifts

o Sitefacilities

e Coal handling plant (CHP) and processing area

e Garland/catch drains

e R&Rissues

e Corporate Social Responsibility (CSR)

e Employees protection measures

e Water management structures

e Railway siding

e Forest patch areas

e Seasonal Nalas/ Seasona Ponds

o Greenbelt area

e Occupational Health Centre

24 REVIEW OF STATUSOF STATUTORY COMPLIANCE

(a) Project approvals

(b) Environmental Impact Assessment

(c) Resettlement and rehabilitation

(d) Health & Safety: Regulations Nos. 6, 61, 106, 112 of Coal Mines Regulations, 2017 and
itsrelated DGMS Circulars,

(e) Environment
(i) Water (Prevention & Control of Pollution) Act, 1974,
(it) Air (Prevention & Control of Pollution) Act, 1981,
(iti)Environmental (Protection) Act, 1986 — Approvals

(f) Environmental Management Strategy

1) Air Quality
i) Work zone —Standards for Coal Mines issued by MoEF, GSR-742 E dt. 25.09.2000

ii) Residentia category — National Ambient Air Quality standards issued by CPCB, GSR
176 dt.02.04.1996- Air quality monitoring.

2) Noise Monitoring Plan — Noise monitoring programme.
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3) Water Quality
i) Water licence

i) Mine discharge / Workshop / Colony effluents — Standards for Coal Mines
issued by MoEF, GSR-742 E dt. 25.09.2000 and GSR-801 (E), EPA, 1986,
dt.31.12.1993- Water quality management

(if) Ground Water — BIS 105000: 1991
(iii)Surface Water — BIS 2296: 1982
2.5 WORKING GROUP MEETING AND REPORTING

After the completion of discussion/interaction, document verification and site visit, the
observations and suggestions by the assessment team were compiled into a consent checklist and
assessment notes were prepared. This report has been prepared highlighting areas where action
or improvement is required keeping in view the scope of the study.
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CHAPTER -3

ASSESSMENT OF COMPLIANCE OF EC FOR KHAIRAHA UNDERGROUND COAL
MINE

3.1 INTRODUCTION

Environmental assessment was performed to assess the activities implemented by the project
authority as per EC conditions and compliance as a set of criteria or standards stipulated by the
MOoEF& CC, Govt. of Indiavide its letter F.N0.J-11015/72/2004-IA-11(M) dated 11.01.2019. The
team conducted assessment for Khairaha Underground mine through exhaustive document
review, site visit and interactions with the stakeholders. The status report on compliance to
environmental clearance conditions submitted by the project authority to the respective
regulatory agencies was also reviewed by the audit team for relevant input. Accordingly, a
checklist of EC conditions by the MoEF&CC, status of environmental compliance and
observations by the assessment team prepared has been provided in Table 3.1
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Table 3.1: Six Monthly Compliance to Environmental Conditionsfor Expansion of Khairaha Underground Coal Mining

Project from 0.585 M TPA to 0.819 MTPA, submitted to the Addl. Director (S), MoEF & CC, Bhopal by the General Manager
(Mining), Sohagpur Area, SECL, Shahdol, M.P. (vide L etter No. SECL/SGP/ENVT/19/124 Dated: 03/08/2019

and

ObservationsRecommendations of | CFRE
(In thelight of MOEF & CC Letter No. J-11015/72/2004-1A-11(M) dated-11.01.2019)

Sl. No. Conditions stipulated by Project Proponent’s Compliance Observationsg/Recommendations by | CFRE
MOEF& CC, Govt. of India (January 2019 to June 2019)

(1) The project proponent shall | Complied, one season data has already | Complied
collect and analyze one season | been collected for the period April’2019 to | Baseline data of April 19 to June 19 was generated
data for environmental | June’19 and will be submitted by CMPDIL through CMPDI and report will be submitted
parameters and  submit  for | by Aug 19. during month of November 2019 aong with
consideration of the EAC before application form for EC extension, as was
31" December 2019. informed by the project authority.

(i) | The project proponent shall | Complied, CTE had granted vide CTE no. | Complied
obtain Consent to establish from | 49416, Validity: 30/11/2019
the State Pollution Control Board
for capacity of 0.819 MTPA prior
to commencement of the
increased production.

(iif) | Transportation of coal from face | Being complied, Coa transportation from | Being complied.
to coal heap shall be carried out | UG to Surface is being done by covered | Opserved that the coal is evacuated through incline
by belt conveyor. Further, the coal | conveyor belt and further transportation | number 1 by belt conveyor and the same is
transportation from coa heap to | from mine to railway siding and for road transported to the surface by covered conveyor to
Coal Handling Plant shall be | sales is being done through tarpaulin | sted bunker for dispatch through tarpaulin covered
caried out through covered | covered trucksonly. trucks.
trucks.

(iv) | Mitigating measures to be | Being complied, Sufficient nos. of water | Being Complied

undertaken to control dust and
other fugitive emissions al along
the roads by providing sufficient

sprinklers have been installed at coal stock
yard (14 No fixed sprinkler) and one
mobile tanker of 5 KL capacity is provided

Sprinkler was available and running at coal stock
yard and railway siding. Ralway siding is
protected by brick wall and green canopy as per
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numbers of water sprinklers.

for dust suppression a road in a regular
manner.

instruction of NGT  (work isunder construction).

Fugitive emissions from the coal and stock pile
yard were not observed as the surface area of the
stock pile yard was kept moist through sprinklers.

(V)

Sufficient coal pillars shall be left
un-extracted around the air shaft
(within the subsidence influence
area) to protect from any damage
from subsidence, if any.

Being compiled, at present the mine is in
development stage, so, there is no chance
at al for subsidence during devel opment.
During depillaring (in 2021-22) sufficient
barrier coa pillars left around the air shaft
(as per provisions CMR 2017) to protect
from any damage due to subsidence.

Three inclines have been pushed from centre of the
property to reach the coal seams; out of thisincline
1 and 2 are air intake drifts whereas incline number
3 is ar return drift. The dimension of al these
three drifts are as under:

Sl Shaft / Incline | Purpose Dimension (widtl
No. height gradient ¢
length)

4.8mx3m, 1in 4.1
Total length-490n

1. Incline No.1 Coal transport
&  travelling,
Main  Intake
airway

Material
transport, Main
Intake airway

Main Return
airway

2. Incline No.2 4.8mx3m, 1in 4.1

Total length-490n

3. Incline No.3 4.8mx3m, 1in 4.}

Total length-490m

All these drifts shall remain during depillaring
stage. These will be provided with sufficient pillars
to safeguard the structure as per the DGMS norms
and also as per pillar designing done by CMPDI
for stability. The condition will be complied during
de-pillaring stage.

(vi)

Solid barrier shall be left below
the roads falling within the block
to avoid any damage to the roads
and no depillaring operation shall

Being compiled, At present the mine is in
development stage, so, there is no chance
at al for subsidence during development.

During depillaring (in 2021-22) sufficient

Being complied.

As required, al the surface infrastructures should
be protected by keeping solid pillars to safeguard
the infrastructures during the depillaring
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be carried out beow the

township/colony.

barrier coa pillars left unextracted under
and around Road and Township / Colony
(as per provisions CMR 2017) to protect
from any damage from subsidence.

operations.

(vii)

Depression due to subsidence
resulting in water accumulating
within the low-lying areas shall
be filled up or drained out by
cutting drains.

Being compiled, at present the mine is in
development stage, so, there is no chance
at al for subsidence during development.
During depillaring (in 2021-22), depression
due to subsidence will filled and
accumulated water will be drained out by
cutting drains.

Moreover, for protection of In rush of
water in mine, the garland drain aong
mine entry of proper dimension is being
maintained, and along the mine boundary,
garland drain will be maintained during
depillaring.

Project proponent has shown its commitment to
comply with the EC condition.

(viii)

Regular monitoring of subsidence
movement on the surface over
and around the working area and
impact on natural drainage
pattern, water bodies, vegetation,
structure, roads and surroundings
should be  continued till
movement cases completely. In
case of observation of any high
rate of subsidence movement,
appropriate effective corrective
measures should be taken to
avoid loss of life and materials.
Cracks should be effectively
plugged with ballast and clay
soil/suitable materials.

Being compiled, at present the mine is in
development stage, so, there is no chance
at al for subsidence during development.
Presentably, during devel opment
subsidence monitoring is being done by
visual inspection.

During depillaring (in 2021-22), suitable
precautionary measures will be taken as
per CMR 2017.

A committee of four officials involving Colliery
Manager, Khairaha UG mine, Safety Officer
Khairaha UG mine, Surveyor Khairaha UG mine
and Sub-ordinate Engineer (Civil) Khairaha Sub
Area has been constituted by the Dy. GM(M)/ Sub
Area Manager, Rgendra Sub Area vide its office
order dated 10-10-2019 for monitoring and
reporting of subsidence within the mine lease-
hold area/ mine boundary of Khairaha UG.
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(ix)

Garland Surface drains (Size,
gradient and length) around the
safety areas such as mine shaft
and low lying areas and sump
capacity should be designed
keeping 50% safety margin over
and above the peak sudden rain
fal and maximum discharge in
the area adjoining the mine sites.
Sump capacity should also
provide adequate retention period
to alow proper settling of silt
material. Sufficient number of
pumps of adequate capacity shall
be deployed to pump out mine
water during peak rain fall.

Being complied, Garland surface drain of
Size: 0.60 m X 0.40 m, gradient: 1 in 100,
length 1 km are provided around the mine
premise to collect rainwater.

UG sump with total holding capacity
20,400 KL and 2 no. of surface settling
tank with capacity 100 KL each are
provided. 4 no. of pump with peak capacity
up to 10,500 KLD are deployed, which are
sufficient for pumping out inrush of
rainwater in mine.

The condition is being complied.

The mine sump water is drained through the pucca
RCC catch/garland drains and passed through the
STs and the clean water is finally discharged into
Baisasha Nala, which is used for agricultural
purpose.

A kutcha garland drain has made all along inside
the boundary wall in the mine office premises, but
it is not continuous. At some places, the drain is
completely filled with silt and sediments and
weedy plants. Hence, it is suggested that it has to
be maintained properly by de-silting at periodical
intervals preferably before and after monsoon
Seasons.

Sump capacity has designed and allowed proper
settling of silt and sediment materials and provided
adequate number of pumps to pump out the UG
mine sump water to the surface area through
surface settling tanks, the clean water is partly used
for mining operations, dust suppression, plantation
activities, washings, etc. The excess water is
drained into Baisaha Nala for irrigation purpose to
the villagers nearby ML area.

A total of 5 underground mine sumps exist in the
UG coa mine namely,

3 UG Sumps: Among 5 UG mine sumps, 3 UG
Sumps namely, 28Level/1Deep West sump water
(Primary UG ST) is being pumped into
27Level/1Deep East (Secondary ST) followed by
241l evel/l Deep East (Tertiary UG ST) and some
part of the sump water after settling in the 2 stage
surface STs which is located at the backside of the
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Project Office and the clean water is drained
through RCC drain into Baisaha Nala located
towards East of the lease area, which is used for
agricultural purpose.

4" UG Sump: The remaining part of sump water
of 28Level/lDeep West (Primary UG ST) is
pumped into 16Level/1Deep East (Secondary UG
ST). After settling, the water is drained into surface
settling tank located near substation, the clean
water passed through pressure filter for Continuous
Miner operation in the UG and some part of filter
water is aso used for sprinkling and other
infrastructure needs.

5" UG Sump: It is located a Seem VI
bottom/OLevel/1 rise pumped into 2 stage surface
STswhich is located at the backside of the Project
Office and the clean water is drained through RCC
drain into Baisaha Nala (copy of Index Plan of
Mine Water Flow Diagram enclosed - Annexure-
5).

(x) | Sufficient number of pumps of | Being complied, 4 pump with peak | Thiscondition isbeing complied.
adequate  capacity shall  be | capacity up to 10,500 KLD are provided, | |nstalled capacity of Pumps is 10500 KLD.
deployed to pump out mine water | which are sufficient for pumping out of | wWhereas the seepage from mine working is
during peak rain fall. inrush of rainwater in mine. estimated to be 7000 KLD. The peak rainfal in an
area of 11.432 ha (Mine area) is estimated to be
540 KLD. Thus it is expected that total water
generation will be 7540 KLD. Thus proponent has
installed adequate capacity pumps to pump out the
rain water during peak rain fall.
(xi) | The company shal obtain | Being Complied: Applied for NOC vide | Project proponent has committed for non use of

approval of CGWA for use of
groundwater for mining

application no. 21-4/720/MP/MIN/2018
dated 25.12.18 and under process at

ground water for mining purposes, however has
sought NOC from CGWA, which is under process
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operations at its enhanced | CGWA, Bhopal. at CGWA, Bhopal.
capacity of 0.819 MTPA.

(xii) | Continuous monitoring of | Being complied, Regularly Medica check | Project proponent is complying with this condition
occupational safety and other | up of mine employees is being done | by conducting IME/PME as per statue and aso
health hazards, and the corrective | {PME (April18 to June 2019)- 110 | imparting health awareness training programs and
actions need to be ensured persons} and training camps are being | distributing adequate number of PPEs to the

organised by our group Vocational training | workers for safeguarding occupational health and
centre (Jan18 to June-19- 229 persons). safety hazards.
Personal  protective  equipment are
distributed (April 18 to June 2019- Hand
Gloves-1043, Ear Plug Corded(Reusable) -
106, Goggles Welding — 56, Dust mask-
Polycarbonate Disposable-6700.
(xiii) | A third party assessment of EC | 110 approval for 3“’ party assessment of The assessment of EC compliance has recently

compliance shal be undertaken
once in three years through
agency like ICFRE/NEERI/IIT or
any other expert agency identified
by the Ministry.

EC compliance from ICFRE is under
process and work will start very soon.

been conducted by ICFRE, Dehradun during
30.10.2019 to 05.11.2019. Therefore, this
condition is complied.

4.1 Generic Conditions

(@) Mining

(i)

Mining shall be carried out under
strict adherence to provisions of
the Mines Act 1952 and
subordinate legidations made
there- under as applicable.

Being Complied: Mine is running as per
applicable provisions of MinesAct 1952 &
subordinate legislations.

Mining is being carried out under strict adherence to
the provisions of the Mines Act 1952 and subordinate
legislations.

(i)

No change in mining method i.e.
UG to OC, caendar programme
and scope of work shall be made
without obtaining prior approval
of the Ministry of Environment,

Agreed: This mine is working with
underground method, there are no any
change in mining method and scope of
work. In case of any change, the prior
approval will be taken from MoEF& CC.

Condition is being complied. Mine is being worked
out by underground method by developing board and
pillar in coal seam to win the coal.
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Forests and Climate Change
(MoOEFCC).

(iii | Mining shall be carried out as per | Being Complied: Mine working is being | This condition is being complied.
) |[the approved mining plan | done as per approved mine plan (including
(including mine closure plan) | mine closure plan) and implemented all
abiding by mining laws related to | circulars as per mining laws and issued by
cod mining and the relevant | DGMS.
circulars issued by Directorate
General of Mines Safety (DGMYS).
(iv | Underground workplace | Being Complied: All precaution measures | This condition is being complied.
enVironmental COﬂdItIOﬂS Sha” be as per CMR 2017 and DGMS norms. For Environmental Conditions in the underground are
rendered ergonomic and ar | maintaining Ergonomic and air breathable | eqgonomic  and air breathable with adequate
breathable with adequate | condition in UG, the adequate ventilation | j||umination.
illumination in conformance with | is being maintaingd (_as per DGMS Ventilation survey, illumination survey, noise survey,
DGMS standards. Norms). Adequate illumination is being gas analysis of underground workings are carried out
maintained as per DGMS norms. as per statue and records maintained by Safety Officer
as per procedures. All report complied as per DGMS
norms.
(v) | No mining activity shall be| Being complied: No mining activity shall | The PP has agreed to comply the condition.

carried out in forest land without
obtaining Forestry Clearance as
per Forest (Conservation) Act,
1980 and aso adhering to The
Scheduled tribes and  other
Traditional Forest  Dwellers
(Recognition of forest Rights)
Act, 2006 read with provisions of
Indian Forest Act, 1927.

be carried out in forest land.

No mining activity should be carried out in forest area
until or unless the areais cleared under FC act 1980, as
per the project proponent around 0.5 MT coa is
getting blocked in these areas which proponent is
committed for non exploitation.

Based on Surface Plan/Survey of India Topo Sheet and
as per the physical verification, there are 5 forestry
patches (Total area: 6.825 ha) have been found in the
ML area:

Forest Patch-1: It is the largest forest patch covering
an area of 5.094 ha which is located towards NW side
of lease adjacent to the Sarpha Nala. Part of the areais
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under cultivation by the loca villagers and remaining
part of the areais having sparse vegetation.

Forest Patch-2: It is located towards Northern side in
an area of 0.1 hawithin the |lease area.

Forest Patch-3: It is located towards Western side in
an area of 0.332 hawithin the lease area.

Forest Patch-4: It is located towards SW side in an
area of 0.166 ha, within the lease area.

Forest Patch-5: It is located towards SE side in an
area of 1.133 hawithin the |ease area.

The PP has informed that these 5 forest patches with a
total area of 6.825 ha have been excluded from the
present land use of the mining and therefore no coal
mining will be conducted from below the area of these
forest patches.

(vi | Efforts should be made to reduce | Being Complied: All efforts like use of | The condition is being complied.

) | energy and fuel consumption by | latest and efficient machine, regular | Two nos. of solar light at mine office block are under
conservation, efficiency | maintenance of machinery etc. are being | jngtallation. Further plan is underway to install 04
improvements and use of | taken for activates like coa production, | more such light in different places in mine site in
renewable energy. loading unloading, and transportation and | fyture.

for other activates.
(b) Land Reclamation and Water Conservation

(i)

Digital Survey of entire |ease hold
area/core zone using Satellite
Remote Sensing survey shall be
carried out at least once in three
years for monitoring land use
pattern and report in 1:50000
scale or as notified by Ministry of
Environment, Forest and Climate

Change (MoOEFCC) from time to

Being Complied: Digital Processing of
lease area using remote sensing technique
is being done. (Enclosed)

The condition is being complied.

The PP has provided the entire lease hold area of Land
use/cover mapping of Khairaha UG mine of SECL
based on satellite data of the Year 2017 (Annexure-6).
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time shall be submitted to
MOoEFCC/ Regiona Office (RO).

(ii) | Post-mining land be rendered | Will be complied: As per provisions of | The PP has agreed to comply the condition as per the
usable for agriculture/forestry | approved Mine closure plan, PR and EMP, | guidelines.
purposes and shall be handed over | the reclamation of subsidence affected area
to the  respective  State | will be done after depillaring
Government, as specified in the
Guidelines for preparation of
Mine Closure Plan, issueiﬁl by the
Ministry of coal dated 27 August
2009 and subsequent
amendments.

(i) | Regular monitoring of subsidence | Being compiled, at present the mine is in | Project proponent is advised to monitor the subsidence
movement on the surface over and | development  stage, No  subsidence | movement on the surface and around the various areas
around the working areas and its | occurred during development. and its impact on natural drainage pattern, water body
impact on natural  drainage | presentably, during development | and road structure, should be continue as per the
pattern, water bodies, vegetation, | subsidence monitoring is being done by | Prevailing practices.
structure, roads and surroundings | visual inspection. Special attention must be given during depillaring
shall be continued till movement | i iy genillaring (in 2021-22), sitable | fesulting into cracks and fissures developed if any,
ceases Completely In case of precautionary measures will be taken as should be effa:Ude plugged with ballast and Clay soil
observation of any high rate of per CMR 2017. etc. The PP is committed for compliance of this
subsidence beyond the [limit condition.
prescribed, appropriate effective
mitigation measures shall be taken
to avoid loss of life and materials.

Cracks should be effectively
plugged in with ballast and clay
soil/suitable material.
(iv)| Fly ash shall be used for external | Will be complied: Currently the mineisin | Not applicable for this project.

dump of overburden, backfilling
or stowing of mine as per
provisions contained in clause (i)

devel opment stage and during
development no scope of fly ash filling is
there.

Since it is an underground coa mine, there is no scope
of fly ash filling because depillaring is proposed by
Caving. Thereis no external OB dump observed in the
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and (ii) of subparagraph (8) of fly
ash notification issued vide SO

2804 (E) dated 3° November
2009 as amended from time to
time. Efforts shall be made to
utilize gypsum generated from
Flue Gas Desulfurization (FGD),
if any, along with fly ash for
external dump of overburden,
backfilling or stowing of mines.
Compliance report shall be
submitted to Regional Office of
MoEF& CC, CPCB and SPCB.

During depillaring (after 2021-22), the fly
ash filling with the help of suitable
available technology may be possible
under the guidelines of MPPCB, DGMS
and Company policy.

ML area

However, small quantity of OB waste generated during
the initial years of operations are stored in and around
the mine entrance and it has been utilized completely
as packing materials in haulage tracks.

(v)

A separate team for subsidence
monitoring and surface mitigation
measures shall be constituted and

continuous monitoring &
implementation of  mitigation
measures be carried out.

Will be complied during depillaring:
Presently, Mine is in development stage
and No subsidence occurs during
development. Subsidence monitoring is
being done through visual inspection by
competent person. During depillaring
(2021-22) subsidence monitoring will be
done by separate team and as per
provisions of DGMS norms.

A committee of four officials involving Colliery
Manager, Khairaha UG mine, Safety Officer Khairaha
UG mine, Surveyor Khairaha UG mine and Sub-
ordinate Engineer (Civil) Khairaha Sub Area has been
constituted by the Dy. GM(M)/ Sub Area Manager,
Rajendra Sub Area vide its office order dated 10-10-
2019 for monitoring and reporting of subsidence
within the mine lease- hold area/ mine boundary of
Khairaha UG (Annexure- 7)

(vi)

Thorough inspection of the mine
leasse area for any cracks
developed at the surface due to
mining activities below ground
shall be carried out to prevent
inrush of water in the mine.

Being complied: Presently, Mine is in
development stage and No subsidence or
cracks occurred during development.
Moreover,  Subsidence and  crack
monitoring is being done through visual
inspection by competent person. Sufficient
preventative measures are being taken to
prevent inrush of water in mine.

No such cracks or subsidence is observed in the
mining area as the mine is in the developmental stage,
however to safeguard the mine from inrush of water,
the team which is to be constituted should take
necessary preventive measures.

(vii)

Native tree species shall be
selected and planted over areas

Being complied: At present 5000 nos.
plants including native species are planted

During visit of the Kharaha UG mine, no any
subsidence was observed. However, if any occurrence
of subsidence in this UG mine in near future during
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affected by subsidence.

in mine premises. After depillaring, the
work of plantation of native species (as per
provision of PR, EMP and MCP) will be
done over areas affected by subsidence

operational phase occurs, the Project Proponent has to
take up appropriate action as per EC condition of
MOEF& CC by planting high root density native tree
species at the affected areas.

(viii)

The project proponent shall make
necessary alternative
arrangements, if grazing land is
involved in core zone in
consultation with the State
Government to provide aternate
areas for Hon’ble Supreme Court
with regard to acquiring grazing
land.

Complied: No grazing land involved in
core zone of Khairaha UG Mine

No grazing land involved in the core zone of the lease
area as per the present and future land use.

Hence, the condition is not applicable to this project
and the same need to be condoned.

(c) Emissions, Effluents, and Waste Disposal

(i)

Transportation of coal, to the
extent permitted by road, shall be
carried out by covered
trucks/conveyors. Effective
control measures such as regular
water/mist sprinkling/rain gun etc.
shall be carried out in critical
areas prone to air pollution (with
higher values of PM_ /PM, ) such

as haul road, loading/unloading
and transfer points. Fugitive dust
emissions from all sources shall
be controlled regularly. It shall be
ensured that the Ambient Air
Quality parameters conform to the
norms  prescribed by the
Central/State Pollution Control
Board.

Being complied,

-Coal transportation from UG to Surface is
being done by covered conveyor belt
provided with mist sprinkling arrangement
and further transportation from mine to
railway siding and through road sales is
being done through optimally loaded
tarpaulin covered trucks only.

-14 nos. of fixed sprinkler are operational
along coal stock yard and entrance.

-1 No. of mobile water tanker is used for
dust suppression at coa transportation road
-1 no of Mist gun is provided for dust
suppression.

-Regular monitoring of ambient air quality
is being done by CMPDIL and by MPPCB,
Shahdol, values are well within prescribed

Being Complied

Following processes verified:

-Transportation through covered truck

-Water sprinklers at coal stock yard and railway siding.
-Mobile water tanker.

The railway siding is barricaded with brick wall and
green canopy with water sprinkler. No fugitive
emissons were observed during loading and
unloading.

Regular monitoring locations of CMPDI were verified
through field visit. Photographs attached.
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norms

(i1) | Greenbelt consisting of 3-tier | Being complied: The condition is being complied.
plantation of width not less than | The green belt is developed in mine office | Thick greenbelt has been developed al around the
7.5 m shall be developed all along | premises by planting 5000 plants. The | bunker, coal stock yard and mine office premises
the mine lease area in a phased | green belt along mine boundary will be | through the M. P. Rajya Van Vikas Nigam, Umaria
manner. The _green b?“ developed after depillaring by planting | during the year 2011 by planting of 5000 nos. of both
comprising a mix of native | native species. native and exotic tree species.
;Ispeues thshall .be devel oper(; a;: In addition, the project proponent has raised plantation
N ong ta?' majt;rj approachico around the mine office premises during the year 2018
ransportation roads. by planting 650 plants.
Very sparse plantation/vegetation was observed with
several gaps all along the approach/coal transport
roads within the lease area.
Hence, the Project Proponent (PP) has to raise three
tier thick plantations al along within the mine lease
area and on both sides of the approach/transport roads
as per EC condition with tall, fast growing, fruit
bearing native plant species.
(iii)| The transportation of coal shall be | Being complied: Being Complied.
carried out as per the ProvisSions | The transportation of coal is being done | Transportation through bypass road is being carried
and route propqsed in  the | through bypass road and as per proposed | out through covered trucks. No any population/village
gpproved  Mining Plan. | route of approved mine plan. Therearenot | inhabit there.
Transportation of the coal through | any villages situated along the road. Observed that few patches in the road has developed
the ex.'ﬁ“”g ;ﬁgﬂ hassing .t(;‘ég“?h oot holes which are filled with mud and other ballast
any village € avoided. In material, needs proper maintenance to avoid spillages
case, it is proposed to construct a of coal
‘bypass’ road, it should be so ' _
constructed so that the impact of Regular M aintenance of b_yp_ass road to be ensured to
sound, dust and accidents could avoid fug_ltlve dust emissions due to road and
be appropriately mitigated. transportation.
(iv) | Vehicular emissions shall be kept | Being complied. Being Complied.
under control and regularly
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monitored. All the vehicles
engaged in mining and allied
activities shall operate only after
obtaining ‘PUC’ certificate from
the authorized pollution testing
centers.

PUC certified vehicles are only
deployed for coal transportation
(enclosed).

Coal transportation is being donein
optimally loaded through covered

All vehicles are running under PUC certificate.

trucks only (Enclosed).
(v) | Coal stockpile/crusher/feeder and | Being complied: Being Complied
breaker materid transfer points| o Coal stock yard/ material transfer | UG to surface transport through Belt conveyor.
shall invariably be provided with point is equipped with fixed | Coal stock yard and railway siding is equipped with
dust suppression system. Belt- sprinkler (Enclosed). water sprinklers,
conveyors shall be fully covered . , . e : .
to avoid air borne dust. Side J Thefe is not any crusher in| Railway siding is covered with brick boundary wall
cladding al aong the conveyor Khargha UG. and green canopy.
gantry should be made to avoid e Bet conveyor is completely | Side cladding gantry along conveyor is provided to
air borne dust. Drills shall be wet coyered and equipped with mist | avoid air born dust.
operated or fitted with dust sprinkler (Enclosed). Mobile water sprinkler is deployed on road transport.
extractors. o Drilling is being done by twin | Underground drifts were found free off any coal dust.
bolter flgedl V;gg water sprinkling Drilling is not practiced in this mine and no crusher is
system (Enclosed). installed in this mine.
(vi) | Coa handling plant shall be | Being complied: This condition is not applicable to this project.

operated with effective control
measures viz. bag filters/water or
mist sprinkling system etc to
check fugitive emissions from
crushing operations, conveyor
system, transfer points etc.

No CHP a mine. Only transfer
points having water sprinkling
arrangement.
There is not any crushing operation
is being done.

For control of Fugitive dust
emissions from conveyor system,
belt is completely covered and
provided with mist sprinkler system
(Enclosed).

Coa stock yard/ materia transfer

The CM deployed in underground (with feeder breaker
to size -100 mm to oversize coal if any) is having dust
suppression system with mist sprinkler.

Underground transport through belt conveyor is having
sufficient sprinkler and covered throughout.
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point is equipped with fixed
sprinkler (Enclosed).

(vii)

Ground water, excluding mine
water, shall not be used for
mining operations. Rainwater
harvesting shall be implemented
for conservation and
augmentation of ground water
resources.

Being complied:

No ground water is being utilized
for mining operations.

Rainwater harvesting is provided at
manager office and about 150
Cum/year (Enclosed).

No ground water is used for mining operation. The
seepage through underground workings is pumped into
the settling tanks. In underground as well as surface
the water after settlement of dust and coal is again
used for sprinkling and in underground operations.
Hence, this condition is being complied.

(viii)

Catch/garland drains and siltation
ponds of appropriate size shall be
constructed around the mine
working, coal heaps &

-OB dumps to prevent run off of
water and flow of sediments
directly into the river and water
bodies. Further, dump material
shall be properly consolidated/
compacted and accumulation of
water over dumps shal be
avoided by providing adequate
channels for flow of silt into the
drains. -The drains/ponds so
constructed shall be regularly de-
silted particularly before onset of
monsoon and maintained
properly.

-Sump capacity should provide
adequate retention period to alow
proper settling of silt material.
The water so collected in the
sump shall be utilized for dust

Being complied:

Catch/garland drains and siltation
pond of appropriate size are
constructed around the mine
working and coal heaps (Enclosed).

Thisis a UG mine, there is not any
OB dump.

Catch/garland drains and siltation
pond of appropriate size are
constructed around the mine
working and coal heaps and regular
maintenance and desilting is being
done.

Sump capacity with adequate
capacity is provide (underground
capacity- 20400 cum/day, peak
sudden rainfall water generation -
540 Cum).

Mine is underground, there is no
OB dump.

Most of the points of the condition are repeated
herewith and the relevant points of the conditions are
being complied except OB dumps and retaining walls
at the toe of the OB dumps which are not applicable in
the case of UG coal mine.

Since it is an underground coa mine, there is no
external OB dump observed in the ML area. Therefore,
the point of the condition “Dimension of the retaining
wall constructed...” isnot applicable.

Hence, the last point of the condition i.e., “Dimension
of the retaining wall constructed, if any, at the toe of
the OB dumps within the mine to check run-off and
siltation should be based on the rainfall data. The
plantation of native species to be made between toe of
the dump and adjacent field/habitation/water bodies”
is not applicable and the same may be condoned.
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suppression measures and green
belt devel opment.

-Dimension of the retaining wall
constructed, if any, at the toe of
the OB dumps within the mine to
check run-off and siltation should
be based on the rainfall data. The
plantation of native species to be
made between toe of the dump
and adjacent field/ habitation/
water bodies.

(ix)

Industrial waste water generated
from CHP, workshop and other
waste water, shall be properly
collected and treated so as to
conform to the standards
prescribed under the Environment
(Protection) Act, 1986 and the
Rules made there under, and as
amended from time to time. Oil
and grease trap shall be installed
and maintained fully functiona
with effluents discharge adhering
to the norms. Sewage treatment
plant of adequate capacity shall be
installed for treatment of domestic
waste.

Being Complied.
Treatment of wastewater-
CHP- No CHPin Khairaha UG mine.

Workshop - No water is being discharged
outside from workshop.

Oil & grease trap - Oil and Grease trap
provided in workshop, no water is being
discharged outside from O& G Trap.

Mine water - Strata water/Ground water is
released during mining activity. About
4600 Cum/day groundwater (mine water)
is released form strata, then water is being
settled in series of underground sumps
(Total capacity - approx. 20400 Cum).
2400 Cum/day of is recycled after
treatment through pressure filter (2200-
water after recycling, 200 make of water).
Remaining 4400 cum/ day of water is
further get settled in surface Settling tanks
(2 Nos, 100 cum each), and ultimately
discharge to Sarpha Nala, and utilized by

The condition is being complied.

The mine seepage water is collected in underground
settling tanks and then is pumped out to surface
settling tanks from where after settlement of silt and
coal is used for spraying and sprinkling as well as in
underground dust suppression. Excess water from the
sedimentation tank from the surface is discharged to
Baisaha nala for the use by downstream community.
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Shahdol town after treatment (enclosed).

Sewage treatment plant- No residential
colony under Khairaha UG mine.

(x)

Adequate groundwater recharge
measures shall be taken up for .
augmentation of ground water.
The project authorities shall meet
water requirement of nearby
village(s) in case the village wells
go dry due to dewatering of mine. °

Being complied:

For ground water recharge, a
Rainwater  harvesting  system
constructed at manager office.

(Photo Enclosed)

On request of CMO, Shahdol
Nagar Paika, water is being
discharged in to Sarpha Nala which
ultimately goes to Sarpha dam for
domestic use of Shahdol town,
during its Course, water also used
by Famers nearby Nallah. Sarpha
dam is also functioning as Artificial
groundwater recharge.

Regular GW level monitoring is

being done, no significant
symptoms of lowering Ground
water table.

For supply of water to village, a
treatment plant is under
construction  (approx. cost of

project- 2.17 crores).

The condition is being complied.

A ground water recharge structure has been created at
mines office of Khairaha project with a total surface
area of 125sq.m for collection of rain water. The
collected rain water is passed through a recharge pit
and was found in working condition.

Project authority at present are discharging excess
mine water to the Baisaha Nala for use by the
downstream villages and are committed to supply
drinking water for the nearby villages by erecting a
water filtration plant for the said purpose.

(d)

[llumination, Noise & Vibration

(i)

Adeguate measures shall be taken
for control of noise levels below
8 dB(A) in the work
environment. Workers engaged in
underground mining operations,

Being complied:

Control measures against noise pollution
like regular maintenance of equipment,
Greenbelt development;
blasting is being practiced in Underground

elimination of

The condition is being complied.

Continuous miner is deployed with feeder breakers in
underground mining, which do not produces noise
upto 85 dB(A) in work environment. However,
proponent has provided sufficient protecting measures
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operation of HEMM, etc. shall be
provided with personal protective
equipments (PPE) like ear
plugs/muffs in conformity with
the prescribed norms/guidelinesin
this regard. Progress in usage of
such accessories to be monitored.
Adeguate awareness programme
for users to be conducted.

and at surface to keep the noise pollution
well below the threshold limit.

The worker engaged in UG mining
operations is equipped with PPE like safety
google, Dust mask and Earmuff/ earplugs.

Regular monitor is being done and value is
within threshold limit.

such as ear plugs, muffs in conformity with the
prescribed normsin this regard.

During IME/PME each worker is subjected for
audiometric test. No such cases of NIHL are reported.

(i) | The noise level survey shal be | Being complied: The condition is being complied.
carried out as per the prescribed | The noise level survey is being carried as | Noise level monitoring done at various vulnerable
guidelines to assess NOise | per prescribed guidelines <85db points and reported noise levels less than 85 dB(A).
exposure of the workmen at However, proponent is provided sufficient protecting
vulnerable points in the mine measures such as ear plugs, muffs in conformity with
premises, and report in the regard the prescribed normsin this regard.
shall be submitted to the
Ministry/RO on six- monthly
basis.

(iif)| Controlled blasting techniques | Not applicable for Underground Mine. This condition is not applicable for this project and

shall be practiced in order to
mitigate ground vibrations and fly
rocks as per the guidelines
prescribed by the DGMS.

therefore the same may be condoned.

(iv)

The noise level survey shall be
carried out as per the prescribed
guidelines to assess noise
exposure of the workmen at
vulnerable points in the mine
premises, and report in the regard
shall be submitted to the
Ministry/RO on six- monthly
basis.

Being complied:
The noise level survey is being carried as
per prescribed guidelines <85db

As commented towards point No. d(ii) of the EC
condition.
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(e) Occupational Health & Safety

(i) | Adequate illumination shall be
ensured in all mine locations (as
per DGMS standards and
monitored).

Being complied:
Adeguate illumination in mine locations as

per DGMS standards and its monitoring is
being done.

The condition is being complied.

Adeguate illumination is ensured at all mine locations
in conformity with the DGMS Standards. The
monitoring reports verified, which reveas that the
illumination is as per the guidelines.

Records were stored in hard bound labeled register and
follow DGMS Standards. (copy of sample report is
enclosed at Annexure -8)

(i) | The project proponent shall
undertake occupational hedlth
survey for initial and periodica
medical examination of the
workers engaged in the project
and maintain records accordingly
as per the provisions of the Mine
Rules, 1955 and DGMS circulars.
Besides regular periodic health
check-up, 20 % of the workers
identified form workforce
engaged in the active mining
operations shal be subjected to
health check-up for occupational
diseases and hearing impairment,
if any.

Being complied:

Regularly Medical checkup of mine
employees is being done {PME (April18
to June 2019)- 110 persons}

The condition is being complied.

Project proponent is undertaking health survey for
workers by conducting IME/PME as per the provisions
of Mines Rule 1955 and DGMS circulars. As per
statue 20% workers from the workforce are subjected
to health check up for occupational disease and NIHL.
The records of such examination were checked at area
hospitals Khairaha. No case of Pneumoconiosis and
NIHL has been reported yet.

(iii) | Personné (including outsourcing
employees) working in dusty
areas shall wear protective
respiratory devices and shall aso
be provided with adequate

training and information on safety

Being complied:

Personnel (including outsourcing
employees) working in dusty areas are
equipped with protective respiratory
devices like dust mask and sufficient

The condition is being complied.

PPE compliance in underground was moderate and is
suggested that 100% compliance of PPE should be
ensured by sensitizing the workers through slogans at
pit top and sensitization programs.
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and health aspects.

training provided in Vocational training
centre (VTC), Sohagpur area (Jan to June
2019, Departmental- 27  person,
contractual- 47 person) .

Records of PPE distribution are verified.

(iv)

Skill training as per safety norms

specified by DGMS shall be
provided to al workman
including the outsourcing

employees to ensure high safety
standards in mines.

Being complied:

Regular training is being provided to
Workman including the outsourcing
employees in VTC, Sohagpur area as per
safety norms of DGMS (Jan to June 2019,
Departmental- 27 person, contractual- 47
person).

Thisisbeing complied and it is a continual process.

(v)

Effective arrangement shall be
made to provide and maintain at
suitable  points  conveniently
situated, a sufficient supply of
drinking water for all the persons
employed.

Being complied;

Drinking water provided at office premise
and underground rest shelter and regular
monitoring of quality is being done.

Being complied.

As informed by the PP, the periodic monitoring of
quality of drinking water is being carried out on
regular basis. Drinking water quality monitoring report
for the month of Sept. — Oct. 2019 prepared through
CMPDI was examined by the team.

(vi)

Implementation of Action Plan on
the issues raised during the public
hearing shall be ensured. The
Project Proponent shall undertake
all the tasks as per the Action Plan
Submitted with budgetary
provisons during the Public
Hearing. Land oustees shall be
compensated as per the norms laid
out R&R Policy of the
Company/or the nationa R&R
Policy/R&R Policy of the State
Government, as applicable.

Being complied:

All issues raised during public hearing is
being addressed. 467.458 Ha. Land have
been acquired under Section 9(i) of
CBA(A&D) 1957 and compensation will
be paid to land oustees as per CIL R&R
Policy.

The condition is being complied.

Various issues raised during public hearing are being
complied. These include monitory provisions towards
various measures for containment of air/dust pollution
like provision of mobile water tanker, plantations and
necessary arrangement for education, health, and road
construction. These also include regular monitoring of
air and water quality through agencies like CMPDIL
and M. P. Pollution Control Board. Altogether, an
expenditure of about 5 crores has been made towards
the said measures.

Land compensation to the 27 private land owners from
nearby Chirihiti and Khairaha villages amounting to a
total of Rs.2175250/ have been made for their 11.432
ha of private land by 31.07.2010. This land has been
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used for establishment of infrastructures like office
premises and approach road to the mine. Apart from
land compensation, 05 PAFs belonging to the Khairaha
village have also been provided employment as per the
R&R Policy of the CIL.

Further, out of the land acquired under CB Act,
424.785 ha private land belongs to the PAFs from
Khairaha and Khanath villages. The details of these
private lands are being obtained from the revenue dept.
of the district by the project authorities. Thereafter,
detailed survey and land compensation will be worked
out for the individual PAFs as the R&R Policy of the
CIL. Apart from the monitory compensation, about
524 numbers of employment may also be generated
and provided to the digible PAFs. As such, no
displacement of the PAFs are involved.

(vii

The project proponent shall
follow the mitigation measures
provided in this Ministry’s OM
No. Z-11013/5712014-1A.11(M)

th

dated 29 October, 2014, titled
impact of mining activities on
habitations- issues related to the
mining projects wherein
habitations and villages are the
pat of mine lease areas or
habitations and villages are
surrounded by the mine lease
area.

Being complied, al mitigative measures
are being taken for minimising impact of
mining activity on habitation.

Condition is being complied.

Measures are being taken for minimising the impact of
mining activity on habitation. These include measures
for containment of air/dust pollution like provision of
mobile water tanker, raising of plantations, monitoring
of air and water quality and construction of blacktop
road.

(f) Ecosystem and Biodiversity Conservation
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(i) | The project proponent shall take | Being complied: The condition is being complied.

al precautionary measures during | pPreparation of conservation plan is under | Award of work order issued to the Director, Tropical

mining operation for conservation | process by TFRI, Jabalpur. Forest Research Institute, Jabalpur for “Sudy of Flora

and protection of endangered and Fauna and preparation of Wdlife Conservation
floraffauna, if any Plan including Endangered species if any and
spotted/reported in the study area. Comprehensive study of impact of mining on the

The Action plan in this regard, if Wildlife for Rajendra UG and Damini UG mine of

any shal be prepared and Sohagpur  Areaof SECL” (vide Letter No.

implemented in consultation with SECL/SGP/ENVT/18/771 dated 13" December 2018 -
the State Forest and Wildlife Annexure.g)_

Department. The Rgendra UG and Damini UG mines are falling
within the buffer zone of the Khairaha UG mine study
area.

(i) | Greenbelt consisting of three tier | Being complied: The condition is repetition of condition No. (ii) under

plantations of width not less than
75 m, shal be developed all
aong the mine lease area in a
phased manner. The green belt
comprising of a mix of native
species shall be developed all
aong the maor approach
roads/coal transportation roads.

Green belt consisting mixed native species
of plantsis developed at mine premises by
planting 5000 nos. by MPRVVN.

The green belt around the mine boundary
will be develop during Depillaring.

(c) Emissions, Effluents, and Waste Disposal.

The compliance of the condition is being implemented
by PP.

However, the same compliance observations are dealt
herewith.

Thick greenbelt has been raised all around the bunker,
coa stock yard and mine office premises through the
M. P. Rgjya Van Vikas Nigam, Umaria during the year
2011 by planting of 5000 nos. of both native and
exotic tree species.

In addition, the project proponent has raised plantation
around the mine office premises during the year 2018
by planting 650 plants.

Very sparse plantation/vegetation was observed with
severa gaps al aong the approach/coa transport
roads within the lease area.

Hence, the Project Proponent (PP) has to raise three
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tier thick plantations al along within the mine lease
area and on both sides of the approach/transport roads
as per EC condition with tall, fast growing, fruit
bearing native plant species.

@

Public hearing, R& R and CSR

(i)

Implementation of the action plan | Being complied:

on the issues raised during the | Al Issue raised during public hearing is
public hearing shall be ensured. | address and suitable action has been taken
The project proponent shall | (enclosed). 467.458 Ha Land have been
undertake all the tasks/measures | aequired under Section 9(i) of CBA(A&D)
as per the action plan submitted | 1957 and compensation will be paid to

with budgetary provisions during | |and oustees as per CIL R&R Policy.
the public hearing. Land oustees

shall be compensated as per the
norms laid down in the R&R
policy of the company/State
Government/Central Government,
as applicable.

The condition is being complied.

Various issues raised during public hearing are being
complied. These include monitory provisions towards
various measures for containment of air/dust pollution
like provision of mobile water tanker, plantations and
necessary arrangement for education, health, and road
construction. These aso include regular monitoring of
air and water quality through agencies like CMPDIL
and M P Pollution Control Board. Altogether, an
expenditure of about 5 crores has been made towards
the said measures.

Land compensation to the 27 private land owners from
nearby Chirihiti and Khairaha villages amounting to a
total of Rs.2175250/ have been made for their 11.432
ha of private land by 31.07.2010. This land has been
used for establishment of infrastructures like office
premises and approach road to the mine. Apart from
land compensation, 05 PAFs belonging to the Khairaha
village have also been provided employment as per the
R&R Palicy of the CIL.

Further, out of the land acquired under CB Act,
424.785 ha private land belongs to the PAFs from
Khairaha and Khanat villages. The details of these
private lands are being obtained from the revenue dept.
of the district by the project authorities. Thereafter,
detailed survey and land compensation will be worked
out for the individual PAFs as the R&R Policy of the
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CIL. Apart from the monitory compensation, about
524 numbers of employment may also be generated
and provided to the eligible PAFs.  As such, no
displacement of the PAFs are involved.

(i)

The project proponent shall
ensure the expenditure towards
socio-economic development in
and around the mine, in every
financial year as per the corporate
socia responsibility policy as per
the provision under section 135 of
the CompaniesAct, 2013.

Being complied:

As per CSR policy of company the work
related to CSR is being done in nearby
villages of project.

Last three year of expenditure:
2018-19-14.72 lakhs

2017-18-15.62 lakhs

2016-17-79.25 lakhs

The condition is being complied.

As per the CSR policy of Company, the work related
to CSR is being done at the area level i.e. Sohagpur
Area. Expenditures of over 3 crores have been made
towards activities like construction of water tanks,
PCC road, ponds, toilets and scheme for the drinking
water supply in the nearby villages of project during
the preceding 4-5 years.

(iii)

The project proponent shall
follow the mitigation measures
provided in the Ministry’s OM
No. Z-11013/5712014-1A.11 (M)

dated 29" October, 2014 titled
‘Impact of mining activities on
habitation issues related to the
mining projects wherein
habitations and villages are the
part of mines lease areas or
habitations and villages are
surrounded by the mine lease
area’.

Being Complied. all mitigative measures
are being taken for minimising impact of
mining activity on habitation.

The condition is being complied. Various measures
have been taken for containment of air/dust pollution
like provision of mobile water tanker, plantations,
construction of blacktop road for transport of coal.
Regular monitoring of air and water quality through
agencies like CMPDIL and M P Pollution Control
Board is also being done.

(iv)

The project proponent shall make
necessary arrangements, if
grazing land is involved in core

zone, in consultation with the
State Government to provide
dternate areas for livestock

Not applicable:

There is not any grazing land involved in
core zone under the project.

There is no any grazing land involved in the core zone
under the project and therefore the this EC condition
may be condoned.
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grazing, if any. In this context, the
project proponent shall implement
the direction of Hon’ble Supreme
Court with regard to acquiring
grazing land.

(h)

Cor porate Environment Responsibilities

(i)

The company shall have a well
laid down environment policy
duly approved by Board of
Director. The environment policy
should prescribe for standard
operation procedures to have
proper checks and balances and to
bring into focus any
infringements/ deviation/
violation of the environment of
forest norms/conditions. Also, the

company shall have a define
system of reporting of non-
compliances/violations of

environmental norms to all Board

Complied:
Company have well laid down board
approved corporate Environment policy.

Condition is being complied.
The Company has a well lad down Corporate

Environment Policy, which is duly approved by the
Board. This policy suitably address this EC condition.

of Director and/or
shareholders/stakehol ders.
(i) | The project proponent shall | Being complied: The condition is being complied.
comply with the provisons| The activities under CER like dinking
contained in the Ministry’s OM | water supply to villager, rainwater

dated 1° May, 2018, as applicable,
regarding Corporate Environment
Responsibility.

harvesting etc. is being done.

(iii)

The hierarchicad system or
Administrative Order of the
company to deal with

Complied:
Company level EC condition compliance
monitoring team is constituted.

The condition is being complied.
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environment issues and for
ensuring compliance with the
environment clearance conditions
shall be displayed on website of
the Company.

(iv)

A Separate environment
management cell both at the
project and company headquarter
level, with suitable qualified shall
be set-up under the control of a
Senior Executive, who will report
directly to the Head of the
Organization.

Complied:
Separate environment management cell

with

suitable qualified person have

established and functioning at project and
company level.

The condition is being complied.

v)

Action plan for implementing
EMP and environment conditions
shall be prepared and shall be
duly approved by competent
authority. The year wise funds
earmarked for  environmental
protection measures shall be kept
in separate account and not to be
diverted for any other purpose.
Year wise progress of
implementation of action plan
shal be reported to the
Ministry/Regional Officer along
with the Six Monthly Compliance
Report.

Being complied:

Action plan for implementation of
EMP and EC has been prepared and
approved by competent authority.

Sufficient fund for environmental

protection measures is provided

and kept under separate head.

Expenditure details are as follows:

1. Monitoring by CMPDI: 22.38
Lakhs

2. Monitoring by MPPCB: 1.74
Lakhs

3. Hazardous waste authorization -
0.1 Lakhs etc.

4. Water spraying by mobile water
tanker- 1.76 Lakhs

5. Pressure filter instalation (2
No)-7 Lakhs.

6. O & M of settling tank- 0.25

Being complied

57




Lakhs
7. Rainwater harvesting — 2.2 lakhs

Data regularly submitted to MoEF&CC
with six monthly compliance report

(vi)

Self environmental audit shall be
conducted annually. Every three
years third party environmental
audit shall be carried out.

Being complied:

Sef environmental audit team is
constituted, and Environmental audit will
be done very soon (copy enclosed). The
award of work of  third-party
environmental audit from ICFRE is under
process (copy enclosed).

Self assessment audit of Environmental compliance
conditions through inter-area audit and report available
and verified by the visiting team from the ICFRE,
Dehradun.

Third party audit of EC compliance is being complied
by the Project Proponent by engaging the ICFRE,
Dehradun in the form of current assessment reporting
during 30.10.2019 to 05.11.2019.

(i) Statutory Obligations

(i)

The environmental clearance shall
be subject to order of Hon’ble
Supreme Court of India, Hor’ble
High Court, NGT and any other
Court of Law from time to time,
and as applicable to the project.

Agreed.

The Project Proponent has agreed to this condition.

(i)

The environmental clearance shall
be subject to obtaining wildlife
clearance, if applicable, from the
Standing Committee of National
Boards for Wildlife.

Not Applicable: only tenancy and govt.
land involve covered under the project area
and no RF, wildlife sanctuary, wildlife
corridor fall with radius of 15 KM.

The Project Proponent has agreed to this condition.

(iii)

The project proponent shall obtain
Consent to Establish/Operate
under the Air Act, 1981 and the
Water Act, 1974 from the
concerned State Pollution Control
Board.

Complied, CTE granted as per No. 49416,
Dated-30.01.2019

Complied.

(iv)

The project proponent shall obtain

Being complied:

Applied.
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the necessary permission from the
Central Ground Water Authority
(CGWA).

Applied for NOC vide application no. 21-
4/720/IMP/IMIN/2018 dated 25.12.18 and
application is under scrutiny at CGWA,
Bhopal.

(j) Monitoring of Project

(i) | Adequate ambient air quality | Being complied: The condition is being complied.
monitoring  stations  shall  be | _Ajr quality monitoring is being done on | Four Ambient air monitoring stations were established
established in the core zone &s | following stations by CMPDI in core and buffer zone respectively.
We“. & 1n the buffer zone for -In core zone; Meteorological datais available in baseline study.
monitoring of pollutants, namely , , _ oo . .
PM PM,, SO, ad NO Main gate, Khairaha project Four monitoring locations of buffer zone established
107 X ) X. . . . h - . .

Location of the stations shall be | -@mP room, Khairaha project one-one |_n eac dlrec'.uon .
decided based on the | Electrical substation, K hairaha project Due to limited area in core zone, one station can be
meteorol ogi ca data, | Manager Office, Khairaha project mjcgéls‘grg% r?é)g]gnd manager room station can be
topogrephical  features  and | .|y Buffer zone (Ambient air quality g g ' . .
environmentally and ecologically monitoring stations): Efforts must be taken to provide platform of sufficient
sensitive target in  consultation . ) height for installation of RDS at |east in core zone.

i 9 ) Khairaha Village .
with the State Pollution Control o SPM, RPM, SO, and NO, monitored and analyzed.
_monitori ng stat_iqns may also be | Chirahti village H@y metals aso monitored once in six month
installed in addition to the regular | Khanath village through EPM 2000 filter paper
monitoring stations as per the ; ; '

Honng > & PN -Ingtallation of CAAQMS is proposed & | order of CAAQMS is already placed on 07-08-2019
requirement and/or in consultation Bangwar colony. :
with the SPCB. Monitoring of and yet to install.
heavy metals such as Hg, As, Ni,
Cd, Cr, etc to be carried out at
least once in six months.
(i1) | Ambient air quality monitoring in | Being complied: The condition is being complied.

the core zone shall be carried out
to ensure the Coa Industry
Standards notified vide GSR
742(E) dated 25-09-2000 and as

Monitoring of Ambient air quality in core
zone is being carried out as per Cod
Industry Standards notified vide GSR
742(E) dated 25-09-2000 and as Amended

Monitoring is done as per NAAQS 2009 and results
were compared with GSR 742(E) dated 25-09-2000 for
SPM, RPM, SO, & NO..

GSR 742(E) dated 25-09-2000 didn’t have standard
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emended from time to time by the
Central Pollution Control Board.
Data on ambient air quality and
heavy metals such as Hg, As, Ni,
Cd, Cr and other monitoring data
shall be regularly reported to the
Ministry/ Regional Officer and to
the CPCB/SPCB.

from time to time by the Central Pollution
Control  Board (Monitoring  report
enclosed). monitoring data regularly
submitted to MoEFCC and MPPCB with
Environmental audit report. Environmental
safeguards six monthly monitoring report

for PM2.5.

Heavy metals also monitored through EPM 2000 filter
paper but unable to compare with air standards as
NAAQS 2009 also having only for Pb, Ni & As.

Periodic monitoring reports submitted as per schedule.

(iii)

The effluent discharge (mine
waste water, workshop effluent)
shall be mentioned in terms of the
parameters notified under the
Coa Industry Standards vide GSR
742 (E) dated 25-09-2000 and as
amended from time to time by the
Central Pollution Control Board.

Being complied:

-Quality of Mine water is being monitored
as per parameters notified under the Coal
Industry Standards vide GSR 742 (E) dated
25-09-2000 and as amended from time to
time by the Centra Pollution Control
Board (report enclosed).

-Workshop effluent: There is not any type
of discharge from workshop.

The condition is being complied.

Monitoring was done through CMPDI and samples
were analysed at Manendragarh and Bilaspur lab.

Efforts to be taken to monitor few parameters at site
only and rest all parameters at Manendragarh lab.

(iv)

The monitoring data shall be
uploaded on the company’s
website and displayed a the
project site at a suitable location.
The circular No. J-20012/1/2006-
IA.11 (M) dated 27.05.2009
issued by Ministry of
Environment, Forest and Climate
Change shall be referred in this
regards for its compliance.

Being Complied:
Monthly monitoring data is
displayed at project office.

being

Monitoring data is uploaded on website and notice
board.
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(v)

Regular monitoring of
underground water level and
guality shall be carried out in and
around the mine lease area by
establishing a network of existing
wells and construction new
piezometers during the mining
operations. The monitoring of
ground water levels shall be
carried out four times a year i.e.
pre-monsoon,  Monsoon,  post-
monsoon and winter. The ground
water quality shall be monitored
once a year, and the data thus
collected shall be sent regularly to
Ministry of Environment, Forest
and Climate Change/Regional
Office.

Being Complied:

The water level monitoring is being done
by series of existing well. The monitoring
of water quality is carried out monthly
basis. The report is being submitted to
MOoEFCC with six monthly report.

The condition is being complied.

Five wells and Three piezometers are monitored in and
around Khairaha Underground mine.

The water table is monitored as stipulated. It was
observed that ground water is occurring between 8.00
to 12mts and there is no adverse effect on water table
due to mine pumping.

Ground water quality is monitored once in a year and
is compared with 1S:10500.

There is no quality deterioration due to coal mining.
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(vi)] Monitoring of water quality | Being complied. Monitored through CMPDI and anaysed at
upstream and downstream of Manendragarh lab as per specified norms.

water bodies shall be carried out
once in six months and record of
monitoring data shall be
maintained and submitted to the
Ministry of Environment, Forest
and Climate Change/Regiond
Office.

(vii)| The project proponent shall | Being complied Being complied
submit six monthly reports on the
status of the implementation of
the  dtipulated  environment
conditions to the Ministry of
Environment, Forest and Climate
Change/Regiona Office. For half
yearly monitoring reports, the data
should be monitored for the
period of April to September and
October to March of the financia
year.

(viii)| The Regional Officer of this| Agreed The Project Proponent has agreed to this condition.
Ministry shall monitor compliance
of the stipulated conditions. The
project authorities should extend
full cooperation to the officer (s)
of the Regiona Office by
furnishing the requisite data/
information/ monitoring reports.

(k) Miscellaneous

(i) | Efforts should be made to reduce | Being Complied: All efforts like use of | Two nos. of solar light at mine office block are under
energy consumption by | latest and efficient machine, regular | installation, further plan is underway to install 04 more
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conservation, efficiency
improvement s and use of renewable
energy.

maintenance of machinery etc. are being
taken for activates like coa production,
loading unloading, transportation and
for other activates

such light at different placesin mine sitein future.

(i)

The project authorities shall inform
to the Regional Office regarding
commencement of mining
operations.

complied

This condition is complied.

(iii)

A copy of the environmental
clearance shall be marked to
concerned Panchayat. A copy of the
same shall aso be sent to the
concerned State Pollution Control
Board, Regional Office, District
Industry Sector and Collector’s
Officel  Tehsildar  office  for
information in public domain within
30 days.

Complied

This condition is complied.

(iv)

The EC shall be uploading on the
company’s website. The compliance
status of the stipulated EC conditions
shall also be uploaded by the project
authorities on their website and
updated at least once every six
months so as to bring the same in
public domain.

Complied

Complied.

LI L0 LY NS Y IR |

(V)

The project authorities shall
advertise a least in two loca
newspapers widely circulated, one of
which shall be in the vernacular
language of the locality concerned,

Complied

This condition is complied.
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within 7 days of the issue of this
clearance, informing that the project
has been accorded environmental
clearance and a copy of the same is
available with the State Pollution
Control Board and also at website of
the Ministry.

(vi)

The environmental statement for
each financial year ending 31 march
in Form-V is mandated to be
submitted by the project proponent
for the concerned State Pollution
Control Board as prescribed under
the Environment (Protection) Rules,
1986, as amended subsequently,
shall aso be uploaded on the
company’s website along with the
status of compliance of EC
conditions and shall be sent to the
respective Regional Offices of the
MOEF&CC by email. Concerns
raised during public hearing.

Being Complied

This condition is being complied.

(vii)

The above condition will be enforced
inter-alia, under the provisions of the
Water (prevention & Control of
Pollution Act, 1974 the Air
(Prevention & Control of Pollution)
Act, 1981 the environment
(protection) Act, 1986 and the public
Liability Insurance Act, 1991 along
with their amendments and Rules
and any other orders passed by the
Hon’ble  Supreme  Court  of

Agreed

The Project Proponent has obtained necessary
approvals under Air and Water Acts, EP Act. The PP
was also appraised with Public Liability Insurance act
and other Court orders to look in to the provisions
under it. The relevant clause of Public liability
Insurance Act is enumerated as under for
understanding and compliance:

The Public Liability Insurance Act,1991
Obligation for Owners

» Provide relief in case of death or injury or

64




India/lHigh Courts and any other
Court of Law relating to the subject
matter.

damage to property from an accident on the
principle of no fault.

» Draw insurance policies more than the paid —
up capital* but less than Rs 50 Crores.

Or for 1 Year Insurance Policy: 15 Crores.

Pay additional amounts as contribution to the
Environment Relief Fund.

» Provide any information required for
ascertaining compliances with the provisions of
the Act.

» Allow entry and inspection to ascertain
compliance with the provisions of the Act.

» Pay the amount of an award as specified by the
Collector.

» Comply with the directions issued in writing by
the Central Government, direction may include

i)  Prohibition or regulations of handling of any
hazardous substances or

ii) stoppage or regulation of the supply of
electricity, water, or any other service.
*” Paid-up Capital” is the market value of all
assets and stocks on the date of insurance.

Y Y

Further, Hon’ble Supreme court directives for the
industries producing Hazardous Waste is aso
explained as under:

Supreme Court order for Hazardous Industries
(October, 2003)

“- all industries involved in the hazardous
chemicals and generating hazardous wastes display
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on — line data outside the factory gate, on quantity
and nature of hazardous chemicals being used in the
plant, as well as water and air emissions and solid
wastes generated within factory premises. If such
data is not made available, the unit should be asked
to show cause or even be asked to close down”.

It is suggested that the Project Proponent should draw
an action plan and implement with the condition.

The proponent shall abide by all
commitments and recommendations
made in the EIA/EMP report and
also that during presentation to the
EAC. All the commitments made on
the issues raised during public
hearing shall also be implemented in
letter and spirit

Agreed

Agree to comply.

The proponent shall obtain all
necessary clearances/approvals that
may be required before the start of
the project. The Ministry or any
other competent authority may
stipulate any further condition for
environmental ~ protection.  The
Ministry or any other competent
authority may stipulate any further
condition for environmental
protection.

Agreed

Already obtained and has agreed to abide by and
comply with any other stipulation or condition
imposed by competent authorities for environmental
protection.

Any appesal against this
environmental clearance shall lie
with the National Green Tribunal, if
preferred, within a period of 30 days

Agreed

The Project Proponent has agreed to this condition.
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as prescribed under Section 16 of the
Nationa Green Tribunal Act, 2010.

The coal company/proj ect
proponent shall be liable to pay the
compensation against the illegal
mining, if any, and as raised by the
respective State Government at any
point of (Ei me, in terms of the orders

n
dated 2 august, 2017 of Hon’ble
Supreme Court in WP (Civil) No.
114/2014 in the matter of Common
Cause Vs Union of India& others.

The Project Proponent has agreed to this condition.

The concerned State Government
shall ensure no mining operations to
commence till the entire
compensation for illegal mining, if
any, is paid by the project proponent
through their respective Department
of Mining & geology, in Strict
compliance of the judgment of
Hon’ble Supreme Court

The Project Proponent has agreed to this condition.

10.

This environment clearance shall not
be operationa till such time the
project proponent complies with the
above said judgment of Hon’ble
Supreme Court, as applicable, and
other statutory requirements.

Agreed,

No illegal mining is being done under
the Khiaraha Project.

Agreed,

No any illega mining is being done
under the Khairaha Project.

Agreed

The Project Proponent has agreed to this condition.
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CHAPTER -4

ASSESSMENT FINDINGS

This chapter deals with the assessment finding of compliance status of EC conditions to
Khairaha Underground mine. The ICFRE team has assessed each and every point of EC

Condition and provided comment on PP’s response to the compliance (Table-3.1). In addition,

following are the points under the areas identified for enhancing the environment performance of

mines with adequate remedial measures.

4.1 MINING LEASE AND MINING

Based on the Coal Bearing Areas (Acquisition and Development) Act, 1957 (20 of 1957)
the land is acquired for Government Companies only for coal mining and activities
strictly are incidental to mining purposes. Presently 478.89 ha have been notified under
Section 9(i) of CBA. The present expansion proposal for production of 0.819 MTPA is
for an area of 472.065 ha excluding 6.825 ha of forest land which was notified under
CBA. As on date 11.432 ha has been acquired for infrastructure and approach road,
remaining land shall be acquired during depillaring stage of the mines

The mine has presently two working seamsi.e. Seam-V 1| and Seam-VIB. The production
from the mine started since 26.03.2012 by deploying SDL (Side Dump Loader) and
presently coa is being exploited from the Seam-VIB by deploying one set CM
(Continuous Miner).

The mine entries have been provided for adequate access to the seam considered for
exploitation and to ensure adequate ventilation, effective transport, and pumping system.
The locations of mine entries are free from obstruction, as near as possible to railway
siding/stock yard or CHP. The location is also easily accessible from State highway and
other roads.

Seam-VII (Top & Comb.) and Seam VI Bottom have been proposed for working by
underground method of mining. Seam-VII (Top & Comb.) is the top most workable
Seams followed by underlying VI Bottom seam. The panels of these seams are
nomenclature by letter “T” and B respectively. Panels have 5 headings and pillar size and
width of galery as per statute and Practices in CM faces in Indian coal mines duly
approved by DGMS. DGMS has approved 6m wide gallery and 4.5 m height or seam

thickness whichever is less for development panels and cut off distance of 14m.
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e Tota production from the mine works out to be 0.819Mty with CM package.

e At present Seam-VII has been developed in MD direction by SDL and panels from T4 to
T10in west direction and T14 to T16 in east direction has been devel oped by Continuous
Miner as per approved plan and DGMS Guidelines. Each panel having 05 headings with
dimension of pillar 25.50 x 25.50 centre to centre, width of gallery is 6.0 Mtr. And height
of galliery is 4.5 Mtr/Seam heights whichever isless. The rest property of Seam-VII from
T1to T3, T11, T12, T13 and T17 to T23 will be developed by the CM package.

e At present Seam-VI(B) has been developed in MD direction by SDL and B27 panel in
east direction has been developed by Continuous Miner as per approved plan and DGM S
Guidelines. Each panel having 05 headings with dimension of pillar 25.50 x 25.50 centre
to centre, width of gallery is 6.0 Mtr. and height of gallery is 4.5 Mtr/Seam height
whichever isless. The rest property of Seam-VI(B) from B1 to B20 and B21 to B26 and
B28 to B39 panel will be developed by the existing CM with same methodology.

e Surface Constraints:-

As per the data furnished, surface constraints are as follows:-
1) A 220 KV H.T line passes over the proposed property.
2) Mostly covered by Agricultural land except small area as revenue forest land.
3) No village is located within the property
4) The property is bounded by two nos. of nala. Baisaha/Jamunianalais on the
eastern side and Sarpha nalais on the western side. Towards northern side, few
tributaries are a so originates from the property and joins with the above
mentioned nalas.
5) Few ponds are also located in scatter in the area
6) A village road crosses the property from south to north direction.

e Mining Constraints
Around 0.50 MT of coal is getting blocked in forest patches within the lease hold area,
where no mining activity is proposed.

e Overdl, underground workplace environmental conditions are ergonomic and air

breathable with equate illumination in accordance with DGM S standards.
42HEALTH

e Project proponent is undertaking health survey for workers by conducting IME/PME as
per the provisions of Mines Rule 1955 and DGMS circulars. As per statue 20% workers
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from the workforce are subjected to health check up for occupational disease and NIHL.
The records of such examination were checked at area hospitals Khairaha. No case of
Pneumoconiosis and NIHL has been reported yet.

e Employees should be intimated about the importance of PPE through slogans, training

and presentation and 100% compliance of PPE should be ensured.

4.3 COAL TRANSPORTATION

The coal from UG is transported effectively and efficiently from face to surface. In Khairaha
mine, entire coal transport is proposed by belt conveyors and material transport by haulages.

e At the face, the coa is being cut and loaded by CM into shuttle car which carries coal to
feeder breaker and feeder breaker discharges coal onto the gate belt conveyor and with the
help of a series of belt conveyor the coal is transported upto the surface bunker.

e Transportation of coa is carried out by fully covered trucks for road sale from coal stock
yard where adequate static sprinklers are installed for dust suppression. Coa from
underground is evacuated from underground through conveyors is also kept moist to keep
underground environment free from fugitive dust emission.

e Coal for rake loading through trucks to railway sidings are also kept moist and transported
under tarpaulin cover.

e Ralway siding has dust arrester wall and green canopy with sprinkling system to arrest
fugitive emission.

e Few sprinklers at coal stock yard were found not working due to mechanical fault should be
repaired and made workable.

e Regular maintenance of transport route should be undertaken to avoid spillages.
4.4 LAND AND SURFACE WATER MANAGEMENT
The Khairaha Coa Block has a gentle rolling topography with a general slope towards North.

The variation in surface elevations, excluding Nala cuttings, is from 509 m to 479 m above
MSL. The area is reported to receive an annual average rainfall of about 1298 mm, which
indicates that the area is prone to erosion. Hence, heavy rainfall in the area is expected to cause
much degradation to the soil and surface water profile. Therefore, strict surface water
conservation measures should be adopted. Proper environment management such as bio-
engineering measures (garland drains, catch drains, settling tanks, etc.), pollution free
maintenance of coa handling, coal stock yard and approach & transportation areas, €tc., are

highly essential for preventing the area from further degradation.
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Mine Sump Water
Sump capacity has designed and allowed proper settling of silt and sediment materials and

provided adequate number of pumps to pump out the UG mine sump water to the surface area
through surface settling tanks, the clean water is partly used for mining operations, dust
suppression, plantation activities, washings, etc. The excess water is drained into Baisaha nala
for irrigation purpose of the villagers nearby ML area.

A total of 5 underground mine sumps are exist in the UG coal mine namely,

e UG Sumps. Among 5 UG mine sumps, 3 UG Sumps namely, 28Level/1Deep West sump
water (Primary UG ST) is being pumped into 27Level/1Deep East (Secondary ST) followed
by 24Level/1 Deep East (Tertiary UG ST) and some part of the sump water after settling in
the 2 stage surface STs which is located at the backside of the Project Office and the clean
water is drained through RCC drain into Baisaha Nala |ocated towards East of the lease area,
which is used for agricultural purpose.

e 4™ UG Sump: The remaining part of sump water of 28Level/1Deep West (Primary UG ST)
is pumped into 16Level/1Deep East (Secondary UG ST). After settling, the water is drained
into surface settling tank located near substation, the clean water passed through pressure
filter for Continuous Miner operation in the UG and some part of filter water is also used for

sprinkling and other infrastructure needs.

e 5"UG Sump: Itislocated at Seem V1 bottom/OLevel/1 rise pumped into 2 stage surface STs
which is located at the backside of the Project Office and the clean water is drained through
RCC drain into Baisaha Nala.

Settling Tanks (STs):

Total of 3 settling tanks (STs) have made on the surface of the UG mine. Among them, 2 STs (1
Lakh litre capacity of each ST) are located at the back side of the Project Office and 3" ST is
located near substation.

After settling of the silt and sediments, the mine sump water is drained through RCC drain into
these STs. Part of the clean water passed through pressure filter for Continuous Miner operation
in the UG and a'so used for sprinkling and other infrastructure needs and remaining excess water
drained into seasonal Baisaha Nala for irrigation purpose by the villagers.
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Garland/Catch Drains:

A kutcha garland drain has been made all aong inside the boundary wall in the mine office
premises but it is not continuous. At some places, the drain is completely filled with silt and
sediments and weedy plants. Hence, it is suggested that it has to be maintained properly by de-
silting at periodical intervals preferably before and after monsoon seasons.

The mine sump water is drained through the pucca RCC catch/garland drains and passed through
the STs and the clean water is finally discharged into Baisaha Nala, which is used for

agricultural purpose.
Seasonal Ponds

Based on the Surface Plan and as per physical verification of the terrain, there are two seasonal

ponds and one low land areafound in the ML area.

Pond-1: It is located towards North within the mine lease area and its area is 5112 sq.m. During
the inspection, no water is available in the pond. It is fully covered with aquatic weeds such as
Ipomoea carnea, Typha angustifolia, etc. The bund of the pond is fully covered with weedy

plants like Lantana camara, Parthenium hysterophorus, Xanthium strumarium, etc.

Pond-2: It is located towards Southern side within the lease area and its area is 6142 sg.m. The

team is unable to observe the status of the pond due to paddy fields and no proper approach road.

Low land area: It islocated towards NE within the lease area and its area is 9152 sq.m., which
is partly filled with water. It is partially filled with aquatic weeds like Ipomoea carnea, Typha

angustifolia, etc.
Nalas/Streams.
Based on Surface Plan/Survey of India Topo Sheet and as per the physical verification of the ML

area, there are two seasona Nalas viz., Sarpaha and Baisaha/Jamunia Nalas flowing at the
Western and Eastern mine boundaries respectively and finally discharging into Son River. As
per EIA report (June 2018), the HFL of the Baisaha Nala as recorded in the vicinity of the
project is 483.60 m above MSL whereas the HFL of Sarpha Nala recorded as 484 m above MSL
near the project, whereas the Khairaha Block has a gentle rolling terrain with a general slope
towards North. The variation in surface elevations, excluding Nala cuttings, is from 509 m to
479 m above MSL. The Khairaha Coa Block is a some areas lower than HFL of the Nalas.

Hence, the Project Proponent has to take due care of the Khairaha Coa Block from surface
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inundation during the rainy season by providing an earthen bund/embankment wherever is

needed has to be made al along the Nala boundaries for better management.
4.5 FOREST PATCHES:

Based on Surface Plan/Survey of India Topo Sheet and as per the physical verification, there are
5 forestry patches (Total area: 6.825 ha) have been found in the ML area.

Forest Patch-1: It is the largest forest patch covering an area of 5.094 ha which is located
towards NW side of |ease adjacent to the Sarpha Nala. Part of the areais under cultivation by the

local villagers and remaining part of the areais having sparse vegetation.

Forest Patch-2: It islocated towards Northern sidein an areaof 0.1 hawithin the lease area.
Forest Patch-3: It islocated towards Western side in an areaof 0.332 ha within the lease area.
Forest Patch-4: It islocated towards SW side in an area of 0.166 ha, within the |ease area.
Forest Patch-5: It islocated towards SE sidein an area of 1.133 ha within the |ease area.

4.6 OB DUMP MANAGEMENT

Since it is an underground coal mine, there is no external OB dump observed in the ML area.
However, small quantity of OB waste generated during the initial years of operations are stored
in and around the mine entrance and it has been utilized completely as packing materias in
haulage tracks.

Retaining/Toewalls:

Since it is an underground coa mine, there is no externa OB dump observed on the surface of
the lease area. S0, there is no retaining/toe walls made on the surface of the lease area.

Top Soil Management:

Sinceit isan underground coa mine, there isno top soil dump observed in the ML area.

4.7 GROUND WATER MONITORING

Details of water sampling are as per follows with standard practices. The quality of drinking
water samples were compared with respect to 1S 10500:2012 specifications and the surface water
guality were compared with respect to 1S 2296:1982 class C. There is no quality deterioration

due to coa mining operation in ground water.
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Water Samples

DW-1

Tap Water, Khalraha Profect Office

23.160362°N

B1.46038°E

Driirkirng Wake

OMW-2  Ground Water, Chirhiti Vilage 23.1516806°N BL480675°E  Dwinking Waber
OAW-3 Ground Water, Badri Village 23.16287°N  BL443141°E  Diinking Water
S/-1 Pond, Chirhitl Village 23.144192°N  B1.48645°E Surface Water
EfW-1 Settling tank (Before Settiing) 23.160326°N  81,46143°E Effluent water
E/w-2 Sattling tank {After Sattling) 23.16002°N  B1.46172°E Effluent watar

4.8 PLANTATIONS
Greenbdlt Plantation

The greenbelt will act as a barrier to trap the suspended dust particles, suppresses air and noise
pollutants. It is aso important to create a greenbelt with tall seedlings (>1 m height) of fast
growing native tree species to hasten the process of greening the area and aso promotes

enrichment of floraand fauna.

Thick greenbelt has been raised al around the bunker, coal stock yard and mine office premises
through the M. P. Rajya Van Vikas Nigam, Umaria during the year 2011, by planting of 5000
nos. of both native and exotic tree species like, Acacia nilotica, Albizia lebbeck, Albizia procera,
Azadirachta indica, Butea monosperma, Ficus racemosa, Ficus religiosa, Leucaena
leucocephala, Mangifera indica, Moringa oleifera, Murraya koenigii, Neolamarckia cadamba,
Peltophorum pterocarpum, Phyllanthus emblica, Pongamia pinnata, Psidium guajava, Soymida
febrifuga, Syzygium cumini, Ziziphus mauritiana, etc.

In addition, the project proponent has also raised plantation around the mine office premises

during the year 2018 by planting 650 plants

Further, it is suggested that, the PP has to develop a greenbelt al along within the mine lease
area and on both sides of the approach/transport roads as per the EC of MoEF& CC.

Avenue Plantation (Transport/Approach Roads)

Very sparse plantation/vegetation was observed with several gaps all aong the approach/coal
transport roads within the lease area having plant species such as Acacia nilotica, Albizia
procera, Azadirachta indica and Leucaena leucocephala. Hence, the Project Proponent (PP) has
to raise three tier thick plantations all along the approach/transport roads as per EC condition

with tall, fast growing, fruit bearing native plant species.
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Railway siding

Thick vegetation/plantation has made around railway siding and CHP by planting both native
and exotic plants like, Acacia auriculiformis, Acacia nilotica, Ailanthus excelsa, Albizia procera,
Alstonia scholaris, Bamboos, Cascabela thevetia, Cassia siamea, Dalbergia sissoo, Delonix
regia, Eucalyptus species, Gliricidia sepium, Leucaena leucocephala, Melia azedarach,
Peltophorum pterocar pum, Pithecellobium dulce, Prosopisjuliflora, Ziziphus mauritiana, etc.
49R&R and CSR ACTIVITIES

It is evident from the land use details of this project that 436.217 ha land are private agricultura
land belonging to 524 PAFs from the nearby villages. Till date, only11.432 ha of private land
from 27 private land owners have been acquired for development of the infrastructures for the
project. These PAFs have been compensated as per the R&R Policy of the CIL. The remaining
private land is yet to be acquired for which needful initiatives are being taken by the project
authorities. Various social welfare activities including education, health, drinking water supply
and other infrastructures development are being carried out in the nearby villages under the CSR

of the company.
4.10 ENVIRONMENT MANAGEMENT PLAN AND MONITORING

Monitoring of pollution through related environmental parameters is an essentia requirement of

EC granted by MoEF& CC. The project has been regularly carrying out such monitoring as under
i. Ambient air quality
ii. Water and effluent quality
iii. Noiselevels

The above monitoring is carried out by laboratory of CMPDI, which is approved by MoEF& CC.

Anaysisisdone a NBAL accredited lab of CMPDI at Mahednragarh and Bilaspur.

4.10.1 Monitoring of Air quality

e Four Sampling locations in core zone and four in buffer zone were fixed as per meteorol ogy
and consultation with MPPCB.

e Four stationsin buffer zone are spread in four directions of mine (one in each direction)

e Post-project environmental monitoring was carried for SPM, PM 1o, Sulphur Dioxide (SOy)
and Oxides of Nitrogen (NO,) at eight locations through CMPDI and it is a CPCB
recognized and NABL accredited laboratory. Respirable Dust Sampler is used for monitoring
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of PM1p SO, , NO, as per NAAQS 2009 at a frequency of once in a fortnight (24 hourly
sampling). PM 2.5 was not monitored at present.

e Sampling of heavy metals done through EPM 2000 filter paper as per NAAQS 2009 once in
six months.

e Data on ambient air quality for SPM, PMo, SO, and NO, data were compared with MoEF
Notification, GSR-742 (E), dated 25.09.2000.

e Dataof Pb, Ni and As can only be compared by NAAQS 2009, Other heavy metds, there is
no standard available for ambient air in mining regulations issued in 2000 and NAAQS 2009.

e Order for CAAQMS station is already placed in august 2019 and yet to be installed.

e Dust Masks and ear plugs were distributed amongst workers and verified with records.
Proponent is advised to display some benefits of PPE at pit head office for awareness and
benefits of using PPEs. Some motivational lectures may be organized at VTC to ensure
effective use of dust mask and dust respirators by workers.

e Water sprinklerswereinstalled at coal stock yard and railway siding.

e Railway siding were barricaded with brick wall and green canopy as per NGT instructions.

e Mobile water sprinkler is available for road dust suppression.

e Transportation is done in covered trucks. Photographs attached.

e Safety guidelines and use of PPE in underground was as per DGMSS provisions.

e Record of dust analysis, ventilation survey, illumination survey, noise measurements, and gas
analysis of underground were verified through record in safety office and field visit.

4.10.2 Water quality

Water samples have been collected as per standard practice. The effluent samples were collected

and analyzed for four parameters on fortnightly basis. Effluent samples were also analyzed for

27 parameters on haf-yearly basis. The ground and surface water samples were collected and

analyzed for 25 and 17 parameters respectively on quarterly basis. The analytical results are

compared with Schedule —VI prescribed by MoEF&CC. Results show that most of the
parameters are within the permissible limits.

4.10.3 Noise measur ement

Ambient Noise levels are monitored at eight locations four in core zone and four in buffer zone

and findings were compared with the Noise Pollution (P& C) rules 2000. All the locations values

are within prescribed limit.
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Worksite noise monitoring are also carried out at various locations and compared with statue of
DGMS. Most of the places values are within limit, however protection devices such as ear plugs
are provided to each worker. Proper maintenance of machines to reduce noise and vibration is
also scheduled.

4.10.4 Monitoring of traffic
There is no study on traffic monitoring available.

4.10.5 Environment Management
e The project authority has established Environment Management Cell in the HQs Level
with highly qualified staff. But it was observed that PP has not appointed any senior
executive in the field of Environmental Management in the mine area or cluster of mines
so far. Hence, the project authority should take necessary steps to strengthen the
Environment Management Cell in the Project area.
411 GENERAL RECOMMENDATIONS

e As stipulated, the Project proponent is advised to monitor the subsidence movement on
the surface and around the various areas and its impact on natural drainage pattern, water
body and road structure.

e Efforts must be taken to ensure effective use of PPE issued to workers through
sensitization program and slogans at pit top.

e Anaytica facilities should be established at project site for on spot analysis of pollutants
like pH, TDS, etc., and monitoring be carried out by strengthening with qualified staff
and chemists. At present it is being carried out by CMPDI through lab at Bilaspur and
Manendragarh.

o Sdf assessment audit of compliance should be initiated and their records be prepared for
continual improvement and for third party environmental audit.

e Core zone is having limited surface area due to which monitoring stations are very close
to each other without varying operating conditions. Therefore one station can be reduced
by merging station of lamp room and managers office.

e Monitoring locations must be free from obstruction, so that free air can be passing
through sampler. Efforts must be taken to provide platform for providing sufficient height
to sampler a least in core zone.

e Monitoring data of Pb, Ni and As only can be compared with NAAQS 2009, for other
heavy metals mentioned in EC didn’t have standards for ambient air.
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Report submitted by CMPDI must incorprate location plan along with details of location
for better interpretation. Predominant wind direction during monitring must be
incorprated in report to undersatnd dispersion of pollutants.

Seasonal variation is not seen in montoring report data.

Proper attention must be given for running of al sprinklers and air pollution control
strategies.

Regular Maintenance of bypass road to be ensured to avoid fugitive dust emissions due to
road and transportation.

Vocational/professiona trainings and skill development training to the candidates from
amongst the PAFs may be imparted under the CSR head to help them for their self-
employment. Proper documentation of the various activities conducted under the CSR
may be made in the form of booklet.

At some places, the garland/catch drains are completely filled with silt and sediments and
weedy plants. Hence, it is suggested that it has to be maintained properly by de-silting at
periodical intervals preferably before and after monsoon seasons.

The Khairaha Coal Block is a some areas lower than HFL of the Sarpaha and
Baisaha/Jamunia Nalas. Hence, the Project Proponent has to take due care of the
Khairaha Coal Block from surface inundation during the rainy season by providing an
earthen bund/embankment wherever is needed has to be made all aong the Nala
boundaries for better management.

Thick greenbelt all along within the mine lease area and gap plantation on both sides of
the approach/transport roads has to be made as per the EC of MoEF& CC, Govt. of India,
with tall, fast growing, fruit bearing native plant species.
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PLATES



Plate 1: Team from | CFRE and Khairaha UG under discussion on variousissuesreated to
Khairaha UG coal mine
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Photo 1: Fencing around Railway siding at Bur har

Photo 2: Water sprinkling at pit top coal loading unloading

- | b

Photo 4. Control measuresfor fugitive emissions during transportation

Plate 2: View of various processes under Khairaha UG coal mine
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Photo 3: Team ready for inspection of underground mine

Plate 3: View of various processes under Khairaha UG coal mine
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Photo 3: View of sump and water pump in the underground mine

Plate 4. View of various processes under Khairaha UG coal mine
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Y

Sample copy of dust survey record Sample copy of Gas analysisrepo
underground

@ty 1.
rt of

PUC certificate and certifite f SECL for ensuring on all vehicles

Plate 5: Copiesof documents showing recordsrelated to dust, gasanalysis, noise,
ventilation and PUC under Khairaha UG coal mine
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Construction of ghat at IndiraNagar pond near ~ Construction of stepsin Sagra pond at Patna
New Amlai Kalavillage

——

Toilets constructed under Swachh Vidyalaya
Abhiyan(SVA)

Health checkup camp for nearby villagers Construction of first floor verandah at Maa
Sharda Kanya Vidyapeeth Pondki

Plate 6 : Various activitiescarried out under CSR at various villages at Sohagpur area
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Annexure 1

Copy of offer letter from SECL for 3" party assessment of EC Compliance of K hairaha UG

“Lirder Mrmudze of Bibopar digh Cour Ornly”
% SOUTH EASTERN COALFIELDS LIMITED
‘ OFFICE OF THE GENERAL MANAGER: SOHAGPUR AREA,
l ) PO, Dianguirl — 484 113, Dist.: Shabdol (M.P)
] & Phone: (07632) 280302, Fax; (17632) 250882

No: SECLSGPENNT 201957/ Ol Date: 05.04.2019.

To/
The AT (Enviconment Maragement)
ICFRE, Debradun, Uitmkband 248006

¢

\ §
Sub: Reparding estimate for 3 party assessment of EC o Ll er stm ol MOL between CHL
and ICFRE
Ref: 1 EC letwer of Kiaevobey UG (8 TOIST2: 200N-TA-81 /M) £xarne 1108 208%;

2 MO Dased OF 092006 how CHL awd OFRE.
A SECL fester No No: SECLSGPENY1200 7 Dare: 20032019,

<+ JCERE Enund dated 25.03.2619,

Dear Sir

15 1% o inform vou that Khiirha Undergroantd mine is s caal mine of Sohigpor ancse SECL (0 subskhary of
LI For this ming, the MoEFCC, New Delbi bas granted emviranmeniat clearance (EC) vide abave relermed
letrer dated 11002019, In £C there is a sonditin of 3 Pary assessmuent of EC compliance through agency
¢ ICHERY NEERINT,

Far this type of Woek, A MOU daged 01042016 has been sagned beaween CHL and ICFRE, Uder Article 11,
point mo | of MOU. there s scope of 3%party assessment of EC compliance. The MOU is valad up to
P01,

For above woek, we have atrcaudy contaceed with ICERE s converasd person vide Letter datexd 20405 2019, bt
with the mail dated 25.03.2016. ICFRE has refused the proposal due to msullicient experience of
Undergrovod mining propect. In this regand it iy o inform you that the £C conditions of Clpencast mine and
Vdergrours! mine are mat differemt and the compliance of the Khairoha UG EC conditions are of surface
fesures/ Actiyities only, the Commitee soed not 1o 2o undengavind 10 choek 1he compliamas stames ol the mine
necessanly

Toeretore, 16 ks ence agam requested o son foe aeceptaiiee of the propesal, and to Kindly provide an estimae

foe carrying out 3¥ party assessment of EC compliance for Khaintha UG mine.So that further action can be
when to award the job of 3 pany assessent of EC compliange

Thanking You

D-K.
Eaclosed: Copy of EC and MOU. W {

Copy e

L GMienvt) % e Sl

2. SAM Rajendra Subarea.

<3
el o) 00

> 0758737896 |
CS“‘“&Z)%MQ -
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Annexure 2

Copy of letter of submission of proposal from | CFRE, Dehradun submitted to SECL for 3"
party assessment of EC Compliance of Khairaha UG

No, 1-232006-ADG (EMIEOVICFRE — 'an 1ile
Environment Management Division
- Indinn Couneil of Forestry Rescarch & Education
(An Auvtosomeis Body of Ministry of Enviconment, Fores & Climate Change, Govt, of Lsdia)
P.O. New Forest, Dehradun - 248 006

Dhured: 03052019

To
The Genernl Manager
Sohagpur Arca
South Easterm Coalficids Limitext
OfMice of the Genrad Manoger, Sohagpur Area
P.O. Dhanpuri - 484 114
District « Shahdnl (M 7))

Fax No. : (017652) 250882

Subjeer: Submission of proposal for *3" pary Assessment of Compliasnce of Fovironments |
Clearance conditions impased hy MOEF&CC, Gaol for Khairahn G Coal Mine of

South Enstern Coalficids Limited, Sohagpur arca. Shahdol district, Madbva Pradesh' -
reg.

Reference: Your office lener No, SECL/ASGPENVT 200053701 dated 0504 2010

Sir,

With subject and refecence as cited above, this is 10 ntmate thr the compotent authority
i ICPRE, Dehradun bas accorded approval for taking study on the subject ws montioned above,
Accordingly, a copy of proposal for '3 panty Assessment of Conpliance of Environmental
Clestanee conditions smposed by MOEF&CC, Gol for Khairaha UG Coal Minc of Searth Fastem
Coalfields Limited, Sohagpur area, Shalwdol district, Madhys Pradesh’ s enclosed for your
consideration and formal award of stody.

As por this proposal, e estimated cost tor the work has heen worked out 10 he Rs, 17.96
lakhs excluding GST and other tuxes, as applicable. All the work may be completed 1 o
tontative time of 04 months from the receipt of 1" instal)mem

This is for informanon ond necediul pleese.

. it /
Thanking you, /

Y ours Taithiully,
Encl: As sbove. i L
(D, Sudhir Kumar)

ADG (EM)
o/

Rdso cet1l,

= waall At 1n.8c)q .
V(-v\.m:-p_s
es|ig
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Annexure 3

Copy of Letter of Award of assignment to the |CFRE from SECL

/ SOUTH EASTERN COALFIVLDS LIMITED
1A Mink Ratta Campanyd
POST BOX NOL @)
Rl Ofice: Seepet Rowd, Bilaspor
D Bilmpur (CG) 40%00
A WaYHE Vv o B s
AN L TOI02C THRRSGC AN O)
Noe SECLUSGRINVT, e T8 Wark ondg e : Dy 07 0K 019,
'n < o -
Ihe ADG M)
Idhan Council of Foresery Ressarch wisd Edoantion
CAR Ao body of MOEY & CC, GOI)
1 0L New Fotest Delendan- 245004

OFFICE OF THE GENERAL MANAGER:
SOHAGPUR AREA,
P.O. Dianpurt S84 114, Dist: Shaddol (ML
Phone: (076520 2S0502, v (0TH52) 250KE2
Emoils gevegassant ooy

GSTING TIAADCS M) | 21

Sutijects Award of work for =2 Party assessment of conmplencen AR (W
By Mol FROC, GOI for Khairaba UG coal mise of Ssuth Easters Tt -
Prolesh,
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Annexure 4

Copy of EC letter from MoEF& CC for Khairaha UG Mine

F. No.J-11015/72/2004-1A-11 (M)
Government of india
Ministry of Environment, Forest and Climate Change
1A-1I (Coal Mining) Division
Indira Paryavaran Bhawan
Jorbagh Road, N Delhi- 3
Dated: 11" January, 2019

To
The General Manager (W B P & Environment)
M/s South Eastern Coalfields Lid,
W B P & Environment Department,
Seepat Road,
Bilaspur - 495 006 (Chhattisgarh) Email: gmenviseci@gmail.com

Sub: Expansion of Khairaha Underground Coal Mining Project from 0.585 MTPA to 0.819
MTPA of M/s South Eastern Coalfields Limited in located in District Shahdol
(Madhya Pradesh) - Environmental Clearance - reg.

Sir,

This refers to your letter No.SECL/BSP/ENVT/Khairaha UG/18/6932 dated 18" June,
2018 along with oniline proposal No. IA/MP/CMIN/75469/2018 dated 16" July, 2018 on the
above mentioned subject.

=z The Ministry of Environment, Forest and Climate Change has considered the proposal for
revalidation of environmental clearance dated 28" July, 2005 as mandated under the Ministry's
Notification dated 8" April, 2018, and the proposal for grant of environmental clearance to the
expansion of Khairaha Underground Coal Mining Project form 0.585 MTPA to 0.819 MTPA in an
area of 472.065 ha of M/s South Eastern Coalfields Limited located in Tehsil Burhar, District
Shahdol (Madhya Pradesh).

3: The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in the
Ministry for Thermal & Coal Mining Sector in its meeting held during 13-14 December, 2018.
The details of the project, as per the documents submitted by the project proponent, and also as
informed during the meeting, are reported to be as under:-

(i) The project was accorded environmenta! clearance by the Ministry vide letter dated 287
July, 2005 for preduction capacity of 0.585 MTPA in mine lease area of 513.50 ha.

(i) The Latitude and Longitude of the project site are 23°08'08” to 23°10°23" North and
81°26'48" to 81°28'16"East respectively. The project site lies in GSI Topo-sheet Number 64 E/8
of Survey of India.

(i) Joint Venture: No Joint Venture

(iv)  Coal Linkage ; Thermal Power Stations

(v) Employment generated / to be generated: 529

(vi)  Benefits of the project: Apart from earning revenue for the government, this coal Mine will
bridge demand-supply gap of coal in the country and will provide opportunity of employment to
the project affected villagers in the project and allied industries.

(vii) The mine lease area as per the environmental clearance dated 28" July, 2005 is 513.50
ha. In notification under Section 9(i) of CBA, the actual land comes out to be 478 .89 ha. The
present expansion proposal, for operations in phase-l, is for 472.065 ha of mine lease area
which excludes 6.825 ha of the forest land from the notified area under CBA.

s
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(viii)  The land usage of the project will be as follows:

Present land use

S. No. Land use Area(ha)
1 Agricultural Land 424785
2. | Forest Land 0
3. | Waste Land 25699
4. | Grazing Land 0
8 Surface water bodies 1.295
6. Settlements(Infra.& Road) 10.239
7 Settlements(Infra.& Road) outside ML area 1.193
8 Others (Govt. Land) 8.854
TOTAL 472.065
Pre minin
S.N. Landuse Within ML Outside ML TOTAL
Area (ha) Area (ha) (ha)
1. | Agricultural Land 424785 - 424,785
2. Forest Land - - --
3. Waste Land 25.699 -- 25.699
4. | Grazing Land -- - -
§: Surface water bodies 1.295 - 1.295
6. Settlements(Infra.& 10.239 1.183 11.432
approach road)
T Others (Govt. Land) 8.854 - 8.854
TOTAL 470.872 1.193 472.065
Post mining
S. Particulars UG Safety Infrastruct | R&R | Land for Total
No, Quarry zone ure (ha) site Nala (ha)
Area (ha) (ha) (ha) | diversion
(ha)
\
1. | Afforested Area - 6.000 2.000 - -- 8.000
2. | Cultivable Land = 453.338 - - -- -- 453.338
3. | Water body | = - = = == =
4. | Other Void area = - - = = e
5. | Other water 1.295 - - - =~ 1.295
bodies
6. | Built-Up Area - -- 9.432 - -- 9.432
Total 454.633 | 6.000 11.432 - -- 472.065
(ix} Total balance mineable reserves as on 1% April, 2018 is 13.385 MT.

(x) The coal grade is G-6 & G-7. The average gradient is 1 in 23. There will be 3 seams with

thickness ranging up to 4.72 m, but only two seams are workable.

(xi) Total estimated water requirement is 989 KL/day, The level of ground water ranges from

0.08 m to 10.90 m.

(xi) The method of mining is Mechanised Board & Pillar method with SDL & Continuous

Miner.

(xiii) Degree of gassiness of seams : Degree- |

(xiv) The seasonal data for ambient air quality has been documented and all results at all

stations are within prescribed limits. l
g
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{xv) The life of mine is 17 years as on 1% April, 2018,

(xvi) Transportation: Coal transportation in pit through beit conveyor, Surface to Siding by
covered tippers, siding to consumers by raiflway and to local consumers by covered trucks.

(xvii) There is R & R involved. There are 524 PAFs.

(xviii) Cost: Total capital cost of the project is Rs. 8833.03Lakhs, CSR Cost is 2% of the
average netprofit of the Company for the three immediate preceding financial years or Rs.2.00
per tonne ofcoal production of previous year whichever is higher, R&R Cost is Rs.376 Lakhs.
Environmental Management Cost is Rs.75.16 lakh.

(xix) Baisaha and Sarphanalla is located in east & west side beyond 100 mtr. from mine
boundary and 2 nos, seasonal ponds exist within the project boundary

(xxtz Approvals: Revised mining plan for 0.819 MTPA has been approved by SECL Board on
25" November, 2017,

(xxi) Subsidence: Caving is proposed as method of extraction for Khairaha Underground
Mine. The subsidence prediction report was prepared by CMPDI in March, 2018. The surface
topography of the mine is mostly flat in nature. The depth of coal seams of the mine varies from
52 meter to 107 meter for seam VIl and 77 meter to 137 meter for seam VI bottom. _
(xxi)) Ground Water Clearance: Applied vide Application No.21-4/592/NP/MIN/2017 dated 28"
December, 2017 to Central Ground Water Authority.

(xxiii) No wildlife sanctuary is within 10 km from the mine boundary

(xxiv) Forestry issues: No forest area involved.

(xxv) There are no court cases/violation pending with the project

(xxvi) Public hearing for the last EC with capacity of 0.585 MTPA in an area of 513.5 ha was
held on 30" October, 2003.

(xxvii) Plantation is taken up in areas which are under All Right or under Surface Right. The
area thus available is very small and considering all features within this small area, a very little
space is made available for plantation. Moreover, the anticipated level of pollution is also
significantly less since except for surface transport of coal, no other mining activity is made on
surface. As such requirement of plantation for arresting the air and noise pollution is also
significantly less.

4. The sectoral Expert Appraisal Committee in its meeting held during 13-14 December,
2018 has recommended the project for revalidation of the existing environmental clearance as
mandated under the Ministry’s Notification dated 6™ April, 2018 and grant of environmental
clearance to the expansion project. Based on recommendations of the EAC, the Ministry of
Environment, Forest and Climate Change hereby revalidates the existing environmental
clearance dated 28" July, 2005 and accords environmental clearance to the Expansion of
Khairaha Underground Coal Mining Project of M/s South Eastern Coalfields Limited from
0.585 MTPA to 0.819 MTPA in an area of 472.065 ha located in Tehsil Burhar, District
Shahdol (Madhya Pradesh) for a period of one year, under the provisions of the Environment
Impact Assessment Notification, 2006 and subsequent amendments/circulars thereto subject to
the compliance of the terms & conditions and environmental safeguards as under:-

(i) The project proponent shall collect and analyze one season data for environmental
parameters and submit for consideration of the EAC before 31* December, 2019.

(ii) The project proponent shall obtain Consent to establish from the State Pollution Control
Board for capacity of 0.819 MTPA prior to commencement of the increased production.

(i)  Transportation of coal from face to coal heap shall be carried out by belt conveyor.
Further, the coal transportation from coal heap to Coal Handling Plant shall be carried out
through covered trucks.

(iv)  Mitigating measures to be undertaken to control dust and other fugitive emissions all
along the roads by providing sufficient numbers of water sprinklers.

(v)  Sufficient coal pillars shall be left un-extracted around the air shaft (within the subsidence
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influence area) to protect from any damage from subsidence, if any.

(vi)  Solid barrier shall be left below the roads falling within the block to avoid any damage to
the roads and no depillaring operation shall be carried out below the township/colony.

(viiy Depression due to subsidence resulting in water accumulating within the low lying areas
shall be filled up or drained out by cutting drains.

(viii) Regular monitoring of subsidence movement on the surface over and around the
working area and impact on natural drainage pattern, water bodies, vegetation, structure, roads
and surroundings should be continued till movement cases completely. In case of observation
of any high rate of subsidence movement, appropriate effective corrective measures should be
taken to avoid loss of life and materials. Cracks should be effectively plugged with ballast and
clay soil/suitable materials.

(ix)  Garland Surface drains (Size, gradient and length) around the safety areas such as mine
shaft and low lying areas and sump capacity should be designed keeping 50% safety margin
over and above the peak sudden rain fall and maximum discharge in the area adjoining the
mine sites. Sump capacity should also provide adequate retention period to allow proper
settling of silt material. Sufficient number of pumps of adequate capacity shall be deployed to
pump out mine water during peak rain fall.

(x}  Sufficient number of pumps of adequate capacity shall be deployed to pump out mine
water during peak rain fall.

(xiy The company shall obtain approval of CGWA for use of groundwater for mining
operations at its enhanced capacity of 0.819 MTPA.

(xii)  Continuous monitoring of occupational safety and other health hazards, and the
corrective actions need to be ensured.

(xiii) A third party assessment of EC compliance shall be undertaken through agency like
ICFRI/NEERWIT or any other expert agency identified by the Ministry.

4.1 The grant of environmental clearance is further subjected to compliance of the generic
conditions as under;

(a) Mining

(i) Mining shall be carried out under strict adherence to provisions of the Mines Act 1952
and subordinate legislations made there-under as applicable.

(i)  No change in mining method i.e. UG to OC, calendar programme and scope of work shall
be made without obtaining prior approval of the Ministry of Environment, Forests and Climate
Change (MoEFCC).

(i)  Mining shall be carried out as per the approved mining plan (including mine closure plan)
abiding by mining laws related to coal mining and the relevant circulars issued by Directorate
General Mines Safety (DGMS).

(iv)  Underground work place environmental conditions shall be rendered ergonomic and air
breathable with adequate illumination in conformance with DGMS standards.

(v) No mining activity shall be carried out in forest land without obtaining Forestry Clearance
as per Forest (Conservation) Act, 1880 and also adhering to The Scheduled Tribes and Other
Traditional Forest Dwellers {Recognition of Forest Rights) Act, 2006 read with provisions of
Indian Forest Act, 1927

(viy Efforts should be made to reduce energy and fuel consumption by conservation,
efficiency improvements and use of renewable energy.
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(b) Land reclamation and water conservation

(i) Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey
shall be carried out at least once in three years for menitoring land use pattern and report in
1:50,000 scale or as notified by Ministry of Environment, Forest and Climate
Change(MOEFCC) from time to time shall be submitted to MOEFCC/Regional Office (RO).

(i) Post-mining land be rendered usable for agricultural/forestry purposes and shall be
handed over to the respective State Government, as specified in the Guidelines for Preparation
of Mine Closure Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent
amendments.

(i)  Regular monitoring of subsidence movement on the surface over and around the working
areas and its impact on natural drainage pattern, water bodies, vegetation, structure, roads and
surrcundings shall be continued till movement ceases completely. In case of observation of any
high rate of subsidence beyond the limit prescribed, appropriate effective mitigation measures
shall be taken to avoid loss of life and materials. Cracks should be effectively plugged in with
ballast and clay soil/suitable material.

(iv)  Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as
per provisions contained in clause (i) and (if) of subparagraph (8) of fly ash notification issued
vide SO 2804 (E) dated 3" November, 2009 as amended from time to time. Efforts shall be
made to utilize gypsum generated from Flue Gas Desulfurization (FGD), if any, alongwith fly ash
for external dump of overburden, backfilling or stowing of mines. Compliance report shall be
submitted to Regional Office of MoEF&CC, CPCB and SPCB,

(v) A separate team for subsidence monitoring and surface mitigation measures shall be
constituted and continuous monitoring & implementation of mitigation measures be carried out.

(vi)  Thorough inspection of the mine lease area for any cracks developed at the surface due
to mining activities below ground shall be carried cut to prevent inrush of water in the mine.

(vii)  Native tree species shall be selected and planted over areas affected by subsidence.

(viiiy The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State govemment to provide alternate areas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of
Hon'ble Supreme Court with regard to acquiring grazing land.

(c) Emissions, effluents, and waste disposal

(i) Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun etc
shall be carried out in critical areas prone to air pollution (with higher values of PMg/PM; ¢) such
as haul road, loading/unloading and transfer points. Fugitive dust emissions from all sources
shall be controlied regularly. It shall be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central/State Pollution Control Board.

(i) Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed
all along the mine lease area in a phased manner. The green belt comprising a mix of native
species shall be developed all along the major approach/ coal transportation roads.
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(i)  The transportation of coal shall be carried out as per the provisions and route proposed
in the approved Mining Plan. Transportation of the coal through the existing road passing
through any village shall be avoided. In case, it is proposed to construct a ‘bypass’ road, it
should be so constructed so that the impact of scund. dust and accidents could be appropriately
mitigated.

(iv)  Vehicular emissions shall be kept under contrel and regularly monitored. All the vehicles
engaged in mining and allied activities shall operate only after obtaining 'PUC’' certificate from
the authorized pollution testing centres.

(v)  Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be
provided with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne
dust. Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills
shall be wet operated or fitted with dust extractors.

(vij Coal handling plant shall be operated with effective control measures viz. bag
filtersiwater or mist sprinkling system etc to check fugitive emissions from crushing operations,
conveyor system, transfer points, etc.

{(vii) Ground water, excluding mine water, shall not be used for mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water resources.

{viii) Catch/garland drains and siltation ponds of appropriate size shall be constructed around
the mine working, coal heaps & OB dumps to prevent run off of water and flow of sediments
directly into the river and water bodies. Further, dump material shall be properly consolidated/
compacted and accumulation of water over dumps shall be avoided by providing adequate
channels for flow of silt into the drains. The drains/ ponds so constructed shall be regularly de-
silted particularly before onset of monsoon and maintained properly. Sump capacity should
provide adequate retention period to aliow proper settling of silt material. The water so collected
in the sump shall be utilised for dust suppression measures and green belt development.
Dimension of the retaining wall constructed, if any, at the toe of the OB dumps within the mine
to check run-off and siltation should be based on the rainfall data. The plantation of native
species to be made between toe of the dump and adjacent field/habitationfwater bodies.

{(ix) Industrial waste water generated from CHP, workshop and other waste water, shall be
properly collected and treated so as to conform to the standards prescribed under the
Environment (Protection) Act, 1986 and the Rules made there under, and as amended from
time to time. Ol and grease trap shall be installed and maintained fully functional with effluents
discharge adhering to the norms. Sewage treatment plant of adequate capacity shall be
installed for treatment of domestic waste.

(x)  Adequate groundwater recharge measures shall be taken up for augmentation of ground
water. The project authorities shall meet water requirement of nearby village(s) in case the
village wells go dry due to dewatering of mine.

(d)  IMumination, noise & vibration

(1) Adequate measures shall be taken for control of noise levels below 85 dB(A) in the work
environment. Workers engaged in underground mining cperations, operation of HEMM, etc.
shall be provided with personal protective equipments (PPE) like ear plugs/muffs in conformity
with the prescribed norms/guidelines in this regard. Progress in usage of such accessories to be
monitored, Adequate awareness programme for users to be conducted.

5
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(i) The noise level survey shall be carried out as per the prescribed guidelines to assess
noise exposure of the workmen at vuinerable points in the mine premises, and report in this
regard shall be submitted to the Ministry/RO on six-monthly basis.

(i) ~ Controlled blasting techniques shall be practiced in order to mitigate ground vibrations
and fly rocks as per the guidelines prescribed by the DGMS.

(iv)  The noise level survey shall be carried out as per the prescribed guidelines to assess
noise exposure of the workmen at vulnerable points in the mine premises, and report in this
regard shall be submitted to the Ministry/RO on six-monthly basis.

(e) Occupational health & safety

(1) Adequate illumination shall be ensured in all mine locations (as per DGMS standards)
and monitored.

(i)  The project proponent shall undertake occupational health survey for initial and pericdical
medical examination of the workers engaged in the project and maintain records accordingly as
per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic
health check-up, 20% of the workers identified from workforce engaged in active mining
operations shall be subjected to health check-up for occupational diseases and hearing
impairment, if any.

(i)  Personnel (including outsourcing employees) working in dusty areas shall wear
protective respiratory devices and shall also be provided with adequate training and information
on safety and health aspects.

(iv)  SKill training as per safety norms specified by DGMS shall be provided to all workmen
including the outsourcing employees to ensure high safety standards in mines,

(v)  Effective arrangement shall be made to provide and maintain at suitable points
conveniently situated, a sufficient supply of drinking water for all the persons employed.

(vi) Implementation of Action Plan on the issues raised during the Public Hearing shall be
ensured. The Project Proponent shall undertake all the tasks as per the Action Plan submitted
with budgetary provisions during the Public Hearing. Land oustees shall be compensated as per
the norms laid out R&R Policy of the Company/ or the National R&R Policy/ R&R Policy of the
State Government, as applicable.

(vi) The project proponent shall follow the mitigation measures provided in this Ministry's OM
No.Z-11013/5712014-1A.11 (M) dated 29" October, 2014, titled ‘Impact of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

()  Ecosystem and biodiversity conservation

(i) The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered flora/ffauna, if any, spottedireported in the study
area. The Action plan in this regard, if any, shall be prepared and implemented in consultation
with the State Forest and Wildlife Department.

%
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(i)  Greenbelt, consisting of three-tier plantation, of width not less than 7.5 m, shall be
developed all along the mine lease area in a phased manner. The green belt comprising of a
mix of native species shall be developed all along the major approach roads/ coal transportation
roads.

(g) Public hearing, R&R and CSR

(i) Implementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable.

(i) The project proponent shall ensure the expenditure towards socio-economic
development in and around the mine, in every financial year as per the Corporate Social
Responsibility Policy as per the provisions under Section 135 of the Companies Act, 2013.

(i)  The project proponent shall follow the mitigation measures provided in this Ministry's OM
No.Z-11013/5712014-IA.11 (M) dated 29™ October, 2014, titled 'Impact of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area'.

(iv)  The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government to provide alternate areas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of
Hon'ble Supreme Court with regard to acquiring grazing land.

(h) Corporate environment responsibility

(i) The Company shall have a well laid down environment policy duly approved by Board of
Directors. The environment policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental or forest norms/conditions. Also, the company shall have a defined system of
reporting of non-compliances/violations of environmental norms to the Board of Directors and/or
shareholders/stakeholders.

(i)  The project proponent shall comply with the provisions contained in this Ministry’s OM
dated 1% May, 2018, as applicable, regarding Corporate Environment Responsibility.

(i) The hierarchical system or Administrative Order of the company to deal with
environmental issues and for ensuring compliance with the environmental clearance conditions
should be displayed on website of the Company.

(iv) A separate environmental management cell both at the project and company headquarter
level, with suitable qualified personnel shall be set-up under the control of a Senior Executive,
who will report directly to the Head of the Organization.

(v)  Action plan for implementing EMP and environmental conditions shall be prepared and
shall be duly approved by competent authority. The year wise funds earmarked for
environmental protection measures shall be kept in separate account and not to be diverted for
any other purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.
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(vi) Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

(i) Statutory Obligations

(i) The environmental clearance shall be subject to orders of Hon'ble Supreme Court of
India, Hon'ble High Court, NGT and any other Court of Law from time to time, and as applicable
to the project,

(i)  This environmental clearance shall be subject to obtaining wildlife clearance, if
applicable, from the Standing Committee of National Board for Wildlife,

(i)  The project proponent shall obtain Consent to Establish/Operate under the Air Act, 1981
and the Water Act, 1974 from the concerned State Pollution Control Board.

(iv)i The project proponent shall obtain the necessary permission from the Central Ground
Water Authority (CGWA).

(i) Monitoring of project

(i) Adequate ambient air quality monitoring stations shall be established in the core zone as
well as in the buffer zone for monitoring of pollutants, namely PMy;, PMzs, SO; and NO,.
Location of the stations shall be decided based on the metecrological data, topographical
features and environmentally and ecologically sensitive targets in consultation with the State
Pollution Control Board. Online ambient air quality monitoring stations may also be installed in
addition to the regular menitoring stations as per the requirement and/or in consultation with the
SPCB. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, etc to be carried out at least once
in six months.

(i)  The Ambient Air Quality monitoring in the core zone shall be carried cut to ensure the
Coal Industry Standards notified vide GSR 742 (E) dated 25.9.2000 and as amended from time
to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals
such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

(i)  The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms
of the parameters notified under the Coal Industry Standards vide GSR 742 (E) dated 25.9.2000
and as amended from time to time by the Central Pollution Control Board.

(iv)  The monitoring data shall be uploaded on the company’s website and displayed at the
project site at a suitable location. The circular No. J-20012/1/2006-1A.11 (M) dated 27.05.2009
issued by Ministry of Environment, Forest and Climate Change shall also be referred in this
regard for its compliance.

(v)  Regular monitoring of ground water level and quality shall be carried out in and around
the mine lease area by establishing a network of existing wells and constructing new
piezometers during the mining operations. The monitoring of ground water levels shall be
carried out four times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The ground
water quality shail be monitored once a year, and the data thus coliected shall be sent regularly
to Ministry of Environment, Forest and Climate Change/Regional Office.

o
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{vi)  Monitoring of water quality upstream and downstream of water bodies shall be carried
out once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Forest and Climate Change/Regional Office.

{(vi) The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmental conditions to the Ministry of Environment, Forest
and Climate Change/Regional Office. For half yearly monitoring reports, the data should be
monitored for the peried of April to September and October to March of the financial years.

(viii) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

(k) Miscellaneous

(i) Efforts should be made to reduce energy consumption by conservation, efficiency
improvements and use of renewable energy.

(i)  The project authorities shall inform to the Regional Office regarding commencement of
mining operations.

(i) A copy of the environmental clearance shall be marked to concerned Panchayat. A copy
of the same shall also be sent to the concerned State Poliution Control Board, Regional Office,
District Industry Sector and Collector's Office/Tehsildar Office for information in public domain
within 30 days.

(iv) The EC shall be uploaded on the company's website. The compliance status of the
stipulated EC conditions shall alsc be uploaded by the project authorities on their website and
updated at least once every six months so as to bring the same in public domain.

(v)  The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of this clearance, informing that the project has been accorded environmental clearance
and a copy of the same is available with the State Pollution Confrol Board and alse at website of
the Ministry.

(vij The environmentai statement for each financial year ending 31 March in Form-V is
mandated to be submitted by the project proponent for the concemned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be uploaded on the Company's website along with the status of
compliance of EC conditions and shall be sent to the respective Regional Offices of the
MoEF&CC by e-mail. Concerns raised during public hearng.

(vij The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Poliution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment {Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court
of India/High Courts and any other Court of Law relating to the subject matter.

5. The proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report and alse that during presentation to the EAC. All the commitments made on
the issues raised during public hearing shall also be implemented in letter and spirit.
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6. The proponent shall obtain all necessary clearances/approvals that may be required
before the start of the project. The Ministry or any other competent authority may stipulate any
further condition for environmental protection. The Ministry or any other competent authority
may stipulate any further condition for environmental protection.

7. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

8. The coal company/project proponent shall be liable to pay the compensation against the
illegal mining, if any, and as raised by the respective State Governments at any point of time, in
terms of the orders dated 2™ August, 2017 of Honble Supreme Court in WP (Civil)
No0.114/2014 in the matter of ‘Common Cause Vs Union of India & others.

9. The concerned State Government shall ensure no mining operations to commence till the
entire compensation for illegal mining, if any, is paid by the project proponent through their
respective Department of Mining & Geology, in strict compliance of the judgment of Hon'ble
Supreme Court.

10. This environmental clearance shall not be operational till such time the project proponent
complies with the above said judgment of Hon'ble Supreme Court, as applicable, and other
statutory requirements.

11.  This issues in supersession of the earlier EC granted vide letter No.J-11015/72/2004-1A. 11
(M) dated 28" July, 2005,

% 20t
(S. K. Srivastava)
Scientist E

Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The APCCF, MOEF&CC, Regional Office (EZ), E-5 Arera Colony, Bhopal - 462 016

3. The Secretary, Department of Environment & Forests, Government of Madhya Pradesh,
Secretariat, Bhopal

4. The Member Secretary, Madhya Pradesh State Poliution Control Board, Paryavaran Parisar,
E-5, Arera Colony, Bhopal - 462 016

5. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East
Arjun Nagar, Delhi -32

6. The Member Secretary, Central Ground Water Authority, Ministry of Water Resources,
Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi

7. The District Collector, Shahdol, Government of Madhya Pradesh

8. Monitoring File 8. Guard File 10. Record File  11. Notice Board 9(] ! ol

i[it2

(S. K. Srivastava)
Scientist E
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Annexure 5

Index Plan of Mine Water Flow Diagram

100



Annexure 6

Land use/cover mapping of Khairaha UG mine based on satellite data of the Year 2017
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Land use/cover mapping of Khairaha UG of
SECL based on satellite data of the Year 2017
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Annexure7

Copy of officeorder for constituting team for subsidence monitoring and reporting

Letter for subsidence monitorin m

[Under jurisdiction of Bilaspur High Court oaly]

Office of the Dy, GM (M)Seb Area Manager
Rajendrm Sub Area, Sahagpur Area

“ .0. - Rajendra Nagar Colony Via Burhar
S Distt. ~ Shahdol (MP), FIN-484110

~ A ANUNT RATNA COMPANY"

e T L L L L e e T L L L L L R bbb bbb

Date : 1071022019

SouTn EASTERN COALFIFLDS LIMITED
S feodf defvesy St
Fegd. Office Seepat Road, P.5. No 60
Bllaspur 285006 {CG)
Gram-OC COAL Telex- 0273-208 SICLI

Rel No. - SECL/SGP/Dy. GM(MYRSA2019! ¢l’o

Office Order

A committee of following persons is constituted for regular monitoring o
shsidence within the mine lease-hold area / mine boundary of Khairaha UG Mine.

(1) Colliery Manager, Khairaha UG Mine

(2) Safety Officer, Khairaha UG Mine

{3) Survevor, Khairaha UG Mine.

(4) Sub-ordinate Engineer (Civil), Khairaha Sub Area

The committee is advised to submit/record the report regularly.

é/,_—-——’:.:

Dy. GM (M)/Sub Arca Manager
Rajendra Sub Area

Copv to:
[l committee members

A
Office file.

-
”~
Lo

”~
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Annexure 8

Sample copy of illumination survey record at variouslocationsin under ground
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Annexure 9

Copy of Letter of Award of work order issued to the Director, Tropical Forest Research
Institute, Jabalpur for wildlife conservation plan

O ph
. f“ EA&WA e .(;.ml.mu)s LIMITED . OFFICE 0:;::‘?:l?:m_:mhcgm
e ¥) o :
Pmmrwmx el p.0. Dhanpuri — 484 114, Dist.: Shahdol (M.P.)
Ro%'o i e Phone: (07652) 250302, Fax; (07652) 250882
ist - Bilacpur (CG) 495006 ;

| Website- . - :
‘ CIN : U10102CT1983G01003161 GSTIN: 2JAADCS2066E1ZR
' . J7] Work order Daie: 13122018,
To,
! The Director

Tropical Forest Rescarch Institute

(Aa Autoncenons Council ender Ministry of
Envirommemt & Forest) Govt. of Indis

PO - RFIC, Mandla Road, Jabalpar (MP) - 43202)

Subject: Award of work for “Study of Flora & Fauaa and preparation of Wikdlife Conservation Plan lncluding
endangered species if any and comprehensive study of the impect of mising on the wildlife for Rajendrs UG
s0d Damind UG mine of Sohagpar Arex, S

ECL.
Reference: Your offer/proposal vide letter no. TFRVEER/WCP/SOHG 2017/1954 dated 14.12.2017

Dear Sir,
In response to the sbove-mentiored offer/estimate, this is o comesunicate 10 you that the approval of
ompetent Authcrky obtaned 10 award the ssbject work to TFRL Jabalpur (A Regiosal nsti e of Indinn C it of

Forestry Research and Fdwcation, Delradur) for an amount of Rs. 3201 Lakhs (Excluding 18% GST) and
subsequently the proposal has been financiolly concurred vide FC No. FC/SSGP/AREANFL/I8-190% doted
16.08.201% and BC No. BU/SUFAREA/CFL/S-1923daed 1608 2002 For Rs, 3201 lakhs

In view of the above the aforessid work is being awarded te TFRL, Jabalper for an amount uf Rs. 52.01 Lakhs
(Exchading 18% GST) on the terms and conditions &s indicated below for the following ohjectives aad scope of waork:

Objectivea

objectives of the plan are to:

(n) Assess the flors (tress, under stwoee and wroand Nora) and founa (wammals asd birds) within 10 km buffer of the
proposed undergrosnd mise in ceder 10 take stock of the forest, plant species asd habiat conditions foe wildlife.

(b) Prediot the probable impacts caused due to the operation of these mines and

(c) Sug@est measures (o mitigate the anticipated impaciy

Scope of the smudy i 10 2ssess the passible Impacts due (o Jergraund coal mining on the plent sonwnuaaitics,
wildlife (especially mansmals and birds) and wetlande within 10 km buffer ares of the following mme:
S No. | Name of Mines Miase lease area (in b )
i Dumini UG 344.00
(2 Rajondrs UG 550.00
Various aspects of (he studies to be covered the following: -

 Characterization of forest types (as per Champion and Seth clessification) 1o the study arce,

.Imenmorpl.ucommitiesimmdngmmdymndna:. "

. Phyto-sockology of plant communities with respect to dominance, density, lreg y. abund diversity index,
importance vaies index (V) of the study area based on sampling 1hrough Quadeass methods.

. Listing out economically imponant species like medicinal plants, timber, fuel wood, fodder, etc.

. Detuils of endemic and endangered/Schedule-1 species found i the project ares

. Floen umder RET categories a3 per IUCN and Botanical Survey of Indin’s Red Data list, 2

Determining the distance and exismence of areas of high conservation pesority such as National park, Sanciunry,

Biosphere Reserve etc. in the soady area.

-

NOWne

| Conducting vccupancy surveys for mumimals by walking line tramsects.
2. Documenting the “prresence-obsence™ of important wildife through existing secondary information,
3. Status of avilaona and assessing their threat.

4. Documentation of important poll mators (butterflics and bees) found inthe ares.

5. Endemic 2nd Endurgered/Schodule-| species found/recorded froum the study aren, X
6 RET species as per different schedube of Indian Wildlife (Protection) Act, 1972 and lll("_\‘_%«l Data bist
7. Determining the existence of Sabitat and corridors for important wildlife, S PR
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Ami ng the water quality for macro and micro clements including heavy metals from  naturs)

drainage/streams/water bodies through Inductively Coupled Plasma Optical Emission Spectrometry (ICP-OES)

2 Documenting the squatic plants and associated wildlife (eg. water birds) in the study area.

3. Record of fish species found in the water bodies/strenms under the study area from primary and secondary sources,
1 will be uuin MapSource and Iag Eemo- 20 4

2. ML:: Use Lu;m (LUsLC) data will be purchased from National Remote Sensing Centre (NRSC), Hyderabad
for the study area and it will be used 10 give inputs on the land use pattern. _ i

3. Maps for Forest Density and Vegetation Types will be prepared for ascertaining the different forest types and iis
density,

4. Map for biological richness of the forest area within 10 km buffer will be prepared.

S, Location of villages within 10 km buffer will be mapped. )

6. Streams/Channel/Natural drainage within the study area and its 10 km buffer will be mapped. )

7. Distance of the proposed peoject site 1o the nearest asea of high conservation prionty such ss National Park. Tiger
Reserves, Biosphere Reserves and Wildlife Sanctuaries will be noted in the map. ‘

8. LULC (Land Use Land Cover) map for the study area will be prepared 10 determine the various land use patierns
such as forest land, agriculbare area, bullt-up spaces or villages sic.

Methodolegy et
Standard and established methods will be used for studying biotic (differcnt life forms) and abiotic systems.

TERMS AND CONDITIONS
# Total value of work is Rs. 32.01 Lakhs (Thirty-two lakhs ten hundred cnly) excluding |8% GST.

2. The date of commencement of work shall be reckoased from 10” day from date of issue of work order.

3. The period of completion of stady will be 08 (sight) months from date of commencement of work and draft repart
will be submitted within one month of completion of project and fimal report after incorporation of suggestion on the
draft report.

4. Payment schedule will be as follows- .

a) 50% Payment — As an advance payment on acceptance of work order only on receipt of pre-receipted bill from
TFRI Jabalpur.

b) 40 % Payment — After Submission of Dvaft Report

) Balusce 10% Payment — On aubmission of 05 copies of Fianl Report and ils acceptance.

£ The bill will be submifted mine wise separately for Rajendra UG and Damini UG.

6. The reports shall be submitted in § (Five) copies along with soft copy 1o the Genernl Manager, Sohagpur Arca
SECL.

7. The proposal has beea financially concumred vide FC No. FC/SGP/AREA/C/FL! 1 8-19/09 dated 16,08 2018 and BC
No. BC/SGP/AREA/C/F1/18-19/23 dated 16.02.2018for Rs.32.01 Lakhs and the paying authority will be Area
Finance Manager, Sohagpur Area SECL.

8 Registered GSTIN is 23AAAAII TOSGIZ9 for the legal mame of business- Indian Council of Focesary Research and
Education under Centre Jurisdiction- Group-C Jabalpur

(". 13% GST is applicable for the aforesaid study & ITC is avallable to SECL in this account.
10, TDS s per GST Law nad lacome Tax law will be deductul as per prevailing law
ll.“'lzc. SECL will facilitate & provide logistic support (boarding, lodging & local transport) to the stedy team, as and
n required.

12. Bill should be submitted in prescribed foemat as per GST Act.

13, Penalty may be imposed as per company rule ia the case of deley in the project completicn.

4 The Sub-Ares Manager, ABD Sub-Area (Mob-2425533411) and Sub-Area  Mansger, Rajendra  Sub-
Arex(9425533410) is the controlling officer for the wurk in respect of Damini UG and Rajeards UG Mine,

respectively.
Yours faithtully
' D
q‘”" o ni':‘) T
Nodal Otieer (Enve)
Sobaypair Arca
Copy o) -

1. GM (Forest), SECL Bilaspur

2 GM (B, SECL. Bitaspue

1 GM, Sobhagpur Arca

4 AFM, Sahagpur Area

3. Sube-An Manapes, ABD Sub-Asga Suls Arvi Manoger, Rajendra Sub-Nron
B o copy
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Wnder [amindicdon of "u“'Flnl.I'fll'nH oty

LiEy s o]

South Eastern Coalfields Limited
(4 i Fairn PEL OR8N LG MR AT 1

W welew - aber i ) oS00 |

Begd. Tifice: Seepar Fosd, Bllespur-855 008 [5G
Dffice of bhe General Mim.aurll:hl_lj'\"_h[}

wed GM(C)/SECL/BSP/ WO/ 5GP/ 2002/ | 69 Bt 09 .04.2022
To,
M/s. DEV CONSTRUCTIONS , By Speed Post/
Village and Post Kothd, e-mail
Distt- Satna, WP - 484001 -
Conkact Mo, OIS 0T
Contack Mame - Satish l:;gpg
e-hail : satich gargTEyahoo.coin
P AT AAGFINGED
GST IAACFDI44D2Z2 |
Subject Letter of Award (LOA)Work Order (WO) for the work, “Re-carpeting of PWD
Road from Saraikapa village to Khairaha Village (Length of PWD Road from
Saraikapa Village to Rajendra Colony Tiraha : 7.00 KM with 7.00 Metres width
and from Rajendra Colony Tiraha to Khairaha Village : 3.50 KM with 3.75
Metre Wfdl:h] Ln.:ludins 5 {Fiw:} YEArs mmpr:heruiw maintenanee.”
Reference : 1. NIT No. . GM{C)/SECL/BSP/ T/SGP/2021 /264 did. 31.12.2021
2. Tender ID v A0 _SECL_228504 _1
3. Bid ID . 771079 )
Diear Sir,

With reference to above, this is to communicate the app

roval of the Competent Authority for

award of the subject work to you for an amount of Rs. 3,49,72,660.80 Tincluding GST) (Rupees
Three Crore Forty Nine Lakh Seventy Two Thousand Six Hundred Sixty and Paise Eighty

Omnly), with following break-up on Item Rate Basis;

[a} | CQuoted Amount as per BOQ Summary Details (excluding | Rs. 3,12,25,590.00 |
GST) . |
| k) | Goods & Services Tax @12% to be Faid by Bidder Rs. 37 47 07060
¢) | Total Award Value — - Rs. 3.49,72,66(.50
nty Two Thousand Six Hundred Sixty |

| (Rupees Three Crore Forty Mine Lakh Seve

and Paise Eighty Onlv)

The work is awarded to you, subjact to the following terms and conditions:
1.  PERFORMANCE SECURITY DEPOSIT (PSD)

(a) Earnest Money Deposit (EMD): Not applicable as per CL Mo 3 of MIT.
You have to deposit a sum of Rs.17,48,634.00 (Rupees Seventeen Lakh Forty Eight Thousand
Six Hundred Thirty Four) only against balance amount of PSD to make the total Performance

Security Deposit (PSD) as 5% (Three Percent) of the contract value within 21 {Twenty-One)
days of issuance of LOA, as per Clanse No4 {Security Deposit) of Conditions of Contract of
General Terms & Conditions of Contract

{b) Additional Performance Security Deposit: Not applicable as per Cl. No. 4.8 of GTC.

(e} Performance Security Deposit (PSLY) as mentioned at (a) above may be deposited in any of the

form given below:

Demand Draft drawn in favour of South Eastern Coalfields Limited on any Scheduled Bank
payable at its Branch at Bilaspur (CG.).

Website: www.secl.gov.in AT Page 1 of 9



B LML)/ SECL/ BSP/ WO/ SGR/ 2022/ —

Govt. Securities or FDR duly pledged in favour of South Eastern Coalfields Limiteg
Bank Guarantee, (if applicable) in SFPMS (Structured Financial Messaging 53““11&,
from any Scheduled Bank in the prescribed format as given at Annexure-¥ of bid "
The BG issued from outstation Bank should be operative at its local Branch at Bilaspy, C;
ar at their branch at Kelkata (if the issuing bank does not have any branch at Bilaspyr) -

The Bank Guarantes (BG) issued by the issuing Bark on behalf of contractor in favony
“South Bastern Coalfields Limited” shall be in paper form as well as issuqq i
"Structured Financial Messaging System (SFMS)". The details of Beneficiary Bank i, gy
of BG under SFMS Platform have been mentioned under Cl. No.d of General Topy, ,
Conditions of Bid Document. Performance Security Depoait (PSD) submitted m the fomy
BG shall be valid for a period of one year or 90 days beyond the periog

Contract/extended Contract period (if any), whichever is maore.

Failure to comply with the requirement as above shall constitute sufficent ground g,

cancellation of the award of work and penal actions as per terms and conditions of NIT.

{d} That all Running on Account bills shall be paid at 95 % {Ninety-Five gﬁﬂﬂl} of the execey
work value. The balance 5 % (Five Percent) shall be treated as Retention Money and will he

]
(i)

second part of Security Deposit.
GOODS & SERVICE TAX :

The payment of Goods and Service Tax {G5T) & GST (Compensation to Stawe) Cess to the

concerned Government authority will be the responsibility of the contractor,

The payment of GST and GST {Compensation to State) Cess by service availed {ie 5ECL)w
contracter would be made only on the later submitting a Bill/involce in accordance with the
provision of relevant GST Act and the rules made there-under and after online filing of vald
return on G5T portal,

(i) Input Tax Creditis NOT AVAILABLE to SECT.

{iw) In the event of recovery of any claim towards LD Charges, Penalty. fee. fine or any other charges
from: the contyactor, the same will be recovered along with the applicable GST and the amoant

shall be adjusted with the payment to be made to the contractor against their bill /invoice or any
other dues.

SCHEDULED PERIOD OF COMPLETTON:

That the work should be completed within a period of 2005 Days [180 days for Constroction
work + 1825 days for Maintenance of Road as Defect Liability Period] from the date of
commencement which shall be reckoned on the expiry of 10 (ten) days from the issue of Letter of
Acceptance of Tender or 7(seven) days after handing over the site of work or handing over
reascmakle number of working drawings to the contractor or the period of mobilization allowed
in the work order for starting the work in special circumstances, whichever is later.

PRICE VARIATION CLAUSE:

Frice Varigtion Cliuse [CLNo.Z] of Additional Terms and Conditions of Contract is
AFPLICABLE for the work, The base date for escalation is 18012022 ie end date of
subrmission of bid.

ELECTRICTTY:

You will arrange necessary electricity at your own cost for the work and your own
establishment. However, if available and feasible the company may arrange electricity at ane
point near the weork site and necessary recovery of cost of energy consumed will be made at mtes
prescribed by the company from time to tme. Energy meter for this purpose shall be provided
by you.

WATER:

You will arrange necessary waber for the work and your own establishment and nothing extra

urﬂlbeplidhrmgmﬁudiwnm:ﬂdbyfﬂushubﬂf“fﬂ?mmw‘ﬁmﬁum
Hewever, if availible and feasible the company may arrange water, on your written request, to
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v GM(C)/SECL/ BSP/WO/SGP/ 2022/

7

the extent possible, at one point near the work site for which recovery @ 1% (One Fercent) of the
contract value of work done will be made from your bills, You will make your own arrangement
of water connection and laying of pipe lines from main source of supply. Department do not
guarantee to maintain uninterrupted supply of water. No claim of damage or refund of water
charges will be entertained on account of such break down.

EMPLOYMENT OF LABOUR :

(a

(b)
()

(d)

(e)

n

(g}

That you have to make payment to the labours engaged by you for this work as per
Minimum Wages fixed by Central/State Govt (higher) as per Mimmum Wages R&A
Act 1970 or minimum wages recommended by High Power Committee of CIL (for labours
engaged in mining activities), as applicable.

The payment to the contractor’s labourers has to be made through Bank only and necessary
payment certificate shall be obtained from the authorized representative of the department.

‘That the payment of Provident Fund for the werkmen employed by you for the work as per
the Laws prevailing under provision of CMPF/EFF and allied scheme valid from bome to
time shall be your responsibility. You will also submit statutory retums.

That you have to comply with statulory requirements of various acts including Child
Labour (Prohibition & Regulation) Act, 1986 as mended from time to time and all rules,
regulations and schemes framed there under from time to time in addition to other
applicable labour laws. If it is reported and proved that child labour is engaged by you, then
you will be penalized 10% of the contract value and will be blacklisted.

That you have to follow other guidelines as incorporated al Clause No.13 of General Terms
& Conditons of NTT covered under Additional Responsibilities of the Contractor(s).

The contractor shall directly pay the ex-gratia amount of Rs. 15.00 {Fifteen) lakhs to the
same dependent family members of the decrased contractor's worker, who died in mine
accident as certified by DGMS, to whom the statutory benefits under Employee
Compensation Act, Provident Fund etc. have been paid, as per the terms of contract or
through Insurance Company by availing Group Personal Accident Insurance Policy for all
its workers before commencement of the contract, which shall be renewed periodically bo
cover the entire duration of the contract. No reimbursement shall be made on this account
by CIL/SECL.

In order to comply with the above provisions, contractor shall immediately on receipt of
letter of acceptance,/work order shall obtain group personal accident insurance in respect of
all the workmen engaged in mining activities for payment of Rs, 15.00 (Fifteen) lakhs in
case of death in mine accident, A proof to such effect shall be produced to the sabsfaction of
the management before commencement of the work. However, the responsibility of
payment of special relief/ex-gratia amaount ghall lie exclusively with the Contractor.

If the contractor fails to disburse the special Relief/Ex-gratia within the due date, the
subsidiary concerned may make payment o the eligible deperdent as mentioned herein
above. However, such amount shall be recovered from the Contractor from hus dues either
in the same and/or other subsidiaries of CIL"

Coal Mines Pension {Amendment) Scheme, 2018- In case the contractor submits CMFPF

tion document, the following shall be followed; _

(A) In consideration of changes in statutory provisions, CMPF (Coal Mine Provident Fund)
Contribution is to be deducted @12% (Twelve Percent) as both Employer & Employee Share,
Hence, Employers (SECL in present case) share of CMPF Cﬂn'hﬁ.hﬂﬂm F12% (Twelve
Percent) has been loaded as input in minimum wage while formulating the
proposal/ estimate. Hence, you shall pay the employer’s share i.e 12% (Twelve Percent)
towards CMPF contribution to the labours who have been engaged in the work. No
reimbursement shall be made to you on this acoount.

(B} In consideration of changes in statutory provisions, CMIS (Coal Mine Pension Scheme)
Contribution is to be deducted 7% (Seven Percent) as both Employer & Employee Share.
Hence, Employers (SECL in present case) share of CMPS Contribution &7% (Seven Percent)
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8.

11.

13

14.

has been loaded as input In mindmum :
I-Iam, you shall pay the employer's share 1.e. 7% (Seven Percent) toward,

contribution to the abours who have been engaged in the work. No rdmbﬂmemmmub‘
made to you on this atcount. )

(hi Bomus is to be paid to the contract workers engaged by the Contractor a3 per the proyi,,
of Payment of Bonuas Act, 1965.

(i} The contractors shall rgister themselves on the Confract Labour Payment Manageny,
Portal (CLPMP) of CIL within 30 days of issue of work order and will have hmrm
update periodically the following details in the portal :

E}ﬁiﬂ?ﬁ details and Wages payment details in reapect of each Work Orgyy

ABNOBRMALLY LOW RATE (ALRE) AND ABNORMALLY HIGH RATE (AHR) ITEMS:

B.1 As per Clause no. 17 of ‘Instructions fo Bidder’ of Tender document, AHR and ALR items aga g,

be identified comparing the Cruoted rates with the Justified Rates.

B2 Accordingly, quoted item-rates of L-1 bidder, have been compared with the corresponging

Updated Estimated Rate / Justified Rate to identify AHR/ALR items. Dretails of ALR/ aHy

wage while formulating the prosasg) hh;;h K,

=]

items in this tender are as under; '

ALR Ttemia @ 07 (Seven) . Ttem Mo, 1.00, .00, 3.00, 4.00, 7.00, 8.00 and 9.00
AMR Itern @ Nil

INSURANCE POLICIES:

That you have to take necessary inswrance for the full comtract period for (i) Warkmen
Compensation & (i), Contractors All Risk (CAR) Policy, in the joint name of South Eastem
Coalfields Limited and the Contractor as per Clause Nod3 (xvili) of General Terms &
Conditions of NIT. The Policies and certificates for insurance shall be delivered by you to the
Engineer-in-Charge for his approval before commencement of the work.

SAFETY PROVISIONS:

That the Precautions shall be evercised at all times by you for the protection of persans
jincluding employees} and property. The safety required or recommended by all applicatie
laws, codes, statutes and regulations shall be observed by you. In case of accident, you will b=
responsible for compliance with all the requirements imposed by the Workmen's Compensation
Act or any other similar laws enforce and indemnify the Company against any claim on this
account.,

WORKER'S WELFARE CESS 1

That an Amount of 1% (One Percent) of the work value payable to you will be deducted from al
Bills towards the worker's welfare under “The Building and Other Construction Worker
Welfare Cess Act, 199" and “The Building and Other Construction Worker's Welfare Cess
Hules 1998" (as applicable in the State).

TEEMS AND CONDITIONS:

That all other terma and conditions as given in the tender document shall also be binding o%
yoo

LEGAL JURISDICTIOMN:

That matters relating to any dispute or differences arising out of this work order and subsequent
contract agreement entered, based on this tender and work order shall be subject to the
jurisdiction of District Court, Bilaspur (CG) only,

BAR CHART / PERT-CPM TECHNIQUES:

That as per Clause Mo.b under General Terms & Conditions of Contract, you have to submit 3
detailed time and progress chart prepared based on Bar Chart / PERT-CPM techniques on the

i ——_ s
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16,

17.

basis of construction schedule in consultation with the Engineer-in-Charge showing the order in
which the work is proposed to be carried ot within the time specified in the LOA/Work Order,
ENGINEER-IN-CHARGE:

That as per Clause No.1 (vii) of General Terms & Conditions of Contract, the Engineer-in-Charge
for this work will be In-charge, Staff Officer (Civil), Sohagpur Area, SECL.

PAYING AUTHORITY:

That the Paying Authority for this work will be the Are Finance Manager, Sohagpur Area,
SECL.

DOCUMENTS FOR EXECUTION & SIGNING OF THE AGREEMENT:

That you have to submit the following documents and to attend this office for signing the
agreement within 21 (Twenty-One) days of issue of this LOA/Werk Order:

i An amount of Rs.1748634.00 (Rupees Seventeen Lakh Forty Eight Thousand Sk

Hu-:fd!l'.;]?ﬂ. "}l‘hln}r Four) towards balance Performance Security Deposit (PSD) [as per CL No.d

fa) .

{i. Mon Judicial Stamp Paper of Ra.100.00 {One Hundred)
i#i. Site handover and takeover cestificate, jointly signed by Engineer-in-Charge and the
Contractor

iv. Labour License as per Contract Labour (Regulation & Abolition) Act, 1970

v. Insurance Certificates a3 per Clause No.13 (xviii) of General Terms & Conditions of NIT.
vl CMPF/ EPF Regustration certificate

vii. Detail Time and Progress Chart, jointly signed by Engineer-in-Charge and the Contractor

vill. List of Techrical & Supervisory Personnel to be deployed for excouton of the wark.
ix. Mandate Form for Electronic Fund Transfer (EFT)

Time Bound Completion of the work alang with Quality Assurance to be ensured strictly. All
statatory payments including Minimum Wages and Provident Fund [PF) to be ensured as per
rule / regulations.

The date of uploading of this LOA/Work Ordar on e-Procurement  Portal
{https:/ /coalindiatenders.nic.in) shall be treated as the date of receipt of this LOA / Werk Order
by you.

Eor further instructions, please contact In-charge, Staff Officer (Civil), Sohagpur Area, SECL.

Yours fathfully,

[
General ;'nj._ﬁx'lliu el IyHol}
py o

TS to CMD, SECL )
TS to D{T)/ P&P, SECL

.M. (EA=M)/ Vigilance Technical Secretary to CVO, SECL
G.M. (P&P)/HaD, SECL, Bilaspur

G.M. (Civil), SECL, Bilaspur (571 R. K. Shrivastava)
G.M. (F)/HoD, SECL Bilaspur: With Ref. fo
t1). EC N, as per estimate: FC/SGP/ B/ 21-22/ 44 dtd 11112021

momempED

i9) BC New: TR E;l‘n-unnrnahﬁfflhlﬂg. or. sn.04 J01L RS- 348,32 G617

,SECL InpitTu-Eud!l[[miuHﬂIﬂ.\’ML.ﬁBLEInﬁ-ﬂﬂfnr
7. General Manager (FyHoD, 5 Napures
B. Staff Officer {(Civil), Sohagpur Ares, :

For strict adherence of stipulations mentioned in
SECL.

letter pide ref no. EECJ'.,-'BSP;EM{Q,.-'EME.HJIE
did. OLO7.2019 issued in context with summission

Tl adiitor nasmic ol men e
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Six Monthly Environment

Clearance Compliance

of

KHAIRAHA UNDERGROUND COAL Ml

South Eastern Coalfields Limited
Sohagpur Area, Dhanpuri
(October 2021 — March 2022)

Address of the Industry

South Eastern Coalfields Limited

(A Mini Ratna Company)

Dhanpuri S.O Post, Sohagpur, Shahdol Dis
Madhya Pradesh- 484114, India






Introduction of the Project:

Khairaha Underground Mine is located in Khairaha Geological Block, covering a
block area of about 7.2 Sg. km. It is about 18 Km Southwest of Burhar town in the
Western part of Sohagpur coalfield, in Shahdol district of Madhya Pradesh.

Previously the mine was granted with Environmental Clearance vide order no J-
11015/72/2004-1A-11 (M) dated 28.07.2005 for a production capacity of 0.585
MTPA, then in the year 2020 the EC capacity was expanded 0.819 MTPA vide order
no. J-11015/72/2004-IA-II (M) dated 11.01.2019. The mine area is 472.065 Ha and
the production during the FY 2021-22 was 0.819 Million Te. The mine is being
worked out with Continuous Miner Machine with Bord and Pillar Technology.



Compliance of the Stipulated conditions of Environmental Clearance

Khairaha Underground Project, SECL Sohagpur Area

(J-11015/72/2004-1A-11(M) dated-11.01.2019)

Production capacity: 0.819 MTPA

Mining area: 472.065 MTP

Specific Conditions

SN

Condition

Compliance status

The project proponent shall collect and analyze one
season data for environmental parameters and
submit for consideration of the EAC before 31st
December, 2019.

Complied, One season data has already been
collected for the period April’2019 to June’19
and already been submitted.

The project proponent shall obtain Consent to
establish from the State Pollution Control Board for
capacity of 0.819 MTPA prior to commencement of
the increased production.

Complied, CTE had granted vide CTE no.
49416, Validity: 30/11/2019.
(Enclosed as Annexure 1)

Transportation of coal from face to coal heap shall
be carried out by belt conveyor. Further, the coal
transportation from coal heap to Coa Handling
Plant shall be carried out through covered trucks.

Being complied, Coal transportation from UG
to Surface is being done by covered conveyor
belt fitted with water sprinkler and further
transportation from mine to railway siding and
for road sales is being done through tarpaulin
covered trucks only. (Enclosed as Annexure 2)

Mitigating measures to be undertaken to control
dust and other fugitive emissions all along the roads
by providing sufficient numbers of water sprinklers.

Being complied, Sufficient nos. of water
sprinklers have been installed at coal stock yard
(14 No fixed sprinkler) and one mobile tanker of
5 KL capacity is provided for dust suppression at
road in aregular manner.

Apart from this one exclusive truck mounted
mist fog machine is being procured for Rajendra
and Khairaha UG Mine for water sprinkling at
coal transportation road.

A proposal for construction of 12 feet high wind
breaking wall along the coal stock yard is also
under process and will be finalized soon.
(Enclosed as Annexure-3)

Sufficient coa pillars shall be left un-extracted
around the air shaft (within the subsidence
influence area) to protect from any damage from
subsidence, if any.

Being compiled, Three inclines have been
pushed from centre of the property to reach the
coal seams; out of which incline 1 and 2 are air
intake drifts whereas incline number 3 is air
return drift.

All these drifts shall remain during depillaring
stage. These will be provided with sufficient
pillars to safeguard the structure as per the
DGMS norms and also as per pillar designing
done by CMPDI for stability. The condition will
be complied during de-pillaring stage.

Solid barrier shall be left below the roads falling
within the block to avoid any damage to the roads

Being compiled, At present the mine is in
development stage, so, there is no chance at al




and no depillaring operation shall be carried out
below the township/colony.

for subsidence during development.

During depillaring sufficient barrier coal pillars
left unextracted under and around Road and
Township / Colony (as per provisons CMR
2017) to protect from any damage from
subsidence.

Depression due to subsidence resulting in water
accumulating within the low-lying areas shal be
filled up or drained out by cutting drains.

Being compiled, At present the mine is in
development stage, so, there is no chance at al
for subsidence during development. During
depillaring (in 2023-24), depression due to
subsidence will filled and accumulated water
will be drained out by cutting drains.

Moreover, for protection of In rush of water in
mine, the garland drain along mine entry of
proper dimension is being maintained, and along
the mine boundary, garland drain will be
maintained during depillaring.

Regular monitoring of subsidence movement on the
surface over and around the working area and
impact on natural drainage pattern, water bodies,
vegetation, structure, roads and surroundings should
be continued till movement cases completely. In
case of observation of any high rate of subsidence
movement, appropriate  effective  corrective
measures should be taken to avoid loss of life and
materials. Cracks should be effectively plugged
with ballast and clay soil/suitable materials.

A committee of four officias involving Colliery
Manager, Khairaha UG mine, Safety Officer
Khairaha UG mine, Surveyor Khairaha UG mine
and Sub-ordinate Engineer (Civil) Khairaha Sub
Area has been congtituted by the Dy. GM(M)/
Sub Area Manager, Rajendra Sub Area vide its
office order dated 10-10-2019 for monitoring
and reporting of subsidence within the mine
lease- hold areal mine boundary of Khairaha
UG.

Garland Surface drains (Size, gradient and length)
around the safety areas such as mine shaft and low
lying areas and sump capacity should be designed
keeping 50% safety margin over and above the peak
sudden rain fall and maximum discharge in the area
adjoining the mine sites. Sump capacity should also
provide adequate retention period to allow proper
settling of silt material. Sufficient number of pumps
of adequate capacity shall be deployed to pump out
mine water during peak rain fall.

The mine sump water is drained through the
pucca RCC catch/garland drains and passed
through the Settling Tanks and the clean water is
then treated in the newly established mine water
filter plant of 15000 GPH capacity. After
treatment the treated water is then supplied to
nearby khannath village for domestic use.

Sump capacity has designed and allowed proper
settling of silt and sediment materials and
provided adequate number of pumps to pump
out the UG mine sump water to the surface area
through surface settling tanks, the clean water is
partly used for mining operations, dust
suppression, plantation activities, washings, etc.
apart of the total amount is supplied to khannath
village and rest of the water is discharged to the
sarfanalla from where the mine water gets stored
in sarda dam for further distribution to Shahdol
Town.

A total of 5 underground mine sumps exist in the
UG with sufficient capacity.

10.

Sufficient nhumber of pumps of adequate capacity

4 pump with peak capacity up to 10,500 KLD




shall be deployed to pump out mine water during
peak rain fall.

are provided, which are sufficient for pumping
out of inrush of rainwater in mine.

11.

The company shall obtain approval of CGWA for
use of groundwater for mining operations at its
enhanced capacity of 0.819 MTPA.

Complied, the mine has been granted with the
No Objection Certificate from the CGWA.
(Enclosed as Annexure 4)

12.

Continuous monitoring of occupational safety and
other health hazards, and the corrective actions need
to be ensured

Regularly Medical check-up of mine employees
IS being done. Training camps are also organized
for vocational training of contractual and regular
workers. Personal protective equipment are
being distributed

13.

A third party assessment of EC compliance shall be
undertaken once in three years through agency like
ICFRE /NEERI/IIT or any other expert agency
identified by the Ministry.

Complied, The assessment of EC compliance
has been conducted by |CFRE, Dehradun during
30.10.2019 to 05.11.2019.

4.1 Generic condition

(A) Mining

S'N

CONDITION

COMPLIANCE STATUS

applicable.

Mining shall be carried out under strict adherence
to provisions of the Mines Act 1952 and
subordinate legislations made there- under as

Being Complied: Mine is running as per
applicable provisions of Mines Act 1952 &
subordinate legislations.

Change (MoEFCC).

No change in mining method i.e. UG to OC,
calendar Programme and scope of work shall be
made without obtaining prior approva of the
Ministry of Environment, Forests and Climate

Agreed: This mine is working with
underground method, there are no any change
in mining method and scope of work. In case of
any change, the prior approval will be taken
from MoEFCC.

Mines Safety (DGMYS).

Mining shall be carried out as per the approved
mining plan (including mine closure plan) abiding
by mining laws related to coal mining and the
relevant circulars issued by Directorate General of

Being Complied: Mine working is being done
as per approved mine plan (including mine
closure plan) and implemented al circulars as
per mining laws and issued by DGMS.

Underground  work  place
breathable with adequate illumination

conformance with DGM S standards.

environmental
conditions shall be rendered ergonomic and air
in

Environmental conditions in the underground
are ergonomic and air breathable with adequate
iHlumination.

Ventilation survey, illumination survey, noise

survey, gas anaysis of underground workings
are carried out as per statue and records
maintained by Safety Officer as per procedures.

All report complied as per DGM S norms.




5. No mining activity shall be carried out in forest | Being complied: No mining activity shall be
land without obtaining Forestry Clearance as per | carried out in forest land without taking prior
Forest (Conservation) Act, 1980 and also adhering | Forest Clearance.
to The Scheduled tribes and other Traditional
Forest Dwellers (Recognition of forest Rights)

Act, 2006 read with provisions of Indian Forest
Act, 1927.

6. Efforts should be made to reduce energy and fuel | Two nos. of solar light at mine office block are
consumption by  conservation, efficiency | under installation. Further plan is underway to
improvements and use of renewable energy. in;tall .O4lmore such light in different places in

mine site in future.
(B) Land Reclamation and Water Conservation —
S'N CONDITION COMPLIANCE STATUS

1 Digital Survey of entire lease hold area/core | Being Complied: Digital Processing of lease
zone using Satellite Remote Sensing survey | area using remote sensing technique is being
shall be carried out at least once in three | done.
years for monitoring land use pattern and
report in 1:50000 scale or as notified by
Ministry of Environment, Forest and
Climate Change (MoEFCC) from time to
time shal be submitted to MOEFCC/

Regional Office (RO).

2. Post-mining land be rendered usable for | Agreed, The condition will be complied as per
agriculturefforestry purposes and shall be | guidelines.
handed over to the respective State
Government, as specified in the Guidelines
for preparation of Mine Closure Plan, issued
by the Ministry of coa dated 27th August
2009 and subsequent amendments.

3. Regular  monitoring of  subsidence | At present the mine is in development stage,

movement on the surface over and around
the working areas and its impact on natural
drainage pattern, water bodies, vegetation,
structure, roads and surroundings shall be
continued till movement ceases completely.
In case of observation of any high rate of
subsidence beyond the limit prescribed,
appropriate effective mitigation measures
shall be taken to avoid loss of life and
materials. Cracks should be effectively
plugged in with ballast and clay soil/suitable
material.

No subsidencehas been occurred. Though a
committee of four officias involving Colliery
Manager, Khairaha UG mine, Safety Officer
Khairaha UG mine, Surveyor Kharaha UG
mine and Sub-ordinate Engineer (Civil)
Khairaha Sub Area has been constituted by the
Dy. GM(M)/ Sub Area Manager, Rgendra Sub
Area for monitoring and reporting of
subsidence within the mine lease- hold area/
mine boundary of Khairaha UG.




Fly ash shall be used for external dump of
overburden, backfilling or stowing of mine
as per provisions contained in clause (i) and
(i) of subparagraph (8) of fly ash
notification issued vide SO 2804 (E) dated
3rd November 2009 as amended from time to
time. Efforts shall be made to utilize gypsum
generated from Flue Gas Desulfurization
(FGD), if any, along with fly ash for external
dump of overburden, backfilling or stowing
of mines. Compliance report shall be
submitted to Regional Office of MoEF& CC,
CPCB and SPCB.

Not applicable, Since it is an underground coal
mine, there is no scope of fly ash filling
because depillaring is proposed by Caving.
Thereis no external Dump in the ML area.

A separate team for subsidence monitoring
and surface mitigation measures shall be
constituted and continuous monitoring &
implementation of mitigation measures be
carried out.

A committee of four officials involving
Colliery Manager, Khairaha UG mine, Safety
Officer Khairaha UG mine, Surveyor Khairaha
UG mine and Sub-ordinate Engineer (Civil)
Khairaha Sub Area has been constituted by the
Dy. GM(M)/ Sub Area Manager, Raendra Sub
Area for monitoring and reporting of
subsidence within the mine lease- hold area/
mine boundary of Khairaha UG

Through inspection of the mine lease area
for any cracks developed at the surface due
to mining activities below ground shall be
carried out to prevent inrush of water in the
mine.

No such cracks or subsidence has been
developed in the mining area as the mine isin
the developmental stage, however to safeguard
the mine from inrush of water, ateam has been
constituted, which takes necessary action to
prevent inrush of water.

Native tree species shall be selected and
planted over areas affected by subsidence.

No subsidence has been occurred till date,
though 5000 nos. of plants including native
species have been planted in mine premises
and 14000 no of plants have been planted
aong the coal transportation route. During
depillaring or during subsidence the mine
management will take necessary action for
developing dense plantation in the subsidence
area and for complying EC condition imposed
by the MoEFCC according to the EIA-EMP
and Project report of the mine




The project proponent shall make necessary
aternative arrangements, if grazing land is
involved in core zone, in consultation with
the State Government to provide alternate
areas for Hon’ble Supreme Court with
regard to acquiring grazing land.

Complied: No grazing land involved in core
zone of Khairaha UG Mine

(C) Emissions, Effluents, and waste disposal-

S'N

CONDITION

COMPLIANCE STATUS

Transportation of coal, to the extant
permitted by road, shal be carried out by
covered trucks/conveyors. Effective control
measures such as regular water/mist
sprinkling/rain gun etc. shall be carried out
in critical areas prone to air pollution ( with
higher values of PM, /PM, ) such as haul

road, loading/unloading and transfer points.
Fugitive dust emissions from all sources
shall be controlled regularly. It shall be
ensured that the Ambient Air Quality
parameters conform to the norms prescribed
by the Central/State Pollution Control
Board.

Coa trangportation from UG to Surface is
being done by covered conveyor belt provided
with mist sprinkling arrangement and further
transportation from mine to railway siding and
through road sales is being done through
optimally loaded tarpaulin covered trucks only.
-Fixed sprinkler are operational aong coal
stock yard and entrance of the mine.

-1 No. of mobile water tanker is used for dust
suppression at coa transportation road

- The railway siding is barricaded with brick
wall and green canopy and fix water sprinklers
areinstalled in the siding premise.

-Regular monitoring of ambient air qudity is
being done by CMPDIL and by MPPCB,
shahdol, in mine and in the railway siding and
the values are well within prescribed norms.

Greenbelt consisting of 3-tier plantation of
width not less than 7.5 m shall be developed
all along the mine lease area in a phased
manner. The green belt comprising a mix of
native species shall be developed all aong
the major approach/coa transportation
roads.

Greenbelt has been developed all around the
bunker, coa stock yard and mine office
premises through the M. P. Rajya Van Vikas
Nigam, Umaria during the year 2011 by
planting of 5000 nos. of both native and exotic
tree species. 14000 no of plants have been
planted along the coal transportation route for
minimization of air borne dust. A proposal for
heightening of existing wall/wind breaking
wall is aso under process and will be
completed soon




The transportation of coal shall be carried
out as per the provisions and route proposed
in the approved Mining Plan. Transportation
of the coal through the existing road passing
through any village shall be avoided. In
case, it is proposed to construct a ‘bypass’
road, it should be so constructed so that the
impact of sound, dust and accidents could be
appropriately mitigated.

Transportation through bypass road is being
carried out through covered trucks. No any
population/village inhabit there. Regular
maintenance of the coal transportation road is
also being done to minimise dust generation.

Vehicular emissions shall be kept under
control and regularly monitored. All the
vehicles engaged in mining and alied
activities shall operate only after obtaining
‘PUC’ certificate from the authorized
pollution testing centers.

Being complied:

-PUC certified vehicles are only deployed for
coal transportation.

-Coal transportation is being done through
optimally loaded covered trucks only.

Coa stock pile/crusher/feeder and breaker
materia transfer points shall invariably be
provided with dust suppression system. Belt-
conveyors shall be fully covered to avoid air
borne dust. Side cladding al aong the
conveyor gantry should be made to avoid air
borne dust. Drills shall be wet operated or
fitted with dust extractors.

-UG to surface transport through Belt
conveyor.

Coal stock yard and railway siding is equipped
with water sprinklers.

-Railway siding is covered with brick boundary
wall and green canopy.

-Side cladding gantry along conveyor is
provided to avoid air born dust.

-Mobile water sprinkler is deployed on road
transport.

-Underground drifts were found free of any
coal dust.

-Drilling is not practiced in this mine and no
crusher isinstalled in this mine.

Coa handling plant shall be operated with
effective control measures viz. bag
filters/water or mist sprinkling system etc to
check fugitive emissions from crushing
operations, conveyor system, transfer points
etc.

At Khairaha UG the mining is being done with
continuous miner with feeder breaker to size
100mm to oversized coa. The continuous
miner works with mist spray system to
minimize dust emission.

No CHP is there at the mine. For controlling
dust emission from conveyor system, belt is
completely covered and provided with mist
sprinkler system.

Ground water, excluding mine water, shall
not be wused for mining operations.
Rainwater harvesting shall be implemented
for conservation and augmentation of
ground water resources.

No ground water is used for mining operation.
The seepage through underground workings is
pumped into the settling tanks. In underground
as well as surface the water after settlement of
dust and coal is again used for sprinkling and
in underground operations.




Catch/garland drains and siltation ponds of
appropriate size shall be constructed around
the mine working, coal heaps &

-OB dumps to prevent run off of water and
flow of sediments directly into the river and
water bodies. Further, dump material shall
be properly consolidated/ compacted and
accumulation of water over dumps shall be
avoided by providing adequate channels for
flow of gt into the drans. -The
drains/ponds so constructed shal be
regularly de-silted particularly before onset
of monsoon and maintained properly.

-Sump capacity should provide adequate
retention period to allow proper settling of
silt material. The water so collected in the
sump shall be utilized for dust suppression
measures and green belt development.
-Dimension of the retaining wall
constructed, if any, at the toe of the OB
dumps within the mine to check run-off and
siltation should be based on the rainfall data.
The plantation of native species to be made
between toe of the dump and adjacent
field/habitation/water bodies.

- Catch/garland drains and siltation pond of
appropriate size are constructed around the
mine working and coal heaps.

- Thisis a UG mine, therefore the conditions
of OB isnot applicable for thismine.

- Catch/garland drains and siltation pond of
appropriate size are constructed around the
mine working and coal heaps and regular
maintenance and desilting is being done.

- Sump capacity with adequate capacity is
provide (underground capacity- 20400
cum/day, peak sudden rainfall water generation
- 540 Cum).

- Mine is underground, this condition is not
applicable.

09

Industrial waste water generated from CHP,
workshop and other waste water, shall be
properly collected and treated so asto
conform to the standards prescribed under
the Environment (Protection) Act, 1986 and
the Rules made there under, and as amended
from time to time. Oil and grease trap shall
be installed and maintained fully functional
with effluents discharge adhering to the
norms. Sewage treatment plant of adequate
capacity shall beinstalled for treatment of
domestic waste.

The mine sump water is drained through the
puccaRCC catch/garland drains and passed
through the Settling Tanks and the clean water
is then treated in the newly established mine
water filter plant of 15000 GPH capacity.
After treatment the treated water is then
supplied to nearby khannath village for
domestic use.

Sump capacity has designed and allowed
proper settling of silt and sediment materials
and provided adequate number of pumps to
pump out the UG mine sump water to the
surface area through surface settling tanks, the
clean water is partly used for mining
operations, dust suppression, plantation
activities, washings, etc. . The remaining water
is being supplied to khannath village after
treatment in newly constructed filter plant.




10

Adeguate groundwater recharge measures
shall be taken up for augmentation of
ground water. The project authorities shall
meet water requirement of nearby village(s)
in case the village wells go dry dueto
dewatering of mine.

A ground water recharge structure has been
created a mines office of Kharaha project
with a total surface area of 125sg.m for
collection of rain water. The collected rain
water is passed through a recharge pit and was
found in working condition.

The mine sump water is drained through the
pucca RCC catch/garland drains and passed
through the Settling Tanks and the clean water
is then treated in the newly established mine
water filter plant of 15000 GPH capacity.
After treatment the treated water is then
supplied to nearby khannath village for
domestic use, rest of the water after industrial
use is discharged to the sarfanalla from where
the mine water gets stored in sarda dam for
further distribution to Shahdol Town.

(Enclosed as Annexure 5)

(D) ILLUMINATION, NOISE & VIBRATION-

S'N

CONDITION

COMPLIANCE STATUS

Adequate measures shall be taken for
control of noise levels below 85 dB(A) in
the work environment. Workers engaged in
underground mining operations, operation of
HEMM, etc. shall be provided with personal
protective equipments (PPE) like ear
pluggmuffs in conformity with the
prescribed norms/guidelines in this regard.
Progress in usage of such accessories to be
monitored. Adequate awareness programme
for users to be conducted.

Continuous miner is deployed with feeder
breakers in underground mining, which do not
produce noise upto 85 dB(A) in work
environment. However, The worker engaged in
UG mining operations are equipped with PPE
like safety google, Dust mask and Earmuff/
earplugs in conformity with the prescribed
norms in this regard. During IME/PME each
worker is subjected for audiometric test. No
such cases of NIHL are reported.

Regular monitor of noise level is being done
and value is within threshold limit.

The noise level survey shall be carried out as
per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable
points in the mine premises, and report in
the regard shall be submitted to the
Ministry/RO on six- monthly basis.

Noise level monitoring done at various
vulnerable points and reported noise levels less
than 85 dB(A). However, workers have been
provided sufficient protecting measures such as
ear plugs, muffs in conformity with the
prescribed normsin this regard.

(Enclosed As Annexure 6)




3. Controlled blasting techniques shall be | No blasting is required, Continuous miner is
practiced in order to mitigate ground | coal cutting technology.
vibrations and fly rocks as per the guidelines
prescribed by the DGMS.

4, The noise level survey shall be carried out as | Being complied
per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable
points in the mine premises, and report in
the regard shall be submitted to the
Ministry/RO on six- monthly basis.

(E) Occupational health & safety-
S'N CONDITION COMPLIANCE STATUS

1 Adequate illumination shall be ensured in al | Arrangement for adequate illumination in mine
mine locations (as per DGMS standards and | locations as per DGM S standards are made and
monitored). its monitoring is also being done.

2. The project proponent shall undertake | Health survey for workers by conducting

occupational health survey for initial and | IME/PME as per the provisions of Mines Rule
periodical medica examination of the | 1955 and DGMS circulars is being done. 20%
workers engaged in the project and maintain | workers from the workforce are subjected to
records accordingly as per the provisions of | health check up for occupational disease and
the Mine Rules, 1955 and DGMS circulars. | NIHL. No case of Pneumoconiosis and NIHL
Besides regular periodic health check-up, 20 | has been reported yet.
% of the workers identified form workforce
engaged in the active mining operations
shall be subjected to health check-up for
occupational  diseases and  hearing
impairment, if any.

3. Personnel (including outsourcing | Arrangement for adequate illumination in mine
employees) working in dusty areas shall | locations as per DGMS standards are made and
wear protective respiratory devices and shall | its monitoring is also being done.
also be provided with adequate training and
information on safety and health aspects.

4, Skill training as per safety norms specified | Regular training of the workforce is being done
by DGMS shall be provided to all workman | on day to day basis.
including the outsourcing employees to
ensure high safety standards in mines.

5. Effective arrangement shall be made to | 02 no. water filter installed for supply of

provide and maintain at suitable points
conveniently situated, a sufficient supply of
drinking water for al the persons employed.

drinking water. The mine water is aso being
treated and supplied to nearby villages for
domestic purpose.




Implementation of Action Plan on the issues
raised during the public hearing shal be
ensured. The Project Proponent shall
undertake al the tasks as per the Action Plan
Submitted with budgetary provisions during
the Public Hearing. Land oustees shall be
compensated as per the norms laid out R&R
Policy of the Company/or the national R&R
Policy/R&R  Policy of the State
Government, as applicable.

Being complied

Various issues raised during public hearing are
being complied. These include monitory
provisions towards various measures for
containment of air/dust pollution like provision
of mobile water tanker, plantations and
necessary arrangement for education, health,
and road construction. These also include
regular monitoring of air and water quality
through agencies like CMPDIL and M. P
Pollution Control Board. Altogether, an
expenditure of about 5 crores has been made
towards the said measures. Land compensation
to the 27 private land owners from nearby
Chirihiti and Khairaha villages amounting to a
total of Rs.2175250/ have been made for their
11.432 ha of private land by 31.07.2010. This
land has beenused for establishment of
infrastructures  like office premises and
approach road to the mine. Apart from land
compensation, 05 PAFs belonging to the
Khairaha village have aso been provided
employment as per the R&R Policy of the CIL.

The project proponent shall follow the
mitigation measures provided in this
Ministry’s OM  No. Z-11013/5712014-

IAI1(M) dated 29" October, 2014, titled
impact of mining activities on habitations-
issues related to the mining projects wherein
habitations and villages are the part of mine
lease areas or habitations and villages are
surrounded by the mine lease area.

Arrangement for adequate illumination in mine
locations as per DGM S standards are made and
its monitoring is also being done.

Hedlth survey for workers by conducting
IME/PME as per the provisions of Mines Rule
1955 and DGM S circulars are being done. 20%
workers from the workforce are subjected to
health checkup for occupational disease and
NIHL. No case of Pneumoconiosis and NIHL
has been reported yet.

Personnel (including outsourcing employees)
working in dusty areas are equipped with
protective respiratory devices like dust
maskand sufficient training provided in
Vocationa training centre (VTC), Sohagpur
area.

Regular training is being provided to Workman
including the outsourcing employees in VTC,
Sohagpur area as per safety norms of DGMS.




(F) ECOSYSTEM AND BIODIVERSITY CONSERVATION-

SN CONDITION COMPLIANCE STATUS

1 The project proponent shall take all | Not applicable, no forest land faling under
precautionary measures during mining | mining lease area.
operation for conservation and protection of
endangered floralfauna, if any
spotted/reported in the study area. The Action
plan in this regard, if any shall be prepared
and implemented in consultation with the
State Forest and Wildlife Department.

2. Greenbelt consisting of three tier plantation of | Being complied:
width not less than 7.5 m,shall be developed | Green belt consisting mixed native species of
all along the mine lease area in a phased | plants is developed a mine premises by
manner. The green belt comprising of a mix | planting 5000 nos. by MPRVVN.
of native species shall be developed all along | The green belt around the mine boundary will
the major approach roads/coa transportation | be develop during Depillaing.
roads.

(G) PUBLIC HEARING, R&R AND CSR-

SN CONDITION COMPLIANCE STATUS

1 Implementation of the action plan on the | Being complied:
issues raised during the public hearing shall | All Issue raised during public hearing is
be ensured. The project proponent shall | address and suitable action has been taken.
undertake al the tasks/measures as per the | 467.458 Ha. Land have been acquired under
action plan submitted with budgetary | Section 9(i) of CBA(A&D) 1957 and
provisions during the public hearing. Land | compensation will be paid to land oustees as
oustees shall be compensated as per the norms | per CILR&R Policy.
lad down in the R&R policy of the
company/State Government/Central
Government, as applicable.

2. The project proponent shall ensure the | Being complied:

expenditure towards SOCi0-economic
development in and around the mine, in every
financial year as per the corporate social
responsibility policy as per the provision
under section 135 of the Companies Act,
2013.

As per CSR policy of company the work
related to CSR is being done in nearby
villages of project.

One Mine water filter plant is established in
the mine premise from which water is being
supplied to nearby villagers. Other CSR
Activities are also being done at Area level
for the betterment of socio-economic
conditions or surrounding area.




The project proponent shall follow the
mitigation measures provided in the
Ministry’s OM No. Z-11013/5712014-1A.11

(M) dated 29th October, 2014 titled ‘Impact of
mining activities on habitation issues related
to the mining projects wherein habitations and
villages are the part of mines lease areas or
habitations and villages are surrounded by the
mine lease area’.

Being Complied. All mitigative measures are
being taken for minimising impact of mining
activity on habitation.

The project proponent shall make necessary
arrangements, if grazing land is involved in
core zone, in consultation with the State
Government to provide aternate areas for
livestock grazing, if any. In this context, the
project proponent shall implement the
direction of Hon’ble Supreme Court with
regard to acquiring grazing land.

Not applicable:
There are no any grazing land involved in
core zone under the project.

(H) CORPORATE ENVIRONMENT RESPONSIBILITIES-

S'N

CONDITION

COMPLIANCE STATUS

The company shall have a well laid down
environment policy duly approved by Board
of Director. The environment policy should
prescribe for standard operation procedures to
have proper checks and balances and to bring
into focus any infringements/ deviation/
violation of the environment of forest
norms/conditions. Also, the company shal
have a define system of reporting of non-
compliances/violations of  environmental
norms to al Board of Director and/or
sharehol derg/stakehol ders.

Complied:

Company have wel laid down board
approved corporate Environment policy.
(Enclosed as Annexure-7)

The project proponent shall comply with the
provisions contained in the Ministry’s OM
dated 1° May, 2018, as applicable, regarding
Corporate Environment Responsibility.

Being complied:

The activities under CER like dinking water
supply to villager, rain water harvesting etc.
is being done.

The hierarchical system or Administrative
Order of the company to deal with
environment issues and for ensuring
compliance with the environment clearance
conditions shall be displayed on website of
the Company.

Complied:
Company level EC condition compliance
monitoring team is constituted.




4, A separate environment management cell both | Complied:
at the project and company headquarter level, | Separate environment management cell with
with suitable qualified shall be set-up under | suitable qualified person have established and
the control of a Senior Executive, who will | functioning at project and company level.
report directly to the Head of the
Organization.

5. Action plan for implementing EMP and | Being complied:
environment conditions shall be prepared and | A separate fund for Environmental Activities
shal be duly approved by competent | and implementation of EMP of the mine is
authority. The year wise funds earmarked for | approved. And this fund is not being diverted
environmental protection measures shall be | for any other purpose.
kept in separate account and not to be | Yearly progress report is being submitted to
diverted for any other purpose. Year wise | the MOEFCC regiona office through 6
progress of implementation of action plan | monthly compliance report.
shall be reported to the Ministry/Regional
Officer aong with the Six Monthly
Compliance Report.

6. Self environmental audit shall be conducted | Being complied:
annually. Every three years third party | Self environmental audit is being done by Six
environmental audit shall be carried out. monthly EC compliance and field visit, The

assessment of EC compliance has been conducted
by ICFRE, Dehradun during 30.10.2019 to
05.11.2019.
(1) STATUTORY OBLIGATIONS
S.N CONDITION COMPLIANCE STATUS

1 The environmental clearance shall be subject | Agreed.
to order of Hon’ble Supreme Court of India,
Hor’ble High Court, NGT and any other
Court of Law from time to time, and as
applicable to the project.

2. The environmental clearance shall be subject | Not Applicable: only tenancy and govt. land
to obtaining wildlife clearance, if applicable, | involve covered under the project area and no
from the Standing Committee of National | any RF, wildlife sanctuary, wildlife corridor
Boards for Wildlife. fall with radius of 15 KM.

3. The project proponent shall obtain Consent to | Complied, CTE granted as per No. 49416,

Establish/Operate under the Air Act, 1981 and
the Water Act, 1974 from the concerned State
Pollution Control Board.

Dated-30.01.2019
(Enclosed as Annexure-8)




The project proponent shall obtain the
necessary permission from the Centra
Ground Water Authority (CGWA).

Being complied:

Applied for NOC vide application no. 21-
4/720/MP/MIN/2018 dated 25.12.18 and
application is under scrutiny at CGWA,
Bhopal .

(J) MONITORING OF PROJECT-

SN

CONDITION

COMPLIANCE STATUS

Adeguate ambient air quality monitoring stations
shall be established in the core zone as well asin
the buffer zone for monitoring of pollutants,
namely PM ., PM,, SO, and NO, Location of

the stations shall be decided based on the
meteorological data, topographical features and
environmentally and ecologically sensitive target
in consultation with the State Pollution Control
Board. Online ambient air quality monitoring
stations may also be installed in addition to the
regular monitoring stations as per the
requirement and/or in consultation with the
SPCB. Monitoring of heavy metals such as Hg,
As, Ni, Cd, Cr, etc to be carried out at least once
in six months.

Being complied:

-Air quality monitoring is being done on
following stations

-In core zone;

Main gate, Khairaha project

Lamp room, Khairaha project

Electrical substation, Khairaha project
Manager Office, Khairaha project

-In Buffer zone (Ambient air quality
monitoring stations):

Khairaha Village

Kundri village

Chirahti village

Khanath village

One CAAQMS sdtation is aso instaled at
Bangwar Colony near Khairaha ug mine.

Ambient air quality monitoring in the core zone
shall be carried out to ensure the Coa Industry
Standards notified vide GSR 742(E) dated 25-
09-2000 and as emended from time to time by
the Central Pollution Control Board. Data on
ambient air quality and heavy metals such as Hg,
As, Ni, Cd, Cr and other monitoring data shall be
regularly reported to the Ministry/ Regional
Officer and to the CPCB/SPCB.

Being complied:

Monitoring of Ambient air quality in core
zone is being carried out as per Coal Industry
Standards notified vide GSR 742(E) dated
25-09-2000 and as emended from time to
time by the Central Pollution Control Board.
Monitoring data regularly submitted to
MOEFCC and MPPCB with Environmental
audit report. (Enclosed as Annexure-9)




The effluent discharge (mine waste water,
workshop effluent) shall be mentioned in terms
of the parameters notified under the Cod
Industry Standards vide GSR 742 (E) dated 25-
09-2000 and as amended from time to time by
the Central Pollution Control Board.

Being complied:

-Quality of Mine water is being monitored as
per parameters notified under the Coal
Industry Standards vide GSR 742 (E) dated
25-09-2000 and as amended from time to
time by the Central Pollution Control Board.
-Workshop effluent: There is no any type of
discharge from workshop.

(Enclosed as Annexure-9)

The monitoring data shall be uploaded on the
company’s website and displayed at the project
Site at a suitable location. The circular No. J-
20012/1/2006-1A.11 (M) dated 27.05.2009
issued by Ministry of Environment, Forest and
Climate Change shall be referred in this regards
for its compliance.

Being Complied:
Monthly monitoring data is being displayed
at project office.

Regular monitoring of underground water level
and quality shall be carried out in and around the
mine lease area by establishing a network of
existing wells and construction new piezometers
during the mining operations. The monitoring of
ground water levels shall be carried out four
times a year i.e. pre-monsoon, mMonsoon, post-
monsoon and winter. The ground water quality
shall be monitored once a year, and the data thus
collected shall be sent regularly to Ministry of
Environment, Forest and Climate
Change/Regiona Office.

Being Complied:

The water level monitoring is being done by
series of existing well and piezometers
Monitoring of 04 parameter of effluent water
is being carried out every month and 24
parameters monitoring is done twice in a
year.

Drinking water monitoring is also being done
every month.

The final Monitoring Reports are being
submitted to MoEFCC with the 6 monthly
compliance.

Monitoring of water quality upstream and
downstream of water bodies shall be carried out
once in six months and record of monitoring data
shall be maintained and submitted to the
Ministry of Environment, Forest and Climate
Change/Regional Office.

Being complied.




The project proponent shall submit six monthly
reports on the status of the implementation of the
stipulated environment conditions to the
Ministry of Environment, Forest and Climate
Change/Regional  Office. For haf yearly
monitoring reports, the data should be monitored
for the period of April to September and October
to March of the financial year.

Being complied

The Regional Officer of this Ministry shall
monitor compliance of the stipulated conditions.
The project authorities should extend full
cooperation to the officer (s) of the Regional
Office by furnishing the requisite data/
information/ monitoring reports.

Agreed

\

(K) MISCELLANEOUS-

S'N

CONDITION

COMPLIANCE STATUS

K1

Efforts should be made to reduce energy
consumption by conservation, efficiency
improvement s and use of renewable energy.

Being Complied: All efforts like use of latest
and efficient machine, regular maintenance of
machinery etc. are being taken for activates
like coa production, loading unloading,
transportation and for other activates

K 2.

The project authorities shall inform to the
Regional Office regarding commencement
of mining operations.

complied

K 3.

A copy of the environmental clearance shall
be marked to concerned Panchayat. A copy
of the same shall aso be sent to the
concerned State Pollution Control Board,
Regional Office, District Industry Sector and
Collector’s Office/ Tehsildar office for
information in public domain within 30

days.

Complied

K 4.

The EC shall be uploading on the company’s
website. The compliance status of the
gtipulated EC conditions shal aso be
uploaded by the project authorities on their
website and updated at least once every six
months so as to bring the same in public
domain.

Complied




K 5.

The project authorities shall advertise at
least in two local newspapers widey
circulated, one of which shall be in the
vernacular language of the locality
concerned, within 7 days of the issue of this
clearance, informing that the project has
been accorded environmental clearance and
a copy of the same is available with the
State Pollution Control Board and also at
website of the Ministry.

Complied

K 6.

The environmental statement for each
financial year ending 31 march in Form-V is
mandated to be submitted by the project
proponent for the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986, as
amended subsequently, shall aso be
uploaded on the company’s website along
with the status of compliance of EC
conditions and shall be sent to the respective
Regional Offices of the MOEF&CC by e
mail. Concerns raised during public hearing.

Being Complied

K?7.

The above condition will be enforced inter-
alia, under the provisons of the Water
(prevention & Control of Pollution Act,
1974 the Air (Prevention & Control of
Pollution) Act, 1981 the
environment(protection) Act, 1986 and the
public Liability Insurance Act, 1991 along
with their amendments and Rules and any
other orders passed by the Hon’ble Supreme
Court of India/High Courts and any other
Court of Law relating to the subject matter.

Agreed

The proponent shal abide by al
commitments and recommendations made in
the EIA/EMP report and aso that during
presentation to the EAC. All the
commitments made on the issues raised
during public hearing shall aso be
implemented in letter and spirit.

Agreed

The proponent shall obtain al necessary
clearances/approvals that may be required
before the start of the project. The Ministry
or any other competent authority may

Agreed




dtipulate any further condition for
environmental protection.

Any appeal against this environmenta
clearance shal lie with the National Green
Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

Agreed

The coa company/project proponent shall
be liable to pay the compensation against the
illegal mining, if any, and as raised by the
respective State Government at any point of

time, in terms of the orders dated 2nd august,
2017 of Hon’ble Supreme Court in WP
(Civil) No. 114/2014 in the matter of
Common Cause Vs Union of India & others.

Agreed,
No any illegal mining is being done under the
Khiaraha Project.

The concerned State Government shall
ensure Nno mining operations to commence
till the entire compensation for illega
mining, if any, is paid by the project
proponent  through  their  respective
Department of Mining & geology, in Strict
compliance of the judgment of Hon’ble
Supreme Court

Agreed,
No any illegal mining is being done under the
Khiaraha Project.

10.

This environment clearance shall not be
operational till such time the project
proponent complies with the above said
judgment of Hon’ble Supreme Court, as
applicable, and other statutory requirements.

Agreed
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Annexure 1

Consent to Establish of Khairaha Underground Mine



Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele: 0755-2466191, Fax-0755-2463742

RED-LARGE CTE-Expansion VALID UP TO: 30/11/2019 CONSENT NO: *** PCB ID: 20070

To,
M/s. Khairaha Under Ground Mine
South Eastern Coalfields Ltd,
Plot No:126, PO: Khairaha,
Tal : Sohagpur, Distt : Shahdol, (M .P.)- 484110

Subject: Grant of Consent to Establish-Expansion under section 25 of the Water (Prevention & Control of Pollution) Act,
1974 & under section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish-Expansion Application Receipt No. 756025 Dt. 04/01/2019 and last communication
received on Dt. 10/01/2019

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Actsin
any way, thisisto inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Plot No:126,
PO: Khairaha, Tal : Sohagpur, Distt : Shahdal, (M.P.)- 484110

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Plot No:126, PO: Khairaha, Tal : Sohagpur, Distt : Shahdol, (M.P.)- 484110

b. Mining lease Area: 472.065 Hact
c. Product & Production Capacity:
Product CCA Qty / year Applied CTE Ex- Qty / year CTE Ex- Qty / year
Mining of Coal 585000.0 M.T 819000.0 M.T 819000.0 M.T

The Consent (for Establish- Expansion) as required shall be granted to your industry after fulfillment of all the conditions
mentioned above. For this purpose you shall have to make an application to this Board in the prescribed proforma atleast two
months befor e the expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining
consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-

* Conditions under Water Act
* Conditionsunder Air Act
* General conditions
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e-Signed On 30/01/2019 12:34:11 ACHYUT ANAND MISHRA

(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV #VSE8118J0OE

Consent No:CTE-49416,Validity:30/11/2019, Outward No:87974,30/01/2019

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 1/7




Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 4400.0 KL/day, and the daily quantity of
sewage at out fall of the unit shall not exceed 10.0 KL /day.

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 and standards notified
by MPPCB from time to time shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 6.5-9.0
Suspended Solids Not exceed 100 mg/l.

BOD ; Days 27°C Not exceed 30 mg/l.

COD Not exceed 250 mg/I.

Oil and grease Not exceed 10 mgl/l.

Fecal Coliform Not exceed 1000 (M PN/100ml)

4. The mine water discharge shall be treated up to prescribed Standards in series of settling tanks and shall be
reused in the process, for dust suppression, for green belt devolvement/gardening and water supply within the
premises. The treated mine water discharge if done in Sarfa nala and Sarfa dam, shall conform to the CPCB
prescribed river water quality criteria and shall not be polluted or harmful for theriparian users. The industry shall
be responsible for maintaining the quality of mine water discharge and shall also be liable for any damage (s) being
caused to environment, human & animal life and agriculture.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall a'so monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of afresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promul gation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and whereit is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of

the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
Consent No:CTE-49416,Validity: 30/11/2019, Outward No:87974,30/01/2019

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 2/7




Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

through XGN the same to the Board.

10. Recording of M onitoring-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)Theresult of all required analysis
iii. If the applicant monitors any Pollutant more frequently asis by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for aminimum of 3 yearsal records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

11. Reporting of M onitoring Results: -
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazar dous Substance in har mful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
amanner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected or trapped as aresult of intake water screening or treatment may be returned to eaters body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an aternative
electric power source sufficient to operate al facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authoritiesin writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. Industry/I nstitute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

18. The mine management shall maintain zer o dischar ge conditions asfar as possible. The Mine management shall
optimize the water abstraction from the surface water source, if any, by utilizing the mine discharge for spraying on
haul roads, mine area and loading - unloading area after proper treatment. Thetreated mine dischar ge shall also be
utilized for sanitary purposes by providing separ ate supply lines, dust suppression and for plantation in order to ensure
zero discharge status asfar as possible.
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele: 0755-2466191, Fax-0755-2463742

19. Rain water harvesting shall be undertaken to recharge ground water sour ce and status of implementation shall be
submitted to the Board. Hydro-geological study of the area shall bereviewed annually. In case any adver se effect on

ground water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating
stepsto restore the same.

20. The mine management shall comply with the conditions stipulated in the Environmental Clearance F.No. J-
11015/72/2004-1 A-11 (M) dated 11" January, 2019 granted by MoEF& CC .

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal

submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so asto
achieve the level of pollutants to the following standards:-

Name of section Capacity Stack height Fuel Control equipment to beinstalled = SPM/RSPM (Annual
(meters) Average) (Lg/NM 3)

L oading-unloading,
Material Handling,

Haul road, Fugiive 0 NIl G Sbpressor Gresn BELWRLE 430, 215
Transportation, CHP ’
etc

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a Particulate Matter (less than 10 micron) - 100 pg/m?® (PM 1 pg/m? 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM,s pg/m?® 24 hrs. basis)

c. Sulphur Dioxide [SO,] (24 hrs. Basis) - 80 pg/m®

d. Nitrogen Oxides[NO,] (24 hrs. Basis) - 80 pg/m®

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m®

3. Theindustry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as |eakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All theinternal roads shall be made puccato control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,
spillages etc.

9. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the industry/unit
premises for general improvement of environmental conditions and as stated in additional condition

10. Mine management shall setup an online or manual coal ash monitoring system for raw, or blended or beneficiated
coal supplied to thermal power plantsasper the MoEFCC OM dated 26/08/2015 and submit the report to M PPCB.

11. Mine management shall install CAAQM S stations at suitable locationsto monitor ambient air quality in the leased
area and itsvicinity and shall provideits suitable unhindered connectivity with Environment Surveillance Centre of
the MPPCB and transmit the data within 3 monthstime.

12. Coal handling plant and coal loading and unloading in railway wagons/ trucks should be provided with adequate

number of high efficiency dust extraction / suppression system. Loading and unloading areasincluding all the transfer

points should also have efficient dust control arrangements. These should be prcg)erlg maintained and operated. Dust
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Consent Order M .P. Pollution Control Board
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Paryavaran Parisar, Bhopal - 16 MP
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control measures shall be adopted at coal transfer point of the high wall mining machine as per the need.

13. Mine management shall provide continueswater sprinkler systems/ rain gun at suitable locationson theroad side
and also provide proper pollution control arrangementsto control the fugitive emission generates dueto
transportation of Coal from CHP.

14. Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms.
Vehicles used for transporting the mineral should be covered with tarpaulins and optimally loaded.

15. Extensive tree plantation shall be done on both sides of Mineral transportation roads and around mining lease
area. Thetree plantation shall be carried out in phase manner preferably with local species. Good housekeeping
practice shall be adopted by the Mine. M or e plantations with specieslike Neem, Pipal, Mango, Jamun, K athal etc shall
be planted.

16. The mine management shall comply with the conditions stipulated in the Environmental Clearance granted by
MOoEF&CC.

17. The mine shall take effective steps for safe and scientific reclamation of over burden steps shall be taken to keep the
geological structurein the natural form by biological reclamation of mines.

18. Mine management shall take appropriate stepsto maintain the eco-system of the area through environmental
conservation program and the records shall be submitted to the Regional office of the Board annually.

19. Mines management shall provide progressive plantation on the over burden for stabilization of over burden and
prevent the soil erosion.

20. Crushersat the CHP shall be operated with high efficiency bag filters. Mine management shall have to maintain
automatic water spraying system for CHP, Coal stock yard and haul roads.

21. Mine management shall provide fencing all around the mining lease area to prevent the occurrence of accidental
hazard.

22. Mine management shall haveto deploy Continuous Miner for underground mining.

23. Mine shall not discharge any industrial effluent to any natural water body.

24. Minewater should betreated to such an extent that quality of water should meet suitable for beneficial uses.
25. Mine shall use all preventive measureto check Air pollution during transpiration of coal by trucks.

26. Regular wetting and sweeping of road should be practice during coal transport.

27. Mineshall utilize fly ash of thermal power plantsfor back filling of voids as per fly ash notification.

28. Mine management shall ensurethat average ash contentsin theraw or blended or beneficiated coal supplied to
thermal power plantsshall not exceed the limit of 34%.
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Consent Order M .P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele: 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

MANAGEMENT & DISPOSAL OFFLY ASH
1. THE MINE MANAGEMENT SHALL ENSURE ALL THE COMPLIANCES REGARDING DISPOSAL AND
UTILIZATION OF FLY ASH AS STIPULATED IN MoEF&CC NOTIFICATIONS NO. S.0. 763(E) DATED
14/9/99 AND ITS AMENDMENTS VIDE NOTIFICATION NO. S.0. 979(E) DATED 27/8/03, S.O. 2804(E)
DATED 03/03/09 AND S.O. 254(E) DATED 25/1/16. SOME OF THE RELEVANT STIPULATIONS ARE AS
BELOW:

A. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite
based thermal power plants, undertake or approve stowing of mines without using 25% of fly
ash on weight to weight basis, of the total stowing materials used and this shall be done under
the guidance of DGM S.

B. No agency, person or organisation shall within aradius of hundred kilometer s of a coal or
lignite based thermal power plant undertake or approve or allow reclamation and compaction
of low lying areas with soil; only fly ash shall be used for compaction and reclamation and they
shall also ensurethat such reclamation and compaction is donein accor dance with
specifications and guidelineslaid down.

C. No person or agency shall within radius of 50 kilometer s (by road) from coal or lignite
based thermal power plants, undertake or approve without using 25% of fly ash on volume to
volume basis of the total materials used for external dumps of over burden and same
per centage in upper benches of back filling of opencast minesunder the guidance of DGM S.

2. The mine management shall submit an action plan for the utilization of fly ash in the minesin
compliance of the fly ash utilization within one month’s time and shall also provide mining plan
containing the provisionsfor utilization of fly ash in the mine.

3. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a Toinspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonabl e times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

4. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

5. The issuance of this Consent does not convey any property rightsin either real or personal property or any exclusive
privileges, nor does it authorise any invasion of persona rights, nor any infringement of Central, State or local laws or
regulations.

6. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

7. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

8. Balance consent/authorisation fee, if any shall be recoverable by the Board even at alater date.
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9. The applicant shall submit such information, forms and fees as required by the board not |etter than 180 day prior to the
date of expiration of this consent/authorisation

10. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

11. Industry shall obtain membership of Emergency Response Center of the Board if needed.

12. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during itsterm for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully al relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

14. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will beinitiated against the industry.

Consent/authorization asrequired under the Water (Prevention & Control of Pollution) Act, 1974, The Air (Prevention &
Control of Pollution) Act,1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least two months before the date of
proposed expansion. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet
for the discharge of effluent and gaseous emission.

For and on behalf of
M .P. Pollution Control Board

/% /Wff

(Member Secretary )

E Seraing fros LTI

L o N
" Akl mieg
e g Sy T
e-Signed On 30/01/2019 12:34:11 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV #VSE8118J0OE
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Annexure -2 (Covered Conveyor Belt and Covered Coal Transportation

Coal Transportation Through Covered Trucks/Dumpers






Annexure 3 (Fix Sprinklers and Plantation around Mines Premise)
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Annexure 4

Central Ground Water Authority NOC of Khairaha UG Mine



HRJ PR
St ifaa HATer
T T, 7 A
SR 7T TRefOT faHmT
D1 Y ST e
Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(Y= FoRit 7 MU wHIoT U3N)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: Khairaha U/g Coal Mine (capacity Expansion From 0.585 Mty To 0.819 Mty)
Project Address: Khairaha U/g Coal Mine, P.o. Khairaha, Via Burhar
Village: Khairha Block: Sohagpur
District: Shahdol State: Madhya Pradesh
Pin Code:
Communication Address: Khairaha U/g Coal Mine, P.o. Khairaha, Via Burhar, Sohagpur, Shahdol, Madhya

Address of CGWB Regional Office : Central Ground Water Board North Central Region, Block-1, 4th Floor, Paryawas

Pradesh - 484110

Bhawan, Area Hills, Jail Road, Bhopal, Madhya Pradesh - 462011

1. NOC No.: CGWA/NOC/MIN/ORIG/2021/13751
2. Application No.: 21-4/720/MP/MIN/2018 3. Category: Safe
(GWRE 2020)
4. Project Status: Expansion Of Existing Project 5. NOC Type: New
6. Valid from: 16/11/2021 7. Valid up to: 15/11/2023
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m3/day m3/year m3/day m?3/year m3/day m3/year m3/day m3/year
21.00 7665.00 6378.00 2327970.00
9. Details of ground water abstraction /Dewatering structures
Total Existing No.:1 Total Proposed No.:0
bw DCB BW T™W MP MPu DW DCB BW TW  MP MPu
Abstraction Structure* 0 0 1 0 0 0 0 0 0 0 0 0
Dewatering Structure* 0 0 0 0 0 4 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 14013810.00
11. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry

*DWLR - Digital Water Level Recorder 2 0 1 1
(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SR 8134, ATRIE S, 71 fawett - 110011 7 18/11, Jamnagar House, M ansingh Road, New Dethi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T 991 - Silaq 99

SAVE WATER - SAVE LIFE




Validity of this NOC shall be subject to compliance of the following conditions:
Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Il of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)



Annexure-5

(Rainwater Harvesting Structure at Khairaha UG Mine)
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Annexure 6

Noise Level Monitoring at Working Place of Khairaha
Underground Mine
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CORPORATE ENVIRONMENT POLICY
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Environmental Policy Statement:

Coal India Limited(CIL) is committed to promote sustainable development by
protecting the environment through integrated project planning & design, prevention
/ mitigation of pollution, conservation of natural resources, restoration of ecology &
biodiversity, recycling/ proper disposal of wastes, addressing climate change and
inclusive growth. It also aims to bringing awareness amongst its stakeholders for
continual improvement in environmental performances following best practices.

OBJECTIVES:
Coal India Limited shall endeavor to:

1. Plan & design projects with due consideration to environmental concerns for
Sustainable Devel opment.

2. Conduct mining and associated operation in an environmentally responsible
manner to comply with applicable laws and other requirements related to
environmental aspects.

3. Prevent pollution of surrounding habitation by continuous monitoring and
adopting suitable measures for environment protection.

4. Implement Environment Management Plans in all our mines /projects effectively
to mitigate pollution, conservation of natural resources and restoration of ecology
& biodiversity.

5. Ensure compliance of all applicable Environmental Clearance& Forestry
Clearance conditions and other statutory conditions issued by regulatory
agencies.

6. Recycling of wastes on the principle of REDUCE, REUSE and RECYCLE.

7. Put special thrusts on efficient energy utilization / renewable energy as a measure
to reduce carbon foot-print.

8. Srive for continual improvement in our environmental performances by setting
targets, measuring progress and taking corrective action.

9. Taking measuresto render productive post mining land use.

10. Implementation of activities applicable to CIL arising out of International
Conventions.

11.Create environmental awareness among the employees and the local communities
through pro-active communication and training.



STRATEGIESFOR IMPLEMENTATION OF ENVIRONMENTAL POLICY:
Back Ground:

Codl India Limited subscribes to the view of Sustainable Development. Unless the
environment can sustain all the developmental activities, any pursuit of development
In isolation can cause irreparable damage to the ecosystem and associated
environmental attributes. Keeping this view in mind, Coal India Limited attaches top
priority towards sustainable development and approved its ‘Corporate Environmental
Policy’ in December 1995, which was subsequently revised in 2012. However the
present policy is the amendment of the 2012 Policy and is complimentary to the
National Environmental Policy, 2006.

This modification in the present policy is the outcome of the experience gained since
2012 keeping in view the modifications / amendments made time to time in
environmental policies and additional stipulation notified by MoEF& CC (Ministry of
Environment, Forest& Climate Change) and other organisations concerning mine
closure, reclamation of degraded land, environmental clearance etc. and also with the
objective of revisiting the corporate policy.

This Policy has a vison of Green Mining and mission of 100% compliance of
environmental statutes applicable to coal mining industry.

Strategies:. Coa India adopts the strategies appended below for effective
Implementation:

1. MINE/ PROJECT PLANNING & DESIGN FOR SUSTAINABLE
DEVELOPMENT:

a) Coa being a non-renewal energy source, extraction shall be planned prudently to
meet national requirement in a planned way. The projects shall be designed on the
principle of Sustainable Development with due consideration to environment,
mine closure ,safety and aspirations of the stakeholders at the planning& design
stage itself with due regard to mine closer plan.

b) While preparing the Mining plan/project reports, the effort shall be to incorporate
latest mining technologies and equipment’s with optimal capacity, which are more
environment friendly.



c) All Mining Plan/ project reports will be provided with detailed provisions for
ensuring environmental compliances.

2. ENVIRONMENTAL IMPACT ASSESSMENT (EIA) & ENVIRONMENT
MANAGEMENT PLAN (EMP)

a. All mine planning and design shall be environmentally acceptable and operation
shall be carried out in such a way as to facilitate the compliance of stipulated
environmental standards.

b. EIA& EMP for al projects shall be formulated as per the approved ToR (Terms
of Reference) and pubic consultations for obtaining Environmental Clearance
(EC) from MoEF& CC. Similarly, in the existing projects needing enhancement
of production capacities with or without increase in land, change of technol ogy,
renewal of lease and change in land use etc. fresh EC is required to be sought as
per norms. The projects shall be operated after obtaining Consent to Establish
(CTE)/Consent to Operate (CTO) from State Pollution Control Boards (SPCB).

c. Detailled Mine Closure Plans shall be prepared for al existing and new mines as
per the MoC (Ministry of Coal) guidelines.

3. COMPLIANCE OF THE STATUTORY REQUIREMENTS:

The implementation of EMP and fulfillment of all other statutory requirements like
conditions of EC, FC and consents to establish & operate, including timely
submission of returns to statutory bodies and various agencies, are to be ensured at
al levels.

4. MEASURESTO MITIGATE POLLUTION:

a) Air Pollution:

i) Generation of dust is to be controlled at the source to the possible extent with
necessary control measures during drilling, blasting, loading, unloading, CHP
transfer points etc.

ii) Deployment of eco-friendly mining technol ogies.

iii) Dust generation is to be minimized along coal / waste transportation routes.

iv) Mechanized transportation of coal to be encouraged.

v) Green belt isto be created around the source of dust.



b) Water pollution:

i) The mine water and other effluent shall be treated to ensure the discharge norms
as per statute. The treated effluent shall be utilized to the extent possible with a
view to achieve maximum water conservation.

i) Oil & grease from the effluent shall be removed by Oil & Grease Traps for
proper disposal.

¢) Noise/ ground vibration:

i) All measures to minimize noise pollution will be taken including maintenance of
HEMM, equipment and provision of PPE where required.

ii) Suitable controlled blasting techniques shall be followed to reduce ground
vibration as well as noise pollution.

d)Land reclamation:

i) Progressive and concurrent reclamation of mined out areas will be carried out as
per approved EIA/EMP and Mine Closure Plan (MCP).

ii) Slopes of external dumps are the important area to be suitably graded / terraced
for effective reclamation and plantation.

iii) Preservation of top soil is required for future use. Old as well as existing non-
active dumps are to be technically and biologically reclaimed.

iv) Monitoring of reclamation work of all opencast mines will be done through
Satellite Surveillance. The outcome shall be put in the websites.

e) Mineclosure plans:
Mine Closure Plan (MCP) shall be prepared for each mine. MCP are being
delineated in two phases viz. progressive and fina mine closure. Appropriate
funds are set aside and deposited under a special Escrow fund every year as per
MoC guidelines, to be utilized for proper and final mine closure.

For mines closed prior to issuance of MoC guidelines (i.e. 271" August, 2009)
suitable action to be taken as per provisions of Mines Act 1952.

f) Minefire

CIL shal endeavour to reduce occurrence of mine fire and subsidence due to
mining activity. Monthly report shall be submitted to top management of the
subsidiary and CIL and Quarterly to company board. Action Plan for mine fire
control shall be implemented. Monitoring will be done through Satellite
Surveillance/other suitable technology.



g) M
l.

onitoring:

All receptors in and around the mining projects shall be monitored regularly to
assess the efficacy of the pollution control / mitigation measures within
stipulated standards.

. Effect of mining on the hydrology of the area will be monitored through

measurement of water level and s quality of nearby wells and bore holes
provided for this purpose. Conservation of water through rainwater harvesting
shall be taken up.

Area and Unit environmental cells shal have regular interaction with the
people in and around the coal mines and other allied units on matters related to
environment to take necessary and timely corrective actions.

Environmenta initiatives and monitoring through self and third party
environment audit shall be conducted for generating useful data for taking
corrective actions and mitigation measures as per guidelines.

h) Other measures:

Specia emphasis shall be given to undertake R& D related to various facets of
coad mine environmental management in collaboration with Central Mine
Planning and Design Institute (CMPDI) and other competent institutions.
Besides ensuring statutory compliance, the CIL desires to set high standards
and continual improvement.

A number of mines and establishments of CIL are ISO 14001 certified and
balance mines & establishments shall be ISO 14001 certified in phased
manner.

IV.CSR and R&R policies of CIL are to be incorporated for better planning and

V1.

implementation of the socio-economic issues of coa mining areas.

The coal mining environmental issues are complex and require multi-
disciplinary approach to address the same. CIL will endeavor to enter into
MoUs with expert agencies of repute to assist in environment issues and also
help in capacity building of CIL executives.

CIL conduct periodical medica examination (PME) of its work force on
routine basis in compliance of the requirement mining rules and regulation,
additional test will be done as and when require.

5. PRESERVATION OF BIO-DIVERSITY:

a) This will start from mine planning including technically and biologically

reclamation of mined out areas in collaboration with State Forest
Departments, Wild Life Divisions, NGOs etc. working in the fields of bio-

diversity conservation.
> 5



b) The selection of species for plantation shall be done in consultation with the
local community to include the local species and their preferences, if any.

6. COAL BENEFICIATION/COALWASHERIES:

a) For beneficiation of Runoff Mines (ROM) coal, washeries are being set up in
a phased manner as per requirement and statutes.

b) Slurry Management System (SMS) in al washeries shall be organized to
ensure collection of fines, gainful utilization of rejects viz. power generation
in Fluidized Bed Combustion (FBC) plants, selling to brick manufacturers or
adopting other environmental friendly disposal options as feasiable.

c) The rgect dumps and tailings shal be suitably handled to avoid any
contamination.

d) The effluent from washeries including tailings pond shall be suitably treated
and reused to minimize water consumption with zero discharge concept.

7. CONSERVATION AND CLEAN TECHNOLOGY::

a) R&D projects shall be taken up to promote clean coa technology and
improve the existing technol ogies.

b) Energy saved is energy produced. Voluntary energy audit to be done for
corrective action to reduce carbon footprint.

c) Clean Development Mechanisms will be explored for reducing emission of
Green House Gases by exploration, identification, preparation of projects
reports for extraction of methane from Coa Bed, Coa Mine, Abandoned
Mine, Ventilation Air, UG Coa Gasification, generation and utilization of
renewable energy etc.

8. AWARENESS PROGRAMME:

a) Publicity to generate awareness through exchange & communication of
information, newdletters and periodicals on environment, seminars, work-
shops, celebration of World Environment Day etc. at CIL / Subsidiary HQs,
Areas & units to be undertaken. Regular training programs to be organized at
various levels to incul cate awareness among empl oyees.

b) Courses on environmental and forestry laws and Environmental Protection
Measures and the Corporate Policy to be organized for project executives for
improving knowledge.

c) CIL to give annual awards for achieving excellence in environment related
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Issues and activities. These awards will be in recognition for implementation of
EMP, land reclamation and compliance of statutes, proper maintenance of air &
water quality and noise level.

9. WASTE MANAGEMENT:

CIL will undertake appropriate action for safe handling, storage and disposal of
solid waste and hazardous waste generated from its industrial set up and colonies
as per relevant rules. The biomedica waste generated from hospitas and
dispensaries will be collected and disposed in appropriate facilities created as per
statutes. E-waste management and handling of various types of e-waste generated
in its operations will be done as per rule.

10. CORPORATE ENVIRONMENT RESPONSIBILITY:

Corporate Environment Responsibility (CER) is mandatory for issuing
environmental clearance for all the Greenfield and Brownfield projects as per
directives of MOEFCC with effect from 1st May, 2018 (O.M.No0.22-65/2017-
[Alll dt. 19.06.2018). Budgetary provisions should be kept for implementation of
provisions of CER for all the projects which will be submitted to MoEFCC for
grant of environmental clearance.

11. INCORPORATION OF VIEWS OF STAKEHOLDERS:

CIL will critically examine and incorporate the viewpoints of various stakeholders
like PAPS/PAFs, Parliamentary Committees, Standing Sub-Committees, NGOs
etc. CIL being a listed entity with stock exchange, it will also take into
consideration the observations/viewpoints of international investors.

12.IMPLEMENTATION OF POLICY:

i) Manpower: CIL shal have environmental divisions at decision making &
operational levels in its structure. The environment department shall be set up
and strengthened at:

i) CIL Corporate HQ at Kolkata

i) Subsidiary HQs

iii) Areas/ Units/ Collieries/ Workshops /Washeries
iv) CMPDI (HQ) & CMPDI Regiona Institutes

ii) Roles and Responsibilities: The environmental department, set up at company
HQs, Areas and Unit levels with appropriate manpower and resources, shall be
responsible for implementation of policy, obtaining EC, FC, consent to establish
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& operate, statutes requirements and undertaking mitigation measures besides
preparation of action plan every year and also to intimate the status of
Implementation to the management regularly.

iii) Annual Environment Budget (Revenue & Capital): The Annual Environment
Budget (revenue & capital) shall be prepared based on the action plan including
monitoring of various bench marks and the budget utilization. The year wise
funds earmarked for environmental protection measures shall be kept in separate
accounts with Environmental cost code.

13. FLEXIBILITY TO THE SUBSIDIARY COMPANIES:

CEP 2018 will be applicable for all subsidiaries of CIL. The subsidiary company
Boards have been authorized to approve necessary modifications in CEP 2018
with reference to unique conditions prevailing at the concerned subsidiary.

REVIEW OF ENVIRONMENTAL POLICY:

In view of the present fast changing social, economic and environmental scenario,
this Policy shall be reviewed every 5 years to incorporate the changes in the legal,
technical, environmental, economic and socia inputs prevailing at that time.
Whenever, there is change in National Environmental Policy or other National /
State relevant policies, Acts etc, this Corporate Environmental Policy would be
reviewed and suitably revised.
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Environmental Monitoring Report of Khairaha Underground
Mine



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

®
Environment Laboratory, Regional Institute-V, cmpcl‘.

Hasdeo, PO North Jhagrakhand, Korea (C.G.)- 497446,

email: rdri5.cmpdi@coalindia.in >
website: www.cmpdi.co.in /4 mmf p alna C-:ampany
KHAIRAHA U.G.
AIR SAMPLING STATIONS: -
No. OF SAMPLES
S/L. No | SAMPLING STATIONS STN.NO. SPM.PM 10,SO,.NO,
01 KHAIRAHA VILLAGE 37 02
02 KUNDARI VILLAGE 38 02
03 ELECTRICAL SUB STATION KHAIRAHA PROJECT 39 02
04 CHIRHITI VILLAGE 02 02
05 KANHAT VILLAGE 07 02
06 MAIN GATE 40 02
07 MANAGERS CFFICE 41 02
08 LAMP ROOM 42 02
TOTAL 16

NOISE SAMPLING STATIONS: -

S/L. No | SAMPLING STATIONS STN.NO. No. OF SAMPLES

01 KHAIRAHA VILLAGE 41 02
02 KUNDARI VILLAGE 42 02
03 ELECTRICAL SUB STATION KHAIRAHA PROJECT 43 02
04 CHIRHITI VILLAGE 02 02
05 KANHAT VILLAGE 07 02
06 MAIN GATE 44 02
07 MANAGERS CFFICE 45 02
08 LAMP ROOM 46 02

TOTAL 16

EFFLUENT SAMPLING STATIONS: -

S/L. No | SAMPLING STATIONS STN.NO. No. OF SAMPLES
01 SARBHA NALA (NEAR BODARI VILLAGE) 30 -
02 MINE DISCHARGE (AFTER SETTLING) 31 02
03 UP STREAM OF BAISAHA NALA (NEAR KUNDARI VILLAGE) 32 02
04 DOWN STREAM OF BAISAHA NALA (NEAR KANHAT VILLAGE) 33 02
TOTAL 06
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environment Laboratory, Regional Institute-V,
Hasdeo, PO North Jhagrakhand, Korea (C.G.)- 497446,
email: rdri5.cmpdi@coalindia.in

cmpc[i

website: www.cmpdi.co.in /4 mmf x}? alna Campany
AIR QUALITY REPORT
| Month | February | Area | Sohagpur | ReportNo | 02
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 14.03.2022
Name of the Project KHAIRAHA U.G. Sample Reference No. CMPDI/HSD/SGP/FEB
Parameter SPM PM10 PM2.5 SO, NO,
< | Industrial Zone -(G.S.R. 742(E), A-O 600 300 60 120 120
EN dated 25.9.2000) A-N 500 250 60 120 120
E E é’ Residential Zone-(G.S.R.
42 826(E), dated 16.11.2009 and B 200 100 60 80 80
GSR 176 (E), April 02, 1996) Remarks
Method of analysis IS-5182 | 1S-5182 | CPCB | IS-5182 | 1S-5182
PART 4 | PART 23 | Vol-l | PART2 | PART 6
Station Name | ov | St | Dateof Dateof f gpy | pmig | pm25 | SO, NO,
ode | cat. | sampling | analysis
KHAIRAHA 12.02.22 | 18.02.22 173 69 - 09 21
VILLAGE 37 B 26.02.22 | 02.03.22 170 64 - 11 18
KUNDARI 07.02.22 | 12.02.22 118 68 - 11 20
VILLAGE 38 B 19.02.22 | 24.02.22 121 63 - 09 17
ELC. 07.02.22 | 12.02.22 341 168 - 18 27
S.STATION 39 A-N
KHAIRAHA 19.02.22 | 24.02.22 345 163 - 21 30
PROJECT
CHIRHITI 02.02.22 | 08.02.22 145 49 - 13 23
VILLAGE 02 B 17.02.22 | 18.02.22 147 43 - 11 19
KANHAT 02.02.22 | 08.02.22 129 58 - 09 24
VILLAGE 07 B 17.02.22 | 18.02.22 123 51 - 08 23
07.02.22 | 12.02.22 332 168 - 20 34
MAIN GATE 40 AN 19.02.22 | 24.02.22 337 164 - 22 33
MANAGERS 07.02.22 | 12.02.22 336 155 - 21 30
CFFICE 41 AN 19.02.22 | 24.02.22 332 161 - 19 32
07.02.22 | 12.02.22 333 153 - 21 30
LAMP ROOM | 42 AN 19.02.22 | 24.02.22 338 157 - 18 31
e Mo )
| s R 1
Tested by Checked by Officer In-charge

Note: 1) The results above relate to the samples tested.

2) This report cannot be reproduced in part or full without the written permission of the HOD (Env), CMPDI

Bilaspur, RI-V.
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environment Laboratory, Regional Institute-V,
Hasdeo, PO North Jhagrakhand, Korea (C.G.)- 497446,
email: rdri5.cmpdi@coalindia.in

cmpcli

7
website: www.cmpdi.co.in /4 mm' ;}? alna C.:ampany
NOISE QUALITY REPORT
| Month | February | Area | Sohagpur | ReportNo | 02 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 14.03.2022
Name of the Project KHAIRAHA U.G. Sample Reference No. CMPDI/HSD/SGP/FEB
Parameter The Noise Pollution (R & C) rules, 2000
Day Time Night Time
Industrial area A 75 70
o Commercial area B 65 55 Remarks
Limit in dB(a) Leq Residential Area C 55 45
Silence Zone D 50 40
Method of analysis CPCB Protocol For Ambient Level Noise Monitoring
Station Name Station Station Date of Value in dB(a) Value in dB(a)
Code category | measurement
24.02.2022 44 4 34.9 -
03.02.2022 46.9 324 -
KUNDARI VILLAGE 42 C
24.02.2022 45.3 35.1 -
ELECTRICAL 03.02.2022 52.7 44.9 -
SUBSTATION 43 A -
T 02 c 03.02.2022 46.8 41.4 -
24.02.2022 47.4 40.9 -
KANHAT VILLAGE 07 c 03.02.2022 411 36.1 -
24.02.2022 42.7 36.8 -
MAIN GATE 44 A 03.02.2022 55.7 50.6 -
24.02.2022 58.5 51.1 -
MANAGERS CFFICE 45 A 03.02.2022 53.9 39.9 -
24.02.2022 51.3 39.3 -
LAMP ROOM 46 A 03.02.2022 52.6 417 -
24.02.2022 51.1 40.4 -
LT T T — .--[J'.-' 2 0 III'
By v sy Al "ul
Prepared by Checked by Officer In-charge

Note: 1) The results above relate to the samples tested.
2) This report cannot be reproduced in part or full without the written permission of the HOD (Env), CMPDI

Bilaspur, RI-V.
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED
Environment Laboratory, Regional Institute-V,
Hasdeo, PO North Jhagrakhand, Korea (C.G.)- 497446,

cmpcli

email: rdri5.cmpdi@coalindia.in y,
website: www.cmpdi.co.in /4 mm' ;}? alna C.:ampany
EFFLUENT WATER QUALITY REPORT
| Month | February | Area | Sohagpur Report No | 02 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 14.03.2022
Name of the Project KHAIRAHA U.G. Sample reference No. CMPDI/HSD/SGP/FEB
Total Oil & B.O.D. (3
C.0.Db,
pH suspended mall Grease, days
Parameter Value, |  Solids, mgax’ mgll, | 27°C)mgl,
LDL mg/l, max max max
Lower detection Limit 0.01 25.0 4.0 2.0 2.0
General Standards for Discharge of Environmental Pollution | 5.5 to
(Part A: Effluent) as per Schedule VI, Environment (Protection) | 9.0 100.0 250.0 10.0 30.0
Rules
: St. Date of Date of
Station name Code | Sampling | Analysis
N.A. N.A. - - - - -
SARBHA NALA 30
(NEAR BODARI VILLAGE) NA _ _ _ _ }
ol N.A.
020222 ) 0202220 | 741 60 16 <2.0 -
MINE DISCHARGE 31 Ve
(AFTER SETTLING) 26.02.22 | 26.02.22 to
12,0322 | '-38 63 16 <2.0 -
02.02.22 | 02.02.22 to
UP STREAM OF BAISAHA 170200 | 724 41 12 <2.0 -
NALA (NEAR KUNDARI 32 26.02.22 ¢
VILLAGE 26.02.22 .02.22 to )
) 12,0322 | 20 43 12 <2.0
02.02.22 | 02.02.22 to
DOWN STREAM OF 170200 | 736 53 16 <2.0 -
BAISAHA NALA (NEAR 33 26.02.22 ¢
KANHAT VILLAGE 26.02.22 Uz.22 10 -
) 12.04.92 7.31 51 16 <2.0
i T r'---:-.' __.l-"'_' Ee Il'l
él L- ¥ i |_"= i o --i'I
Tested by Checked by Officer In-charge

Note: 1) The results above relate to the samples tested.

2) This report cannot be reproduced in part or full without the written permission of the HOD (Env), CMPDI

Bilaspur, RI-V.
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

i cmpdi

S’ A NiniRatna Company

Environment Laboratory, Regional Institute-V
DRINKING WATER ANALYSIS REPORT

email: hk.gour@coalindia.in; mr.singh@coalindia.in

CMPDI Complex, Songanga Colony

Bilaspur (C.G.)- 495 006
Phone: (07752) 258485

Month February 2022 Area Sohagpur Report No. FB22SH
Customer South Eastern Coalfields Ltd (SECL), Bilaspur Date of Issue 13-03-22 10:41
Project Khairaha UG Sample Ref. No. CMPDI/ENV/HSD/2022/71,Date-04/02/2022
s ling Stati Xiv Khairaha Village Hand Pump Water Date of Sampling 3-Feb-2022
ampling Stations XV Bodari Village Well Water Date of Sampling 3-Feb-2022
Date of Analysis 3-Feb-2022 I to 7-Mar-2022
Observed Values 1S 10500: 2012
Permissible Limit | Uncertainty of Measurement
Sl. . Acceptable | . q
No Parameter Method of Analysis . Limit in the Absence of | (at 95% Confidence Level &
’ R0y n8 (Nllml)* Alternate Source K=1.96)
e (Max)
APHA, 23rd Edition,2017, 2120. C.
1 Colour, Hazen Spectrometric single wavelength 6 4 5 15 +1.05 Hazen at 49.86 Hazen
LDL: 1.0 Hazen method
1S 3025 (Part 5):1983, Physical
2 Odour . Agreeable | Agreeable | Agreeable Agreeable None
(Qualitative)
Phenolic compounds, mg/I APHA, 23rd Edition,2017, 5530. C,
3 ! 0.002 +0.0204 | at 0.100 |
LDL: 0.001 mg/I Chloroform Extraction Method BDL BDL Do me/la me/
Turbidity, NTU IS 3025 (Part 10):1984, R : 2006,
4 . 2 1 1 5 +0.855 NTU at 41.58 NTU
LDL: 1.0 NTU Nephelometric Method
pH IS 3025 (Part 11):1983, ]
.5-8. N laxati +0.1272 at 7.01
2 LDL: 4.00 R : 2012, Electrometric Method 7.27 7.34 6.5-8:5 © refaxation @
Alkalinity, mg/I as CaCO; IS 3025(Part 23):1986,R 2003
600 +0.19696 mg/l at 10.0 mg/I
6 LDL: 5.0 mg/I Titration Method 183 82 200 g/ g/
Total Hardness, mg/l as CaCO;  |IS 3025 (Part 21):2009,
7 2 600 +11.545 mg/l at 612.8 mg/I
LDL: 4.0 mg/I EDTA Method 230 364 00 g/ g/
Iron, mg/I IS 3025 (Part 53) :2003, R:2009 X
b N laxati +0.0782 lat7.95 |
S LDL: 0.05 mg/I AAS-Flame Method BDL BDL 03 © refaxation me/la me/
Chlorides, mg/| IS 3025(Part 32):1988,
1000 +6.551 mg/l at 253.5 mg/I
® LDL: 5.0 mg/I R : 2007, Argentometric Method 7.9 41.7 &= e/ g/
Residual Free Chlorine, mg/I APHA, 23rd Edition,2017, 4500G,
b 1 +0.0082 lat0.1 |
10 LDL: 0.1 mg/l DPD Colorimetric Method BDL BDL 02 me/1 at 0.1 me/
Total Dissolved Solids, mg/I IS 3025 (Part 16):1984
11 2000 +4.473 | at 592.0 |
LDL: 30.0 mg/| R : 2006, Gravimetric Method 328 560 500 me/!a me/
Calcium, mg/I IS 3025 (Part 40): 1991,
200 +2.512 1at99.8 |
12 LDL: 5.0 mg/! R : 2009, EDTA Method 22 32 75 mg/l a mg/
Copper, mg/| IS 3025 (Part 42) : 1992
4 1.5 +0.131 mg/l at 4.90 mg/I
&S LDL: 0.03 mg/I R : 2009, AAS-Flame Method BDL BDL B e/ g/
Manganese, mg/| IS 3025 (Part 59) : 2006,
14 b 0.3 +0.026 mg/l at 2.44 mg/|
LDL: 0.05 mg/| AAS-Flame Method BDL BDL 0.1 g/ g/
Sulphate, mg/I APHA, 23rd Edition,2017, 4500-
400 +0.640 mg/l at 19.88 mg/|
15 LDL: 2.0 mg/! 5042- E Turbidimetric Method 73 133 200 ¢/ e/
Nitrate, mg/I APHA, 23rd Edition,2017, 4500, B .
1 No relaxation +0.528 mg/| at 20.41 mg/|
6 LDL: 0.5 mg/I UV-Spectrophotometric Method BDL 12.80 435 xatl e/ e/
Fluoride, mg/I APHA, 23rd Edition,2017, 4500, F-
1.5 +0.014 mg/I at 0.98 mg/I
7 LDL: 0.1 mg/l D SPADNS Method 0.33 0.57 ! e/ g/
Selenium, mg/I IS 3025 (Part 56):2003 i
1 .01 N laxat +0.000938 | at 0.001 |
8 LDL: 0.001 mg/l AAS- VGA Method BDL BDL 0.0 o relaxation me/! me/
Arsenic, mg/I IS 3025 (Part 37):1988,R 2003,
19 .01 0.05 +.0081 mg/l at 0.018 mg/I
LDL: 0.002 mg/I AAS- VGA Method BDL BDL 0.0 ¢/ e/
Lead, mg/I APHA, 23rd Edition,2017, 3113B, X
20 .01 No relaxation +0.000266 mg/l at 0.005 mg/I
LDL: 0.005 mg/| AAS-GTA Method BDL BDL 0.0 ¢/ e/
Zinc, mg/| IS 3025 ( Part 49 ) : 1994, R : 2009,
21 15 +0.0013 mg/l at 0.01 mg/I
LDL: 0.01 mg/I AAS-Flame Method 0.09 0.08 5 e/ e/
Total Chromium, mg/I IS 3025 ( Part 52 ) : 2003, AAS- i
22 y No relaxation +0.004 mg/l at 0.05 mg/|
LDL: 0.05 mg/I Flame Method BDL BDL 0.05 e/ e/
APHA, 22nd Edition, 9221
23 Total Coliform, MPN/100 ml ! ! i No relaxation -
/ Multiple Tube Fermentation Tech. NIL NIL Nil
Boron, mg/I APHA, 23rd Edition,2017, 4500-B
24 4 ! ! ! : 1 +0.310 mg/l at 5.16 mg/|
LDL: 0.5 mg/I Carmine Method BDL BDL 0.5 g/ g/

*Except Sl. No. 10 for which Acceptable Limit is Min

of
J Prasad
Junior Scientific Asst

LDL indicates Lower Detection Limit & BDL indicates Below Detection Limit

b

M. Reagan Singh
Technical Manager

Note: The results above relate to the samples tested as received. This report cannot be reproduced in part or full without the written
permission of the HOD (Env), CMPDI, RI-V. The Green, Yellow and Red color highlights in observed values indicate acceptable values, values
exceeding acceptable limits but below permissible limits and values exceeding permissible limits respectively.
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

“ cmpdi
S’ A NiniRatna Company

Environment Laboratory, Regional Institute-V
DRINKING WATER ANALYSIS REPORT

CMPDI Complex, Songanga Colony

Bilaspur (C.G.)- 495 006
Phone: (07752) 258485

email: hk.gour@coalindia.in; mr.singh@coalindia.in

Month February 2022 Area Sohagpur Report No. FB22SH
Customer South Eastern Coalfields Ltd (SECL), Bilaspur Date of Issue 13-03-22 10:41
Project Khairaha UG Sample Ref. No. CMPDI/ENV/HSD/2022/71,Date-04/02/2022
. ) Xvi Bore Hole water of Khairaha Project Date of Sampling 3-Feb-2022
Sampling Stations
Date of Analysis 3-Feb-2022 | to 7-Mar-2022
Observed Values 1S 10500: 2012
sl Permissible Limit | Uncertainty of Measurement
Nc; Parameter Method of Analysis . Acceptable | in the Absence of | (at 95% Confidence Level & K=
’ xvi Limit (Max)*| Alternate Source 1.96)
(Max)
APHA, 23rd Edition,2017, 2120. C.
1 Colour, Hazen Spectrometric single wavelength 4 5 15 +1.05 Hazen at 49.86 Hazen
LDL: 1.0 Hazen method
1S 3025 (Part 5):1983, Physical
2 Odour L Agreeable Agreeable Agreeable None
(Qualitative)
Phenolic compounds, mg/I APHA, 23rd Edition,2017, 5530. C,
3 ! 0.002 +0.0204 mg/| at 0.100 mg/I
LDL: 0.001 mg/I Chloroform Extraction Method BDL Do e/ e/
Turbidity, NTU IS 3025 (Part 10):1984, R : 2006,
4 . 1 1 5 +0.855 NTU at 41.58 NTU
LDL: 1.0 NTU Nephelometric Method
pH IS 3025 (Part 11):1983, ]
.5-8. N laxat +0.1272 at 7.01
2 LDL: 4.00 R : 2012, Electrometric Method 7.22 6.5-8:5 o refaxation @
Alkalinity, mg/I as CaCO; IS 3025(Part 23):1986,R 2003
600 +0.19696 mg/l at 10.0 mg/I
6 LDL: 5.0 mg/! Titration Method 189 200 g/ g/
Total Hardness, mg/l as CaCO;  |IS 3025 (Part 21):2009,
7 2 600 +11.545 mg/l at 612.8 mg/I
LDL: 4.0 mg/l EDTA Method 226 00 e/ e/
Iron, mg/I IS 3025 (Part 53) :2003, R:2009 .
b N laxat +0.0782 lat7.95 |
S LDL: 0.05 mg/I AAS-Flame Method BDL 03 o refaxation me/!a me/
Chlorides, mg/| IS 3025(Part 32):1988,
1000 +6.551 mg/l at 253.5 mg/|
® LDL: 5.0 mg/I R : 2007, Argentometric Method 47.1 &= e/ 4
Residual Free Chlorine, mg/I APHA, 23rd Edition,2017, 4500G,
b 1 +0.0082 mg/l at 0.1 mg/I
10 LDL: 0.1 mg/l DPD Colorimetric Method BDL 02 e/ g/
Total Dissolved Solids, mg/I IS 3025 (Part 16):1984
11 2000 +4.473 lat 592.0 |
LDL: 30.0 mg/| R : 2006, Gravimetric Method 400 500 me/la me/
Calcium, mg/I IS 3025 (Part 40): 1991,
200 +2.512 1at99.8 |
12 LDL: 5.0 mg/! R : 2009, EDTA Method 34 75 mg/l a mg/
Copper, mg/| IS 3025 (Part 42) : 1992
y 1.5 +0.131 mg/l at 4.90 mg/I
&S LDL: 0.03 mg/I R : 2009, AAS-Flame Method BDL 0o e/ g/
Manganese, mg/| IS 3025 (Part 59) : 2006,
14 b 0.3 +0.026 mg/l at 2.44 mg/|
LDL: 0.05 mg/I AAS-Flame Method 0.16 0.1 g/ g/
Sulphate, mg/I APHA, 23rd Edition,2017, 4500-
400 +0.640 mg/l at 19.88 mg/I|
15 LDL: 2.0 mg/! 5042- E Turbidimetric Method 77 200 e/ ¢/
Nitrate, mg/I APHA, 23rd Edition,2017, 4500, B .
1 No relaxation +0.528 mg/| at 20.41 mg/|
6 LDL: 0.5 mg/I UV-Spectrophotometric Method 0.54 45 : e/ e/
Fluoride, mg/I APHA, 23rd Edition,2017, 4500, F- D
1.5 +0.014 mg/I at 0.98 mg/I
7 LDL: 0.1 mg/l SPADNS Method 0.30 ! e/ g/
Selenium, mg/I IS 3025 (Part 56):2003 i
1 .01 N laxat| +0.000938 | at 0.001 |
8 LDL: 0.001 mg/l AAS- VGA Method BDL 0.0 o relaxation me/! me/
Arsenic, mg/I IS 3025 (Part 37):1988,R 2003,
19 .01 0.05 +.0081 mg/l at 0.018 mg/I
LDL: 0.002 mg/I AAS- VGA Method BDL 0.0 e/ e/
Lead, mg/I APHA, 23rd Edition,2017, 3113B, .
20 .01 No relaxation +0.000266 mg/l at 0.005 mg/I
LDL: 0.005 mg/| AAS-GTA Method BDL 0.0 ¢/ e/
Zinc, mg/| IS 3025 ( Part 49 ) : 1994, R : 2009,
21 15 +0.0013 mg/l at 0.01 mg/I
LDL: 0.01 mg/I AAS-Flame Method 0.08 5 e/ e/
Total Chromium, mg/I IS 3025 ( Part 52 ) : 2003, AAS- X
22 ! No relaxation +0.004 mg/l at 0.05 mg/|
LDL: 0.05 mg/I Flame Method BDL 0.05 e/ e/
APHA, 22nd Edition, 9221
23 Total Coliform, MPN/100 ml ! ! i No relaxation ---
/ Multiple Tube Fermentation Tech. NIL Nil
Boron, mg/I APHA, 23rd Edition,2017, 4500-B
24 4 ! ! ! : 1 +0.310 mg/l at 5.16 mg/|
LDL: 0.5 mg/I Carmine Method BDL 0.5 g/ g/

*Except Sl. No. 10 for which Acceptable Limit is Min

f
J Prasad
Junior Scientific Asst

LDL indicates Lower Detection Limit & BDL indicates Below Detection Limit

b

M. Reagan Singh
Technical Manager

Note: The results above relate to the samples tested as received. This report cannot be reproduced in part or full without the written
permission of the HOD (Env), CMPDI, RI-V. The Green, Yellow and Red color highlights in observed values indicate acceptable values,
values exceeding acceptable limits but below permissible limits and values exceeding permissible limits respectively.
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Annexure 9

Consent to Operate of Khairaha Underground Mine



Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

RED-LARGE CCA-Renewal CONSENT NO: *** PCB ID: 20070
Outward No:114030,23/11/2021 Consent No:AW-54664
To, .
The Occupier,

M/s. Khairaha U\g Mine South Eastern Coalfields Ltd,

126, KHAIRAHA U.G.MINE,

PO KHAIRAHA,City : Khairha,

Dist : Shahdol, Tal : Budhar, SIDC : Not In SIDC, Latitude : 23.1600 Longitude : 81.4611

Subject: Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Renewal of Consent Application Receipt No. 1086661 Dt. 24/09/2021 and last communication received on
Dt.09/11/2021

With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/12/2022, subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Plot No:126, PO: Khairaha, Tal : Sohagpur, Distt : Shahdol, (M.P.)
b. Mining Lease area 472. 065 Hact
¢. Product & Production Capacity:
Activity / Product Qty / year
Mining of Coal 8,19,000 Metric Ton Per Year

Note:- (1) For any change in above industry shall obtain fresh consent from the Board.
(2) PP to ensure that individual Water mist gun & Dust Sweeping Machine is procured & installed in 2 months time,
to have effective dust suppression in mine area.
(3) PP shall ensure installation of wind breaking wall of adequate height around the coal stock yard in 2 months time.

The Validity of the consent is up to 31/12/2022 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
CC to :-

1. District Mining Officer, (Mining Section), Collector office, Shahdol Dist. Shahdol (M.P.) for information.

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.

3. Regional officer, Regional office, MPPCB, Shahdol (M.P.)

" ; Validity u // £ mickrg
,_.-u.-.4 Mow L'IDy
K /e e Digitally Signed 8y A. A ./
it Mishra, Mempér Secretary
paly S weh Anthaw Date: 23/11/260112:35:51 AM ACHYUT ANAND MISHRA
(Orgamc Authentlcatlon on AADHAR from UIDAI Server) Member Secretary

TPAYV # SOSX223J6R

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page:1/6
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SPM value dyrj
® during 27.05.2022.25,05,202; (;w J

pate of sampling  :27,05,2027 1o
05. 28,
pate of Analysis  :28.05.2027 e

sample collected by : 5.k Nigam & Bal .
) : endra Si
sample Analysis By : Saurabh Mishra & pr ﬂhh“g: :lah attendant) (M.p.p.c.8.5hahdol)

Sno, locatia
" 27.05.2022 to ( Avg, value Femarks
18.05.2022
SPM (pim3)
1 Mcinﬁgerﬁ office 210 274 Exrcess water
[Core area| 352 sprinkiing in
plant premlses.
) &0
2 Main gate 218 280 Less movement
{Core area| == 45 of trucks,
P
3 Lamp room 22 ERY
{Core arca) 397 ]
\ -
| 4 Electric sub station 235 | 236
(Core areal 148
276




ST ,_@"
,ﬁ'; location : l.|l_,/
h AR, _-'ll_lli‘h. | Awrt wilei |
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/ M :|I|__'| hr i |
— 0 I [ P
Lf_'_ Mangers office . !”-" 4l | | |
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: .[héi?u ﬁ::.] 150 217 Less movement
291 of trucks.
| 210
| 3 Lamp room 758 109
|Core area)
366
274
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{Core area) | 104
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5 Chirhiti village | 11 94 H b
(Buffer arca) 21 e aoring that
: 89 Local vehicle
t and
& Khannath Village B3 = humm? weood
e 1 — and coal In
7B gvening time.
7 Kundrai Village 8 | 87
(Bufter area) 75
- o
Traffic
M Ehairaha Village 115 9 i -
(Buffer ares) 107 observed near
74 by road to coal
g [ Office Of GM, Burhar ricar 210 197 siding
eoal MaHIE 123
(Buffer arca) 257 &




] |
SN0, location | 27.05,
5.2022 | 27.05.2022 Avg. value Remarks |
28.05.2022 | 23.05.2022
— I. 50; gy | NO2j iy | S01pma | NOsj iy
1 Managers office 38.68 o
(Core area) ¥ : 46,18
4679 Ch.14
43.13 52.81
' 35.09 45.54
\ 18.89 13,43
|. ; 28.79 39.73 ek
F Main gate 3083 £3.11 | 3421 4531 sprinkling in
Core area ==
: : 46.69 57.88 | plant premises. |
|| 44.91 52.66 - e
34,35 48,86 af trucks.
20,26 3843 2
|I | 28,19 45.07
| 3 Lamp room 36.29 4788 | 32.99 47.07
| (e na) 42.29 5301 |
\ 39.89 SE_EIi_
| s | 4942
| 74,289 35,37
| hal |
21,59 38,76
T HecAc sub | | .72 o781 | 30.99 43,64
station __ 3
[Care area) £ i 3""._ 403
38.76 58,35
TR 51.70
16. 74 4554 |
2467 1847
Chirniti village 15.86 34.63 | 19.67 32.40
(Bnatler arcq) T aa07 | 3842
26.43 37.47 X
20.26 25,81 it is observed
14,97 27.51 | during
=1 manitasing
11.45 30,83 B that
Khannath Village 20.22 34,15 | 20.08 34.48 Local venicle
1 e FE. A1.58 miovement and
burning of
¥ o] 3.8 Wicpion: fnal
14.71L bl A Lirme.
18,38 29,70
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T Kundrai Village 2 |
[Buffer area) s 30.52 | 2159 28.57
28.79 3342 |
A
20,69 26.64 |
13.43 23.73
17949 27.61
Ehairaha Village :
(Buffer area) 165¢ | 2871 2130 | 30.35 Traffic
24.82 3465 | movemnent
276 ] obzerved near
i 2%.60 by road ta coal
24.82 30.69 siding
15.63 22.27
22.06 26.23
Office Of GM, 25.74 13,16 | 23.74 30.93 Traffic
Burhar near coal movement
siding 2758 38.61 Woiishair il
(Buffer area| z9.42 30.69 by read to coal
24,82 25.74 | siding
1930 27.22
! 1563 | 3009 | N
B H -
Saurabh Mishra B.M.Patel Dr. AK.Dubey
ISA Jr.5clentist Scientist
M.P.P.C.B.Shahdol M.P.P.C.B.Shahdel

M. P.P.C.B.Shahdol
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SPM value during 2ﬂ.ﬂ5.2ﬂ22~21.ﬂ5.ﬂﬂ -~

y
gsampling  + 20.05.2022£021,05.2022 1@} "
f analysis  : 21.05.2022
M mlhcted by : Dr.Anoop Chaturvedi, Scientist” CPCB Zonal Office, Bhopal, Dr. A.K.Dubey
{Scientist),B.M.Patel {Jr.Scientist) With team(M.P.P.C.B.Shahdol)
symple analysis By : Dr.Ancop Chaturvedi, Scientist” CPCB Zonal Office, Bhopal, B.M.Patel
{Ir.Scientist), Saurabh Mishra & Pratiksha Tiwari,

£ fRe . iocaticn 20.05.2022 to Avg. value Remarks
r 21052022
SPM {agim3) _
1 Hm#;ﬂ ol = 218 295 EH:T::J:at;r
{Core area) 379 —_ sprinking
- 238 plant premises.
2 ' ' 184
: Kies 6 S — Less mavement
AR cal of trucks.
295 e o
3 Lamp roam s 315 345
- s |
d Electric sub station ___EE—_
{Core arcn) 196 B ]

I i ===
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05.2022.21,05.22,

location —_‘Tﬂ_._,____‘_
5202219 | e
| 2105202 Mg vl Remarks |
."'f#f_ Mangers office I VET Igiu,_"ru_ )
. (Core area) | 168 T
{ 279 Excess water
e T i sprinkling in
¢ {LE Main gate B — plant premises,
(Care area) 149 216
_ &7 Less movement
3 Lamp room 293 of trucks.
(Core area) 273 308
359
e 288
| Electric sub station 196 e
C
[ty 115
. T rj 132 . i e
5 Chirhiti village 112 97 it is observed
[Buffer area) B3 during
T =} - maenitoring that
& Khannath Village ot ] g4 Lacal wehicle
(Buffer area) 106 moverment and
24 burning of wood
== R
7 Kundrai Village 36 ) E:::Txiih:!
{Buffer arca) ED i
101
8 Khairaha Village 106 06 Traffic
(Buffer area) 84 movement
88 observed near
g Oifice Of GM, Burhar near 229 206 by ruadl to coal
coal siding 115 sicing
{Buffer arca) 769
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.ﬂthn 20.05.2022 | 20 05.202
= . 2 AH X r
Rt 21.05.2022 | 21.05.2022 e I[ Rammarks
50, upmz | MO, —
LT Ty ey
.._1 Man Emarrﬁl'_‘-ﬂ 3348 4411 [
| l 45.81 57.40 { r
49 37 60.72
5551 | so77 | 3847  |soos |
27131 40,32 |
= 19.38 37.95 |
! Main gate 1141 | 35265
|[Core area) 51.10 5597 Ficess !.l-'atIEf
| 59.91 B4.04 :'.prlrri:img n
5374 | 6119 | 4331 | 5178 plant oremises.
31.72 4127 Canerammeb it
| nm 35.57 i
3 Lamp room 38.76 46,96
(Core areal 42.29 4981
48,45 57.87 | 3774 50.52
51.10 63.09
21.14 8222 |
2467 | 43.16
4 Electric sub | 40.53 §5.50 |
gtation 4934 B4 55
{Core area) 44,01 §5.04 | %6.36 49.02 !
39.55 57.87
19,93 37.00
2379 35.57
5 Chirhiti village 23.79 4331 |
{Buffer area) 24,67 44.11
34.36 48.86 | 24.5 37.55
3260 37.55 N
14.97 27.51 it is ::;::Eﬂ
L, &S manitoring
B Khanneth Village 21.14 31.68 b
{Buffer area) 24.67 32.25 T T
a2.50 41.74
oL e d
29.95 3988 |29 324 mzﬂr:‘*;:t ;f"'
1599 ks wood and coal
1371 22.29 i sanine
7 Kundrai Village 22.90 32.25 oy
[Buffer area) 2555 37.47
30.53 41,16 | 2364 31.45
34,36 33,40
1233 | 2039
1586 | 2229 S
E | Khairaha Village 18.50 25.61 Traffic
[Buffer area) 32.79 41,74 movement
2643 35,57 2264 20,12 abserved naar
33.48 4079 | by road to coal
11.45 18.02 siding
13.11 1897 |




i[O 2555 [ 313 ' .
f | Burhar near coal 27 31 | | Traffic |
| siding — 33.20 movement |
¢ || ' (Buffer area) 48 3700 |25.99 | 3249 chserved near } y
| . 3788 43.16 by road to coal ,?a
| 1497 [ 2371 | | sidng
S 1674 | 265 | | |
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Nolse monitoring data on 20,05.2022

pate of Monltoring  : 20.05.2072

atonitoring by : Anpap Chalurvedi, Sclontls'n® EPeD Zanal Offics, Bhopal, Dr. AK.Dubey
(Scientist), 0. Patel [ Scleatist) With toam(p.P.P.C.0.5hohdel) '
v

s, | Locations 2008 2053 Namark
| }:W — bar | G | Canvayerbeis
| I LR o 1“""’ ";thr E ] 5 ““‘mr“u"t' .r_l]ﬂ’
" g " _ | invanding, and ruck
2} Muin pote Day GE.G movamieal is the anly
1| (Care area) Night 6.2 sourte of nolse in plant
area,
| Liunp roain Day 73.2
ICore nren) Night 9.2
A Lleciric sub sintion Day 64.5
(Core nrean) I Night G623 W
5 | Chirliiti villnge Day [0 S— T
[Duller area) Night @ 3:;:;;:: movemaents is
= L ree of nofse.
i Khanmath Village Day 524 | theonty seu
[Bufler nrea) Nigh 530
7 Hundrii Viloge Day ;ﬂ
[Bulfer arca) Might .
[ Khairaha Village s 5::3
(Bulfer aren) Might 5
q Oifies OF GM, Burhor " Day 62.1
near cpal siding Night 8.8 _
l {Buffer area)

Z
B.M.Patel I Ancop Chaturvedl Dr. AK. Dubey
(Ir.Sclentlst) Sclentist'd’ Lab Inchargo

M.P.P.C.B.Shahdol EPCB Zanal Office, Bhopal M.P,P,C.B.5hahdol
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REGIONAL OFFicE

M.P. POLLUTION CONTROL BOARD

By Pass Chuw;k Gortara, Burhar Road Shahdol
E mail : ropebshahadol @gmail.com

Noise monitoring data on 27.05.2022

Date of Monitoring :27.05,2022 !
Monitoring by : Balendra Singh (Lab Staff)
5.No. Locations h 27.05.2022 Remarks
1 | Mangers office Day 65.1 Cosl Conveyer belts
(e NIght 60.4 mevamant, coal
- loading and truck
2 | Main gate Day 63.2 movement is the only
(Core ares) | Night 1.0 source of noise In
3 plant area.
3 Lamp room Dy 73.2
Core areg
L ) Right 69.1 |
4 Electrie sub station Day 65.2
(Core area) ; gt 519 |
— T 60.5
3 Chirhitl wilage ¥ | _ e
(Buffer area] Night 515 | Dring mordlonng &
| T time it was observed
[ Khannath Viliage | ’ that No heavy
5| Kundrai Village Day e
| [Buiffar area) Night 51,1
§ | Khairaha vilage Day et
EAIEEERESE Night 512
o | Gifice Cf GM, Burhar near * Day 63.4
coal siding . -
(Buffer area) | Might 55.2 1

i

M.P.F.C.B.5hahdal

£

Jr.Scientist

M.P.P.C.B.Shahdol
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(A) OLD WATER TREATMENT PLANT

. | DATE OF COMMISSIONING YEAR 1975
2 |CAPACITY 7.25 MLD
3 | ALUM CONSUMPTION 40 KG/ SHIFT 8HRS ¥
FOR THREE SHIFT 40X3=120KG i
4 | BLEACHING CONSUMPTION 10 KG/SHIFT 8HRS
| FOR THREE SHIFT 10 X3=30KG

(B) NEW WATER TREATMENT PLANT

I. | DATE OF COMMISSIONING  YEAR JANUARY 2019

2 |CAPACITY izl 8.00 MLD

3 | ALUM CONSUMPTION |40 KG/ SHIFT 8HRS
ONLY ONE SHIFT RUNNING d

4 | BLEACHING CONSUMPTION 10 KG/SHIFT 8HRS
ONLY ONE SHIFT RUNNING

water quality test report enclosed.
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REGIONAL OFFICE

M. P. POLLUTION CONTROL BOARD

SHAHDOL -484001 ® 07652 248938
Email-ropcbshahadol@gmail.com

.Location of Sampling:- Filtration Plant Sarfa, Distt.- Shahdol (M.P.)

2. Description of sample: A. Mew Filtration Plant Treated water Sample Outlet (PHE Department)

3. Date of Sampling: -
4. Date of Analysis: -
5.5ample Collected By: - E.S.Pmiel (1.5.)

B. Old Filtration Plant Treated water Sample Outlet (Nagar Palika)

24.06.2022
24.06.2022

6. 5ample Analysis By:- A K. Sharma (Chemist)

5.No. | CHARACTERISTICS UNIT ‘Sample Sample
Result-A Result-B
1 Appearanch Z Clear Clear
2 {Lab)Temperature Qe 27.4 274
3 Colour - Colouriess Colourless
4 Odour - Odorless Odaorless
5 pH pH Unit 7.68 7.57
6 Tatal Solids Mg/l 281.0 293.0
7 Total Dissolved Solids Mg/l 277.0 288.0
8 Total Suspended Solids Mg/l 4.0 5.0
9 Toral Hardes Mg/l 156.0 1640
10 Calcium Hardness Mg/l 104.0 108.0
11 Magnesium Hardness Mg/] 52.0 56.0
12 Chloride Mg/l 21.99 25.99
13 Sp. ﬂﬂndliﬂtl'l{tt_‘,l' j mhosfom 345.4 367.2
14 Turbuditity Mg/ 3.8 4.0
15 Alkealirity Mg/l 6B8.0 72.0
16 Sulphate Mg/l 16.0 16.0
17 Total Coliform MPN/100 ml <1.8 <18
| JO_
Ehemlis% entist ' Lab-in charge
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Field Photographs in NGT Appeal No. 06/2019 (CZ) (I.A. No.
24/2019) In the matter of Budhsen Rathour Vs Union of India
& Ors.

Coal transport from mine to bulker in covered conveyor belts. The tarpaulin covered truck.
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Water sprinkling system on field
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Mine water treatment facility
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Water pumped to filtration unit from Sarfa dam
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Clariflocculator, settling chamber units of the treatment plant
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Alum & Bleaching in use
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Discussion with nearby villagers of the M/s Khairaha mine
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Discussion with nearby villagers of the M/s Khairaha mine
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Burhar Coal siding
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Boundary wall of the Burhar Coal Siding
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Kadauha, Madhya Pradeah, India
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Ambient Air Quality Monitoring
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Chirhati, Madhya Pradesh, India
Unnamed Road, Chirhati, Madhya Pradesh
484110, India

Lat 23170209°

Long 81.467813°

21/05/22 11:36 AM

&6 m GPS Map Cameora §

Kadauha, Madhya Pradesh, India 5
S5F66+5GV, Kadauha, Madhya Pradesh
484110, India
Lat 23160228°
Long 81.461145°
21/05/22 10:38 AM
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Water sampling

Page 12 of 13




Analysis of Samples collected by CPCB & MPPCB Team
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